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The Lok Sabha met at Eleven of the
clock

[MR. SPEAKER in the Chair].

OBITUARY REFERENCES

MR. SPEAKER: Hon’ble Members,
we are meeting after an interval of
about three months, In the brief
periog vne of our sitting Members,
Shri Misryar Khan and eight former
Members, namely, Sarvashri A. K. M,
Ishaque, Madho Ram Sharma, Ginja
Nandan Singh, T. Sanganna, Banamali
Patmaik, Nanubhaj N. Patel, K. R.
Sambandam and N. Dandckar left for
their heavenly abode.

Shri Misryar Khan was represent-
ing Bareilly constituency in Uttar
Pradesh. Earlier, he was a Member
of Uttar Pradesh Legislative Assemb-
ly durifig 1974—77. He had also been
a member of erstwhile Rampur State
Council and Assembly. A veteran
freedom fighter, he participated in
freedom movement and was jailed in
1923, 1926 and 1938. He passed away
at New Delhi on 12 September, 1980
at the gge of 84.

Shri A, K. M. Ishaque was a Mem-
ber of the Fifth Lok Sabha from
Basirhat constituency of West Bengal
during 1971—77, He served as Deputy
Minister of Health and Family Plan-
ning at the Centre from October, 1974

2287 1LS—2

wag a Member of West Bengal Legis-
lativ Assembly during the yeurs
1961-62 and 1969. A social wurker,
he founded two schools and wuorked.
for establishment of a hospital. An
active parliamentarian, he took keem
interest in parliamentary activities.
He passed away at Calcutta om 1f
August, 1980 at the age of 52

Shri Madho Ram Sharma was g
member of the Fourth and Fifth Lok
Sabha during 1967—1977 representing
Karnal constituency of Haryana.
Before coming to Lok Sabha Shn
Sharma had served ag a member =t
Punjab Legislative Counci] during
1952—54. He was a Member of Rajys
Sabha during 1958—64. He took keex
interest in parliamentary proceedings.
A freedom fighter, Shri Sharma par-
ticipated in Independence movement
and courted imprisonment during
1941-42, As a social worker, bhe
workeq for the uplift of Harijans and
the backwarg classes in Karnal Dis-
trict, He passed away at Karnal om
15 August, 1980 at the age of 67.

Thakur Girija Nandan Singh was
a Member of Sixth Lok Sabha during
1977-79 representing Sheohar con-
st:tuency of Bihgr, Earlier, he was »
member of Bihar Legislative Assemb.
ly during 1947—62 and 1967—72. He
also served as a Cabinet Minister im
Bihar in 1971-72. He participated im
the non-cooperation movement im
1942. An agriculturist he was keen-
ly interested in socia] reforms and
educationa] institutions. He pessed
away at Patna on 28 August, 1960 at
the age of 67.
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Shri T. Sanganna Was a Member of
the First and Seconq Lok Sabha dur-
ing 1951—61. He was elected 8 Mem.
ber of Orissa Legislative Assembly in
1961 and also served as Minister in
e Government of Orissa during
1962—67. A social worker, he launch-
ed a campaign for the uplift of the
hill tribes of Koraput District and
sacia]l uplift of Adivasis and other
backward classes. He passed away
ut Cuttack on 8 September, 1980, at
the age of 62.

Shri Banamali Patnaik was a Mem-
ber of the Fifth Lok Sabha during
¥971—77 representing  Purj constitu-
ency of Orissa, Earlier, he was a Mem-
ber of State Legislature of Orissa dur-
ing 1946—52, 1961—67 and 1967—71.
He alsoserved ag Minister of Educa-
tion in the Government of Orissa dur-
ing 1967—70. A veteran freedom figh-
fer, he participated in freedom move-
ment and suffered imprisonment in
1940 and 1942—45. An agriculturist and
sotia] worker, he worked for various
edacational jnstitutiong and was
trustee of gseveral institutions, He
passed away at Bhubaneshwar on 8
QOctober, 1980 at the age of 58.

Shr1 Nanubhai N, Patel was a
Member successively of the Second,
Third, Fourth, Fifth and Sixth Lok
Sabha during 1957—79, representing
Bulsar  constituency of Gujarat.
An active parliamentarian, he took
keen interest in the proceedings of
the House and served on g number of
Parliamentary Committees including
the Public Accounts Committee and
fhe Estimateg Committee, An agri-
eulturist and gsocial worker, he was
deeply interesteq in the wuplift of
Adivasis, Harijans and down-trodden
people. He also worked for develop-
ment of small scale jndustries in
rurd] areas, He passed away qt Surat
on 17th October, 1980 at the age of 75.

8hir K. R. Sambandam was a
Hbgﬁber ol the Sécond Lok Sabha
dtring 1957—82 répresenting Naga-

pdttinam constituency of Tamil Nadu,
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He was also a Member of the Madras
Legislative Assembly during 1952—&7
and 1862—67. An agriculturist and
social worker, he was keenly interest-
ed in uplift of the backward com-
munity and Harijans, He also parti-
cipated in the 1942 movement. He
passed away in Poonthazhaj Village,
Mayuram Taluk, on 22nd October,
1980, at the age of 61.

Shri N. Dandekar wgg a member of
the Thirq and Fourth Inok Sabha
during 1964-66 and 1967-70. A mem-
ber of the Indian Civil Service, he
helq severa] high officeg with distinc-
tion during 1931—53. An eminent
economist, he was keenly interested
in planning, finance and economic
growth and development of technical
education and management move-
ment. He passed away at Bombay
on 4th November, 1980 at the age of
72.

I am sure the House will join me
in mourning the sad demise of these
friends an conveying our condolences
to the bereaved families,

The House may stand in gilence for
a short while as a mark of respect to
the memory of the deceased.

The members then stood in silence

for a short while,

SHRI JYOTIRMOY BOSU: On a
point of order, Sir...

MR. SPEAKER: I have not gllowed
you. Nothing should go on record
without my permission. (Interrup-
tions).* I have already informed
you about the position. After ques-
tion hour.

Hon. Prime Minister
(Interruptions) *

INTRODUCTION OF NEW
MINISTERS

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): 8ir, I
have pleasure it introducing to you

— od

*Not recorded.
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Ministers
atii through you to the House my
colledgues:

Shri S, B. Chavan, The Minis-
ter of Education and Social
Welfare.

Shri Bhagwat Jha Azad,
the Minister of State in the
Ministry of Supply and Rehabili-
tation.

Shri Khursheed Alam Khan,
The Minister of State in the
Ministry of Commerce,

Shrimati Sheila Kaul The Minis-
ter of State jn the Ministry of
Education.

Shri Sawa; Singh Sisodia, The
Minister of State jn the Ministry
of Finance.

Shri Shivraj V. Patil, The Minis-
ter of State in the Ministry of
Defence.

Shri Baleshwar Ram, The Minis-
ter of State jn the Ministry of
Agriculture,

Shri Brajamohan Mohanty, The
Deputy Ministey in the Ministry
of Civi] Supplies,

Kumari Kumudben M. Joshi, The
Deputy Minister in the Ministry
of Information and Broadcasting,

Shri P. A. Sangma, The Deputy
Minister jn the Ministry of Indus.
try.

K.uﬁ‘xari Kamla Kumari, The
Deputy Minister jn the Ministry
of Agriculture.

—

MR. SPEAKER: Now, questions.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): On a point of order.

MR. SPEAKER: No point of order
during Question Hour. 1 am going
according to what the book gsays.

(Interruptions)

Oral Answérs ¢

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): You read Direc-
tion 2..,

MR. SPEAKER: I have read it.

SHRI JYOTIRMOY BOSU: You
are misleading the House,

MR. SPEAKER: I go not think so.
This might be your presumption,
Nothing will go on record.

(Interruptions) *

MR. SPEAKER: 1 have gone
through all the precedents, the tradi-
tions and the conventions of the
House and [ have done jt accordingly.

(Interruptions)

SHRI BAPUSAHEB PARULEKAR:
It is with reference to the traditions
and conventions to which you have
made g reference. Now the hon.
Prime  Minister introduced new
Ministers. I woulg like to know the
reasons ag to why the hon. Minister,
Shri Tripathi, has resigned, There is
a precedent to that effect. This ques-
tion was raiseq by Shri Stephen when
Shri Charan Singh resigned.

MR. SPEAKER: I am going to
allow everything to be discussed but
not like this,

(Interruptions)

ORAL ANSWERS TO QUESTIONS

Lay Out Plans of the Trans Yamuna
Colonjes, Delhi

*1 SHRI NGANGOM MOHENDRA:
Will the minister of WORKS AND
HOUSING be pleased to lay a state-
ment showing:

(a) whether objections/suggestions
to the draft lay-out plans of the un-
authorised colonies j.e. Laxmj Nagar,
Shakarpur, Pandav Nagar etg. sub-
mittéd By the Residents and Welfare
Assbdiations have not been examined
56 fur;

e —— ———

*Not recorded.
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(b) if so, the reasong therefor;

(¢) whether the people concerned
will be asked to appear in person
when examination is undertaken;

L

(d) whether any time limit is fixed
for this and also for preparing and
finalising the layout plan;

(e) whether on account of delay in
preparing the flnal plans of these co-
lonies, conditions are deteriorating
creating slum conditions etc;

NOVEMBER 17, 1980
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(f) whether Government are aware
that open areas large unbuilt gdreas
are being sold and houses are coming
up; and

(g) if so, whether D. D. A. has any
agency to check such construction
work?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (8. A
statement is laid on the Table of the
Sabha.

STATEMENT

(a) whether objectiors/suggestions to the draft

lay-out plans of the unauthorised colonies
i.e. Laxmi Nagar, Shakarpur, Pandav Nagar
etc. submitted by the Residents and Welfare
Associations have not been examined so far;

(b) 1f so, the reasons therefore;

(c) whether the people concerned will be asked
to appear in person when examiration is un-
dertaken;

(d) whether any time limit is fixed for this and
also for preparing and finalising the lay-out
plan;

(e) whether on account of delay in prepaning

the final plans of these colonies, conditions
are deteriorating creating slum conditions etc.;

(f) whether Government are aware that open (f)

arcasflarge unbuilt areas are being sold and
houses are coming up; and

(a) and (b). These are under (xamination.

(c) A reasonable opportunity for hearing would

be given, if necessary.

(d) Ths Govt.iskeen to avoid any delay.

() No,Sir,however the servicesin unauthorised

colonies are sub-standard as these are un-
planned.

The Delhi Development  Authority has
intimated that some illegal sale and unauthori-
sed constructions have taken place.

(g) if so, whether D.D.A. has any agency to (g) Theyare taking necessary steps ‘n regard

check such construction work ?

to the same.
kY

SHRI NGANGOM MOHENDRA:
Regarding the answer to part (a) of
the question, will the hon, Minister
please apprise us of the tentative date
of completion of the examination?

SHR] BHISHMA NARAIN SINGH:
I cannot give a tentative daute. It isa
complicated question. We are trying
to expedite it. While we will try our
best, I cannot give a specific date just
now. Thig ig a matter coming under
DDA. We are trying to solve it.

i

SHRI NGANGOM MOHENDRA:
In part (d) of the answer, it js gtated
that Government js keen to avoid
any delay. Since the Minister is un-
able to give even a tentative date,
how can we take that there will not

be any delay?

SHRI BHISHMA NARAIN SINGH:
We are trying our best to avoid any
delay,
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SHRI H, K. L. BHAGAT: Is it not
a fact that jn Februury 1977 the Con.
gresg Government took a decision, &
comprehensive and concrete decision,
on human considerations to regularise
and develop some hundreds of
colonies, in which lakhs of poor peo-
ple are living? But this decision re-
maing unimplemented so far, Since
the Minister ig sympathetic to the poor
people, what does he propose to do
to help these poor people by regu-
larising and approving these colonies?
This must be done quickly and with-
out any delay.

SHR] BHISHMA NARAIN SINGH:
The Congress QGovernment took a
decision in the matter and laid down
certain procedures. The Government
is trying to solve this problem accor-
ding to those procedures. While try-
ing to help the poor people living in
those colonies, Government has also
to see that Delhj is developsd in a
planned manner, $So, we have to
keep these things in view, while
solving this problem.

Y WIw (AT AIwAQY . wemy
HEled, HTT gL TH & AFF A
% foafas a8 &1 W w9 w@SAA
AN AFH TR I a9 FA
F e udr afea) ) fAafea 5@
1 AT, GHTX Ieg  FTaA &7 T4ET
R g Fawar wgar g
feadr  ®FIAAST 39 GHG §@ER
Fqu fafm @9 & fo o g
g ? M FEEe 9gw fooer  w9l-
WA ouaR fet ety ¥
frrat AW HhaER 7 &
T ARE dEAT @ wT WY
F1 7 BT AAX ¥ qHF fowar sroan?

st Wiew mogw fag 0 X
AAfT wxwm N wew  fagd

KARTIKA 26, 1962 (SAKA)
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AL BT AT WRL QT §
R T wgar § feag woe
fod T W Ifcomr af et
W IO @ a@a ¥ fau
wfaee § fo Wyt & U - TOw
am & O g 1 swew e
g dAfer gee W W s
witafrs s ¥ 78 F@T wgdy

wgt a% faelt ¥ oY st
FJAT N oW aw oE A
g § ® W T wEw 2
R g wa@ guar  fasr g,
9 F g A WiFE  IUeew
I gafaw 611 AW oEY
FAES & WM wAoEE §1 S9
N oE w0 % fau mit ST
T @ IR 7 O & @R
g9 &1 W WM g d
IEA frar &, T gw wfiw T @
efd SHFoER we womE

FY )

SHRI JAGDISH TYTLER: My
question pertains to the unauthorised
colonies in Delhi. There are colonies
which are on the green belt and there
are certain colonies which have a
population of about 50,000 people.
What do the Government propose to
do about them?

SHRI BHISC(YMA NARAIN SINGH:
As I have already said, Government
will keep the entire thing in view
and then decide on the merits of the
case,

N UFD® mEt: F§ A w@ay
A geT wgaT g fEew 1977 W
W€ IAqT g 9T QA S¥ qEw
ffer &Y F oo o a3 ?
T W Wee@fed W TRl
A o ffw aw®@ & 9
oo g% X %% femrwar? 699
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fa , g1 ®E W ARy QY
¥ ok I fiReTR F]F St
Fwx fearmar) (sgadw) 19779
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T FEFa A oA o3 oW
IS F T oaT 7 A ag
Tz wEl WEwEw aama fw
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EL GRS O o S 1 I <
FIFTC A TG T T F1F a18) F1 ?
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T SEd t fem & derdw
garg ¢ | o FAWAE 9w F
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# fad | @ WS g & foh
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Payment of arrears to Sugarcane
Growers in U.P. and Bihar

*2. SHRI BIIOGENDRA JHA: Will
the Minister of AGRICULTURE be
pleased to refer to the reply given
to Starred Queslion No. 410 on the
7th July, 1980 regarding payment of
arrears {0 sugarcane growerg in U.P.
and Bihar and state:

(a) Whether total clearance of the
arrears of the sugarcane price has
since been made by the sugar mills;

(b) If not, the lilst of tho defaulting
mills and action proposed to be
undertaken to a ensure full clearance;
and

(cy What js the ratio and amount

of arrears held by the mills in the
public sector to that in the private

sector?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION

AND IRRIGATION (SHRI BIRNDRA
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RAO): (a) The eomparative posi-
tion of the cane price arrears of fac-
tories in U.P. and Bihar as indicated
in reply to the Starred Question No.
410 referred to and now are given
below:

(Figuresin rupees lakhs)

As on As on
31-5-80  30-9-80

—_—— ——

Factories in U.P. ., 895:06 650" 55

Factories in Bihar 346-46 269-05

It could be seen that arrears have
come down since then.

— o — ——

—— e ——— - ——
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(b) A statement showing the fac-
tory-wise position of cane price ar.
rears in the case of U.P. and Bihar
is laid on the Table of the Sabha.

Notices have been issued under the
provisions of the Sugar Undertakings
(Taking Over of Management) Act,
1978 in the case of 10 factories in U.P.
and 3, factories in Bihar whose ar-
rears are more than 10 per cent of
the amount payable for purchase of
sugarcane during the previous season.
In the case of factories which are
below this minimum prescribed under
the Act, the State Governments have
been asked to take effective action

(¢) The sector-wise information re.

garding the ratio and amount of
arrears is given below:—

Private Sector

Amount Percentage Amoont Percentage

in lakh to total in lakh to total

arrears Rs. arrears
u.p. 15854 21 4 192 o1 756
Bihat 127-09 472 141 g6 52-8

Statement

Factory-Wise position of arrears of cane prices as on 30-g-80 based on information
furnished by sugar factories

[N — . ——— e —— = = = e

(Lakh Rs.)
Name of factories 1979-80  1978-59 Total  Remarks
carlier
1 2 3 4 ]
(A) UTTAR PRADESH
1. Lahaksar . . 36- 24 . 36-34
2. Ajudhia ,

13° 55 1355
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2 3 4 5
8. Bhabhanan . . . . . .. 51'98 5198
4 Mohiuddirpur . ., . . o 62 6-05 6-67
8. Sakhautitanca , - 32. 03 32. 0%
6. Bijior . . . . . . .. 8. 58 8.58
9. Amroha . . . . . . .. 24 .86 24 .86
8. Razabuland . . . . . . .. 66 -91 66 -g1
9. Jaiwa' Road . . . . . . 0-04 13 -5¢ 13-€4
s Dizmoid . . . . . . .. 210 310
. Khadda . . . . . . . c-29 ¢ 29
m. Ramkola (IMK) . . . . . .. 211 211
»3. Nandganj. . . : . . . 0 -28 0-02 050
»4. Dariyapur . . . . . . 0-08 007 015
. Avoor<alar . . . . . 0-06 025 0-31
&#. Harduaganj . . . . . . 1-24 1-87 3-11
ny- Ramiala . . . . . . . 657 .. 0-57
8. Nanauta . . . . . . . 0 05 .. 0-05
». Biralpur . . . . . . 008 .. 0-08
eo. Karimganj . . . . . X 077 9 35 1012
22. Nadchi . . . . . . 0-47 0. 45 02
22. Badaun . . . . . . . .. 360 3 6o
23. Kashi . . . . . . . 4-63 655 -1
24. Rasra . . . . . . . 0 04 .. « ~(4. .
£5. Azamgarh : . : . . . 0-23 4 -80 5 03
6. Meeryt . . . . . . N 1720 17-92 3512
27. Kha'auli . . . . . . . 0-68 0-01 o-69
28. Mansurpur . . . . . . 14 78 .. 14-78
29. Rohanakalagn . . . . . . 10 -00 .. 10.00
30. Bulandsahar . . . . . . 2156 879 30-35
g1. Saharanpur . . . . . . . 0-54 054

2. Igbalpur . . . . . . . 6-75 .. 6-75

—— o o e vt
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1 2 3 4 5
33. Dhampur 1-93 1-93
3t Bareilly 1418 14-18
35. Pilibhit 551 5-51
36. Nooli 3 -04 o 82 3-86
37. Maholi . 9630  96-30
38. Hardoi 0-12 99 -76* 09-88 * Reported
to be syb-
Judice
39. Ratra 0-20 0-20
40. Balrampur 001 o.05 0-06
41. Nawahganj 22 -03 22-03
42. Ghughli 2 -60 2 43 5-03
43. Chhitanni 526 2-38 7-64
44. Kathkuivan 010 0-10
45. Scorahi 0-14 0-04 0-18
Torar ; . 9150 5595 65055
(B) BTHAR
1. Metipur . 12-21 60 -42 7263 as on
15-9-80
2. Sitalpur 011 14 -00 14-11
3. Ryam 5:00 022 5-22
4 Lohat 499 47 24 52 -23
*5. Sakri o-ot 1976 19-77
6. Samastipur 0-15 047 0 -62
7. New Savan 495 8-37 13-33
8. Banmankhi 5-34 073 6-07
9. Bihta 0-02 28 ‘44 2846
18, Warisaliganj . 003 0-33 0-41
11, Guraru . 0-20 0-20
12, Bagaha . . . 0-17 o-o1 0-18
13. Harigagar . 0-68 0-68
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1 2 3 4 5
14. Narkatiaganj 027 .. 027
15. Bara-hakia C 54 072 146
16. Lauriya . 1-52 . 152
17. Majhaulia ©-34 .. 034
18. Saugauli . 587 001 5-88
19. Matihari . . 051 .. 051
20. Chanptlia 0:40 c-4 0 44
21. Righa 0-74 C-74 1-48
22. Hawanpur e 62 .. 0-62
23. Sasa Musa 087 .. o-87
24. Gopal Ganj 6-14 0-04 6-18
25. Hathua 4 58 .. 4 58
26. Sidhawalia 1-68 .. 1 68
27. Marhowrah 0 i 0 02 o 33
28. Pachrukhi 11 -84 8
29. SKG Siwan 642 10 93 17 25

ToraL 6453 201 52 269 05

SHRI BHOGENDRA JHA: Sir, in
his reply referred to by the Minister
in the last Session, he had stated
that in U.P. the sugar arrears for
1978-79 were Rs. 5,84,26,000 and this
time the latest arrear figure as on 1st
October or 30th September was
Rs. 5,59,05,000. So, in the year 1979-
80 in U.P. the matter stands where it
was. The same is the case with
regard to Bihar. In Bihar we had
a figure at that time and it was
Rs. 2,11,10,000 being the arrears for
the year 1978-79, and this time, up
to 30th September 1980, the arrear
figure was Rs, 2,04,52,000. I want to
know whether the overall payment
for the year 1979-80 has been com-
paratively  better particularly with
regarl to public sector, for the ar-
rears with regard to 1978-79 remain

almost the same. So, what about
these arrears? 1In vievr of the infla-
tionary trend in our economy preci-
pated by the Government’s policy it-
self the sugarcane growers are going
to lose heavily in respect of 1978-79
arrcars. How are they going fo be
compensated?

<

S{1RI BIRENDRA SINGH RAO:
Efforts have been made {0 reduce the
amount of arrears. As I have already
stated, the arrecars as on 31.5-1980 in
Bihar were Rs. 346.46 lakhs. I have
given you the total, and then some.
thing has been added for the Jast
year 1978-79,

That is why the figures do not
show that there has been a great re-
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duction. But if ypu take the overall
figyre in cage of Bihar, from Rs. 346.46
lakhs it has come down to Rs. 269.05
lakhs only. Rs. 64 lakhs is for the
last year 1879-80. ‘That has been
included. There has been a substan-
tial reduction in the amount of ar-
rears in case of almost all sugar fac-
tories.

SHR! BHOGENDRA JHA: For
1979-8( there jg some improvement.
But in regard to 1978-79 the arrears
remain where they were. How are the
peasants going to be compensated for
the fall in the purchasing power of
the rupee itself?

SHRI BIRENDRA SINGH RAO:
Sugar factories have not paid any
arrears. There is also provision for
giving interest to the sugar cane gro-
wers, If they do not get it in time,
they wil] be compensated.

SHRI BHOGENDRA JHA: In his
reply last time the Minister  had
stated that there was an assurance
from the State Governments that the
arrears in respect of Raiyam, Samas-
tipur and Hasanpur which were af-
fected will be cleared during the mon-
soon season. The Monsoon has pas-
sed and the arrears for Raiyam for
1978-79 remain where they were—
i.e. over Rs. 5 lakhs. In regard to
Lohat and Sakari too even for 1978.79
the arrears remain where they were.
This seems to be a breach of the as-
surance.

SHRF BIRENDRA SINGH RAO: I
have %aid full statement in respect of
all the factories on the Table of the
House. If the hon. Member wants to
have any further information, I will
supply that to the hon. Member in
detail.

SHR] RATANSINH RAJDA: I
would like to know from the hon.
Minister is it a fact that a total
amount of more than Rs.. 20 crores
is payable by the sugar barons to
the cane producers. Now the hon.
Minister has stated that the State

KARTIKA 26, 1902 (SAKA)
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Governments are taking steps against
them. Actual fact is that the State
Governments have stopped purchas-
ing. I will like to know why
the Central Government is hesitating
to launch prosecution? Has the Cen.
tra] Government launched prosecu-
tion of sugar barong who are having
an upper hand. More than Rs. 20
crores are due and are payable as
amount plus interest.

SHRI BIRENDRA SINGH RAO: 1
have already stated that notices have
already been served on 13 factories
for non-payment of arrears.

SHRBI AJOY BISWAS: Have you
prosecuted them?

SHRI BIRENDRA SINGH RAO:
The question of prosecution will arise
later on. They have to reply to the
show cause notice. Action will be
taken afterwards in the light of
their explanation.

SHRI RATANSINH RAJDA: Has
any prosecution been launched so far
as Rs. 20 crores are due?

MR  .SPEAKER: He has already
replied. He has issued notices.

SHRI RATANSINH RAJDA:
When were the notices given? My
information is that the Central Gov-
ernment has not launched any prose-
cution.

SHRI JYOTIRMOY BOSU: I did
not know Rao Sahib could be a cri-
minal lawyer. I do not say he is a
lawyer for the criminals. How nicely
he has taken us for a ride; You
kindly go through the charge.

MR. SPEAKER: Don’t you enjoy
the ride?

SHRI JYOTIRMOY BOSU: 1 will
take him for a ride. Rao Sahib will
explain the credit that he has claim-
ed. In Uttar Pradesh at Lhaksar
earlier it was Rs. 36.34 lakhg and
now it is Rs. 36.34 lakhs. At Bha-
bhnan it was Rs., 51.88 lakhs and now
it is Rs, 51.98 lakhs. Razabul and—
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earlier 66.01; now 66,91. You come
to Meerut—here, he requires a feather
en his cap; he does not have a cap
today—earlier 17.92; now 35.12; I give
him another fearther—Bulandshaher;
earlier 8.79; now 30.35. I have got a
whole list here, The hon. Minister is
deliberately misleading the House.
May I know, is it or is it not a fact
that in U.P. Raj Bhavani before the
last elections, through the Excise
Commissioner’s force on the tycoons,
an amount of Rs. 80 crores was coll-
ected from the tycoons for conducting
elections. It was done through the
Excise Commissioner who was a Com-
missioner who had done nasbandi in
Muzaffarnagar.

(Interruptions)

MR. SPEAKER: He cannot level
any allegation.

SHRI JYOTIRMOY BOSU: I ask-
ed, is it or is it not a fact?

MR. SPEAKER: No please.

SHRI JYOTIRMOY BOSU: These
people have not been touched beca-
use they have given money.

SHRI BIRENDRA SINGH RAO: I
would gladly supply information if
my hen. friend, Mr. Jyotirmoy Bosu
is genuinely interested in getting in-
formation. But he is levelling gllega-
tions, I do mot think I should take
any notice of the insinuation as you,
Sir, have yourself very kimdly re-
marked. Therefore he should rest
content with  whatever information
has already been given by me.

SHRI JYOTIRMOY BOSU: I have
given specific figure in regard to ar-
rears, earlier and today, and there
is a big difference. They could es-
cape the law because they have con-
tributed to their coffers.

SHR1 BIRENDRA SINGH RAO: 1
am nti  supposed to reply to his
speech, It is not a question.

MR. SPEAKER:

some examples; to
reply

#e has cited
that, you can

o e

NOVEMBER 17, 1980

Oral Amawers 24

SHRI BIRENDRX SINGH RAO: All
that information ig already tabled; it
is contained in the statement laid on
the Table of the House. The position
is as I have already &tated.

SHRI JYOTIRMOY BOSU: He
claims that the situation has improv.-
ed considerably. I have pointed out

that he has misled the House delibe-
rately.

SHRI BIRENDRA SINGH RAO: 1
have given figures to show that it has
improved.

MR. SPEAKER: Mr. Bosu, you
take out certain points and he takes
out other points. You take out gingle
instances and he takes the whole pic-
ture into account.

SHRI JYOTIRMOY BOSU: I de-
duce it is because they got Rs. 80
erores.

o A WA T geme A, § wg
F Amaw ¥ wAAA AAT M § e
el § & g R (i)
UREY, 1978 F W=Wid 1978 ¥ aTT
feaa ¥F-aE F1 15 q@C AT F
fea & ww foaard 75 & =k @w
T A I fo A fag ¥ faaa Iy
TS % 6T IC § 7 T HIET FT qre
& @ & @ T ag & o S« g

st A ey wA : adiEe
TS gl WTET KT AEA T g
T #E v fomvomer & 2
foo wgr amem 1w § Wl R
frem cfom s & o s o
FE OO ERdfiw s @ § @
Tvm s e wwn @
e o wx s W W
gl Ve g X o &
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SHRI CHANDRAJIT YADAV: Sir,
what ig his reply?

MR. SPEAKER: He says it is a
suggestion, not a question,

SHRI CHANDRAJIT YADAV: Itis
not a suggestion. How can he say
that? That right is not with the
Minister. Once you have askeq him
to reply, he may say ‘yves’ or ‘no’.

MR. SPEAKER: He hag already
said it: he says jt is a suggestion.

SHRI CHANDRAJIT YADAV: You
can say that, not the Minister. How
can the Minister say that it is not a
question? It is not a suggestion,
Wil] you please ask the Member to
put his question again?

SHRI BIRENDRA SINGH RAO:
The hon. Member gave certain sugges-
tions. ..

SHR] CHANDRAJIT YADAV: 1t is
not a suggestion. .. (Interruptions).

MR. SPEAKER: Please let him
speak; no prompting js needed.

SHRI BIRENDRA SINGH RAO:
The hon. Membey specifically asked
me whether the Government would
bring in some legislation to look into
various things which the Hon. Mem-'
ber mentioned, to set off the farmers
cost of carrying sugarcane, nd other
things.” T am not in & position to give
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réplies to such suggestions immediate-
}y, biit I can assure the House, through
you, that the Government iz fully
conscious of the needg of the farmers
and the need for providing incentives
to farmers, especially sugarcane
growers, and we have done whatever
we tould and, certainly, much more
than what the provious Government
had gone, (Interruptions).

Y TR WA WA A,
fage &t 29 faY ax FFmT *F7 AT
A wgeg o 7 fear g, frad @y
72 A 63 FANX, AT 52 MG 23
gar, fagar 28 @@ 46 AR AR
agoFosfte faqrT 17 @ 35 FA
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#Y wft g A FTHC X HIT oA A
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MR. SPEAKER: Mr.
Chatterjee,

Somnath

SHRI SOMNATH CHATTERJEE:
Question pumber 3.

SHRI CHITTA BASU: Question
No. 12 may alsy be taken up with
this. .,

SHRI NIREN GHOSH: Questions
Nos. 3 and 12 are of a gimilar nature,
they can be taken up together.

MR. SPEAKER: Should we take up
Questiong Nos, 3 and 12 together?
Are you agreeable?

SHRI BIRENDRA SINGH RAO:
Yes, Sir,
Unutilised Stock of Foodgraing Under
Food for Work Programme

*3. SHRI SOMNATH UCHATTER-
JEE: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) whethér qut of 17 lakh tonnes
allocated for Food for Werk Peo-
gramme, the State Governments ¢ill
the end of Sepfember, 1980 hilg -uti-
lised 11 jakh fonnes thus leaving an
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oprtiieey  balsnce dtock of ¢ lakh

b oy

(b) if go, the names of State Gov-
ernments which have not utilised the
allotted quota;

{c) thé names op State Govern-
mehts who demanded more quota for
thp States; ang

(d) the names of States which de-
manded supply of their quota in time?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI BALESHWAR RAM): (a) to
(d). On 1st Apri] 1880, the unutiliseq
balance of foodgrains with the States/
Union Territories from the earlier
year was about 7 jakh tonnes. 190
lakh tonnes of foodgrains were allo-
cated to the States/Union Territories
under the Food for Work Programme
m April, 1980, Out of the total avail-
able quantity of 17 lakh tonneg till
end of September, 1980, the utilisation
reported so far from different States/
Union Territories ig 9.56 lakh tonnes.
No State except Maharashtra hag re-
ported utilisatiop of the entire avail-
able quantity of foodgrains under the
programme,

All State Governments/Union Terri-
tories except Manipur, Meghalaya,
Nagaland, Sikkim, Arunachal Pra-
desh, Mizoram and chandigarh have
demandeq more foodgraing than gllo-
cated to them.

Revision in Allocation of Foodgrains
under Food for Work Programme

*12. SHRI CHITTA BASU:
SHRI NIREN GHOSH:
Will the Ministe, of RURAL RE-
CONSTRUCTION be pleased to State:
(a) Whether Government have re-

cently reviseq the foodgrain alloca-
tions to the States for the Fvood for

Work Programme;

(b) it 6, the full facts in regard to
duch fevisidhs Btate-wise, and

(e) the réaSong for such pevisiond?

THRE MINISYER OF STATS IN
THE MINISTRY OF AGRICULTURE

KARTHEN 26, 1902 (SAKA)
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(SHRT BALRSHWAR RAM): iy to
(¢). Ny revision hay been made but
in the last month an additional allo-
cation of 4 lakh tonnes has been made
among the different States angd the
Union Territories. A staterment show-
ing this allocation is laid on the Table
of the House.

Statement

Quantities of Foodgraing of 4 lakh
metric tomnes allocated to States/

Unions
Territories
S1. State/UT Quantity ot food-
grains

No. (Metric tonnes)
1. Andhra Pradesh 42,0600
2. Assam 8,000
3. Bihar 54,000
4, Gujarat 12,560
5. Haryana 3,500
6. Himachal Pradesh 2,500
7. Jammu and Kashmir 3,500
8. Karnataka 18,500
9. Kerala 18,000
10. Madhya Pradesh 29,500
11. Maharashtra 32,500
12. Manipur 500
13. Meghalaya 500
14, Nagaland 400
15, Orissa 18,500
16. Punjab 5,500
17. Rajasthan 10,400
18. Sikkim 250
19. Tamij) Nadu 33,000
20. Tripura 1,250
21, Uttar Pradesh 74,500
22. West Behgal 30,000
UNION TERRITORIES

23. Ahdamdp and Nicobar 300

Isiand
24. Arudhachdl Pradesh 300
28. Mizoram 300
28. Pondicherry 800
s

'I\)tll Q,N,m




31 Oral Answers

SHRI SOMNATH CHATTERJEE:
Mr. Speaker, Sir, in the st Economic
Survey—for the year 1978-80—it has
been stated:

“Within a short period the Food
for Work Programme has deve-
loped into an effective instrument
of employment generation and ruraj
development The Programme is
expected to be strengthened and
expandeq on a big scale as it has
the potential to become a foca)] pro-
gramme for generation of rural
employment in the coming years.”

This is the commitment of this Go-
vernment ag they say in their last
Economic Survey. The Hon. Minister
says that there has been no demand
from the States for extra allocation.
But, would he kindly tell us whether
the Central] Government hag supplied
the State Governments foodgrains
upto the allotted quantity? I would
like to give some figures of allotment
between March anq May of thig year,

U.P. 2.45 lakhs tonnes.
MP. 2.24 lakhs tonnes.
Bihar 3.15 lakhs tonnes.
Rajasthan 1.30 lakhs tonnes.

West Benga] has been given only
20,000 tonneg in May. Since then not
a single grain of food has been allotted
for this programme. (Interruptions).
Therefore, I woulg like to know from
the hon, Minister whether there has
been a fair deal jn the matter, They
say that this food for work pro-
tramme will be expanded oyn a big
scale because of the great potential
for rural development and generation
of rura] employment. I want to know
whether Government would keep its
commitments to the State Govern-
ments, particularly, to the Govern-
ment of West Bengal gnd gee that the
foodgrainsg are meade available unless
the objective is to scuttle it and put
the people of West Bengal into diffi-
culties. May I know from the hon.
Minister 35 to what jg the Government
going to do?
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THE MINISTER OF AGRICUL=
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): Sir, I
refute the statement made by my hon.
friend when he is trying to say that
there has been some discrimination
against West Benga] Goverament
exercised by the Central Government.
Thig is absolutely baseless. (Inter-
ruptions) If at all, the Government
hag been trying to show favour te
West Bengal on the contrary. (Inter-
ruptions) West Bengal Government
was allocated 2.44 lakhs tonneg of
foodgrains In the ycar 1979-30. Out of
that, there was a carry over of 95,000
tonnes as on 1st April this year, That
was out of the gllocation made during
the previous year. After that, we
released 20000 tonnes mor: and then
again 30,000 tonnes recently after the
Chief Minister of West Bengal saw me
and the Central Government was
assureq that its guidelines would be
implemented ang accepted. The West
Bengal Government has been show-
ing figures different from what the
Central Government hag in the
matter of utilisation of foodgrains
allotted., The West Bengal Chief
Minister was requested to send his
officers to Delhi to remove the dis-
crepancies if any. Those figures were
synchronised and thg matter was
settled. After that the West Bengal
Government assured us that ag in
every other State in India, the District
Magistrate/Collector would be the
Convener of this Steering Committee
at the district level. That was one
point which they had not been accept-
ing as our Guidelines. After that, we
immediately released 30,000 tonnes to
West Bengal. Now, West Bengal Gov-
ernment has a carryover of 95,000
tonnes of foodgrains. 50,000 tonnes
more have bzen released during this
year. So, they have now a total of
1.45 lakhs tonnes, Out of that, g0 far,
we have received the utilisation certi-
ficates in respect of g quantly of only
45,188 tonnes. (Interruptions) Our
rules provide that further releases
would be made only after the utili-
sation certificate upto the extent of
80 per cent of the guantity released
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has been received. The utilisation
certificateg receivdd showed much less
than 50 per cent of the foodgraing as
having heen utilised, That is, out. of
1,44 Jakhs tonnes qf foodgrains re-
leased only 45,000 and odd tonnes
more have, so far, been certifled by
the Wegt Bengal Government as hav-
ing been utilised. Now, this 1.8 con-
cession we have made in case of West
Bengal. Without receiving utilisation
certificateg of. at least 30 per cent. of
the foodgrains, we, have released to
them 30,000 tonnes. What more do
»+ou want from us?

9o far as the allegation of diserimi-
nation is ~oncerned 1 would like to
assure the House that the Minister or
for that matter anybody here at the
Centre cannot make anv difference {n
allocations according to the formulae
that has dbeen framed in consujtation
with the Planning Commusgion and the
Pinance Minmistry  Seventv-fiye per
cent of the allocation shouid gv on
.the basis of marginal farmers and
andless families in the State and
twenty-flve per cent 18 for the families
below the poverty line 1n a State.
Now everything 18 worked out
Jan  that formuliae. We cannot make
anv difference in case of any
State It (¢ only when 3 State
Government does not accept our
guidelines or does not furnish the
utilisation certificates in time that
sometimes foodgraing cannot be re-
leased but all that allocation is- kept
in reserve for the State and it cannot
be alloeated to gnybody else even if
14 is not given to that State for some
time. PR ) )

SHR? SOMNATH © CHATTERJEE:
Mr. Spesker, it is g matter of great
importance. I feel that the House
should know that the figures given by
the han’ble Minigter are all wrong god
he knows that these are.ajl wrong.
I charge the Minjster of misleadipg the
House.

Bir, the impression he was given to
the House is that the hon'ble Chiet
Minister. of West Bengal came and with
folded hands asked for mer¢y from
him and he has been kird enough to

2287 ' L8~y
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show mercy. The Chier Minjgter had
written to the hon’ble Minister, Shri
Rao Birendra Singh on 31st Ot’wur
19&0 in which he has referred to ﬁie
fact that the Secretary af hig Ministry
vide his letter dated 3rd June, 1080
has admitted that upto 64 per cent
utilisation has been given to the Cen~
tral Government. Sixty«four per cen?
utilisation has bear. admutted by h‘il
own Secretary in the letter dated 3rd
June, 1980. And on the figures sup-
plied upto August, 1980 the amount
comeg to 80 percentoithemhl
quantity given. 1 would like to know
from the hon’ble Minister what pet-
centage ot utxli.sation cernﬁcateo have

‘been given by ather States befors €

quantities that have been men.t'ionxeg.
have been released to them. Secondly,
what are the steering co'nnnitt‘ee.
which  have been formed in those
States and the compasition of those
steering committees? er, if he thinks
that he can subrugate ‘West Bengal By
denying them foodgraing then he i
living in a fools’ péraciise. (}ﬁtéﬂup-
tions) Whether he will stop playing
politics with food, I would like to
know?

SHRI BIRENDRA SINGH RAO:
Sir. I am very much pained at what
Shri Somnath Chatterjee has said.

First of all, he has tried to put
words mnto my mouth which I never
said. I never said that the West Ben-
gal Chief Minister came with folded
hands. I have all the respects for the
West Bengal Chtef Muuster as much
as for any other Cluef Mxmster in
any State of the country. It was his
right. He came and saw me and he
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put a demand. And it was his right
to ask for foodgrains which were his
share for the State. And we went in
certain matters. Mr. Somnath Chat-
terjee, to my mind, is not doing any
thing to improve relations between
Central Government and West Ben-
gal. 1t is very unfortunate, Sir. We,
on our part, are very keen that every
State should be satisfied and must
feel being properly looked after
by the Central Governmemt without
any discrimination, least of all, in the
matter of foodgrains. The figure that
I gave was uprto the end of August,
45,000. That figurs was upto the end
of August, as I said. I still accept the
challenge of Mr. Somnath Chatter.
jee.

A ———

WRITTEN ANSWERS TO QUESTIONS

Chief Ministers’ Conference

*4. SHRI VIJAY KUMAR YADAV:
SHRI K. M. MADHUKAR:

Will the Minister of AGRICUL.
TURE be pleased to lay a statement
showing:

(a) whether the Chief  Ministers’
Conference was convened by the
Union Agriculture Minister at New
Delhi recently; and

(b) if so, the gist of the discussions
held and decisions taken therein?

PHE MINISTER OF AGRICUL.
TURE AND RURAL RECONSTRUC.
TION AND IRRIGATION (SHRI

BIRENDRA SINGH RAO): (a)
and (b). A conference of the Chief

NOVEMBER 17, 1980
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Ministers of important wheat produc.
ing and wheat consuming States was
convened on 24th October, 1980 to
discuss the recommendations of the
Agricultural Prices Commission on
the price policy for wheat and barley
for the 1080-81 crop season. While
inviting the participating Chief Minis-
ters and Ministers to give their views
on the procurement/support prices
for wheat and barley|recommended
by the A.P.C. the Union Ministér of
Agriculture and Rural Reconstruction
stressed the need for building up a
strong bufferstock of at least 20 mil-
lion tonnes of foodgrains aiming at
procurement of about 9 million ton.
nes of wheat and taking an overall
balanced view with due regard to

the interests of the producers and
the consumers. Views of the partici-
pants were also sought in regard to
issue prices 0! wheat. The Minister
added that the recommendations of
the A.P.C, the views expressed at
the conference and the views of
Planning Commission and other con-
cerned Ministries would all be placed
before the Cabinet for taking a final
decision in regard to fixatian of pro-
curement{support prices of wHeat and
barley. The Chief Ministers'Ministers
of the participating States mostly
suggested the fixation of procure.-
ment price of wheat in the range of
Rs. 127 and Rs. 150 per quintal and
the minimum support price of barley
in the range of Rs. 95 and Rs. 140
per quintal. Briefly, the views of
State Governments on procurement|
support prices of wheat and berley
and issue orice of wheat are as un-
der:
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Procuremant and issue prices of wheat and support prices of barley suggested during the Confersnce,
Rs. per
quntal
Wheat | Bariey
Procurement Issuc
Price Price
(1) (%) (3) (4)
Haryana 150 May beincreased 140
Punjab 142 Raised reasonably but no ..
increase for weaker sections
Karnataka 142 Proportionate increase
U.p. 140  150= 153 110
M.P. 140 95
Bibar 133 Some jncrease
J&K Would agree to Govt. of Ind'a’s decision,
provided it did not put any extra burden on
the State
West Bengal som¢ increase No increase
Rajasthan 127 141 110
Assam 127 Proportionat€ increase
Maharashtra Procurem=nt pr'ces should be d:ifferent for
dif°crect States keeping in view the cost of
production
“Taml Nadu D d not attepd

No Governm=nt decsion regarding the procurtment price of wheat and support price of barléy
have been taken so far, These are Likely to be taken during this month,

Incentiv.es to new Sugar Units

*5. SHRI SHIV KUMAR SINGH
THAKUR:
SHRI B. V. DESAI:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that Gov-
érnment have decided to offer incen.
tives to new sugar units in the coun-
iry as reported in the Indian Express
of 18th October, 1980;

N (b) it so, the details of the incen-
IVes proposed to be offered to the

:‘;gar units and the period thereof;

(c) the extent to which such in-
centives will be helpful in production
of sugar in the country and to mee
domestic requirements? .

MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a)
and (b). The Government of India
have announced a revised scheme for
granting incentives to new sugar fac-
torries on 4-10-1980. A note highlight-
ing the salient features of the re-
vised incentive scheme, as approved
by the Government, is laid on the
Table of the House.

(c) The substantial incentives will
facilitate the setting un of new vishie
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sugar imills and expansion of  the
existing mills, wherever necessary
and thig would help in increasing
production of sugar in the country
for mheeting the
ment of sugar.

REVISED INCENTIVE SCHEME FOR

NEW FACTORIES AND FOR EX-

PANSION OF EXISTING FACTO—
RIES

The Government of India had been
oonsidering the matter of giving relief
to newly licensed sugar factories and
expansion projects in the context of
the increased investment cost in plant
and machinery tg make them econo-
mically viable. The Inter-ministerial
Group, appointed under the Chair-
menship of Shri C. N.. Raghavan,
Joint Secretary (Sugar) in the pinis-
try of Agriculture to revise an ear-
iier scheme in operation from 1973,
had submitted a report to the Gov-
ernment. After a detailed and care-
ful consideration of the report, the
Government have now decided to
provide incentives tg new sugar fac-
tories and expansion projects consist-
ing partly of higher levy free sugar
quiotas and partly of excise duty con-
cessions. The principal features of
the revised scheme of incentives are
mentioned below:—

1. Scheme would be effective from
- the sugar year 1980-81 and apply to
the following categories of sugar fac-
torieg in case of hew units:

/3) all unitg ¢overed by the pre-
vichs incentive scheme iz, commenc-
ifig produgtion  during the period
between November 1, 1875 and Octo-
ber 31, 1980. New units which com-
menced production aftep October I,
1973 and before November 1, 1975
are also eligible top get the benefits
of the scheme but in such cases, the
concession would apply for the balan-
¢ed period from the date of commis.
sioning.

{(b) New sugar factories already
licensed which commence production
within a maximum  period of 39

" NOVEMBER 17, 1980
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monthe from 1-10-1980 would also be
eligible to the benefits of the sche-
me.

(¢) New gugar factories to be li-
censed in the Sixth Plan starting
productiony, within a period of 38
months from the date of their licence
ar letter of intent, whichever 198
earlier, will alsg be entitled to grant
of incentives.

{d) In case of expansion projects
the fullowing categoriea will be co-
vered:

(i} All units covered by the pre-
vioux incentive scheme i.e. ¢oMm-
mencing  preduction during  the
period betweer;, November 1, 1975
andg October 31, 1980,

(ii) Expansion projects already
licensed which commence produc-
tion within a maximum period of
39 months from 1-10-1980 would
also be eligible to the benefity of
the scheme.

(iii) Licensed expansion pro;)ec'ts
t0 be licensed in the Sixth Plan
starting production within a period
of 39 months from the date of their
licence or letter of intent, which-
ever is earlier, will also be entxtled
to grant of incentives,

(iv) Incentlves to expansion pro-
jeets costing Rs. 1 crore and above
may be granted subjeet to appro-
val of the. expansion by the Comi-
mittee ta be set up in the Depart-
ment of Food and obtaining by the
sugar factory' conecerned  of
prior ‘approval of the
Dirgetorate 6f Sugar to the items
of plant and machinery to be ins-
talled for the purpose of expan-
sion.

Since expansion projects involve
installation of machinery tg gerve the
joint needs o¢ replacement'moderni-
sation and also expansion, the expan-
sion projects would include moderni-
sation and replacement, but incen.
tives would be applicable to “Addi-
tional Production” which ig attrxbut-
able to expansion only.
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2. Higher Lévy Free Quotas:

(A) New Units:
Highey percentage of levy free
sugar quota linked to a total f.o.r.

cost of plant and machinery of
Rs. 400 lakhs and above will be
allowed as followes:

s e e = -

Year HRA MRA LRA
First av 100 100
“econd 8o 10( 100
Third 70 100 100
Fourth 6o 100 100
Fith 35 bs 100
Sixth 35 35 100
Seventh 35 35 100
faghth 35 35 75

- e e

— -

The incentiveg are proposed  for
s perniod of flve years in case
high and medium recovery areas and
eight years in case of low recovery
areas These levy free quotas will
ne calculated suitably in case of new
unity whase cost of plant and ma-
chinery 1s between Rs. 200 lakhs and
Rs. 400 lakhs. This concession will
not be admissible if the cost of plant
and machinery ;s below Rs 200
lakhs

(B) Exrpansion Projects:
L ]
The higher percentage of levy free

sugar quota admissible to expansion
projects will be as follows:

Year HRA MRA LRA
First ) 6a 9o
Second 40 6o 90
1hird 40 50 75
Fourth 40 50 70
Fifth 46 50 60

—
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The inagentives are proposed to be
gven over a period of flve years.
The higher free sale quota indjcated
above would apply only to that much
of “Additional Production” in su-
gar season, which ig either (i) in
excess of production over the aver.
age uf the last three years before
the year of completion. of expansion,
or (1) the excess of actual production
(such actua)] production being limit-
ed to the norms of post expansion
capacity) over the norms of pre-ex-
pansion capacity, whichever ig lower,
This wall apply from the date of
inception of the gcheme.

3 Applicadility of scheme to the fae-
tortes who have already availeq of
some {nceatives

Factories which are eligible for in-
centives under the origina] scheme
but had not availed oy the tncefitives
benefits or have partly aveiled of
them would be fitted in the new acha-
me. Suitable compensation for
shortfall in the quantum of incen-
tives already evailed would also be
given

4. Excise duty relief:

In spite of higher free sale gquotas
allowed, the new sugar factaries, as
we]] as the expandeg units will be
required to pay excise duty at levy
sugar rates on the extira free sale
Quota of sugar.
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5. Further details of scheme will be
communicated to the industry and
the State Governments ghortly. It is
Moped that entrepreneurs having li-
cences for establishing new units or
for expansion of their existing units
would now be able to obtain requisite
financial assistance from financial ins-
titutions and implement their licen-
ces without under delay.

Malpe Fishing Harbeur

*6. SHR] S. B. SIDNAL: Will the
Minister of AGRICULTURE be
pleased to state:

(a) whether it ig proposed to deve-
lop the Malpe fishing harbour with
aid from the United Nations Deve-
lopment Programme; and

(b) if so, the broad features there-
of and when the work is expected to
be over?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The fishing harbour at Malpe is al-
ready under construction. No aid
from the United Nations Develop-
ment Programme ig envisaged.

(b) The main features of the har-
bour are—construction of a whart 295
meters, jetty 160 meters, training
wall 2000 meters, dredging, slipway
and other ghore facilities. The har-
bour ig designed for accommodating

200 fishing vemssels of sizes varying
between 19 ® 3B metssn.
The harbour is  expected to be

rvedy in Mareh, 1961.
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Loss due to Floods in States

*7. SHRI JAGPAL SINGH:
SHRI ARJUN SETHI:

Will the Minister of AGRICUL-
TURE be pleased to lay a statement
showing:

(a) the extent of loss of life, crop
and property, State.wise, caused by
the recent floods in various parts of
the country;

(b) the States which have bheen
most affected by the floods; and

(c) the Central sssistance given
to the State Governments to tide
over the situation?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC.
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a)
A statement is laid on the Table of
the House,

(b) and (¢). Ten of the States, viz
Andhra Pradesh, Assam, Bihar, Guja-
rat, Haryana, Karnataka, Kerala,
Orissa, Uttar Pradesh and West Ben-
gal, worst affected by recent floods
have asked for Central assistance.

Rs. 148.65 crores have so far been
sanctioned as ceiling of expenditure
to the ‘Governments of Assary, Guja-
rat, Haryana, Kerala, West hengal
and Uttar Pradesh. Further praoposals
for a ceiling of expenditure to the
extent of around Rs. 50.85 crores are
undey consideration ts Andhra Pra-
desh ang Ovissa, Assistance to Bihar
and Karnataka will be congidered
after the report of the Central Team
iz considered by the High Lewvel
Committes,
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Statement
Extent c.gf loss of life, ¢crop and property, State-wise cavsed by the recent Floods

-

Loss to
Cropped No. of Deaths Public
Name of the State area Houses/ - propertics
affected Hutsetc. Human  Cattle estimated
glin lakh affected  lives Heads Value
ect.) (Rs. in
lakhs)
(1) (2) (3) (4) (5) (6)
1. Andhra Pradesh 0'2¢ 33811 88 26069  518:36
2. Asszr . . 2-88 8740 57 9134 2538-0c0
3. Bihar e e e e 9-96 81015 67 42 5401°00
4. Gujarat 2: 74 24282 42 8744 3521°00
5. Haryana o 86 2230 7 5 1373-26
6. Karnataka o 28 7563 1 359  403'58
7 Kerala o 61 36811 42 56 186220
8. Onssa 3 55 90000 73 8280 6032'go
9 Uttar Pradesh 30 94 1923134 1309 5244 759500
10. West Bengal 1 41 267822 47 104 1632'36
11 Himachal Pradesh Negl, 331 46 63 9-o1
12. Maharashtra 0.03 3576 29 202 0.46
13 Punjab 0 45 19244 47 113 20100
14 Rajasthan Negl. 28 16
State Govt. reported that a total population of 300
5 Manipur lakhs has been affected and the State Govt, is assessing
the damage.
TotAL 53 89 2527354 1881 58435 3108813

Shortage and High Prices of Sugar

L]
*g. SHRI N. E. HORO:
SHRI CHITTA MAHATA:

Will the Minister of AGRICUL-
TURE be pleased o state:

(a) whethey Governmens are aware
of the rise in the price of sugar which
has been ng high ¢ Re. 2/- per Kg.
in black markst;

(b) if so, whether Government
consider that the non-availability o
sugar in the open market and abnor-
mal rise in its price ig due to the
lacuna in the sugar policy;

(¢) whether Government propose
to revise the sugar policy with a view

to hring down ths price amd to meke
it aveilable in the open merket at
ressonadle rete; amd

(d) i @, tha stepy taken Ly Gow-
erument I ihis Adirection?

-
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THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a)
and-¥b). Arrangements were made
by. Government for distribution ot
free.gale sugar to all categories of
consumerg during festival months of
September and October, 1880 through
State Government agencies at prices
around Rs. 6 per kg. under the Sche-
me of Voluntary offer made by the
factories to deliver sugar at a fixed
ex-factory price of Rs. 450 per quin-
tal excluding excise duty. By and
large, sugar was made available
under this scheme at a reasonable
price. -~ However, there were some
press reports about charging of higher
prices for sugar by tradergs at some
places about which Government has
no direet information.

(¢) and (d4). The special arrange.
meitssinade Mr distribution of free-
sale sugar at fixed prices under ‘the
voluntary offer af the industry has
cote’to an“end on 19th  November,
1880 and supnr is avuileble tn the
op#i market through mormal trede
chaurels, ag 'tn the past under 'the
existing poficy o Aual price control
on sugar under which 38 per cent of

th tota]l "produetion 18 béing released -

for Trée’ pale in ‘thé open market. The
price of sugar depends on the total
avellability, which is dependent on
production.
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Radica] Changes ia Education

*100 BHRI KRISHNA PRATAP
SINGH: Will the Minister of EDUCA-
TION AND. SOCIAL. WELFARE be
pleased . t¢ state,

L]

(a) whether Government are think-

ing of making radical changes in the
education system,

" (b) whether it is a fact that the’

present education system of 10 42 43
has not brought the desired results;
and

(¢) what are the details of the pro-
posals i this regard? -
THE MINISTER OF EDUCATION

AND SOCIAL WELFARE (SHRI 8. B.
CHAVAN): (a) and (b). No, Sir.

(c) Does not arise.

KARTIKA 26, 1902 ¢(SAKA)
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Housey for the Scheduled Cgstes and
Backward Classes in Delht

®11. SHR] HIRALAL R PARMAR:
SHRI RAM LAL RAHI:

Will the Minister of WORK® AND
HOUSING be pleased to state:

(a) whether Governmeny have any
scheme to provide housing facility to
homeless persons belonging to Sche-
duled Castes, economucally beckward
clags and labourerg living in Delhi
Territory for a long time; and

(b) 1f 30, the outlines thereof?

THE MINISTER OF PARLIAMENT-
ARY AFPAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) (a) and (b). Deili Admints-
tration hes reported that although . ne
separate schems as sud® .for providing
housing tactlities to the hometess pex
8ons belonging to Sheduletd Castes,
econgmically baekward |, slase . ,and
labourers Uving {n Deilyl tecritory for
8 long time is in operation, there are
the following scbeme's running-—

(1) Integrated Subsidised Housing
Scheme for Industrial Workers

This Scheme is applicable to cer-
tain “employees within the meanng
af The Indidn PFactories Act. 1948.

(2) House-gites.cum-Hut Construc-
tion Scheme for Landless Workers
in Rural Areas.

This scheme relates to provision of
house-sites for landless agricuitural
labourers, workers and artisan: liv-
ing in rural areas. The ceiling for
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development of house-sites is Rs. 300
in the plains and Rs. 500 in hilly
areas. 100 per cent grant is provided
for development of house-sites. As-
sistance for construction of dwelling
units is at Rs. 500 for those who
have already been given house.sites
and Rs. 750 for those to whom house-
sites are also to be provided. Al
labour inputs have to be provided
by the beneficiaries. The scheme is
included in the revised Minimum

Needs Programme,

(8) Subsidy for construction of
bhouses to Scheduled Caste persons im
Tural areas.

Harijan Welfare Board, Delhi,
gives an assistance of Rs. 1500 as
subsidy to those Scheduled Caste
persons in rural areas who have not
got a pucca house in their own name
or in the name of their dependents,
but possess a plot of land measuring
at least 60 sq. yds. in their own name.

(4) Provision of residential plots
under Jhuggi-Jhonpri, Removal
Scheme.

Persons removed from jhuggi-
jhonpris are given plots of 25 sq. yds.
each in Resettlement Colonies scat-
tered all over Delhi.

Estimated Cost of Infrastructure for
Asian Games 1982

*14. SHR1 S. M KRISHNA:
SHRI P. K. KODIYAN:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) the estimated cost of the infra-
strueture being built for Asian Gemes,
1983;

(b) the venue of the games amd
the stedia being econatructed for tfie

purpose;
¢e) the broad details af the steps
taken warfly this aspets so far; end

NOVEMBER 17, 1980

Written Answers 43

(d) whether Government have any
second thinking on the advisability of
holding ASIAD in India, if go, what?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI B. B.
CHAVAN): (a) Rs. 36.83 croreg (ex-
cluding the expenditure to be borne by
DDA and NDMC) as per details given
in the statement placed on the Table
of the Sabha.

(b) Except for Yachting, which will
be held in Bombay, all the sports for
Asian Games, 1982 will be held in Delhi
in the existing stadia/halls or in the
new sportg facilities to be constructed.
The stadia to be constructed are;—

(1) Main Outdoor Stadium of
75,000 capacity in Lodi Road Com.
plex:

(2) Indoor Stadium of 25,000 seat-
ing capacity in the Rajghat Sports
Complex: .

(3) Indoor Swimming Pool of
International standards at Talkatora

Gerden; and

(4) A new Cycle Velodrome and
Shooting Range may have fo be con-
structed.

(¢) Designs and financial estimates
of the stadia to be constructed have
been approved and sanctioned. The
construction works have started. PERT
Charts have been prepared for each
construction work laying down target
dates for the completion of various
stages of the construction worka All
the cansfruction works are expected to
be completed by end of Sune, 1983. 8o
far the progress of construction work
which is reviewed every fortnight by
the Steering Commiftee is satisfaciiry.

(d) Mo, pgir,
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Statement
Sg. Discipline Venue Estimated. Cost
o. F—— vt —
(Rs. in crores)
1 Athletics . . . . New Stadiu m at Lod' i Road Comp- 15712
exl

Electric Sub-Station, 109
2 Badminton . . . Pragati Maidan 1.25
3 Table Tennis .
4 Cycling . . . . New Cylce Velodrome to be cons. 100

trusted im Delni,

%5 Gymnastics . . . Indoor Stadium to be constructed by Included under Sl.
DDA Hall of Nations or some other No. 11 below or
Indoor Hall as may be decided by SI. Nos. 2 and §

the steering Committee. above. %
6 Weight-Lifting . . Community Hall in the Sports Village
to be constructed by DDA.
7 (a) Hockey (Men) . . National dStadium, New Delhi to be re- 2:47
novated. *
(b) Hockey (Women) ., Shivaji Stadium, New Delhi to be Expenditure to’be
, Tenovated. borne by N.D.M.C.
8. Shooting . . . New Shooting Range to be Constructed 0'%0

at Rajghat Sports Complex or Nicho-
lson Range or some other place as
the Steering Committee may decide.

g9 Swimming . . . New Sswimming Pool to be constructed g-25 (Rs. 2: 75 to be
by N.D.M.C. at Talkatora Garden. met by NDMC and
the rest by Govt.

of India).
10 Lawn Tennis . . Delhi Lawn Tennis Stadium, Hauz 020
Khas, New Deihi.
11 Volleyball . . . {(a) Indoor Stadium be to constructed 6:-00 (The remain-

by DDA at Rajghat Sports Complex. ing expenditure of
Rs. 9°35 crores to
be met by DDA)

(b) In the Hall to be constructed by 0* 50
Trade Fair Authority of India in
Pragati Maidan to be used as pra-

. actice ground or as stand by arrang-
ment. ,
12 Wrestling . . . Ambedkar Stadium, Delhi Gate, 4

Model Town stadium or some other
suitable place {n  Delhi to be
decided by the steering Committee.

13 Archery . . . . Ground of Modern School or Pragati |
) Maidan or some other suitable place 2- 9o
to be decided by the Stcering
Committee. ‘#\u
14. Backetball . . . Indoor Stadium of N.D.M.C. at Tal-

katora Gardan, -

.
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¢

e e

Sl Discipline Venue Estimated cost
‘\‘0. —— i e G G ¢ A S———
Rs. In Crores’
15 Boxing Indoor Stadium of DDA or some other

16 Equestnan,

suitable venue as mav  be decided
hy the steering Gommittee |

Harbaksh Stadiumn and .\.iicholaom {

Range Delh:t Cantt.

@€ 00

17 Football . . D.D.C.A. Crick e Ground up to senu 1
tinals and Lodhi Road Stadium for
senu-hnals and finals.
18 Galf Dethy Golf Club
19 Yachting Bombav
Rs. 39 . 58

(Rs. 36:85 16 be
borne by Govern-
ment of India anc
Rs. 295 by N.D
MC.

Storuge ¢apadity of Warehovuses
*15. SHRI E. BALARANDAN: Wil

the Minlster af AGRICULTURE be -

pneasgd t'p tay a statement ¢hoving

{a) the total estorage cdapacity of
Warehouses In the country; and

(b) the steps Government propose to
take to enhance thelr capacity tor
speeding up @istribution of foodgratns,
fertilizers and essential commodities?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (SHRI BIRENDRA
SINGH RAO): (aJ The tofal owned

storage capacity avaflable with the -

Food Corporation of India, Central
Warehousing Corporation and State

Warehousing Corporations is to the.

extent of 123.95 lakh tonnes. Besides,
the capacity hired by these agencies is
to the extent of 101.85 lakh tonnes. In
regard to the capacity with private

o e ——— e & e O

sector. no reidadble information 1+ gvail-
able.

(b) An additional capacity of 66.84
lakh tonnes is proposed to be added »»
Food Cotporation of India, Central
Warehousing Corporatfon and State
Warehousing Corporations during the
Sixth Plan period (1980—85). Besides.
a capacity of 20 lakh tonnes has glso
been spproved in principle for con-
struction by Food Corporatfon of India

fagre & fufefyg fae ¥ Sty geew
w' | .

. %¥16. W O sw qETX AWy :
T HMT HAY T FATA W FUT
w0 &

(v) ¥ ag a9 ¢ fo fage &
fufchey fa™ & g T
ey’ & I wuEETHt o
frwife w & 3few fadrae,
gTE &) wrazw fear & o 20
¥ 25 =nfma@ ¥ wfwfy am #x
CUNE S
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(@) &1 3x W Fw} &
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&‘ A s feavlter wda g8
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4. TR THEAR ¥ 6 WRATA
N O o § O owEw oA
*

Kharif Crop for 1980-81

*17. DR. SUBRAMANIAM SWAMY:
Will the Minister of AGRICULTURE
de pleased to state:

(a) the likely level of Kharit crop
and the estimate of tota] foodgrains
production for the year 1980-81; and

(b) whether it is a fact that the
Ministry has scaleq down the earlier
target?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND 1RRIGATION (SHRI BIRENDRA
SINGH RAO): (a) Firm estimates of
area and production of kharif crops
for the year 1980.81 are expected to
be received from the States from the
middle of December onwards. How-
ever, according to tentative estimates,
‘the production of kharit foodgraing in
1980-81 might be about 80 million
tonnes.

(b) No Sir, there is no change in
‘the annual target of 135 million tonnes
-of foodgrains production which includes
Xkharif and Rabi crops.

Increase in Prices of Pulses

#18. SHRI PIUS TIRKEY: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whethep Government are aware
4hat the prices of all kinds of pulses
ig on an increase in the country; and
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(b) if so, the steps taken by Gov-
ernment so far to stop this price
increase?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (SHRI BIRENDRA
S8INGH RAO): (a) and (b). The Gov-
ernment is aware of increase in the
prices of pulses. This is substantially
a reflection of the fact that while the
demand for pulses has been growing,
the supply has tended to stagnate or
decline. With the growth in irrigation,
pulse crops generally have not been
able to compete for acreage with more
high-yielding and remunerative ceread
crops. To arrest these trends, Govern-
ment has taken up an intensive pro-
gramme for development of pulses in
56 districts. Cultivation of summer
moong after the harvest of wheat is
also being popularised by organising
special campaigns in northern States.
In the eastern and southern States,
cultivation of Rabi moong in rice fal-
lows is being eticouraged. Research
efforts are also being intensified in re-
lation to pulse crops.

Panel on Working of ICAR.

*19. SHRI JANARDHANA
POOJARY:

SHR1 M. RAM GOPAL
REDDY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have been
urged to appoint g high power panel
to probe into the working of the
I1.CAR.; and

(b) it so, the reaction of Govern-
ment thereon?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (SHRI BIRENDRA
SINGH RAO): (a) Government’'s atten-
tion has been drawn to a press report
in which a member of the 1L.C.AR.
Governing Body has urged that a high



61 Written Anowers

power panel should be appointed to
probe into the working of the I.C.A.R.

(b) It is not proposed to appoint any
pane] in this regard as the working
of the I.C.A.R. has already been re-
viewed by the Gajendragadkar Com-
mittee in 1972 and more recentiy by
the Estimates Committee of the Lok
Sabha in their 35th Report (Sixth Lok
Sabha, 1978-79).

Foodgrains lying ia F.C1L Godowns,
Moga Division

*20, SHRI SAMAR MUKHERJEE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are gware
that the stockg of foodgrains worth
crores of rupees are stil] lying in
F C.I1 godowns in Moga Division for
the last several years and these stocks
have not been cleared ang gre rotting;

(b) the reasons why the F.C.I. had
failed to despatch those stocks in time
to the needy States; and

(c) the steps taken by Government
against the FCI officials who are res-
ponsible for that?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (SHRI BIRENDRA
SINGH RAO): (a) There is a stock
of about 2.71 lakh tonnes of foodgrains
with the Food Corporation of India
in Moga Sub.Division of Faridkot Dis-
trict. Of thig about 6,000 tonnes relate
to the year 1877-78, about 69,000 tonnes
to 1978-79 and the balance to 1979-80
and 1980-81. It is not correct to state
that the stocks are not being cleared
and are rotting.

(b) The Food Corporation are pro-
curing fresh stocks of foodgrains under
the price support scheme and ggainst
levy, every year. Movement from out
of the procured stock and inflow of
Iresh stocks on fresh procurement take
place every year. Movement pro-
grammes are drawn up every month
for despatch of stocks from FCI go-
downs to other States with due regard
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to the requirements of those, States.
Proper care is taken to preserve the
stocks remaining in storage in good
condition.

(¢) Does not arise.

Agency to look after the common por-
tiong of the allottees of Group Housing
Societies

1. SHR] RAM VILAS PASWAN:
Will the Mimster of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that under
the DDA's allotment of group housing

. Rules, the allottees of DDA’s flat 1

Delhi are required to form an Agency
to look after the common portions;

(b) the monthly and other contribu-
tion each gallottee is required to make
to the Agency thus formed and what
is the legal sanction for 1t;

(¢) whether his Ministry has receiv-
ed reports from Agencies about non-
payment of its dues by the allottees;

(d) if so, whether any proposal has
been considered by his Ministry to
cance] the allotment of those allottees
who have not paid the Agencies dues;

(e) whether any allotment has been
cancelled on this account or cancela-
tion of allotment is under considera-
tion; and

(f) what other steps are proposed to
be taken for the realisation of Agency's
dues from the allotteeg?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) Under Clause 12 of the Model
Constitution appended to the DDA
{Management & Disposal of Housing
Estate) Regulations 1968, every mem-
ber has to oay, as a deposit, a sum not
less than the aggregate amount of
one month’s charges, as determined by
the Authority representing maintenance
charges of the common portions &
common services. In addition, he has
to pay the said aggregate amount every
month in advance and such other
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charges #s may be decided. These are
tregeribed under the said Begulations.
if any member faile to make payment
gemanded by the Agency, the amount
iz Uable to be recovered &g srrearg of
tarnd revenue.

{¢) The DDA has reported that re-
ports about non-payment of dues by
the allottees have been received from
Agencies. Action hag been taken for
#he recovery of dues by issuing letters
# the defaulters inviting their atten-
$on to the wvarious provisions in  the
2cid Regulations.

£d) and ie). No,

#ueh proposal.

Sir. There ig no

1) The position ig as stated in reply
o parts (b and (e} above.

Belongings of Veln Thempt Dalavs

2. 8HRI A. NEELATLOHITHA-
DASAN: Will the Minister of EDU-
CATION AND SOCIAL WELFARE
he pleased to siate:

{a) whether Government of Kerals
has requested Government of India
for protection of the House, weapons
znd belonging of the Velu Thempi
Dalava the Martvr in the first freedom
struggle against the Bmtish in the
former Travancore State as national
monument; and

b} it so, what acdtion has been taken
By the Government of India in this
reapect?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI 8. B.
CHAVAN): (a) No, Sir. The Archaeo-
logical Survey of India has not receiv-
ed any such request from the Govern-
ment of Kerala.

(b) Dces not arise.
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Housing Funds for LaksShadweep

3. SHRI P. M. SAYEED: Will the
Minister of WORKS AND HOUSING

be pleased to state:

(ay whether it is a fact that Gov-
ernment have not so far provided
sufficient funds t¢ the Lakshadweep

- administration for seiting up houses

for the wesgker sections there;

(b} it so, the main reasons for the
game;

{¢; how much funds have been
allotted for the purpose during the

- current year; and

(4) what, are the schemes being
prepared by the Central Government
in this regard for the weaker sections
of the Lakshadweep?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN

SINGH): (a) No, Sir.

(b) Does not arise.

(c) Punds provided for *1980-81 to
implement two housing schemes are
Rs. 3,50.000.

{(d) In Lakshadweep two schemes are
i operation fopr setting up houses for
weaker sections of people. The first
scheme is Village Housing Project
(Loan) scheme under which Rs. 30,000
have been provided during 1980-81.
The second scheme is Welfare of Back-
watd Classes Housing (Subsidy}. Under
this selreme Bs. 3.00:000°have been pro-
vided during the currvent sear.

Amendment of Porg Bialr Municipal

4. SHRI MANORANJAN BHAKTA:
Will the Minister of WORKS AND
HOUSING be pleased to- state:

(a) whether the Government of
India have received any proposal io
amend the Port Blair Municipal
Board Regulation to create a provision
for election of non-official Chairman
‘for the Port Blair Municipal Board;
and
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(b) if so, when and whag action has
been taken and the details thereof?

THE MINISTER OF PARLIAMENT.
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) The proposal is under considera-
tion.

Sugar

5. SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of AGRI-
CULTURE be plcased to state:

(a) the quantity of sugar in the
country on 1st September, 1980;

(b) the details of the release of
sugar in the free market and through
the Fair Price Shops during this
period;

(¢) the estimated  production of
sugar during the ensuing season;

(d) the cost of production of sugar
with break up; and

(e) the profit made by sugar
magnates and whole-salers by selling
sugar at Rs 8/50 to Rs. 16/- per Kg
during this period?

THE MINISTER OF STATE [N THR
MINISTRY OF AGRICULTURE (SHR]
R. V. SWAMINATHAN): (a) The
quantity of sugar with the sugar fac-
tories in the country as on 1st Septem-
ber, 1980 was about 3.1 lakh tonnes.

(b) sthe quantity of free sale sugar
released under the voluntary price
regulation scheme for 2§ months
period from Ist September to 15th
November, 1980 was about 3.90 lakh
tonnes. As regards levy sugar, it has
been released for distribution through
fair price shops at 2.71 lakh tonnes per
month from September to November
1880 in parity with the quantity
released in earlier months.

(c) According to the present esti-
mates the sugar production in 1980-81
season is expected to be around 52—
84 lakh tonnes.

2287 LS—4
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(d) As the investigation into the
working of the sugar industry as also
the cost of production of sugar had
been entrusted to a High LevelCom-
mittee headed by the Chairman,
Bureau of Industrial Costs and Prices,
no detailed calculations of cost of pro-
duction were made on the basis of
final working results of 1979-80.

(e) Under the voluntary price re-
gulation scheme operative from
Ist September to 15th November
1980, free sale sugar was sold by the
factories at an agreed price of Rs. 450
per quintal exclusive of excise duty
and it was distributeq by the State
Governments at fixed retail prices
which generally ranged from Rs. 5.50
to Rs. 6.50 per kg. There might have
been some cases of malpractices in-
volving sale at higher prices but
these were dealt with by the State
Governments under the existing
statutory provisions.

Branch Post Offices and PCOs in
24-Pargana Districts, West Bengal

6. SHR1 MUKUNDA MANDAL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of Branch Post
Offices and PCOs openedq in the 24-
Parganas District of West Bengal
during the current year; and

(b) the target for the year 1980?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 KARTIK ORAON): (a) The
number of Branch Post Offices opened
in 24 Parganas District during the
financial year 1980-81 is 4. One P.C.O.
has been opened 3o far since 1-4-1980.

(b) Target for the financial year
1980-81 is 22 Branch Post Offices and
6 P.C.Os. However, opening of
P.C.Os. is subject to availability of
Stores.
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Rranch Post Offices and PCOs in
Midnapare

7. SHRI MOTILAL HASDA: Will
the ister of COMMUNICATIONS
be pleased to state:

(a) the number of Branch Post
Offices and PCOs opened in the
Midnapore District of West Reagal
during the current year; and

(b) the target for she year 18607

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) The
number of Branch Post Offices and
P.CQs. opened in Midnapore District
during the financial year 1980-81 is one
each.

(b) Target for the financial year
1980-81 is 8 Branch Post Offices and
7 P.C.Os. Establishment of P.C.Os. is
subject to availability of stores.

Branch Post Officeg and pCOs in
Darjeeling

8. SHR] ANANDA PATHAK: Will
the Minister of COMMUNICATIONS
be pleased tc state:

(a) the number of Branch Post
Offices and PCOs opened in the
Darjeeling district of West Bengal
during the current year; and

(b)! the target for the year 19807

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] KARTIK ORAON): (a) No
Branch Post Offices or P.C.O. has been
opened in Darjeeling District during
the curient year.

(b) Targ~t for the financial year
1980-81 is 3 Branch Post Offices and
3 P.C.O.s. Establishment of P.C.Os; is
subject to availability of stores.

Drought affected States

9. SHRI AMARSINH RATHAWA:
Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether Government are aware
that certain parts in the country are
facing drought at present;
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(b) if so, the names of States
which ave suffering from drought;

(c) whether any Central Team has
studied the drought condition In
thase States; and

(d) if so, the assistance given by
the Centre to those States?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR]
R. V. SWAMINATHAN): (a) to (d).
The Governments of Rajasthan, Kar-
nataka, Andhra Pradesh and Haryana
have reporied about drought comdi-
tions. The Governments of Andhra
Pradesh, Haryana and Karnataka have
submitted the detailed Memoranda,
while the Qovernment of Rajasthan is
yet to send the same. Government of
India would consider deputinf Central
Teams shortly for an on the spot
assessment of the drought situation in
the States and for assessing the re-
quirementg of funds for meeting the
situation,

Central Housing Funds to States

10. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the amount which Government
have sanctioned for rural housing,
State-wise; and

(b) how many rural houses were
built in the last year and how many
are to be built this year, State-yise?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) ‘Housing’ is a State
subject Central financial assistance is
given to the States for the State-sec-
tor programmes, including ‘Housing’,
in the form of ‘hlock loans’ and ‘block
granis’ without being tied to any
particular scheme or head of develop-
ment. As the State Governments are
free to determine their priorities, it is
not possible for the Central Govern-
ment t0 give State-wise sanction of
funds for rural housing.
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(b) Details of rural houses cons-
tructed during 1970.80 snd proposed
to be constructed during 1980-8], as
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per information receiveq from State
Goyernments, are given below:—

.
-

-

State Rural-Houses Rura] Houses

o780 %i?&??uu‘c‘i

laﬁq-sx
1. Gujarat . . 1828 10666
2. Haryank . . . . . . . - 2000
5. Punjab . . . . . . . . — 222
4. Tamil Nadu . . . . , 2904 1 40000
5. Uttar Pradesh . . . . . . ’ 1793 37822
6. West Beneal . . . . . . 21700 21700

Information in respect of other
States is being collected and will be
laid on the Table of the Sabha shortly.

Extension of Communication and
Posta] Serviceg in Triba] areas of
Orissa

11. SHRI LAKSHMAN MALLICK:
Will the Minister of COMMUNICA-
TIONS be pleased to state what are
the details of the tribal areas In Orissa
selected for the extension of com-
munications and postal services during
1980-817

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): Detajled
of tribal areas in Orissa selected for
the extensxon of communication faci-
lities durmg 1980-81 are given in the
Statement enclosed.

Information regarding Postal ser=-
viceg is being collected and will be
laid on the table of th¢ House.

Statement
List of Tribal of areas of Orissa Selected for

extension of Telecommunicatons facilities
during 1980-81

Name of District  Name of place

1. Balasore 1. Berhampur.

2. Mitrapur.

—

Name of District Name of place

2. Ganjam 1. Naugoda.

2. Ramairi.

3. Mohana.

3. Kalahandi . 1, Biswanathpur
2. Thuamal Rampur.
3. Kolampur.

4. Iétnp h,
mgar
Ladugaon

Janghira.
. Kalyansing .
Raanehr

. Kalimela.

. Motu.

. Chandrapur.
Kango.

. Hatiheda.

. Naukata.

. Atigaon.

. Baligaon.

. B. Smghpur.
- Kujendr
valagaja.

. Knamaia.
Jugpua.

. Khichinj

Li: epada.

. Chakapaca.
. Jalda.

. Raidoga.

. Tensa.

4. Keonjhar
5. Koraput

8‘3 o~ aacn-pm.» -t

—
—

6. Mayurbhanj

7. Phulbani
8. Sundergarh

LQ!J__N:-‘PL.?N:-S

—— —

NoTE.—Public Telephones|Co. has
already been opened at Nuagoda of
Ganjam district and Linepada of
Phulbani district. 25 Lines Small
Automafic Exchange already opened
at Boipariguda in Karaput distriet.
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Suicide by Student of LT, Kanpur

12. SHR] NARAYAN CHOUBEY:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleascd
to state:

(a) whether it is a fact that on 30th
September, 1980 ong student gtudying
in Indian Institute of Technology,
Kanpur committed suicide;

(b) if so, the details thereof;

(c) whether any enquiry has been
made jn the matter;

(d) if so, the details thereof;

(e) whether it ig a fact that earlier
nine studentg belonging to the Sche-
duled Castes and Scheduleq Tribes
were expelled;

(f) if so, whether Prime Minister
had intervened at that stagé and the
students were asked to be taken back;
ang

(g) if 50, the details thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) and (b). Shri K. K.
Chaudhary, an ex-student of IIT,,
Kanpur, was found hanging from the
ceiling fan by a rope on the evening
of 30th September, 1980, in his rorm.
The police declareq it a case of suicide.

(c) and (d). The question of order-
ing an enquiry is engaging the atten-
tion of the Chairman, Board of Gover-
nors.

(e) Yes, Sir. Ten students including
nine belonging to SC/ST were asked
to leave the Academic Programme due
to their poor academic performance.

(fy No, Sir,
(g) Does not arise.

Studentships /Fellowship to Engineers
pursuing Research

13. SHR]I N. SELVARAJU: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state

NOVEMBER 17, 1980
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whether Goverament propose to en-
hance the apprentice amount paid to
the apprentice Graduates Engineers
and Diploma Holders in Engineering
from Rs. 250/- Rs. 150|. to Rs. 500|-
Rs.300|—consequent up on the decision
of the University Grants Commissicn
to enhance the studentship/fellowship
to the Engincers pursuing research

programmes ‘o the recognised insti-
tutions?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRIS.B.
CHAVAN): The question of enhance-
ment of stipend amount paid to the
apprentice Graduate Engineers and
Diploma Holders in Engineering is
under consideration of the Govern-
ment.

faey & et B ogerasl
FAVIT  "qET

4ol 3@ Wi ATwmA : FmT
fmenm =X AATST FEgTT HAT AF
FATH FT FATFIA fF

() FaF Feara faaiw
24 fagTay, 1980 F “fggeam”
Hyaafas 37 A3/ FA AR fammar
T 2 fF faeelt & fafas sqat & gean-
qFY] FY qgTCq q&AT 7 g1 adqr fover
fAzem=a & gewagrd AW & o
dx3i oral &1 fafus fauaY # gqrg
FTAFAA @ & ; #AT

(@) Far ag «r g9 g f& faug
g9 F A gfgygr A ot F,
ST BTl F AW ALWAT  FA F AW
# e IO FETY 7

forar miT Al wFERir HAY
(st q®o aYo =egror): (%) ST &,
FuTfy, o FFTA HHE goa18 Ay
2 fiF FeaTIRT T AT GRAT  F HATH
¥dssiom s Fafaa @@ )
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ET F ArEAEEAn F 0T FQ F
fg @ed qEdY FAHTT  HTAGUR
a1t

(@) s, 7@ |

Boundary Wall on Baba Kharag Singh
Marg, New Delhi

15. SHR1 BHEEKHABHAI: Will
the Minister of WORKS AND HOUS-
ING be pleased to slate:

(a) whether Government propose
to raise the boundary wall outside
the newly constructed quarters (896-
1090) on Baba Kharag Singh Marg
with a view to contain the traffic
noise and for security purpose; and

(b) if so, the reasons for the delay
and the time by which it is likely
to be completed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) No, Sir.

(b) Does not arise.

W wt wfgamt & feg @ew

16. »t fagw Tog @ =ar fwew
W AWIH ®eQIOr WAl Ig FqTH FY
FUFEr f:

(F) w9 F wae@ g
af 1980—-81F FIH-FT Afgail
& faa *faa el #IASY & 2
AR YaF TSI § 39 A o=
feadt 8 ; =X

(@) =m-wrsit wfgarsi w1 s
e F & fay fam-fag mt o<
g a% frgy grew gI@ 9 %
TR FF  FE T IAT T 8
aq1 I9 T ¥ wEF ¥ iFaq-feaq
FR EHIT SH AT FAT ¥AT &
qar FTA-FET AfgAl #1 & FAL
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fewr  ofifeafaad & gefew
fFg amd &7

frAr aar GAIK  weEmror  wWar
(= g Yo g ) (F) ¥ i
FT A ghearr § ox-gw—a fasfor
#f wRm w97 fer o

(@) uw faazo, faq & w<ds
M 9T IT  gleeAl T gear q ag
gfa & fawio s fag oqem w9
fFg g & qur o #r swar @wiE
152, g &) A famra FA%,
TAA FHL YT WIATMRK  ATFAS
g1 wEm Arma d fw ady
i A wAsEr  Afgai wY, foaay
fas =@ 1,000 §9C ¥ Hiy®
afl g g®, ofa, =@, T A,
guar |ANT & " 9¢ faEr
fedt sewra & o fear  smoam
gagfaa  wrfaal #R sqgfaa o4
sifagt &Y afgami & fag  fawie
AATAT & | TA AL B HATH 7
FAN & I 9T IATGT AT
qar Faw Ifaw feoar & faar
s st fasw w0 &
1 S Y
@ ¥ 10 Wfaog saw  FAC F
AW ¥ 7 gfgma €T wEgann
T ¥ AtRe # 5 wfawa @ #wfas
SEUEAL L
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S
Rrarew 1 2 3
TAY/ITTRL FIATH {9
/ m FEA 1 43
frd TR qrTS 1 43
sy qATT 1 43
e aaEEY 1 43
*M AT 1 50
& da HEY TraaTey 1 50
1 2 3 fewrae wdw
T SHATAT 1 35
WeH N3 o] 1 3s
S N L e
ARV (ATHTT) 1 50 AT 1 35
ATATX 4 175
FTRITST i Zg ER AGT FAATT
s 1 50
qaH
FAT®
feaere 1 50 _
T 3 282 T 7870
TR 1 30
g 1 100
L HED L 1 42
STHEET 1 50 HAATT 3 115
qEAT 1 21 &3 1 50
T 1 76
wIH
AATA
> Tt ‘1 140
AR 8 186 oo "1 110
HITAMC 1 25 ST 1 78
ATHATC 1 25 THHT T 1 95
TIRIE 2 100 e (AATHAR) 6 1001
T« 125 HRCEIEET 1] 1 90
AL 1 20 ML IL 3 495
areaafady 1 38 FITNE 1 64
glcaran FAFTE (FTHT) 5 362
T 1 50 AUl 1380
LRIE] 1 43 arerse fady 1 94
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1 2 3 1 2 3

CLe [ 2 78 R
Wk 1 32 fereriar 1 54
Ry 2 236 i -
freden 120 s 1 100
LEGC) 8 715

FF 2 150
e 2 95 AT 1 50

qne
/ST WM

AT 1 40
T 6 299 ARAGL 1 150
ferzarer 1 30 wier 1 75
LUEER 3 124 AT 2 246
W 1 48 e 1 150
HAAYL 3 180 afearern | 1 150
#YI 1 30
drr 1 30 AN
TR 1 120 HIRT 1 20
IR 2 25

ST 1 50
fadrmm 1 32
ARREL] 1 20 fafwes

e 1 96
wETTe afrsay

T 2 120
T 6 662 FIgH 1 24
AU 2' 50 LELR 7 261
L 354 1Y 1 24 g 3 100
Y 4 220 CEL 3 70
e 126 ferefaraesy 1 32
T 5 255 fredaadt 1 50
qiwrefy MEATYL 1 24 fagat
qTAT 1 40 ST ; 20
g 1 45
il M 1 40 T TR

EATETE 1 45
s gl 1 96
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P.C.Os. obeneyg in Barmer, Jaisalmer

1 2 3 and Jodhpur Distriots
17. SHR] BIRDHI CHANDER. JAIN:
HAIL 2 60 Will the Minister of COMMUNICA-
fdismaTs L 50 TIONS be pleased to state:
E-GEY 60
AT 1 200 (a) the number and names of tele.
phone exchanges and Public call
. offices opened in Barmer and Jaislmer
e dmer Districts and Shergarh Tehsil of Jodh-
pur District til] now; and
AT 1 20
FAhATl 3 140 (b) the target for telephone ex-
&z wifax s3w change and Public call offices to be
WA IS0 achieved during the next three years?
FETAT 1 25
. THE MINISTER OF STATE IN THE
W ¥ Aa e i qa9g MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON) (a) Barmer
TTE AT 1 36 District 10 exchanges and 19 P.C.Os.
Jaisalmer District: 2 exchanges and 9
<0 | 3 404 P.C.Os. Shergarh Tehsil: 1 exchange
ﬁ?ﬂ"\[ 5 930 and TP C.OS.
Tttt 2 120 Names are given in the statement
foon T —qoram™ 1 40 enclosed.
(b) 5 exchanges and 12 PCOs.
Statement

Nam~3 of exhanges aid P.C.O3. wo king in Barmer and Jaisalmer districte and Sherearh

Pehsil in Rajasthan.

i

District Exchange P.C.O. *
Barmcr . . . . . I. A‘ioda. 1. Ago"‘a.
2. Barmer., 2. Bishala.
3. Balotra. 3. Gadra Road.
4. Bayatoo. 4. Gagriya,
5. Cho! tan. 5. Harsani.
6. Dhorimana. 6. Kanara.
7. Pachpadia. 7. Kawas.
£. Samdari. 8. Kotra

g. Siwana, 9. Malabar.
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2 3
10, Sindhri. 10. Majal.
11. Mokalsar.

Jaisaline

Shergarh Tehsil of Jodhpur Distt.

12. Munabao.
13. Nand.
14. Pad:ir.
15. Parlu.
16, Patodi.
17. Ramsar.
18. Shedwa,
19. Sheo.
1. Jaisalmer, 1. Bhaniyana.
2, Pokhrar 2. Konoe.
3. I athi.
4. Nokh.
5. Phalsoond.
6. Ramdwara,

. Rangarh.

~1

8. Sam.

9. Sanghar,
1. Balesar. 1. Agolai.

2. Belwa.

3. Dec'w.

4. Sai.

r. Sekhala.

6. Stergarh,

7. Tena,

Societies running unaided Educational
Schools

18. SHRI AJIT PRATAP SINGH:
Will the Minister of EDUCATION

AND SOCIAL WELFARE be pleaked °

to state:

(a) the names of the registered
education socleties running unaided

educational schools in Delhi (South
Zone) till date together with the

names of the trustee members of
these societies;

* (b) what are the financial years
of audition declared by these unaided
schools and the period upto  which
their accounts have becn audited by
Government; and
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(¢) what checks Government
exercise on these unaided schools
against misuse of school funds by
trustee members?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) The requisite
details are given in the statement laid
on the Table of the House. [Placed
in Library, See No. LT—1319!80].

(b) Under Delhi School Education
Rules, 1973, the unaided schools are
required to submit returns by 3lst
July which contain the audited ac-
counts also normally pertaning to
the previous financia] year (lst April
to 31st March).

(¢) Under the provisions of Delhi
School Education Rules, 1873, the
accounts and records of an unaided
private school are subject to exami-
nation by the auditors and inspecting
officers, authorised by the Director of
Education and also by the Comptroller
and Auditor General of India

Allotment o Flat by D.D.A.

19. SHRI K. PRADHANI: Will the
Minister of WORKS AND HOUSING
be pleased to refer to the reply given
to Unstarred Question No. 6622 on
the 4th August, 1980 regarding allot-
ment of DDA flats and state:

(a) whether no flats of any type
have been offered for alloiment by

NOVEMBER 17, 1980
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the Delhi Development Authority
to the registered persons so far;

(b) it so, reasons therefor; and

(¢) the number of flats of various
categories with their locations etc.
which are now complete and ready
for allotment to the registereq per-
sons and the exact dates/time by
which they will be offered to the eli-
gible persons for allotment?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and
(b). The DDA has reported that
10,000 flats under MIG, LIG, Janta,
Self Financing Scheme and New Pat-
tern Scheme of 1979 were announced
for release to public in the first week
of November, 1980.

(c) A list giving the No. of flats of
various categories with their locations
is enclosed. The brochure will be
available from 1st December, 1980 in
respect of Schemes, other than new
Pattern Scheme of 1979. The date of
issue of brochure for the new pattern

Scheme will be annoynced shortly,

Statement

Name of the Scheme

MIG LIG Janata  Total

Shalimar Bagh .

Dilshad Garden . . .
Rajouri Gerden . . . . .
Trilokpuri .

Sheikh Sarai

goo 524 - 1424
231 193 48 472
256 360 - 616
1105 558 - 1663
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e = A T

1 2 3 4 5

—

Paschimpuri . . . . - - 1312 1312

Pitampura . . . - - 402 402

Avantika . . . - - 6o 60
Kalkaji . . - - 554 554
Total . . . 2492 1899 2464 6855

Self Financing Scheme— 1979
Name of the Scheme Category Category Category Total
1 8 ) III
Rajouri Garden . . . 50 408 —_ 458
Kalkaji . . . . . . . 62 274 132 468
Sheikh Sarai . 48 — — 48
Masjid Moth . . — 12 24 36
Vasant Vihar . . . — 10 20 30
Saket (Malviya Nagar Extension) . . . — 271 127 398
East of Knilash . . . . R e 68 136 204
R 160 1043 439 1642
New Pattern Scheme— 1979
Name of the Scheme MIG LIG Janata Total

. . . . . 141 — 1362 1503

Bodella . . .

GrAND ToraL

— o o a—

10,000




87 Written Answers

Granty to Institutions in Samastipur
and Etawah by Department of Social
Welfare

20. SHRI RAM SINGH SHAKYA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state the name of the institutions
in Samastipur District in Bihar and
Etawah  District in U.P. to whom
grants were given by the Ministry of
Social Welfare during 1978.79 and
1979-80 together with the amount of
grant in each case?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): No grant was sanc-
tioned to any institution in Samasti-
pur District during 1878.79.

The Akhil Musahar Seva Mandal,
Rajendra Ashram, Rosra, P.O. and
District Samastipur, Bihar wag given
maintenance grant of Rs. 48375 dur-
ing 1979-80.

No grant was sanctioned to any
institution in Etawah District of U.P.
during 1978-79 and 1979-80.

Interview of Scientists of Animal
Husbandry, Dairying and Veterinary
faculty of ICAR.

21. SHRI F. H. MQHSIN: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) whether the Scientists of Ani-
mal Husbandry, Dairying and Veteri-
nary faculty of the ICAR Institutions
were interviewed for gssessment end-
ing December, 1977 in January, 1980;

(b) whether except in the case of
one Scientist working in the Krishi
Bhavan from the same group of scien-
tists interviewed in January, 1980, the
results have not been declared:

(c¢) if so, the reasons for not an-
nouncing the results of the remaining
Scientists in thig group;

(d) whether in the case of Agricul-
tural Scientists who were assessed in

NOVEMBER 17, 1880
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December, 1977 and interviewed in
October, 1979 their results were an-
nounced in January, 1980;

(e) whether despite repeated remin-
ders and telegramg the results have
not been announced; and

(f) whether these results will be
announced before these scientists are
asked to appear again if they are not
successfu] tor promotion?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The scientists belonging to certain
disciplines in Animal Sciences of the
Agricultural Research Service were
called for personal discussion by the
ASRB in January, 1980 in connection
with their five.yearly assessment for
the period ending December 31, 1977.

(b) It is true that barring one sci-
entist of the ICAR Headquarters, re-
sults of the scientists referred to in
(a) above have not been declared so
far.

(c) The results of the remnining
scientists referred to in (a) above
could not be declared as an amkt.gu:ty
in the service rules of the Apgticul-
tural Research Service came to notice
after the recommendations of the
ASRB in respect of the scientists in
question were received.

(d) The results of the scientists
belonging to the disciplines in Agri-
cultural Sciences were by and large
declared in January, 1980 with the
approval of the competent authority.
This was done before the ambiguity
in the Agricultural Research Service
Rules came to notice.

(e) The results of the scientists
refcrred to in (a) above could not
ed in (c¢) above.

(f) The scientists who are not
found fit for grant of merit promo-
tion on the bkasis of the assessment
for the period 31st December, 1877
will be eligible for being considered
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for assessment every year until they
are found suitable for merit promo-
tion. Enough time will be given to
them for submitting supplementary
information for the purpose.

o o wo ¥ sfafrafer av o
safam

22. st fagraat agdat:
fafor w1X wrw Wl ag aa A
FqT H4T fF

(%) feeit fagrg wfecor &
gfafrgfrr oX fray  aaf s a3
@ & % 3% AT HIT qgAH 7 0
T T R,

(@) #r ag g9 g & aga ¥
FHarir fgeet  fawm sifaso @
gfafagfa o wafa aar g s
F gz wdr ot 19 FX T g TEF
frawi & w|Te 9| AT FEEEl
7 ag WAT F AT AL

() F7 ag a= & f& Fw=rfan
ft afafgfa v o & aformwmass
faacw

feamr Y Fwrear wgq F o9 T T
& #IR W F AR § aga o ferprad
WA g ; A ’

(7) ®n g@ER &1 fauR =9
TR A TEAE AT aEAT FTE ?

dad@ wa  aar fawmie Wi
s ARt (s Wiew Ao fag) ¢
(%) o fagzor AT qewr 9X @&T

g

(@) sft, =7 | feelt fawmr
stfewor 7 g faar 8 f5 & Fi=mdy
TF fer g OF @8

() s, 787 |

(=7) feeet famm wrfusweor X
gfag fFar g 5 fafmafe ox =@fy-
Frfedt #Y fgfa * amer ¥ ag =0
FFTT FY AT F7 T FL@T § |
feeett famm mifas<o w1 5@ Hifa &
g faedy g1 7 afiadw w7 #7
faar 7€t &

fawett fawre wifercor & wiafrafe @ @ #% @ afFm & &R —

v ° AT FqIIH saferay &1
geat &

1. SUnEae 2500—2700 TF 1

2. fag gz 2250~—2500 TG 1

3. gefar Y aEer Ta 1

4.  HATIFE (FIAT) 20002250 &4 1

5.  maE (wfw) 1500—2000-faery a7

300 &% 1

6. ¥ EAfAaT 1800—2000 T (Fro Ao 1
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L L] AT AT safeadt a0
e b HETY
7. O YEA THTIT 1500—2000 J-farity I
150 ¥9F 1
8. e qfcisar $ifrax L) 1
. WS AT 1500~-2000 &7 | 7
10. 3o AErfasrdy 1500—2000 %73 1
11, foo gaEER mEw 1200—2000 &% ] 1
12.  fRw® (o Ko 1200—2000%9% J-faity Ja=
200 &TF 1
13. 7= fafa wamgsr 1500— 1800 --fadiw I,
200 |4 1
14,  H&T JIST0 AFRTA 1500——1800 T9& 1
15. fRwos 1300-—-1700 &% 3
16. weaer & @iy 1300—1700 %% 1
17. e gfea 1200—1600 %93 1
18. 39 faw® 1100--1600 ¥9% 14
19. THo To Hio HIT IV flwe 1100—1600 &I3 1
20. FEUTIAR FSAfAAT 1100—1600 &9q 7
21.  FAIREY 1100-—1600 TI% 1
22. IrEfaa 1100~—1600 %77 1 1
23. AT TfAaT 650——1200 ®IF 14
24, A@IIFTY 840—1200 &5 19
25. s fafy 550~ 900 ¥UF 1
26. Mo o Mo AATHT 500—— 900 #qF 46
27. & Sifare 425-— 700 I 17
28. ITRAHA 43-1 (o) agr 13
29. ATAF A, g 4
30. AT IS ;MfEex TEY 72
31.  groegAq Ae-J1 (#ro) 330— 560 &qA 5
32. wqfafes 330— 700 %94 1
33. I Aot fafes 330— 560 %R 74
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awET % WORT few ¥ Qe ot
ofr & forq farr i S2 o

23. wratd WA 37 v v fo
AT wraTE Jel I FATH FY FA FO6T
fe :

(%) w1 farqr & wwae Gy
& 130 7t F i F Y FT g &
fag 43 s ¥ ¥ of@ F
o g s N wET QT

(@) ofe g, &1 of@rar &7
SR HN

(7) =@ ofASaT R FE F T
ST g #Y §9TaeT § 9 98 F4
TF O & e ?

qafm wm am fmiw §6i
qEE HEt (N wrew qwcraw fag) ¢
(¥) weraw segf qur A= e
ofEsT & fY 800 W@ ITER F
I F W F ¥ I T@&T
W fowr wefera (frer &)
9 TF FOETH 9 gEaaT @ oy #
foas w=r amaY ¥ a9 @ wewT F
10 =i & srawr 2000 T A w7
&amaﬁfzravmmsﬂmw%l

L ]
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AT ST G Pt o s
AT ATFAT A gAY 97 GTT LRI EF |+
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() ™ ofesar o grefesrs
T oagy & wrow @ qEr &
T % 31 w4, 1985 aw quf
&Y I oY ehwraT &
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Custody of Claimg and Compensation
Record of Deptt, of Rehabilitation

24. SHR1 DHARAMDAS SHASTRI:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state whether Nationa] Archives
of India have decided to take over
current claims and compensation re-
cord of Department of Rehabilitation
when the Displaced Persons (Com-
pensation and Rehabilitation) Act. 1954
ig still in force?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): No, Sir.

Amendment to Rent Control Aet

25. SHRI R. K. MHALGI: Wil] the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Government have re-
ceived a Memorandum from the editor
of “Jagrut Bhadekar; Patrika” and the
Organiser of Tenants Association,
Pune (Maharashtra) regarding the
proposed amendments in the Rent
Control Act;

(b) if so, what are the demands;
and

(¢) the action Government have
taken or propose to take in this re-
gard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHR!I BHISHMA
NARAIN SINGH): (a) Yes Snz

(b) and (c¢) Since the "Rent Coun-
trol” 1s a State subject, the memoran-
dum dated 22-10-1980 received from
the Editor, Jagrut Bhadekari Patrika
and the Organiser of Tenants Associa-
tion Pune (Maharashtra) has been
forwarded in original to the State
Government of Maharashtra for tak-
ing necessary action.
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Posts of Assistant Engineers and
Junior Engineers vacant in F.C.L

26. PROF. AJIT KUMAR MEHTA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that a good
numbey of vacancies of Assistant En-
gineers (Civil and Electrical) and
Junior Engineers (Civil and Electri-
cal) are lying vacant in various re-
gions of the Food Corporation of India;

(b) if so, the details thereof, cate-
gory-wise and region-wise;

(c) how many of them are lying
vacant for less than six months and
how many exist for more than six
months and how many are newly
created;

(d) the reasons why these vacan-
cies have not been fillc! un in time;
and

(e) the action contewmplated in tae
matter?

THE MINISIER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). The Head Office of the FCI
issued instructions in March, 1980,
that all posts which remained unfil-
led for more than six months should
be treated as cancelled. In view of
these instructions there were hardly
any vacancies of Assistant Engineer
(Civil and Electrical) and Junior En-
gineer (Civil and Electrical) in the
Corporation. However, after a review
of the position taking into account
the construction/maintenance prog-
ramme of godowns the following new
posts have been sanctioned by the
Head Office of the Corporation on
12th November, 1980:

Posts
Asstt. Engineer
(Civil & Elec.) 9
Jr. Engineer
(Civil & Elec)) 103

(¢) to (e). The required informa-
tion is being collected by the FCI
from their Zonal|Regional offices
and will be placed on the Table of
the Sabha on receipt.
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Avallability of Sugar

27. SHRI M. V. CHANDRASHE.-
KARA MURTHY: Will the Minister
of AGRICULTURE be pleased to
state:

(a) whether the Fair Price Shops
did not have sufficient sugar to pro-
vide to the ration card holders dur-
ing the festival days in September
and October, 1980;

(b) whether the blackmarketeers
and sugar magnates were much bene-
fited due to this panic and due to the
sugar crisis; and

(c) whether Government have con-
ducted any enquiry about this sugar

crisis and who were the people res-
ponsible?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATIHAN): (a)
According to the reports  received
from Stat¢ Governments, by and large
reguley supplies of levy sugur from
fair price shops to the ration card
holders were maintained during the
festival months of September and
October, 1900

(L) and (c). Since levy sugar is
distributed by the State Govern-
ments through fair price shops|ration
shops under the Public Distribution
System and the private trade is not
in anyv way connected with the dis-
tribution arrangements, the question
of any undue benefit being derived
by the black-marketeers and sugar
magnates should not arise. However,
on account of tight availability posi-
tion of sugar this year as a result of
substantial decline in production,
there may have been stray cases of
blackmarketing and other anti-social
activities like hoarding of stockg etc.
Directions were issued to the State
Governments for strict enforcement
of various control measures, carrying
out of intensified dehoarding opera-
tions and conducting of frequent
raids to check the activities of anti-
socia] elements indulging in black-
marketing etc., if necessary, by tak-
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ing recourse to the Preventive De-
tention Act. Many' of the State Gov.
ernmentg are reported to have taken
adequate steps in this direction.

Changes in set up of Agricultural
Prices Commissjon

28. SHRI D. P. JADEJA: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) whether Government are con-
sidering to bring certain changes in
the present set up of the Agricultural
Prices Commission; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). At present there is no pro-
posal under the consideration of the
Government to change the existing
set up of the  Agricultural Prices
Commission.

Fault in working of Telephones In
Jammu Tawi

29. SHRI G. L. DOGRA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the steps Government propose
to take to remove the perennial faults
imn the working of telephones in
Jammy Tawai with special reference
to Ganghinaga) arca; gnd

(b) how much time it will take to
bring the working of telephones to
normal standard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Following steps are being taken
to improve the working of telephones
in Jammu Telephone System:

(i) In Gandhi Nagar area over
head lines are being replaced by
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underground cables at power cros-
sings

(ii) Drop wires are being used
to give new connections.

(b) Rehabilitation work of the
out-door plant is expected to be
completed during this year. This and
other measures being taken will lead
to improvement in the working of
Telephones in thjs area.

Opening of Central Schools in Rural
and Semi-urban Areas

30. SHRI CHANDRA PAL SHAL-
LANI: Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to state:

(a) whether Government are aware
tha; there is dearth of Central Schools
in country-side in all  parts of the
country;

(b) if so, the places under consi-
deration for opening such schools
with the name of the State; and

(¢) if not, whether Government
will consider to open such schools on
priority basis in rural or semi-urban
sector?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) There is a steady
demand for opening more Central
Schools.

(b) Locationg for Kendriya Vidya-
layas (Central Schools) to be opened
during an year are decided every
year before the commencement of
the academic session.

(c) Kendriya Vidyalayas are opéen-
ed at those places where there is a
sizeable concentration of Central
Government  employees, including
Defence and para-mililary personnel,
or on the campuses of public sector
undertakingslinstitutions of  higher
learning, irrespective of whether
such concentration of Central Govern-
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ment employees or location of public
sector  undertakings|institutions of
higher learning is in a rural or urban
area.

Crushing by Khandsari Unitg after
December

31. SHRI G. M. BANATWALLA:
Will the Minister of AGRICULTURE
ke pleased to state:

(a) whether the Central Govern-
ment have jnstructeg the State Gov-
ernments that no Khandsar; unit be
allowed to commence crushing before
December end;

(b) if so, the reasong therefor;

(¢) whether Government are aware
that the aforesaid decisicns would
most adversely affect the wunits in
Maharashtra ag the crushing season
in Maharashtra startg in November,
unlike U.P, where it starts in Decem-
ber;

(d) whether Government are aware
that it would be unfair to discourage
khandsari units to favour large sec-
tor; and

(e) whether Government propose
to have a new policy in this respect
and if so, what are the main features
of the policy?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). To ensure a balanced avail-
ability of sugarcane to the producers
of sweetening agents and to check
likely diversion of sugarcane from
sugar factories with a view to maxi-
mising sugar  production, the State
Governmentg have been requested
not to permit the working of khand-
sari units before 31st December, 1980.

(c) to (e). The Government of Max
haradhtra has however  requested
that out of the khandsari units in
the State some of them by the very
nature of their geographical position
would not be effecting the supply
of sugarcane to sugar factories and
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hence, their cases should be consi-
dered separately. The detailg in this
regard have been obtained from the
State Government and are under
examination.

Work in L.C.A.R. Laboratories not
related to I.C.AR.

32. SHRI RASHEED MASOOD:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there are any projects
on which some of the ICAR Labora-
tories are working but which are not
related to their work;

(b) if so, the names of such pro-
jects on which the I.C.A.R. Labora-
tories are working;

(¢) the expenditure incurred on
the working of these projects; and

(d) the reasons for taking up the
projects by the L.C.A.R, Laboratories
which are not related to itg objec-
tiveg? N : f

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
No, Sir.

(b) to (d). Dces not arise.

Alleged Corruption Charges against
Co-ordinator of Nehru Yuvak Kendra

33. SHRI BASUDEB ACHARYA:
Wil]l the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the Central Govern-
ment have received any charges of
corruption against co-ordinator of
Nehru Yuvak Kendra in District of
Purulia, West Bengal; and

(b) if so, what steps have been
taken in this regard?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. |CHAVAN): (a) and (b). Two
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complaints received against the Youth Amount Earmarked fop Desert Deve-

-

Coordinator of Nehru Yuvak Kendra,
Purulia, (West Bengal) are under in-
vestigation.

Beggars

34. SHRI HANNAN MOLLAH:
Will the Minister of EDUCATION

AND SOCIAL WELFARE be pleased
to state:

(a) what is the estimated number
of beggars in our country;

(b) whether there is any rehabili-
fation programme of the Government
of India fer those people; and

(c) if so, what ig the progress so
far?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. GHAVAN): (a) According to
the 1971Census, the number of beg-
gars including vagrants etc. was
estimated to the 10.11 lakhs.

(b) and (c). Implementation of
Anti-beggary enactments is being
done by State Governments. At pre-
sent, 15 States and 2 Union Territories
have enacted Anti-beggary Legisla-
tions; 102 Institutions for  beggars,

" with a capacity of 16350, are being

run in the country by the various
States|Union Territory  Administra-
tions.

lopment Scheme in States

35. SHRI P. NAMGYAL: Will . the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) ‘the names of States and the
total amount earmarked for each
State under the Desert Development
Schemes with special

Jammu and Kashmir;

reference to

(b) the total
and expenditure

earmarked
incurred for Leh
and Kargil district of Jammu and
Kashmir State separately since the

amount

inception of the schemes year-wise;
and

(c) the achievement made so far?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
RAO BIRENDRA §SINGH): (a)
The Desert Development Programme
is being implemented in the  States
of Gujarat, Haryana, Himachal Pra-
desh, Jammu and Kashmir and Ra-
jasthan. The amount of Central as-
sistance 4indicated to the concerned
States and the amount actually releas-
ed are shown in Statement [—

(b) The total amount earmarked
(viz., the size of the approved prog-
ramme for each year) and the total
expenditure under the Programme

are given in Statement II.

(c) A statement is laid on the Ta-
ble of the Sabha (Statement III).




_103 Written Answers

NOVEMBER 17, 1980

Statement [

Written Aneswers 104

t

Central Assistance indicated to the States and Actually Released* (Rs. in lakhs
State 197778  1978-79 1979-80%* 1980-81*¢
i desh . 43°50 75° 00 25° 00 25° 00
1. Himachal Prades B3 (@68, (25.65)
2. Gujarat . . . 4500 285 00 82- 50 6508
Y (45°00)  (43-32)  (82'50)
. Haryana . . . . 140° 70 382-00 195° 00 15381
o (140-70) (168-00) (4B-75)
4. Rajasthan . 429°00  1100°00 63000 496- 95
(324°18) (650-00) (554°00)
5. Jammu & Kashmir . 56- 62 15000 45 00 59°16
(56-62) (nil) (22 50)
714:82  1992:00 977° 50 800- 00
(610-00) (907-50) (731-40)

*Figures in brackets in-licate the amount actually released.

*®#From 1979-30 vawacd,, CGsatcal assistance is limited to 50%, of the cost of the programme
Tae balance is contributs 1 by the State Government.

Statement II

Size of the Approved Programme and yearwise expenditure under the Ladakh Desert

Development Progamme.

(Rs. in lakhs)

Year Size of the approved Expenditure Total
Prngramme —— e — g s Sy et
Leh Kargil
1977-78 56-F2 Nil Nil Nil
1978-79 104° 01 . 1-01 1-01 2:02
1979-80 83-19 . 18-go 22-55 41745
1980-81* 17000 . N.A. N.A.

e Sy e e S i S q— . St . Sme — —_y

1991 23 56 43" 47

*Equally divided between Leh and Kargil districts. Since Ladakh was divided into two
districts late in 1979-80, the programme approved ptrior to 1980-81 relates to undivided Ladakh.
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List of major activities in Ladakh
DDP

Though the Desert Development
Programme was launched in 1977-78,
it began to be implemented in Ladakh
towards the end of 1978.79 with the
appointment of Project staff. Some
of the major items of work taken
up under the Project are given be-
low:—

1. Supply of improved seeds and
potato seeds in Leh.

2. Work started on the seed mul-
tiplication farm at Khurbathang
(Kargil district)

3. Work started on the cattle
farm and Alpine Goat farmat Khur-
bathang (Kargil).

4, Work started on establishment
of a goat farm at Stakna (Leh).

5. 43 Lamb sheds constructed in
Leh.

6. 4 tanks, 7 khuls head works of
two djects and 2 protection bunds
constructed in Leh.

7. Scheme of diversion of snow
water at Changla completed (Leh)

8. Work started on the Tirth Ir-
rigation Scheme (Leh).

9. Work started on the Haftal
Project (Kargil).

10. Work started on construction
of head reach of Bearas Khul (Kar-
gil).

11. Assistance provided for cons-
truction of cooperative  godowns
in poth the districts.

12. Cross-breeding work taken
up.

13. Horticulture development
work started in both the districts.

14, Soil conservation work in
forest area (60 acres in Leh).

15. Work started on the Cold

Arid Fodder Farm at Nidder (Leh), -
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Improvement of Katras in Delhl

37. SHRI BHIKU RAM JAIN: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the gpecific schemeg formulat-
ed by Government for the improve-
ment of the Katrag in the walled city
of Delhi;

(b) whether Government are aware
that the walled city is stinking even
today;



(c) the amount earmarked for the
development of Shahjehanabad
{Delhi); and

(d) when the work on the improve:
ment project ig likely to commence?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS
AND HOUSING (SHR] BHISHMA
NARAIN SINGH): (a)  During
the current financial year a budget
allocation of Rs. 1 crore has been
made for Environmental Improvement
of Slum Areas which include katras
and another allocation of Rs. 15 lakhs
for the structural improvement of
the katras owned by the Slum Depart.

ment of the Delhi Development Au.
thority.

(b) No, Sir.

(¢) and (d). Most of Shahjehana-
bad is within the notified slum areas
and the annual allocation is spent for
improvement of slum areas in the wal-
led city, Sadar Paharganj Zone and
Sabzi Mandi, etc. Although no speci-
fic budget allocation has been made
€xclusively for the development of
Shahjehanabad, the amount allocated
is being spent on improvement of
the slum greas which include most
-of the walled city areas.

Semi-starvation lavel prevailing
among the Poors

38. SHRI K. P. SINGH DEO: will
the Minister of RURAL RECONS-
TRUCTION bLe pleased to stefe:

(a) whether Government’s atten-
tion hag been drawn to a study made
by the Jawaharlal Nehru University,
Delhi  (Economic Timzs Dated 1¢th
August, 1980) which says that although
the production of foodgraing was
raised from 50 million tonneg in 1950
to 123 million tonnes in 1977 and with
a buffer stock of 20 million tonnes, 2
out of 5 Indians still go without
enough cereals and pulses;

(b)Y whether it iz also a fact that
while spectacular succesg hag been

e

achieved in raising food production
in the country, much remaing to be
done to enhance the demand for food-
graing and reduce the semi-starvation
level prevailing among the poorest in
the villages;

(¢) if so, whether Government pro-
pose to formulate any scheme to
attack and liquidate the semi-starva-
tion in a phased manner; ang

(d) if so, the details thereof?

THE MINISTER OF  AGRICUIL.
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): (a)
Yes, Sir.

(b) to (d). A substantia] proportion
of India’s population is living below
the “poverty line” and the levels of
consumption of food materials and
other itemg of these families require
considerable improvement. This can
be achieved only by providing the
rural poor opportunities for employ-
ment and additional purchasing po-
wer. While investment activities un-
dertaken by the Central and State
Governments in various sectoss gene-
rally enhance opportunities of emp-
loyment in the economy, the Minis-
try of Rural Reconstruction is imple-
menting the following poverty ame-
lioration programmes which are ex~
clusively aimeq at the rural POOT i—

(1) The Integrated Rural Develop-
ment Programme:

Started in 1978-79 in 2300 deve-
lopment blocks in the country, this
brogramme hag been extended to all
the develorment blocks in India
from Gandhi Jayanti day this year.
This programme ig meant for the ex-
clusive benefit of the poorest among
the poor in the rural sector consist-
ing of agricultural labourer, rural
artisans and craftsmen, marginal far-
mers, small farmers and members of
the scheduled castes and scheduled
tribes. Under this programme, assist-
ance is provided to families of this
“target group” for acquiring assets
and starting enterprises of their own
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for increasing thbjr incomes. The
objective is to enable identified fa-
milies of this group to earn substan-
tial incremental incomes to enable
them to crosg the poverly line once
and for all

In the selection of families wunder
this programme, care is taken to en-
sure that the poorest among  the
poor receive assistance in the first
place. During the 6th Plan period,
it is expected to provide assistance
under this programme to 15 million
families. Gn an average, at least 3,000
families would be directly assisted
under this pragrawmme in each block.

Thig programme is financed by @
combination of subsidies provided b
the Ggvernment and loans advance
by cooperative and commercial banks
An outlay of Rs. 5 lakhs per block
is provided for this programme in
the current year. In 1981-82, the out-
lay is likely to be stepped up to Rs. 6
lakhs per block and in the remaining
three years of the 6th Plan, the likely
outlay would be Rs. 8 lakhs  per
block. The outlays are shared on
a 50:50 basis by the Central and the
State Governments. In Union Terri-
tories, the entire outlay on the prog-
gramme is borned by the Central
Government.

Selected families of the target
group are entitled to subsidies at the
rate of 33-1/3 per cent of the cost
of the scheme when the beneficiary
is an agricultural labourer or margi-
nal farmer. Small farmers are entit-
led to subsidy at the rate of 25%
of the cost of the scheme. Schedul-
ed tribe families are entitled to a
subsidy of 50 per cent of the cost of
the scheme. An individual family may
receive upto Rs. 3,000 by way of sub-
sidy. However, tribal beneficiaries
are entitled to subsidy upto Rs. 5,000
per family.

2. Food for Work Programme: In
order to provide employment to the
unemployed and to create durable
community assets in the rural areas

KARTIKA 28 1902 (SAKA)

% utilising foodgraing a Fagd for
ork Programme was started in 1977.
Under this programme, the Central
Government has been nroviding food-
grains to states and union tex;ritom',es
for undertaking a variety of schemes
in the rural areas, Wages have been
paid in terms of foodgrains under
this programme. '

The Food for Work Programme has
been reviewed and it has been res-
tructed into a “National Rural Emp-
loyment Programme” (NREP) which
would form part of the Sixth Five
'Year Plan. Under the revised scheme,
it is proPosed to generate employ-
ment to at least 1000 poor persons in
each block every year. Allgcations
of foodgrains to the states would be
made 75 per cent on the basis of the
number of agricultural labourers and
marginal farmers and 25 per cent on
the basis of incidence of poverty in
the states. Payment of wages in
foodgrains has been fixed at 3 kgs.
per day per head.

Fall in Offtaks of Fertiliser

:‘39. PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to gstate:

(a) whether fertiliser offtake has
slowed down after the price hike in
June, 1980;

(b) if so, what is the extent of
slowing down; and

(¢) whether this will affecty the
efforts to reach the foodgraing target
of 135 million tonnes for the year
1980-81?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
It is too early to gauge the impact of
rise in fertiliser prices on fertiliser
consumption. Tt jg expected that the
overall fertiliser demand during the
year would not be adversely affected
as the Government has decided fo
fully compensate the farmer through
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suitable increase in gupport/procure-
ment prices of crops.

(b) Question does not arise.

(e) There are no jndications that
fertiliser offtake ig likely to have an
adverse impact on the target of food-
graing production of 135 million
tonnes, The preliminary estimates
indicate the likely production of 80
million tonneg for kharif programme;
the balance of 55 million tonnes is the
target for Rabi foodgrains crop. This
target ig achieveable in case there are
normal weather conditions.

Allotment of Flats by D.D.A.

40. SHRI JITENDRA PRASAD:
Will the Minister of WORKS AND
HOUSING be pleased to state by
what time the DDA would be able
to allot flats under the registration
scheme of new pattern 1979 to all
categories of registered persons?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): The DDA has
reported that, subject to availability
- of funds and building materials, it
may be possible to provide houses to
persons registered under the new
Registration Scheme of 1979 in 5 to

7 years time,

Sugar

41. SHRI R. Y. GHORPADE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that States
failed to make proper arrangements
to take delivery of available sugar and
distribute them properly;

(b) if so, quantities physically
made available and shortfall in States
1ifting and distributing them;

(¢) whether it is also a fact that in
the face of country wide sugar scar-
city the industry and trade were in
collusion with each other in pushing
up prices, especially in the last few
months of 1979-80 season and the in-
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dgstry is estimated to have earned a
profit (net) of Rs. 1,000 million; and

(d) if so, the reasons why the far-
mers were denied remunerative prices
for sugarcane and the consumers
exploited?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
No, Sir. By and large, adequate
arrangements were reported to be
made by the State Governments for
.taking delivery of free sale gugar angd
its proper distribution.

(b) A statement showing the quan.
tities of free-sale sugar allocated to
the State Governments for the monthg
of September and October gnd the
first fortnight of November, 1980 is
attached. It was the responsibility of
the State Governments to lift the
allotted quantities from the factories
and arrange for distribution thereof.
The exact position regarding actual
lifting and shortfall if any j5 not
known. However wherever the State
Govts. have indicated difficulty in
getting sugar from particular fac-
tories, alternate arrangements have
been made.

(c) Under the voluntary price
regulation scheme operative from 1st
September to 15th November, 1980,
free sale sugar was sold by the fac-
tories at an agreed price of Rs. 450
per quintal exclusive of excise duty
and it was distributed by the State
Governmentg at retail prices fixed
around Rs. 6 per Kg. There might
have been gome cases of malpractices
involving sale of sugar at higher
prices but these were dealt with by
the State Governments under the
existing statutory provisions.

(d) Remunerative prices are being
ensured to the sugarcane growers by
fixing the statutory minimum prices
payable to them by the sugar fac-
torieg after taking the cost of culti-
vation and other relevant factors into
consideration. The jnterests of the
consumers are also fully taken care
of,
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Quotas of Free sale Sugar (indigenous and imported sugar) for September, October and 15t Forinight
of November, 1980)

(tonnes)
SI.  States/Union Territories September October  1st fort- Total
No. 1980 1980  night of
Nov. 1980
1 Andbra Pradesh . . . . . 3736 4564 2000 10300
2 Assam . . . . . . . 2881 3519 1600 8o00
3 Arunachal Pradesh . . . . . 90 110 50 250
4 Mirzoram . . . . . . . 90 110 50 250
5 Bihar . . . . . . . 2745 3354 1500 7600
6 Gujarat . . . . . . . 1350 16495 7500 347500
7 Maharashtra . . . . . . 3016 36839 16700 83700
8 Kerala . . . . . . . 6258 7642 3400 17300
9 Lakshdweep . . . . . . — 30 20 50
10 Madhya Pradesh . . . . . 6292 7808 3500 17700
11 Tamil Nadu . . . . . . 9589 171t 5300 26600
12 Kainataka . . . . . . 6528 7972 3600 18100
13 Orissa . . . . . . . 1080 1320 600 3000
14 Punjab . . . . . . . 13505 16495 7500 37500
15 Haryana . . . . . . . 4892 5938 24700 13500
16 Chardigaih . . . . . 315 385 170 870
17 Rajasthan . . . . . . 5987 7313 3300 16600
18 Uttar Piadesh . . . . . 12830 15670 7000 35500
19 Woest Bengal . . . . . . 10219 12481 5600 28300
20 Jammu & Kashmir . . . . . 675 825 350 1850
#21 Dellu . . . . . . . 1366 1704 2500 5600
22 Himachal Pradesh . . . . . 1350 1600 600 3550
23 Manipur . . . . . . 45 55 30 136
®
24 Tnpuma . . . . . . . 90 110 50 250
25 Pondicherry - . . . . . 163 195 8o 440
26 Sikkim . . . . . . . 45 £5 30 130
27 Goa . . . . . . . 490 590 250 1330
28 Dadra & Nagar Haveli . . . . 45 55 30 130
29 Nagaland . . . . . . . 135 165 8o 380
30 Andamans . . . . . . _— 30 20 50
31 Maghalaya . . . . . . 45 55 30 130
TorAL . . . .« . . 135255 165195 76140 376560

#3,00 tonnes of additonal free sale sugar allotted to Delhi Administration for each of the

month of September & October’8o and 1000 tonnes for 1st fortnight of November, 1980.
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Absorption of NDS Instructors

42. SHRI JAMBUWANT DHOTE:
Wil] the Minister of EDUCATION
AND SQCIAL WELFARZ be pleased
o state:

(a) whether it is a fact that g deci-
-sion was taken on 11th May, 1972 in
the office of the Chief Secretary, Delhi
Administration for the absorption of
NDS Instructors against regular vacan-
cies as crop up in due course;

(b) whether it ig also a fect that
the Executive Council also topk the
decision that until NDS 327 Instruc-
tors got absorbed, no new hand would
be appointed in the rank of P.ET./
P.T.I.; and

(c) whether these decisions have
been implemented snd if not the rea-
sons thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B, CHAVAN): (a) Yes Sir. Delhi
Administration had decided that the
staff taken over by them would be
gradually gbsorbeq against
vacancieg of junior physical Educa-
tion Teachers and the additional posts
created to facilitate the absorption of
NFC staff would be adjusted against
the regular vacancies as may crop up

regular

in future,

(b) and (c¢). The Executive Coun-
cil in it meeting held on 23-8-78 re-
commended 50 per cent absorption/
adjustment of NDS/NFC Instructors
and the remaining 50 per cent vacan-
cies to be filled by direct recruitment.

The NDS Instructors are being
absorbed by Delhi Adminisiration
against vacancies of Junior Physical
Education Teachers accordingly,
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Re-organizationiny Tiger Projoet

43. DR. VASANT KUMAR
PANDIT: Wil] the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have de-
cided to re-organize completely the
‘Tiger Project’;

(b) the allocation of funds made
for this project each year since 1973;

(c) whether the World Wildlife
Fund or any other International
Institution has contributed financiglly
to this project, if so, how much
during the last filve years, year-wise;

(d) whether serious complaints
have been received that these funds
have been mismanaged and wrongly
used if so, whether Government have
made any inquiry; and

(e) if so, the result thereof and
the action proposed to be taken in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
No Sir,

(b) Since the initiation of the Pro-
ject 1n 1973, a total amount ofeabout
Rs. 545.28 ]akh has been provided
upto the current financial year. Year-
wise position ig given in the state-
ment, )

(¢) No financial assistance has
been receiveq in cash go far from any
internationa] institution or organisa-
tion, However, the World Wildlife
Fund nas provided equipments worth
about US $ 519,469 for the Project
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upto 31-12-1978. Year-wife break-up is ag fpllows:—
World Wildlife Fund aid upto 81.12.1978
(inUS §)
1975 1976 1977 1978 Total
232,314 129,362 77,108 80,685 519,469

(d) and (e). Since no assistance
tion of mismanagement of fundsdoes

Statement

hag been received in cash, the ques-
not arise.

Yearwise allocation of funds for Tiger Projeot.

(Rs. in Lakhs)

1973-74 1074-75 1975-76  1976-77

1977-78

1978-79 1979-80  1980-81 Total
(tentative)
3-219  37'997 58:%98 8965  96:67 12357 6648  69:00 545 284

Fixation of Procurement Price of
Foodgrains

44, sSWAMI INDERVESH: Will the
Minister of AGRICULTURE De
pleased to state:

(a) whether Government have re-

cently fixed procurement price of
foodgrains;

(b) if so, the extent to which rise
in the input cost, fertilizers and diesel
and the growing cost in the move-
ment of foodgrains has been taken
into consideration; and

(c) the reaction of
with regard thereto?

the farmers

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
Yes, Sir, Government have recently
announced procurement prices for
kharif cereals and minimum support
prices for tur, urad and moong.

(b) While recommending procure-
ment/support prices, the Agricultural
Prices Commission takes into account
the full extent of the rise in the input
costs. The rise in the cost of move-
ment of foodgrains has also beenduly
taken into consideration by the Gov-

-~

ernment at the time of taking deci-
sions on the Jevel of support prices.

(c) By ang large, the reaction of
the farmers hag been favourable.

Utilisation Report on Food for Work
Programme

45 SHRI V KISHORE CHANDRA
S DEO: Will the Minister of RU-
RAL RECONSTRUCTION be pleased
to state.

(a) whether Government have re-
ceived utilisation reports for the
assistance given to various States
under the Food for Work Programme;

(b) if so, the details thereof; and

(¢) the list of defaulter States, if
any, with the details of assistance
given to them?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
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(¢) The information regarding the
defaulting States|Union  Territories,

which have not reported any utilisa-

BIRENDRA SINGH RAO): (a) and
(b). A statement indicating the

quantities reported to be utilised by
different  States|Union  Territories
during the current year is enclosed.

tion is also contained in the statement

enclosed,

Statement

Ouantities of fovdgrains reporfed Utilised by the state Governmnent.

Quantity of food- Period to which

Sl. State/Uts.
No grains reported it relates
utilised.
1 2 3 4
1. Andhra Pradesh . . . . . 72,568°07 August, 80
2, Assam
Bihar . 81,086:17 June, 1980
4. Gujarat 15,613-00 August, 1980
5. Haryana . 19,635-82 August, 1980
6. Himachal Pradesh 10,471-78 July, 1980.
7.7 & K NR
8. Karnataka § 1,296:94 May, 1980.
9. Kerala . 13,575' 78 Sept., 1980
10, Madhya Pradesh 2y 1,47,087:00  August, 1980
11. Maharashtra . . 56,079 00 July, 1980
12, Manipur . . .
13. Maghalaya . . . . . .
14. Nagaland 127-85 May, 1980,
15, Orissa | 1,01,607-87 Sept., 1980.
16, Punjab 2,600-35 August, 1980
17. Rajasthan 1,81,600-00 July, 1980.
18, Sikkim 4248 August, 1980
19. Tamil Nadu 14,305°59 August, @80
6,619-00 July, 1980

zo. Tripura

21, Uttar Pradesh

22. West Bengal

23. A & N Island .

24. Arunachal Pradesh
25. Chandigarh . .
26. Mizoram

27. Pondicherry . . .
ALL INDIA

1,85,387-98
45,188 00

August, 1980
August, 1980

57927 August, 1980

9,56,343,95

——— ~
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Report on’Sugar Prices

46. SHRI TRIDIB CHAUDHURI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have re-
ceived the Report on sugar prices
from Committee appointed for the
purpose headed by the Chairman of
the Bureau of Industrial Costs and
Prices;

(b) what are the major recommen-
dations of the Committee; and

(c) whether Government have
taken any decision on the prices of
levy sugar on the basis of the recom-
mendationg of the said Committee and
the prices finally fixed?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) the major recommendations
made by the Committee are indicated
below:

(1) For purposes of cost ascertain-
ment, the country is divided into 16
geographical zoneg as is the position
at present;

(ii) The cost of production zone-
wise based on a minimum statutory
cane price is recommended to be no-
tified as levy price.

(1i1) A conversion cost schedule on
the same lines as in Tariff Commis-
sion Report (1973) for the norms of
recovery and duration representing
the lasl five years’ average has been
furnisfed for use for the period 1980
—383. This schedule should be ad-
justed to estimated|actual recovery
and duration for each price fixation.

(iv) Interest and Return: Return
is provided on the basis of 12 per
cent post-tax on equity with interest
provision on loan at the current aver-
age rate. Working capital is pro-
vided at 4-1|2 months’ cost of pro-
duction.

(v) There should be a two-tier
levy prices in each zone i.e. one for
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the efficient (average and above ave-
rage) and the other for less efficient
units. The two criteria for determin-
ing the less efficient units are (a)
capacity being less than 1250 tonnes
of cane crush per day and (b) age
of the plant over 25 years. This is
intended to benefit the weaker units
to withstand the competition from
efficient units and to improve their
management and operational eﬁicien-i

cy.

(vi) A development cess of Rs. 5|
per quintal may be levied on the
production for the creation of a De-
velopment Fund. The funds are to
be utilised for the rehabilitation of
sick units.

(¢) In accordance with the recom-
mendations of the High Level Com-
mittee, the Central Government
have notified the prices of levy sugar
payable to the sugar factories for
their production of 1980-81  season.
The zone-wise prices fixed are indi-
cated in the Statement attached.

Statement

Zone-wise ex-factory prices of levy
sugar fixed for 1980-81 season for D~
29 grade of sugar (excluding excise

duty

(In Rs.[qtl.)

Zone Ex-factory

price

R 3
1. Punjab 317.67
2, Haryana n08.75
3. Rajasthan . 311.97
4. West Uttar Pradesh . 281,81
5. Gentral U,P, 204.35
6. Last U.P. 316.26
7. North Bihar 322,82
8. South Bihar 344.90
9. Gujarat . . . . 270.81
10, Madhya Pradesh 244.12
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1 2 3

11, Maharashtra 270,18
12, Karnataka . 279.17
13. Andhra Pradesh 287.27
14. Tamil Nadu & Pondicherry 297.14
I5. Assam , Orissa , W, Bengal

and Nagaland . . 820.42
86, Kerala & Goa . . 273.82

Note: In respect of weaker units having can®
capacity below 1250 topne®

crushing
per day and which are over 25 vears

of age, the prices fixed are higher by

Rs. 26 per quintal in cach Zone than
the prices indicated above,

Amount for Education in Sixth Plan

47. SHRI AMAR ROYPRADHAN:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that State

Governments have approved the ear-

" marked amount for education in the
Sixth Plan;

(b) if so, the State-wise break-up;
and

(c) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (c). The
Sixth Plan proposals of State Gov-
ernments for Education are being dis-~
cussed by the Planning Commission
with the States.

fasell, TR WX gz & A
dgga e sonet

48, St TWIAJIT WTEA : F4T
dI WAl g T AT FAT 5 6
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Nari Niketan, Delbi

49. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether Government’'s atten-
tion has been drawn to the report
appearing in “Indian Express” New
Delhi edition dated 14th October, 1980
regarding the activities of Nari Nike-
tan, Delhi; and

(b) if so, the details thereof and
what action has been taken, if any,
to improve the situation?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) Yes, Sir.

(b) Nari Niketan is an Institution
for the care and protection of res-
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cied, deserted and destitute women;
it is run by Delhi Administration.
the facts of the case, which is the
subject matter of the press report,
as given to the Ministry by Delhi
Administration are as follows:

Cne Smt. Savita Wagle, ageq 34
years, was admitted along with her
5 month’s old daughter in the Nari
Niketan on 11 August 1979 as a vo-
luntary case sponsored by the Nari
Raksha Samiti. At the time of her
admission, she had stated that she
had been deserted by her husband.
On enquiry, the address given by her
was found to be incorrect. She was
discharged from the Institution at
her own request on 10 October, 1980.
The allegations made by her were
enquired into by Delhi Administra-
tion, but found not correct.

The Government is also making
further enquiries from Nari Raksha
Samiti.

Automatic Telephone Exchange at
Gobichettipalayam in Tamil Nadu

50. SHRI C. CHINNASWAMY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether steps will be taken
to instal automatic telephone exchange
at Gobichettipalayam in Tamil Nadu;

(b) if so, the details thereof;

(c) the steps taken by Govern-
ment to provide immediate telephone
connectiong in Tamil Nadu; and

(d) whether there is any proposal
to publish telephone Directories
annually?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
() and (b). Gobichettipalayam is
at present served by a 480 lines ma-
nual exchange. Due 1o the limited
. availability of automatic exchange
equipment, it has not been feasible
to plan an automatic exchange for
this place yet.
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(c) With the present limitation of
resources, it is not possible to plan
for provision pf telephone connec-
tions immediately on demand in the
foreseable near future. It is, however,
the effort fo limit the waiting periods
in smaller towns and rural areas to
about 2 years.

(d) Yes, Sir,

Root-wilt Disease of Coconut

51. SHRI V. S. VIJAYA RAGHA-
VAN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government of
Kerala has requested the Centre to
declare the root-wilt diseage of the
coconut treeg as a disease of national
importance;

(b) if go, the decision taken by the
Centre thereon; and

(&) the details of the assistance, if
any, given to the State by the Centre
to fight this disease?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
Yes, Sir.

(by The mmain purpose of declaring
a disease as of national importance is
to make the treatment (cost of chemi-
cals and application expenses) eligible
for financial subsidy by the Central
Government, The Technical Com-
mittee set up for the purpose in its
meeting held on 3rd November, 1980,
did not recommend the inclusion of
this in the list of diseases of national
importance on the ground that
neither the cause nor the control
measure of the disease is conclusively
established.

(¢) There is a Centrally Sponsored
Scheme under which Central assis-
tance is made available for the supply
of hybrig seedlings and fertilizers to
the extent of Rs. 6.34 lakhs as Go-
vernment of India’s share during
1980-81. The Government has also
mounted intensive research efforts to:
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find out the remedy for this disease-
complex through the Indian Council
of Agricultural Research.

Installation of Auto-Exchange Faci-
lties in U.P. Districts Headquarters

52. SHRI ZAINUL BASHER: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) which are the district head-
quarters of Uttar Pradesh where the
Auto Exchange facility has not been
installed;

(b) whether there is any scheme to
instal auto-exchange facilities in these
districts in near future; and

(¢) if so, what are the details of
the scheme ang up to which time
work is expectedq to be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Out of 56 district headquarters
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in U.P, 17 district ieadquarters have
not got Auto Exchange Facility and
are at present served by manual tele-
phone exchanges.

(b) It js proposed to instal automa-
tic exchanges in al] these in a phased
manner.

(c) Plans hawe been drawn up to
provide automatic exchanges in 7 by
1983-84 in the first phase. The auto-
matization in the rest will be taken
up in next phase.

Following is a list of 17 district
headquarters stations where manual
exchanges are working, in two parts
(one of 7 for which automatic exchan,
ges have been planned and the 2nd
of 10 where exchangeg are planned in
second phase),

Part I

Part II

1. Almora
2. Bijnore

3. Chamo'i
4. Mathura
5. Nainita’

6. Uttarkashi

7. Pratapgsrh

e e e e

1. Banda.
2. Fatehgarh (Farrulbabi i),

3. Fatehpur.
4. Ghazipu.
5. Jhansi.

6. Lalitpur.

7. Orai (Jalaun).
8. Pauri (Garhwal).

9. Pithoragarh.

10. Sultanpur.
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Falr Price for Sugarcame

53. SHRI MADHAVRAO SCINDIA;
SHRI DAYA RAM SHAKYA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have
looked into the reports that enormous
standing sugarcane crops had been
destroyed by burning or otherwisc
last year when sugar prices had
crasheqd and the farmer could not get
reasonable price for sugarcane;

(b) if so, how much of standing

sugaicane crops had been burnt or
destroyed; and

(¢) what gteps have been taken this
year to ensure fair return for their
crops of sugarcane to encourage and
boost up production of sugarcane and
sugar, to avert such critical condition
and gcarcity of sugar next year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). There were no reports of
destroying of cane crop by burning or
otherwise during 1979-80. However,
some reports during 1977-78 season
about leftover cane had been seen in
Press, but in the absence of any offi-
cial report the quantum cannot be
estimated. To ensure crushing of left
over cane, the factories had been
given incentiveg for prolonging crush.
ing operations during 1977-78.

(¢) The Government have fixed a
higher statutory minimum cane price
of Rs. 13.00 per quintal linked
to 85 per cent recovery with
full proportionate premium for re-
coveries above that level, as compared
ic Rs. 12.50 per quintal fixed last year.
Considering the capacity of factories
to pay higher prices, the Prime Minis-
ter has also adviseq that actual mini-
Mum cane price of Rs. 1600 per
Quintal may be paid by the factories

n all the States.

228 LS ¢
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Benefit to Farmers under S.F.D.A.
and LR.D. Scheme

54. SHRI G. Y, KRISHNAN: Wi
the Minister of RURAL RECON-
STRUCTION be pleased to gtate the
number of Smal]l and Marginal Far-
mers who have been benefiteq undes
the Small Farmers Developmens
Agency and the Integrated Rural
Devclopment Scheme?

THE MINISTER OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRE
BIRENDRA SINGH RAO): Assin.
tance ig provided under the Small
Farmers’ Development Programme
and the Integrated Rural Develnp-
meant Programme to smal] farmerg,
marginal farmers, agricultural jgb-
ourers, rural artisang and others be-
low the “poverty line”. Under the
Small Farmers’ Development Agency
Programme, 80,33,802 families were
provided benefits since the inceptliom
of the programme in 1970-71 till June,
1980. Under the Integrated Rura®
Development Programme 22,26,88&
families were provided assistance
since the jnception of the programme
in 1978-79 till June, 1980.

Open Market Price of Sugar in
Delhj

55. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the monthly priceg of sugar in
open market and Super Bazars im

Delhi during the last three months
and

(b) the reasons of price variation,
steps taken gnd the results in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The wholesale and retail prices ot
free-sale sugar in Delhi during the
last three months are indicated below=



Bt Written Answers

NOVEMBER 17, 1980

Written Answers Ig2

" (Rs. per Kg.)
Who'esale Super QOpen
L Price Bazar market
Price Price
(Retaif)
m 7 70 7 80 7 . 97
September (from 3/9) . . . 600 6 to
m . . . 6. 00 6‘ 10 o w
Sewamber (upto 15th) 6:00 6 10

(b) Prior to 3rd September 1880,
there was no voluntary price regula-
tion on sugar. The fluctuations, varia-
fiong in prices of freesale sugar were
partly due to short supplies and to
some extent on account of tendencies
«f hoarding ond profiteering on the
part of traders. With the commence-
ment of the voluntary price regulation
scheme, which became operative ‘n
Delhi from 3rd September, 1980, the
wholesale price was fixed by the
DPelhi Administration at Rs. 600 per
guintal and retail price at Rs 6.10 per
kg The distribution of free-sale
sugar was regulated through the
approved wholesale sugar licensees,
super bazar and its branches, Delhi
Oonsumers Cooperative  Wholesale
Store, Primary Cooperative Stores,
Central Government Employees Con-
sumer Cooperative Society and the
mobile vang organised by the Delh
Wholesale Consumer  Cooperative
Store.
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Scatement
Relml  prices zﬁ sugar fixed by the State Gepern-
ments for lnm n  of imported|free sale sugar
September-October, 1980
State Retail
Price
(Rs. per
Kg)
1. Andhra Pradesh 6.00
2. Assam . 6. 50
8. Bihar 5.75 Indigenou
6.27 Imported
4 Gujarat 5.50 Dom.
consumer §
7.50 Bulk
consumers
5. Haryana . 5.95
6. Himachal Pradesh 5.85
7. Jammu & Kashmir Not intimated
8. Karnataka 6.10 Enhanced
to 6.40
9 Kerala ! .25
10, Madhya Pradesh 6.50
11, Maharashtra .00
12, Manipu 6.30
13. Meghalaya . t.55 Import:d
.80
5.90 I die -
» i1 u»
14. Nagaland T oot intimated
15. Orissa Ax fixed by Collect-
fers
16 Punjah 5.95 Dom,
ccnumers
f.10) Bulk

6. 15 S consumer
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State Retail Price
(Rs. per Kg.)
17, Rajasthan 6.00 Dom.
consumers
5.97 Bulk con-
sumers
18. Sikkim 6.15
19. Tamil Nadu 6.00
20. Tripura Not intimated

21, Uttar Pradesh 6.22 to 6.30

22. West Bengal 5.97

Union Territories

23. Andaman & .
Nicobar Not intimated

24. Arunachal Pradesh Do,

25. Chandigarh 6.00

26. Dadra & Nagar
Haveli . 5.60 Indgei-

nous

6.10 Imported

27. Goa Daman &

Diux . 5.60 (Dcm,)
28. Lakshadweep . 6.70
2q. Mizoram 7.10
30, Pcnc'ii'chcruy 5.83 to 5.85
31, Delhi 6.10

Unauthoriseq Construction in Govern-
ment Quarters in Sarojini Nagar, New
Deihi

57. SHRI CHRISTOPHER EKKA:
Will the Minister of WORKS AND
HOUSING be pleased to gstate:

(a) whether Government are aware
that certain allottees of Type-III Gov-
ernment Quarters in C Block of
Sarojini Nagar, New Delhi, have made
additions of a pucca room in the
backside of their quarter during the
last two months; )

(b) if so, whether Government have
given them permission to make such
construction and if so, whether Gov-
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ernment would accord such permission
to other allottees of Government
Quarters in the saig colony; and

(c) if not, the action proposed to
be taken by Government against such
allottees who have violateq the rules
concerning Government quarterg and
whether enquiries would be made as
to how scarce material like cement
found its way into the hands of such
allottees?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) No, Sir.

(¢) The allottees of 7 quariers in
C Block of Sarojini Nagar have been
served with notice to remove the un-
authorised constructions failing which
their allotments are liable to be
cancelled.

Fixation of Sugarcane Price

58, SHRI JHARKHANDE RALIL
wil] the Minister of AGRICULTURE
be pleaseq to state:

(a) whether cane prices for the
coming crushing geason hag been fixed
by the Union Government;

(b) it so, the price fixed and on
what basis it was calculated;

(c) whether some of the State Gov-
ernments have fixed a higher price
than fixeq by the Union Government;
and

(d) if so, the detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (u)
and (b). The minimum price for
sugarcane ig fixed taking into account
the cost of production, the return to
the grower from alternative crops,
availability of sugar to the consumer
at g fair price, the recovery of sugar
from sugarcane etc. Considering the
rise in the cost of production of sugar-
cane, the statutory minimum cane
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price has been fixed at Rs. 18.00 per
qgintal linked to 8.5 per cent recovery
with full proportionate premium for
recoveries above that level as against
Rs, 12.50 per quintal fixed last year.

(¢) and (d). According to news-
Paper reports some of the State Gov-
ernments are reported to have an-
nounced higher prices for sugarcane
than the statutory minimum fixed by
the Central Government. This has
been done in response to Prime
Minister’s advice that minimum cane
price of Rs 16.00 per quintal should
be paig by factories in a]) the States.

Recommendation for Setting up Re-
search-cum-Advisory Cell of National
Sugar Institute at Hyderabad

59. SHRI P. RAJAGOPAL NAIDU:

Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether the study team which
went intp the production cost of
Khandsari sugar in different States
recommended that a research-cum-
advisory cel] of the National Sugar
Ingtitute should be established at
Hyderabad for the benefit of Khand-
sari Industry; and

(b) it so, the action taken by the
Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
Yes, Sir,

(b) No decision to establish such
a cell at Hyderabad hag been taken
by the Government.

Demand of wheat for National Rural
Employment Programme

60, SHRI SUBHASH CHANDRA
BOSE ALLURI: Wil} the Minister of
RURAL  RECONSTRUCTION be
pleased to state:

(a) whether Government have re-
ceived demands for supply of adequate
quantum of wheat for the National
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Rural Employmént Programme from
different States;

(b) the names of the States which
have made this request; and

(c) the reasons for such request and
steps being taken to improve the
situationt

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AWD IRRIGATION (SHRI
BIRENDHKA SINGH RAO): (a) Yes,
Sir,

(b) All the States except Manipur,
Meghalaya, Nagaland and Sikkim.

(c) More quantities of foodgrains
have been asked for taking up larger
number of works under the pro-
gramme. Additiona] allocations of 4

lakh tonies have been made onlyN

recently. -~

“HITW KT ErEY’ TiEew A
swifa  gwRTaATY

61. = wAST TIAT
HeAY aE aqT H7 w7 F 39T -fF

w1 wfy

(%) 7T g & W fewis
18 WA, 1980 ¥ Zfeqs ovvgsg A
“eRET WY e NS ¥ mwma
THIfvg  grTeT e & & MY feema
T g

(@) =fe &, & 38 9¢ g
afafrr s g;

(w) #av =rfes gfee & 35 sl
¥ a9 @ gy SR afE g, &Y 3w w7
frq wlawe &= T & s=nw R
2, WX

() aifcfenfas dgem &1 avg
@ & ¥ g@R T W s

1 o7 WY & W Y frm v saifem
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g dwrve ¥ o EA
(ot aTTo afto exriATRA) (%) oY
g '

(&) =7 faery e, W 2w,
Y fawwr &% ¥ wgrar s T afe
AT &Y fararfeae w¢ ot §, Wy R
T fawer & wwmafas fagaor & &
“HIREEA BT I WNE & SR
THIT 4R @ F qag o A5
ST LHT A feoqof ARy vy &

() g = Afg-1952 &
AT AW A} g qfa w7 ow fgrd
WTT &A1 & ST g7 AT | 1977—
78 & T a7 F A=TId T9 qF AW X
Wrifas & #1 22. 7 sfao &1

(a) wfdfafofm &g #¥
Ty @A & far  Fg s,
I3z @ W @A F et a9 quor FY
ga%w  arAre feenfeaa & o @ e |
e kAT e § 9w qay g7 wE
FOFAF fqo fgmea da  (woem
AT AA) § AR, TA AT FoT HO
T 7oV #Y Tt §

25-10-1980 I ST &y @
7 (HTEAT) FEART, 1980 F HTAX
g W TS T a1 A mw TTfy-
FA F2 @R T AWfT ¥ faww
frefafeq amr & dafyg £1§ ARw
TG AT ——

1. fa FE srcferm o= ar 39+ A
feemT arcferm ad @am

2. f el 3w wfw ar sawr a5

feear, dvaw st & foo v & smAn
AT qHAT §

T WEATRW AW § AT KT F1EA A
wfq w Qa AR aifcfeafai dqee
Y AT TN A FAGAT R |
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Food Preduction during Sixth Plan

62, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
AGRICULTURE be pleaseq to state:

(a) the target of foodgrains produc-
tion in the Sixth Plan; and

(b) thy details of the programme
chalked out in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) and (b). The Sixth Five Year
Plan (1180-85) is currently under
formulation. The Steering Group, set
up by the Planning Commission to
formulate the Sixth Five Year Plan
relating to Agriculture and Allied
Sectors, Fas proposed a target of 153.6
million tonnes of foodgrains in the
terminal year 1984-85 gver the base
level production (trend estimate)
during 1979-80. This jmplies an
annual compound growth rate of about
4 per cent.

2. The strategy envisaged for
achieving the above mentioned target
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of foodgrains production will consist
of the following main elements:

(i) Increased use of fertilisers,
both organic and inorganic;

(ii) Expansion of area under as-
sured irrigation and full utilisation
of available irrigation potential;

(iii) Increase in grosg cropped
area, mainly through multiple crop-
ping;

(iv) Expension of area under the
high yielding varieties programme;

(v) Adequate plant protection
measureg to reduce crop losses due
to pest and disease attacks;

(vi) Greater emphasig on soil and
water conservation measures and
improved dryland farming practices;

(vii) Promotion of research and
its application on a wider scale;

(viii) Farmers’ training and edu-
cation in improved technology
through reorganised and strengthen-
ed extension network; and

(ix) Development of infrastruc-
ture of credit, marketing, distribu-
tion system for supply of inputs and
services.

3. The targets proposed for some of the mnajor inputs arc as follows :

—_— e —— e — . —— ——

1979-80 1984-5
(Base (Target)
Level)
1. Fertilizor Consumotion (N+P I-K) (Lakh ‘Tonnes) 52-7% g6-5
2, Pesticides Consumption (Technical Grade Mat- ‘
erial) - . . . . . (Thousand Tonnes) Go-0 8o0-0
3. High Yielding Varieties (Paddy, Wheat, Maire, .
Jowar and Bajra) . . . (Million Hect.). 352 560
4. Gross Cropped Area ) 1710 181-0
5. Irrigated Area (through minor, major and medit m
works; . . . . . . . (9 538 67-8
6. Soil Conservation . ) 234 305

. The above mentioned figures of targets of foodgrains production as well as of inputs are pre-
visional and subject to provision. These figures will be firmed up after these have been considered
by t&iplanning Commission and the Draft Sixth Five Year Plan (1980-85) has been | approved

bythe N. D. C.
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in July, 1979 on electronic switching
systemy policy are given below:—

o fawefeoien w' ¥
fumfegreg  wifaxr  wean

63, siwEy weort m‘} : 7 (1) The Working Group iy of the

fus aYCaRT et Fell ag aa
frFmw wG e

(¥) 71 wem fawEfeamEw
& ity fawafaaet ¥ &
=R

(@) =0 e fawataarEa &
iy fawfafeasm &3 & 99F
awtyam A §; 9%

(w) afe g, AT FHFRL F
faax T fawafaaram 1 FEA
favafagrem wifeg F@ &1 &7

(arerr  IT Q@™ ®EITT H AL
(A1 0 dto g ) @ (F) AT
(=) s, &

(r) s

Recommendations of the Working
Group on Electronic Switching System
Policy

64. SHRI K A. RAJAN: Wil the
Minister of COMMUNICATIONS be
pleased to state:.

(a) the recommendations made by
the Inter Departmental  Working
group in July, 1979 on the Electronic
Switching system policy;

(b) what are the recommendations
accepted by the Posts and Telegraphs,
Ministry of Communications and
Department of Electronies; and

(c) the steps taken|being taken to
implement the accepted recommen-
dations?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
The main recommendations made by
the inter-departmental Working Group

opinion that adequate productiom
capacity should be set up within the
country so that import of switching
equipment can be avoided at least
by the middle of the Seventh Five
Year Plan. This would require &
further production capacity fto be
established in the country of the
order of 1 million lines per annum
during the decade.

(2) From technical point of view,
electronic switching systemsg are
considerably superior to the electro-
mechanical systems now working ip
the country as they enhance the per-
formance of the exchanges, the net-
work as a whole and provide many
new facilities to the subscribers amil
are more economical compared to
electromechanical exchanges,

(3) It needs to be explicitly
stated that import of technology wili
be necessary for setting up the
electronic switching system factory

(4) The Working Group therefore
strongly recommends that the second
factory that is proposed tp be set
up during the current Plan by the
Ministry of Communications shoulé
be for production of elecironie ex-
cHange equipment with a capacity
of 5 lakh lines per annum.

(5) The technology package Yor
the manufacture of electronic swit-
ching systems is among the meost
contemporary and  sophisticated
which necessitates that a suitable
management culture for the conti-
nued development and evolution of
these systemg is devised. It -wae
therefore the considereq view of the
Working Group that the optimune
solution would be to set up a totally
new and independent corporate en-
tity under the Ministry of Com-
munications at the earliest, on the
lines suggested above without tying
it up with any existing unit.
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¢6) The Working Group therefore
recommends that a third new swit-
¢ching factory to produce electronic
exchange equipment with a capacity
of 5 lakh lines per annum should
be set up during the beginning uf
the Seventh Five Year Plan-—factory
to start production by 1985-86.

(7) It is absolutely essential to
take up the development of the
gystem SPC-2 to create indigenous
R&D capability for catching up with
the fast moving electronic system
technology which is changing every
3-4 years. An R&D capability which
s kept abreast with the latest trends
abroad will enable continucus up-
dating of the technology now being
importeg by local development com-
plemented by selective purchascs of
uew technologies where appropriate.

The Working Group had also given
ether recommendations spelling out
details of methodology based jn thesc
main recommendations.

{b) All the main recommendations
Bave been acceptegq by Posts and
Telegraphs, Ministry of Comnimnica-
ions and Department of Electronics.

(c) The detailg of methodology for
setting up the manufacture of electio-
mic switching equipment in the
eountry including the specificaticns “or
a global tender invitation for coliabo-
ration are being finalised

Import of Wheat and Suxxr for Buffer
Stocks

65. SHRI P. J. KURIEN: Will the
Minister of AGRICULTURE h»e pleased
R0 stafe:

(a) whether  Government are
eonsidering g proposal to  import
wheat, and sugar in order to build up
Buffer stocks;

{b) if so, the details thereof; and

{c) the steps taken to meet the
present shortage of wheat and sugar
in the country?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
At present there is no proposal under
consideration of the Government to
import wheat gnq sugar in order to
build uyp buffer stocks.

(b) Does not arise.

(¢) In so far as wheat is concerned,
the stocks with the public agencies
are adequate to meet our require-
ments. Various stepg like excise in-
centive for early crush, increase in
cane prices, control on khandsaris and
lifting the ban on licensing of sugar
factories have been taken for maxi-
mising sugar production

1979-80 & TITIA HIAT T JeqTAA

66. s warzunen  *fzav
FaT gfa HAT TE FATH KT FAT HI390
f& .

(¥) 3w & 197¢-80 & JduA
4T faent g1 fEaAr AT &
IqTew  fear mar Mt sw o wfF A
feat sigaT amg W

(@) 1979-80 & AT FTA
feat Hea Y ANAT  FT IqRRT AT
T fafr ¥ tow oy A o Ay
T §9 WA aqT T

() smr W fasl A 9™
a9 ¥ Ieqred wTow & feam &) #i%
(

v) afzg, arsn fad e
H fegEl 1 9% TH W w=;|T eed
A }7

-

gfe daem § wow wat (ot
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sarew fear &1 fewr, 1979
feome snfaa s & gar
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Y FTOW W AR ¥ aX
H+Y F IEEA TG AT
2560 ¥4 SfA Hed =@ d=dr §

(@) IWd=r SoTew o &
AT 9T 1979—80 & T TF IauTfaq
A Y FA ARG AART 987. 90
FUT 894 34y 3 | FifF 1979-80
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(1) St g1, FWHE IU F AW
10-11-1980 a& fafws wear 7 73
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(7) ™ % =fugfer fFg ™
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Teal R F feuw et F W A
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- i} -
1. AT WM 13 00 ¥ 17.28
2 fage 13.00 & 16 52
3. 99 14.53 § 17.28
4 gfaamomn 13.76 § 14.68
5 ®9H 13.00 & 13 15
6. IfTwH ST 13.00
7. 3EET 13.00 ¥ 13.61
8 WeW W 13.00 ¥ 15.45
9. e 13.00 & 14.84

1
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1 2
10. WA & 13.00 & 18.35
11. TErQd 13.00 & 17.59
12. A 9_W 13.00 ¥ 15.60
13. affer AT 13.00 & 16.06
14 FARH 13.00 & 17.13
15. <A 13 00 & 13.15
16. TSR 13.00
17. ATEAE 13.76
18 T 13.00

—_———— - ————————

Number of Extra-Departmental
Employees of P & T

67. SHRI SATYAGOPAL MISRA:
Will the Minister of COMMUNICA-
TIONS be pleased tp state:

(a) what are the numbers and
classifications of the Extra-departmen-
tal employees of the Post and Tele-
graph Department;

(b) what are the payments and
salaries of the said employees accord-
ing to their grades and classifications;
and

(c) what are the proposals of the
Government of India to improve the
remunerations of the said employees?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
Necessary information has been given
in Annexure ‘A’

(b) The EDAs are only part-time
employees and are paiq fixeg allow-
ances with reference to the postal
traffic handled by them and the nours
of work they are required {o put in.
The fixed allowances being paid to
different categories of EDAs are men-
tioned in Annexure ‘B’.

(c) Heretofore the consolidateq al-
lowances of EDAs, were revised bien-
nially. It has now been decided to
revise their allowances on yearly
basis. The yearly revision is to be
made from 1-9-1980.
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Statement
Annexurs 'A,

Extm-Dtpmmntal Staff of the Posts and Telegrapi®
Department  as on 31-3-1980

Name of the Category Number

Sub Postmasters . . . 9,960
Branch Postmasters . . . 1,03,017
Delivery Agents . . . 75,537
Mail Carriers . . . . 45,645
Packers . . . . . 13,957
Messengers . . . . 3,693
Stamp Venders . . . 3,349
Runners . . . . . 7,122
Porters . . . . 8
Sweepers . . . . . 202
Watermen . . . . 58
Ghowkidars . . . . 1,278
Mail Peons . . . . 2,136
Letter Box Peong . . . 458
M.C/D.A Packcrs . . . 6,096
Others . . . 3,434

2,75,950

Annexure ‘B>’

Fixed allowances payable to different categories
of EDAs fmm 1-9-1979

Mmlmum Maximum

Rs, Rs.,
EDSPM (Sub Post-
masters) 155.00 192.00
ED  Branch  Post-
masters . . . 108.00 136.00
ED Stamp Vendors . 108,00 136. 00
ED Mail Carners/
EDDAS/ED Pickers
ED Messengers/ED
Chowkidars etc, . 105.00 130 00
Work load for less than
twohours. . ,...
Rs. 93.00 fixed

— —————— e s

Construction of Indoor Stadium by
D.D.A,

68. SHRI SATISH AGARWAL:

SHRI ATAL BIHARI VAJ-
PAYEE:
SHRI N. K. SHEJWALKAR:
DR, VASANT KUMAR PAN-
DIT:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that an
indoor stadium will be built in the
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Indraprastha Estate in connection
with the Asian games;

(b) what would be the central
assistance for thig project and how
much fundg the D.D.A. will be invest-
ing on it;

(c) whether it is a fact that D.D.A.
is being authorised to divert its funds
for this project which has been ear-
marked for the construction of resi-
dential quarters by D.D.A.;

(d) it so, the justification thereof;
and

(e) to what extent the construction
activity of the houses by D.D.A. has
been affected as a result of such
diversion?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Yes, Sir,

(b) DDA has reported that the total
estimated cost of the Project is Rs.
14.35 ciores. Central assistance is of
Rs. 2.5 ciores, which may be enhanced,
The balance will be investeq by the
DDA.

(¢) No, Sir.

(d) and (e). Does not arise.

Tubewells in the Drought Affected
Areas of Orissy

69. SHRI CHINTAMANI PANIGRA-
HI: Will the Minister of WORKS
AND HOUSING be pleased {o state:

(a) the tubewells for providing
safe drinking water to villagers in
drought affacted vi'lages in Orissa
were allotted in 1979-80 and 1080-81;

(b) if so, how many such wells
were allotted to Orissa in those two
years respectively; anq

(c) the nameg of villages in Bhu-
baneswar, Khurda and Nayagarh sub-
divisions in Puri District which have
been provided with tubewells in
1979-80 and 1980-81?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). The number
of tubewells allotted for providing safe
drinking water to villages in the
drought affecteqd greas in Orissa during

the years 1979-80 and 1980-81 are as
follows:

1979-80 2647
1980-81 1992
(¢) A statement ig enclosed.

Statement
List “of villages where tubewells have been sunk in Drought affected areas,

1979-80

NAYAGARH SUB-DIVISION (CIVIL)

%i Name of the Block Name of the G.P. Name of the village Remarks.
o.
1 2 3 4 5
1.  Nuagaon Maichheli 1. Sanapada
Malisalu 2. Malisahi
Durdura 3. Durdura
Kupatpali 4. Kapatpali
Korada 5. Korada
Jakada 6. Jakada
Nuagaon 7. Singipur
2. Odagaon Sunamunhi 8. Sunamunhi
Saradhapur 9. Madangadia
Kajadiapali 10 Sankunjuri
Gntisalit 11. Gambharidihi.
3.  Dasapalia Dihagaon 12, Jhutamara
Kunjabengarh 13. Harsasinghpur
Pokharigochha 14. Halishahi
Kujamendhti 1 15. Ambabalimba
Chhadeipalli 16. Surkabadi
Banigochha 17. Talabadi
Ghogadiaﬁada 18. Ghogadiapada
Khamasahi 19. Kadua
Tendabadi 20. Tendabadi
Golapokhari 21. Karadapali
Madhyakhanda 22. Madanpur
Tumnndi 23, Neliguda
Jagadevpurpatna 24. Pithakhai.
4. Bhrapur Kurapara 25. Tikarapada
26. Kurabara,
Baghuapalli 27. Baghuapalli
Baigania 28. Dhalabandha
Rakama 29. Rakama
-do- 30. Bijipur
Padmabati 31. Chhelia
~do- 32, Padmabati
Badasana 33. Kakadei.
Golapokhari 34. Tarabaula
-do- 35. Golapokhari
36. Karadapalli
Salapada 37. Salapa
Patharachakada 38. Patharachakada.

PN W smmm e MNP UL et G & M e ——— ma——
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11, Tangi

12. K. Prasad

KHURDA CIVIL SUB-DIVISION

Suandapur
Badapokharia

~do-

-do-

~toe

-do-

-do-
Sundarpur

-do-

Nuapada
Fetepur

Nuapada

81.
82.

Nuapada
Ratmati

. Badapokharia
. Marmorsingh
. Haripurpatna

Raghunathpur

. Brundabanpur.
. Udayagiri

Mangaljodi

. Nuapada
. Fatepur-Pada-

Adalbad

. Arakhakuda
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1 2 ] 4 5
5. Khandapada Khalisahi _ 39. Katapokhari

Kantilo 40. Kantilo
Panichheli 4!1. Mardarajprasad
Khundapada 42. Golapokf)xari
Jagannathprasad 43. Kaduapatna
Salajharia 44. Salajharia
Gunthuni 45. Gunthuni
Banamalipur 46. Jagannathpur.
6. Khandapada QOsaka 47. Tuharkhadi
Banapur 48. Bharamarburaprasad
Rayatdholamars 49. Manisibindha
Singapada 50. Sankhajaria
Benagadia 51. Tentulipali.
7. Gania Gania 52, Purunachandrapu
Belapada 53. Rasanga,
Gopiballavapur 54. Adakuta
Chhamundia 55. Masakajhala
Badasilinga 56. Dhipasahi
8. Bhubancswar Itipur 57. Kalyanpur
-do- 58. Gangeswar
Patrapada 59. Retanga
Andharua 60. Naharkanta
-do- 61. Pathargadia
Chandaka 62. Chandaka
Paikarapurl 63. Malipada
-do- 64. Paikarapur
-do- 65. Nuagaon
-do- 66. Gothapatna.
Daruthenga 67. Daruthenga
Andharua 68. Andharua
-do- 6g9. Dalua
-do- 70. Sisupal.
9. Jatni Janla 71. Janla
-do- 72. Gopalpur
-do- 73. Goudakasipur
Chhanaghar 74. Alckera
Padhansahi 75. Panchagaon
-do- 76. Kuha
-dn- 77. Madhipur
Janla 78. Harekrushnapur
Kantia 79. Beruanha.
to, Balianta Benupur 80. Dhamilo.
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1 2 3 4
Bajrakota 93. Nuapada-Balaram-
pur
~do- 94. Padasamantrapur
-do- 05. Udayagiri
12. K, Prasad Rajrakota 96. Bajrakato
~do- g7. Jhadakholi
do- 98. Kunaeswar
-do- 99. Bramando
~do- 100, Kuanarpur
~do- 101. Nandala
-do- 102, Talatala
Sial 103. Nuagaon
Malud 104. Fatepur
-do- 105. Nalakakudi
-do- 106, Patharagaria
-do- 107. Maludpada
Maheswari
-do- 108. Budhibar
-do- 10g. Sahabajpur
-do- 110, Malud-Khar
Satapada 111, Satapada
-do- 112, Nuagaon
-dc- 113. Pirijipur
dadajhara 114. Khit sah
-do- 115. Titipa
13.  Khurda Malipur 116, Tolakei
~do- 117. Taraboi
do- 118. Malipur
-do- 119. FPodaput
-do- 120, Putani
Haladia 121, Hatasahi
-do- 122. Hatasahi
-do- 123. Bramhabereni
-do- 124. Basanla
-do- 125. Halisahi
-do- 126, Haladia Baurishal
-do- 127. Tarukeibalisahi
Keranga 128. Dibyasinghprasad
-do- 129. Keranga
-do- 130. Kumbhilo
~do- 131. Godaput
-do- 132, Barsahi
-do- 133. Thakurpada
14. Bolagarh, Khajuria 134. Gopalpur
Dalbisahi 135. Hatasahi
Palanga 136. Palangapatna
Phasioda 137. Brundapanpur
-do- 138. Kotapalu
~do- 139. Kusapalla
Dabardhua-patna 140. Kapasia
-do- 141. Dabardhua
-do- 142. Chhuda
-do- 143. Dabardhuapatna
15.  Chillika Nimikheta 144. Ankula
Barakula 145. Badkula
-do- E146. Patharala

WIS s e
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do- 147. Totapads
~do- 148. Nuagarh
~do- 149. Barisahi
-do- 150. Aswaripatne
-do- 151. Hatibari
Tangi Sundarpur 152. Nuapads
-do. 133. Bhajagarh
~do- 154. Charigharpatna
16. Beguaia Baghamari 155. Kathakhantia
-do- 156. Baghamari
-do- 157. Atri
~do- 158. Patnibar
Badaberena 1 gg Kantabad
Durgapur 160. Karadagadia
~do- 161. Durgapur
K. Prasad Sial 162. Noliapatna
-do- 163. Siandi
Bhubaneswar dAndharpa 164. Kujimahal
Jatai Janla 165. Loporoshicolony
-do- 166. Gediapatna
-do- 167. Badaraghunathpur
Chhanaghar 168. Kusumati
-do- 169. Gobindapur
-do- 170. Ogharsuan.
1980-81

™

Nayagarh Civil Sub-Division

Sl. ,Name of Block
No.

Nam-» of G.P.

1. Nayagarh
2. Gania

3. Odagaon
4. Nuugaon

Written Aneswers 16

Name of village where ~ Remarks
tube wells have been
sunk in drought scheme
in 1980-81
Sinduria 1. Sinduria (Karansahi)
Itamnti 2. Itmati
Badpandasar 3. Badapanduar (neer
(P.H.C.)
4. Badapanduasar
Gania . Karadapada
Salapada g Salapada
Kodanda ». Komanda
Odgaon 8. Block colony
Gotipada 9. Gotipada near M.E.
Kural Schol
10. Kural
Nuagaon 11. Mahitama
Mahip r 12. Diwirijha

Durdura 13. Raipur
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5. Daspalla Khamarsahi 14. Haridabadi
Bamigochha xg. Kulurukumpa
. m &B. Garh 16. glc:ck colony
. apur igamia 17. Baigamia
m 18, mm PH.C.
a 19. pur
Ran -Do, 20, I!';a:chg;rh
7. Ranpur pur 21 . Rapur
Chatrapur 22. Chandapur bazar
Sunakhala 23. Sunakhala bazar
Khurda Civil Sub-Division
81,  Nam- of Block Nam= of G.P. Name of Village where  Remarks
No. tube wells have been
sunk in drought schems
in 1980-81
1 Tangri Olasingh 1. Gayabandha
2. anagiri
Kamaguru 8. Tankol
2 Begunia Dinger 4. Routpada
Manitri g Chhania
Kunjuri . Dattada
s. Khurda Jangiapada 7. Wilkiasanngar
Haladia 8. Haladia
g. Kuapatasasan
Keranga 10, Kundilo
Arjunpur 11. Joymangala
Jangipada 12. Oranga
Palatotapada 13. Jaripatnuasahi
4. Chilika. Barakul 14. Subudhipatna
Balugan 15. Patnasahi
Ankula 16. Bramhankasahi
Bhubineswar GCivil Sub-Division
S I:Ia':l" ;f“B—l;ck - Nam:—()f GP. ml\};m» of Village where
No. tube wells have been
sunk 1n drought scheme
in 1980-81, Remarks
1. Bhubineswar Patia :‘P;i; R~<>:xtsdhi
Chand ke 2. Chandaka
Andharua 3. Raghunathapur,
Mendhasal 4. Chhatabar
Stoppage of Food for Work (b) it so, the details andq Govern-

Programme in States

70. SHRI SURYA NARAIN SINGH:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether it is a fact that the
Fouoed for Work Programme has more
or less come to a halt in almost all
States because of the Food Depart
ment’s refusal to release wheat for the

Purpose; end

ment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
No, Sir. On the contrary, a further
allocation of 4 lakh tonnes of food-
grains has been made in the Ilast
month. The total availability of fuod-
graing for National Rural Employment
Programme during the current year
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now stands at 21 lakh tonnes. Com-
pared to wheat, larger allocations of
rice are being made but the total al-
located quantities of foodgrains are
not being reduced,

(b) Question does not arise.

Scheme for gdistribution ef sugar dur-
ing September and October, 1980

71. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the reasons why Government
felt the need for a new scheme for
internal distribution of sugar during
September and October, 1980;

(b) the broad features of this new
scheme;

(c) how ig it that in spite of this
scheme, the consumers are stil]l fecl-
ing difficulty in obtaining their re-
quirementg of non-levy sugar; and

(d) how the bulk consumers were
accommodated in this scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). The new scheme for distri-
bution of freesale sugar during the
months of September and Octlober,
1980 was adopted in view of the high
prices in the market at that ‘ime and
in pursuance of the voluntary offer
made by the industry to deliver frece-
sale sugar at g fixed ex-factory price
of Rs 450 per quintal exclusive of
excise duty to the nominees of the
State Governments for distribulioy to
various categories of consumers at a
fixed price during these festival
months. Under this scheme, arrange-
ments were made for hifting of freesale
quotag for the months of September
and October from the factories by the
State Government nominees ang dis-
tribution thereo? through fair price
shops/Cooperative societies or normal
trade channelgy to various categories
of consumers alongwith imported su-
gar at pooled prices fixed by the State
Governments with prior concyrrence
of the Central Government. The ac-
tual distribution arrangements and
the scales of distribution were how-

NOVEMBER 17, 1980
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ever, left to the discretion of the con-
cerned State Governments.

(¢) Reports received from State
Governments indicate that, by and
large, adequate arrangementg were
made to distribute freesale sugar as
equitably as possible to various cate-
gories of (onsumers within the overall
availability under this special schemes

(d) All the bulk consumers, except-
ing certain selected categories »f large
scale units were covered by the dis-
tribution arrangements made by the
State Governments and were supplied
sugar out of the quotas allocated to
them. Allotments to the exempted
categories of consumerg were made
directly by the Central Govt,

Purchase of entire arrival of paddy
in Punjab

72. SHRI DEVINDER SINGH GAR-
CHA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government are aware
that in Punjab Procurement agencies
for Paddy have failed to fulfil their
responsibility towards the farmers by
not purchasing entire arrival of paddy
in the market and by not offering the
announced procurement price under
one pretext or the other; and

(b) it so, what immediate steps
are being taken to rectify the situa-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). No, Sir. Elaborate arrange-
ments for providing effective price
support for paddy have been made by
the State Government and the Food
Corporation of India, In all 566 pur-
chase centres are being operated by
Government Agencies. The Govt. of
Punjab have reported that the Gov-
ernment agencies have purchased 19.36
lakh tonneg out of 29.58 lakh tonnes
of market arrivals which work «ut to
more than 65 per cent of the market
arrivals, Farmers are being paid price
in accordance with Government policy,
subject to specifications prescribed by
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Govéernment, Pfivate trdde is atso
operating in the market. A close
watch is being kept on the sgituation
anq So far procuremient operationg are
reported to be progressing satisfac-
torily.

Parliamentarians registered with
D.D.A.

73. SHRI K. RAMAMURTHY: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the names of ex-MPs, MPs and
ex-Metropolitan Counci] Members who
are registered with DDA for flats
under MIG;

(b) the names of ex-MPs, MPs and
ex-Metropolitan Council Members who
have got allotment letters from the
DDA, but the possession of flats has
not yet been given and the reasons
thereof; and

(¢) whether any interest is being
given to those whg have deposited
full cost of the flats but have not yet
been given possession of flats by the
DDA? » &

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) A statement giving
the names of MPs., Ex-M.Ps. and Ex-
Metropolitan Council Memberg whose
earnest money is lying in D.D.Ax is
enclosed.

(b) The names of the person con-
cerned are as under:—

1. Shri Charan Narzary

2 Shri Mritunjoy Prasad

3. Shri B. Rajagopala Rao
4. Shri Raghavji

§. Shri Vijay Kumar Jain

6. Shri K. Ramamurthy.

The possession of the flatg could not
be given to the persong at S. No 1
to 5 as the matter wag under consi-
deration of Government. A decision
has since been taken and their cases
are being finalised. Sphri K. Rama-
murthy has not paid the amount
against the cost of flat demanded by
the D.D.A.

(¢) In caseg where full payment has
been made hut actual possession has

2287 LS—T7
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not been given, interest che.
be paid under the normal rules.-,,ﬂ.

Statement

Mohd. Yunus Saleem
Shri Piug Tirkey

Shri P. Kanan
Shri M. S. Sanjeevi Rag
Shri Ganga Bhakat Singh
Shrimati Aziza W/o Shri Raqvi
Imam

7. Shri Anant Ram Jaiswal

8. Shri P. Parthasarthy

9. Shri Baldev Singh

10. Shri Lakhan Singh

11. Shri Birender Prasad

12. Shri Vijay Kumar Naral Patil
13. Smt. Jamuna Devi

14. Shri L. L. Kapur

15. Shri Maya Prakash Sinha
16. Shri B. N. Pande

17. Shri Bapu

18. Shri M. A. Hannan Alhaj
19. Mohd. Shamsul Hasan Khan
20. Shri Niranjan Parshad

21. Shri Habib Tanwar

22. Shri Gargi Shankar Mishra .
23. Shri Gulam Mohd. Khan
24. Shri Kamlapati Tripathi

25. Shri Nathi Singh

26. Shri L. G. Havanur

27. Shri Ram Kinkar

28. Shri Multan Singh Verma
29. Shri Anant D. Dave

30. Shri Rajeshekhar M. Kober
31. Shri Shyam Sunder Lal
32, Shri Krishan Lal Sharma
33. Shri Saeed Murtaza

34. Shri Shyam Sunder Lal Somani
35. Shri Tulsi Das Dasappa

36. Shri Brij Bhushan Tewari
37. Shri S, P. Mandal

38. Shri Bashir Ahmeg

39. Shri P. Chawan
40. Shri Sukh Dev Prasad
41. Begum Khursid Kidwai

42. Mohd. Ismail
43. Shri Harcharan Singh.

D

Implementation of Rura] Housing
Projécts
74. SHRI K. T. KOSALRAM: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the State-wise break-up of rura)
housing projects being implemented
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or assisted by HUDCO and other
housing development agencies like
NBCC; and

(b) the amount of investment in-
volved and the number of tenements
so far constructed during the past
three years, under these schemes?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN

NOVEMBER 17, 1980
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SINGH): (a) and tb). State-wise Pro-
jects assisted, investment involved and
tenements constructed through financial
assistance by Housing and Urban De-
velopment Corporation are given in
Annexure.

National Buildings Construction Cor-
poration have not implemented or
assisted any rural housing project.

Statement

Statement and Year-wise Details on Rural Housing Projects
Financed By Hudco

State 1977-78 1978-79 1979-80
No. Loan Dwelling] No.  Loan | Dwell- No. Loan Dwelln
) I 8
| of amount | sanctio- | of amount| ing of amount Sanct-
Proj- (Rs.in ned; Pro- (Rs.in| sanct- | Pro- (Rs.in  ioned
lccls crores) ject  croes) | 1oned 'jects crotes)
I
[%rn%hc:a}x‘ 1 o003 249 - - . 7 383 23580
a
Gujarat 3 o044 5827 3 1113 6800 6 155 13790
Karnataka 1 500 50000 .. .. e 4 4°25 42500
Kerala Pl 1 5:00 25000 2 3 gg 20000 1 1-00 5000
Madhya Pra : . . 2 o 400 . 3 5 -
Punjab . 1 o78 3946 .. T 2 1 093 4637
Tamil Nadu s . ‘o . . . 10 3 o0b 16491
West Bengal .o 1 0:04 200 .- - .o
7 1125 85022 8 4'75 27400 29 14°62 105998
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L qereey

10. gifead

2. g wihw &w fem,
‘E%g’

3. fgwraw Ru g @ fmw

4.9 q@M T  TER

FIEAT

5 WP W &I

6. gora I @ fem,
T @R, 10
qTo’, ‘ATARE

7. afrearg. Wi @@
T fafasr  awd
FTLATIA, FIATTO

8 IAXNRM TG &R, AH
fafas awmd #1e-
qRIE,  FHTO

9. faeely T @ e

W @ fem

faaTo
T S
1. APy Jaw T @rer fem,
sy fafawr go=rd
FTLARAA

g weare fawwr & wfgwfoan
Zry w uf fadwt o g

76. =t TqV Ty wWrew ¢ AT

foem X AT FeATUT WAl A
A A FAT FA

(%) T wawr fawm &
gfag sk wfusf@l Fa9 1978~
1979 =T 1980 ¥ F\TW frat
fRw fFrgmd N FIw wfagwfay
FAW FT Egas  q feadt g
FTE MIIAHATAT T T A
fafire ==Y § fFat aremd A §; AR

(@) w7 %t faRwi ¥ vl
R qG-qx fFar wa gAT R ?

fom aqy W wEAMr Hat
(st gAo afto wEW) : (%)
AR (&), ur faaoo, g & S
gfsg qar ST ¥ FF =l & Afgawray
F gy A omera & wE @,
et -
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Division of sugarcane between varieus
users

71. SHRI G. S. REDDI:

SHRI CHANDRABHAN
ATHARE PATIL;

Wil] the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have urg-
ed the States to pay canegrowers
higher than minimum price for sugar-
cane supplied to the mills;

(b) if so, whether there is any ap-
prehension of large scale diversion of
cane to gur and khandsari units if
sufficient price is not paid by mills to
canegrowers; and

(c) whether Government propose to
take steps to agpportion cane between
various users statutorily?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] R. V. SWAMINATHAN). (a)
and (b). Considering the capacity of
the factories to pay higher than the
minimum price for sugarcane fixed by
Minister
had suggested that the actual minimum
can€ ‘price payable by the factories in
the States should not be less than Rs. 16
Per quintal. This could also help to
check any likely diversion of sugar-
cane away fr_om factories for manufac-
ture of gur and khandsari.

the Government, the Prime

KARTIKA 26, 1902 (SAKA)
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(e¢) There is no proposal under con-
gideration {o apportion cane between
various users statutorily. However,
in certain States like Uttar Pradesh
where bonding of cane is done by the
State Government, a certain area is
designated for supply to each factory.

Youth under training of Rural Youth
for self-employment

78. SHRI A. T. PATIL:- Wil the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) the number of youths State-
wise, who have been trained between
15th August, 1979 and 14th August,
1980 under Training of Rura]l Youth
for Self Employment in the institu-
tional training and through jocal ser-
vicing and industrial units master-
craftsmen, artisang and skilleg wor-
kers; and

(b) number out of them State-
wise, who are employed upto now in
Primary, Secondary ang Tertiary gec-
tors?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
and (b). Statement giving the available
information based on the
progress reports for the TRYSEM pro-
gramme received from the State Gov-

quarterly

ernments is attached. The specific in-
formation called for in the parts (a)
and (b) of the question is not readily
available.
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Statemaent

TRYSEM
PROGRESS OF ACHIEVEMENTS UNDER TRYSEM DURING THE YEAR 1979-80

176,

(POSITION AS ON SEPTEMBER, 1g80)

———_

States/UTs Target Number Number No. of
1979-80  trained under trainees
going who have
ks g0
- 1 _ L 2 3 4 ___,Q:.
1. Andhra Pradesh . 6480 1003 1541 134
2. Assam . . . 2680 134 NR
3. Bihar , . . . . 11740 323 105 107
4. Gujarat . . . . 4360 10636 NR
5. Haryana | . 1740 594 191 232
6. Himachal Pradesh . 1380 8 664 NR
7. Jammu & Kashmir . . 1500 @
8. Karnataka . . . . 3500 1361 NR NR
9. Kerala . . . 2880 100 40 NR
10. Madhya Pradesh 9160 612 724 33
11. Maharashtra . 5920 4331 136
12. Manipur . . 520 30
13. Meghalaya . . 480 @
14. Nagaland . . . 420 61
15. Orissa , . . . 6280 202 5500 NR
16. Punjab . . . . 2340 144 NR
17. Rajasthan . | . 4640 3954 1498 476
18. Sikkim . . 8o @
19. Tamil Nadu . . 7540 8164 NR 2889
20, Tripura . . . . 340 530 NR NR
21. Uttar Pradesh . . . 17520 7909 17626 575
22. West Bengal ] e e e 6700 @ . -
Union Territories
23. A & N Islands . . . 150 15 15 NR
2¢. Arunachal Pradesh . . 960 @
o« e 20 . 30 NR

25. Chandigarh .
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26. Dadra & Nagar Haveli | . . .
27. Delhi . . o . . . .
28. Goa, Daman & Diu . . . .
29, Lakshadweep- . . . .

30. Mizoram . . . . . .
31. Pondicherry , .

ALL INDIA

2 3 4 5
20 @ e .
100 €6 75 5
240 @
100 @
400 @
80 . 240 NR
100220 30899 28527 4789

*Since the Scheme was implemented w. e. f. 15-8-1979, target or the year 19%9-80

has teen reduced to half.

NR— Not reported.

Prospects of sugar production

79. SHRI CHANDRABHAN ATHARE
PATIL: Will the Minister of AGRI-
CULTURE be pleased {o state:

(a) whether it is a fact that in spite
of good sugarcane crop this year as
compared to that of the previous year,
the prospects of sugar production are
not so bright; and

(b) if so, the reasons for the said
imbalance?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Having regard to good sugar-
cane crop this year as compared to
that of previous year, the sugar pro-
duction in 1980-81 season is being
estimated at about 52—54 lakh tonnes
as against 38.6 lakh tonnes in 1979-80
season.
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Damage to crop due to hallstorm in
Haryana

81. SHRI SURAJ BHAN: Will the
Minister of AGRICULTURE be pleased
to state:

(a) the loss suffered by the far-
mers in Haryana District-wise, on
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account of heavy damage to their
crops by hailstorms in October, 1980;
and

(b) the financial assistance the
Central Government have already
given or propose to give to the
aggrieved farmers through State
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
According to the report of the Gov-
ernment of Haryana a hailstorm of
moderate to severe intensity lashed
fairly large areas in 'the districts of
Ambala, XKurukshetra, Karnal and
Sonepat on the 8/9th (night) Octo-
ber, 1980. About 275 villages have
been adversely affected. The final
district-wise figures of loss would be
available on the receipt of the results
of the girdawari which are in pro_
gress in these districts.

(b) The Government of Haryana
have not sought any Central assist-
ance,

Distribution of free-sale sugar in
States

82. SHRI NAVIN RAVANI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) which were the States that
could not arrange proper distribution
of free-sale sugar from Ilst Septem-
ber, 1980;
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(b) what were the quotas distribu.
ted to each State by the Centre; and

(¢) what steps were taken to tigh-
ten the distribution machinery?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
According to the information received
from Btate Governments, only g, few
States namely, Haryana, Maharashtra
and Punjab could finalise their ar-
rangements and start distributing
sugar under the new scheme evolved
for the festival months from 1st Sep-
tember, 1980. However, during the
first and second weeks of September,
most of the State Governments were
able to make suitable distribution
arrangements,

(b) A statement is attached.

(c) The State Governments were
advised to arrange lifting of sugar
from factories either through their
State Civil Supplies Corporations or
cooperative agencies and utilise their
net work of fair price shops ana ration
shops under the public distribution
system, Instructions were also is-
sued to the State Governments to
streamline thei, aistribution arrange-
ments by keeping 5 watch over the
activities of anti_social elements in-
dulging in black-marketing etc. and
also to carry out periodical r3ids by
the inspection staff to eliminate the
chances of leakage of sugar in the
black-market,

Statement

State-wise quota of free sale sugar (indigeneous and in.ported sugar) for Seplember, October and firs!

Jortnight  of  November, 1980
{tonnes)

S1.No. State/Union Territorics September  October 1st fort- Total

1980 1980 night of

Nov. 1980
I 2 3 4 5 6
1. Andhra Pradesh . 3735 4564 2000 10300
g+ Assam . . 2881 3519 1600 8000
3. Arunachal Pradesh 90 110 50 250
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1 2 3 4 5 6
4. Mizoram . . . . . . 90 110 50 250
5. Bihar ., . . . . . . . 2746 3354 1500 7600
6. Gujarat o o+ ¢ o o o . 13505 16495 7500 37500
9. Maharashtra v . . . . . 30101 36839 16700 83700
B.Kerala. 4 o =« o ¢ o o 6258 7642 3400 17300
9. Lakshdwcep . o . . . . . .. 30 20 50
10. Madhya F1adesh , . . . . . 6302 7808 35C0 17700

11. Tamil Nadu . . . . . R 9589 11711 5300 26600
12. Karnataka , . . . . . . 6528 7972 3600 18100
13. Orissa , . . . . . . . 1080 1320 600 3000

14. Punjab e e e« e 8 e 13505 16495 7500 37500

15. Haryana , . . . . . . . 4862 5938 2700 13500

16. Chandigarh . . o . . . . 315 385 170 870

1. Rajasthan o . . . . . 5987 7313 3300 16600

18. Uttar Pradesh . . . . . . 12830 15670 7000 35500

19. West Bengal . . . . . . 10219 12481 5600 28300

20, Jammu & Kashmir . . . . . 675 825 350 1850

*21. Delhi B 1396 1704 2500 5600%

22. Himachal Pradesh J . . . . . 1350 1600 600 3550

23. Manipur . . . o . o . 45 55 30 130

24. Tripura 5 . o . . o o 9o 110 50 250

25. Pondicherry , . . . . . . 165 195 8o 440

26. Sikkim . . . . . . . 45 55 30 130

27. Goa . . . . . . . . 490 590 250 1330

28. Dadra & Nagai Haveli . . . . 45 55 30 730
29. Nagaland . . . . . . . 135 165 8o 380
30. Andamans . . . . . . . . 30 20 50

31. Megbalaya . . . . . N . 45 55 30 130

Total 135255 165195 76140 376590

*3 500 tonnes of additivnal fice sale sugar allotted to Celhi Admiristiaticn fcr eack of the mcr ths
of Scrtenter srd Cetcler, 1¢8c erd 1ccc terres for st fatrigr tof Novanker, 1980,
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Holding of Asian Games

86. SHRI CHANDRAJIT YADAV:
SHRI DAULAT RAM SARAN:

Will the Minlster of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) when the Asian Games are
proposed to be held in India;

(b) which of the State Govern-
ments are making preparations to
provide facilities for the Asian
Games;

(c) the nature of the facilitieg to
be provided by the State Govern-
ments and the estimateq expenditure
likely to be incurred thereon;

(d) whether, in view of the heavy
burden on the exchequer in provid-
ing facilities for the Agian Games,
country’s economic tight position and
other priorities requiring Govern-
ment's attention, Government would
consider the question of postponing
the Asian Games; and

(e) it not, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B, CHAVAN): (a) 31st October, 1982.
to 14th November, 1982.
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(b) and (¢). Government of India
and Delhi Administration are making
all preparations to proviae facilities
for the Asian Games. However, ‘where-
ever necessary, cooperation of State
Governments will be sought.

(d) No, Sir.

(e) Government wish to honour the
international commitments made by
the Indian Olympic Association to host
the games in 1982,

Shortage of accommodation in Major
General/Head Post Offices in Kerala

87. SHRI A. A. RAHIM: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether there are acute ac-
commodation shortage in some major
general/Head Post Offices in Kerala;

(b) how many head Post Offices
are still housed in rented buildings in
Kerala region; and

(c) the steps taken to construct
spacious and improved buildings for
Major Head Post Offices in Kerala?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{(SHRI KARTIK ORAON): (a) Shor-
tage of accommodation from consi_
derable to moderate extent exist in
five Major Heaq Offices;

(b) 21 Head Post Offices.

(c) Departmental buildings for 5
Head Post Offices, at present housed
in rented buildings, are under cons-
truction. Construction of 3 more
departmental buildings for the Head
Post Offices housed in rented builaings
would be undertaken at the appro_
priate time when funds for the pur-
pose become available. Action is
being taken to acquire land for cons_
truction of departmenta]l builaings
for the remaining 13 Head Post Offi-
ces housed in rental buildings. Exten_
sion to departmental building housing
Palghat Head Office ig in progress It
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is not possible to make extension to
the existing General Post Office buil.
ding at Trivandrum for want of
enough lana, Action ig being taken
to procure one acre of land from the
State Government for General Post
Office, Trivandrum.

Dispute between D.D'A, and M.C.D. in
Ashok Vihar, Delhi

88. SHRI RAM VILAS PASWAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
of the dispute between D.D.A. and
M.CD. about taking over by M.C.D.
of Group Housing Pockets KC
and 1A/IB Blocks in Ashok Vihar,
Delhi;

(b) for how long the dispute is
going on and when it is likely to be
resolved;

(¢) whether it is a fact that because
of disputes, M.C.D. hag withdrawn
safaj karamcharis from the above
area; and

(d) if so, what steps have been
taken by D.D.A. to mitigate the suf-
ferings of the residents because of
withdrawal of safai karamcharig by
M.C.D.?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b). There
ig no dispute as such. The proposal
of the DDA for handing over services
in these pockets in Ashok Vihar is
under consideration of the MCD since
1977.78. The MCD have callea for
certain information ang documents
from the DDA. The matter will be
finalised on receipt of the same,

(¢) and (d). The MCD have repor-
ted that from Public health point of
view and for improving environ-
mental sanitation, sometime sani-
tation is carried in group programme.
The DDA has reported that arrange-
mentg exist for proper scavenging
purposes.
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Sports and game facilitieg to Educa-
tional Institutions

89. SHRI A, NEELALOHITHA-
DASAN:. Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to state:

(a) whether Government have any
proposal to make necessary changes
in the present system of education to
provide adequate facilities in the
educationa] institutions to enable
studentg to learn and practice sports
and gameg in their student career;
and

(b) whether it is a fact that in vast
majority of educational institutions
sports and games suffer from gross
neglect?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) and (b). Sportg is a
State subject. The primary respon.
sibility for development and promo_
tion of sports therefore rests with
State Governments. The Central Go-
vernment’s role is generally confined
to providing coordination and consul_
lancy services to States and to laying
guicelines for promotion of sports.

In so far as Kendriya Vidalayas
are concerned games and sports are
compulsory for every stuaent.

Under the 104-2 system of educa-
tion, physical education, of which
games and sports from a part, is a
compulsory subject.

Post of Rural Development Officer in
Andaman Nicobar Islands

90. SHRI MANORANJAN BHA-
KTA: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) whether Union Government
have received a proposal for creation
of the post of Rural Development
Officers for Andaman and Nicobar
Islands;

(b) if so, when the post was creat-
ed; and

(¢) if not, the reasons therefor?

KARTIKA 26, 1802 (SAKA)
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THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC.
TION AND IRRIGATION (SHRI
RAO BIRENDER SINGH): (a) Yes,
Sir.

(by and (c¢). A decision hag been
taken to create the post.

Drinking Water in Rural India

91. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minisfer of
WORKS AND HOUSING be pleased
to state:

(a) the number of villages without
potable drinking water facilities;

(b) the number of villages provided
with drinking water facilities since
Independence till end of 1977;

(c) the number of villages which
have been covered under Rural Water
Supply Programme and ag a minimum
needs programme during 1977 to 1980;
and

(d) by which date the country will
attain its target of having not a
single village without drinking water
facilities?

THE MINISTER OF PARLIA.
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) In a survey
undertaken during 1972 1.55 lakh
villages were identified as problem
villages based on the following cri-
teria: —

(i) Those not having an assured
source of drinking water within
reasonable distance (1.6 km)

or guineaworm infestation,

(ii) Those which suffer from excess
salinity, iron, fluorides or
other toxic elements hazardous
to health.

(iii) Those where sourceg of water
are liable to the risk of cholera
or guineaworm infiestation.

However, many State Governments
mentioned subsequently that the
1972 survey was incomplete and that
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for this reason as well as drought
conditions subsequently, the number
of problem villages had increased.
State Governments have been requested
to furnish information about the
numbey of problem villages remaining
to be covered as on 1.4.1980. Infor.
mation ig yet to be received from
many State Governments. It is, how-
ever, estimated that the total number
of problem villages yet to be cove-
red as on 1.4.1980 may be about 2
lakhs.

(b) Out of the problem villages
identified auring 1972 about 40,000
villages were provided with drinking
water facilities till the end of March,
1977,

(c) The number is 52.377 problem
villages out of those identified in 1972.

(d) The target is to proviae safe
drinking water to all the remaining
problem villages during the Sixth
Plan (1980.85).

Excavation in Mithila

92. SHRI BHOGENDRA JHA: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
refer to the reply given to Unstarred
Question No 6706 on 4th August,
1980 regarding excavation in Mithila
and state:

(a) whether such excavations are
proposed to be undertaken at Kalna
in Umagaon bloc, Uchchaitha in
Benipatti bloc of Madhubani District
at Ahilyasthan in Jalsy bloc of Dar-
bhanga District and other ancient
sites in the Mithila region in order
to help reconstruction of history;

(b) whether the State Government
of Bihar i3 being advised and assist-
ed to undertake excavations; and

(¢) if not, reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) to (c). Thereig
no proposal at present to undertake
excavation at Kalna  Uchchaitha,
Ahilyasthan and other ancient sites
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in the Mithila region nor any such
proposal hag been receivea from the
State Government.

In matters of excavation, the policy,
of the Archaeological Survey of India
has been to undertake only problem
oriented worksg and in view of the
results obtained from the already
excavated sites in the region during
the last thirty years, the sites indi-
cated in the Question do not seem to
offer any archaeological problem for
solution.

Achievement Audit Committee of
Indian Council of Agricultural
Research

98. SHRI JANARDHANA POO-
JARY:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the I.C.AR is suppos-
ed to set up Achievement Audit Com-
mittees for each research institute
under its control to suggest improve-
ment in the working of the institu-
tes;

(b) if so, whether it is also a fact
that 1.C.A.R, is delaying the setting
up of these audit bodies; and

(c) if so, the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R, V. SWAMINATHAN):
(a) Yes, Sir.

(b) It is not a fact that the I.C.AR.
is delaying, and

(c) the setting up of Audit Bodies
for its Research Institutes.

The first achievement audit becanie
due when the Institutds, transferred
to I.C.A.R. in 1966 at the time of its
re_organisation, completed five years
of their functioning under the 1.C.AR.
system. The first roster for the func-
tioning of Achievement Audit Com-
mittee wag accordingly prepared in
1970 and the achievement audit was
conducted in respect of 22 Institites
during the period 1971—74, t.e,
spread over a périod of three years,
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In the second phase, Achievement
Audit Committees for 5 Research In-
stitutes were constituted in 1977.
During 1980, another 13 Achievement
Audit Committees were constituted
according to the revised guidelines.
The position of the Achievement
Audit Committees in respect of ano-
ther 7 Rescarch Institutes has been
finalised and the consent of the mem._
bers is being ascertained for issue of
orders. Steps are also being taken
to  constitute Achievement Audit
Committees for the 7 Research Insti-
tutes for which the audit would be
due only in 1981-82

Numbey of Branch P.0. and P.C.O.
opened in the Country, State-wise
94. SHR] SAMAR MUKHERJEE:

SHRI BASUDEB ACHARYA:

Will the Minister of COMMUNICA.
TIONS be pleased to state:
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(a) the number of Branch Post
Offices and PCOs opened in the coun-
try, State-wise, during the current
year; and '

(b) the target for the year 1989,
State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK
ORAON): (a) and (b). Circle-wise
targets for the current year 1930-B%
and number of post offices opened from
1-4-1980 to 30-9-1880 are indicated m
the Anunexure. Information regarding
the number o! P.C.Os. opened during
the current year and the targei for
1980.81 is being collected and will he
laid on the Table of the House

Statement
Targets fixed for Branch Offices ope-
openirg of P. Os. ned from 1-4-80 to
duying 1980-81. 30-g-8o
I T 2 T 3
t. Andhra Pradesh 160 230
2. Bihar 125 164
8. Delhi 10 1
4. Gujarat . fo 77
5. J & K 75 3
6. Kerala 75 3
7. Karnatuka 0c 52
8. Madhya Pradesh . . 115 199
9. Maharashtra 115 166
Goa . 2
J
10. North Eastern Circle 100 1
Assam . . 24 |
Arunachal Pradesh . _ ‘
Manipur . 4
M ghalaya 2)
Mizoram — 1
Nagaland -
Tripura . -J

2287 188
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s3. North Western Circle . . .

Punjab . . . .
na . . . . . .

H.P.

¥®. Orissa

r3. Rajasthan

14. Tamilnadu . . . . .

15 U.P.

o6 West Bengal

Promotion Avenueg in P. & T.

95. SHRI SUSHIL BHATTACHAR-
YA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

¢{a) what is the fate of 20 per cent
sromotional scheme in P&T intro-
duced in the year 1974 and whether
it is sufficient or department is going
%0 eonsider more promotional avenues
for nmon-gazetted stafl;

(b) if so, what are those and when
will be implemented,;

(c) whether this scheme is being
implemented in all cadreg of P&T
Department all over India;

(d) if so, whai is the position of
#ts implementation, Circle-wise, in

postal side;

(e) whether promotional orders are
deing issued timely and the number
#f Dbeneflciaries in preceding years
with percentage of staff; and

(f) whether there jis provision of
eonfirmation of officials on the post in
P&ET?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHR] KARTIK
ORAON): (a) to (f). The 20 per cent

2 3
1i0
a1
6
27 }
125 3t
155 133
90 16
100 18
75 3
1600 1186

promoticnal scheme was introduced in
1974 to provide Dbetter promotional
avenues to the staff in P&T Depart-
ment. It has been implemented in
various cadres of the Department all
over the country. Promotional orders
are generally issued in time. Confir-
mation of officials on their posts is
made in gccordance with the existing
rules and orders of the Government.
As regards number of beneficiaries with
percentage of staff as well as Circle-
wise (Postal), the information is under
collection and will be placed on the
Table of the House, Recently the staff
have represented for at least two pro-
motions in one’s official career. It is
under active consideration of the De.-
partment.

Post Offices opened in Burdwan
Distriot

96. SHRI SUSHIL BHATTACHAR-
YA: Wil] the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the number of Branch Post
Offices and PCOs opened in the Bur-
dwan district of West Bengal during
the current year; and

(b) the target for the year 19bu:

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
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(SHRI KARTIK ORAON): (a) No
Branch Post Office or PCO has been
opened in Burdwan District during the
financial year 1980-81 so far.

(b) Target for the financial year
1980-81 is 1 Branch Post Office and 7
PCOs. Establishment of P.C.O. is sub-
ject to availability of stores.

Government Servants Co-operative
House Building Society Limited,
Vasant Vihar New Delhi

97. SHRI S. M. KRISHNA: Will the
Minister of WORKS AND HOUSING
be pleased to refer to the reply given
to Unstarred Question No. 21 on the
9th June, 1980 regarding Government
Servants Co-operative House Building
Society Limited, Vasant Vihar, New
Delhi and stale:

(a) whether Government's atten-
tion had been drawn by the DDA to
the provisions of Clause VIII of the
Perpetual Sub-Lease executeq by the
allottees of Shanti Niketan with the
Dolhi Administration according to
which any dispute arising in such
matters shall pe referred to the Lt.
Governor for arbitration;

(b) it so, the reaction of Govern.
ment thereto;

(¢) if not, whether Government
will get the matter re-examined in
the light of the above provisions and
afford necessary relief to the Shanti
Niketan allotteeg instead of leaving
it at the mercy of the Registrar, Co-
operative Societies, Delhi as ‘an
intra-Society dispute’, and state the
outcome thereof: and

(d) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir,

(b) Does not arise.

(¢) and (d). No, Sir, as the decision
of the Delhi Administration that the
enhanced compensation is payable by
the -allottees of the plots in Shanti Ni-
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ketan has been upheld by the Delhi
High Court.

Negotiation for Supply of Cross ‘Bar
System from Sweden

98. SHRI S. M. KRISHNA:
SHRI HARIKESH BAHADUR:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether he visiteq Sweden re-
cently to negoliale for the supply of
cross bar system peddled by I. M.
Ericsson and if so, the details of the
deal proposed to be finalised;

(b) the reasons for not going in
for the Electronics Exchange System
product lines in preference to the out-
moded and outdated Cross-bar Electro-
Mechanical Switching Sysiem; and

(c) the stage at which the proposed
expansion of the indigenous Indian
Cross-bar Project (ICP) stands?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] KARTIK ORAON): (a) The
Minister of Communications recently
visited four European countries includ-
ing Sweden to familiarise himself with
the current practices regarding the
operations of tele~communication ser-
vices and the manufacture of tele-
communication equipments, at the in-
vitation of the governments of these
countries. The visit to Sweden was
not intended to negotiate the supply
of cross-bar system.

(b) Electro-Mechanical Crossbar
Switching Systems are in extensive use
world-wide and cannot as yet be con-
sidered as out-moded ang outdated
Apart from implementing earlier plans
for additions to indigenous production
capacity for Electro-mechanical switch-
ing equipment, steps are also beinJ
taken to set up new factories for Elec-
tronic switching systems both for tran-
sit and local exchanges to meet the
rising public demands.

(c) The Indian Cross.bar vproject
Group was set up for development of
systein, design of circuits, manufacture
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and installation of equipment for the
locdl ahd trunk automatic exchanges
suitable for working in Indian condi-
tions. The Group has succeeded in
installation of g 2,000 line local ex-
change of I.C.P. design which has been
working satisfactorily. A 1,000 line
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at Baba Kharag Singh Marg, New
Delhi are being charged Rupees Bix-
teen per month for water supply;
(b) whether the residents of other
flats in the same colony are being
charged rupees nine per month for
water supply;

trunk automatic exchange of IL.C.P. de-
sign has also been commissioned.

News-item ‘Postal Authorities Fooled
by Stamp’

99. SHRI S. M. KRISHNA: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news
item captioned ‘Postal authorities
fooled by Stamp’ appearing in the
Times of India, New Delhi dated the
21st October, 1980;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps which Government
propose to take to obviate such frau-
dulent stamps being used and going
undetected by the postal staff?

THE MINISTER OF STATE IN THE 101.
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir.

(¢) if so, the reasons for charging
different rates;

(d) the criteria adopted for charg-
ing such an exorbitant amount and
whether the same criteria is being
followed with regard to other colo-
nies; and

(e) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA NARAIN
SINGH): (a) to (e). The information
is being collected and will be laid on
the Table of the House.

Water Supply in Baba Kharag Singh
Marg, New Delhi

SHRI BHEEKHABHAI: Wwill
the Minister of WORKS AND HOUS-
ING be pleased to state:

(b) and (c). As per fhe existing ins-
tructions and Rules the articles bear-
ing this type of label should have been
treated as ‘Bearing Letters’ and due
postage should have been charged
from the addressee because the label
was not a postage stamp. In fact, some
letters with the labels of this kind
were detected and charged as un-paid
articles.

Fresh instructions have been issued

to the staff to be more carelul in
handling of mails and detection of
such cases.

Different Water Rates in Baba Kharag
Singh Marg, New Delhi

100. SHRI BHEEKHABHAI: Will

the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Government are awars
that residents of Flat Nos. 806—1080

(a) whether it is g fact that there
is very scanty water supply in the
multi-storeyed quarters on Baba
Kharag Singh Marg, New Delhi es-
pecially to quarter numberg 896—
1600; N

(b) whether it is glso g fact that
these multi-storeyed quarters have
been constructed without first mak-
ing adequate provision of wa'ter sup-
ply; and

(c) the stepg Government propose
to take for regular supply of water
to these quarters?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir.

(b) No, Sir.

(c) Since the summer season, iwo
tube-wells have been anecgised
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tor augmenting the water supply
being received from NDMC. Action
hag also been taken to provide an
underground and an overhead tank
to further improve the water supply.
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(i) Export of Orchids is strictly
regulated under the Convention on
International Trade in Endangered
Species of Wild Fauna and Flora
since 1976 when India became a party
to this Convention. Export of eu-
dangered species of Orchids of wild
origin is now complefely banned.

103. SHRI S. B. SIDNAL: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether it is a fact that
orchidg in Indig are in danger due
to ruthless collection by exporters
and deforestation and felling of
trees; and

(b) the stepg taken to conserve and
develop the orchids?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): {a) Orchids
were exploited in the past for export
and some species have been critically
endangered.
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(ii) Protection and conservation

of forests is being given very high
importance and special attention is
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being given to forest areas having
rare or unique natural vegetation.
This is likely to improve the status
of the Orchids.

(iii) The Botanical Survey of India
and a few States in the North-East
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have initiated action to grow rare
“gpecies of Orchids for propogation.
Three Orchidariums have been set
up also by the Botanical Survey of
India at Shillong, Ootacamund and
Pauri Garhwal. Motjon is also be-
ing taken to constitute nature re-
serve and sanctuaries in areas
where rare species or Orchids grow
naturally.

Financial and other Assistance to
Mithila University

104. SHRI BHOGENDRA JHA: Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to re-
fer to the reply given to Unstarred
Question No. 7508 on 1ith August,
1980 regarding financial and other as-
sistance to Mithila University and
state:

(a) whether the Government of
Bihar hag since fulfilley its obliga-
tiong in regard to the Mithila Uni-
versity;

(b) if so, the details thereabout,
if not, Government reaction thereon;

(¢) whether the U.G.C. has sanc-
tioned entirely or partially the 1e-
commendations made Yfor the deve-
lopment of the University; and

(d) if so, details thereabout and
the target date for their completion;
if not, further steps being contem-
plated?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S
B. CHAVAN): (a) and (b). According
to the information furnished by the
University Grants Commission, the
Government of Bihar had informed
the Commission that the State Govern-
ment had, till 1979.80, incurred an ex-
penditure of Rs. 1.40 crores on the
L.N. Mithila University for buildings,
books and journals, post-graduate de-
velopment, research, sfudents welfare
elc, and that they were committed to
a further expenditure of Rs. 60.00 lakhs
during 1980-81. The Commission had
requested the State Government in Oc-
tober, 1080 to send the details of ex-
penditure on post-graduate departments
and studemts welfare alongwith the
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number of faculty positions created
and filed up in the University. This
information has not yet been received.

{(c) No, Sir.

(d) The question of sanctioning de.
velopment grants will be considered
by the Commission only after all the
required information is received from
the State Government.

Draft Central Sports Legislation

105. SHRI A. NEELALOHITHADA.-
SAN NADAR: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) whether there has been any
proposal to prepare a draft Central
Sports Legislation; and

(b) if so, at what stage the propo-
sal ig at present?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) and (b). There has
been so far no proposal to prepare a
draft Central Sports Legislation.

Drinking water supplied in Baba
Kharag Singh Marg, New Delhi

106. SHRI BHEEKHABHAI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the water supplied to
the occupants of newly constructed
quarters on Bawa Kharag Singh
Marg, New Delhi (896 to 1090) is bit-
ter in taste;

(b) whether it is alsp a fact that
the tube-well water supplied to the
residents of these quarters was declar-
ed as health-hazard ang the health
authorities/Delhi Corporation advised
the C.P.W.D. to mix half of the Yam-
una water with the tube-well water:

(¢) if so, whether the Yamuna

water is being mixed with tube-well
water before it is supplied; and

(d) if so, the name of the authority
responsible for its regular check?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir. However as the
water supply ig partly through tube-
well, the taste differs slightly from
river water.

(b) No, Sir.

(¢) Yamuna water is mixed with
tube-well water before supply, because
the tube-well has been connected to
the sump where water from NDMC is
also received.

(d) Usual checks are exercised by
sending the sample occasionally to the
laboratory.

Unauthoriseq Construction of Shops
on Pandit Pant Marg, New Delhi

107. SHRI BHEEKHABHAI: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Government are aware
that a large number of unauthorised
shops have come up on Pandit Pant
Marg (in front of Yoga Ashram),
New Delhi; and

(b) if so, steps being taken or pro-
posed to be taken to remove such
unauthorised encroachment and to
keep the area neat and clean?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b). Yes,
there were some unauthorised shops
which have since been removed.

Demands of Delhi School Teachers

108. SHRI VIJAY KUMAR YADAV:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) whether a delegation on behalf
of teachers of Delhi met the Minister
on the 24th October, 1980 and made
a request to look into their demands

expeditiously;
* (b) if s0, what are their demands;
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(c) whether it ig a fact that a com-
mittee was appointed in 1979 to lonk
into their demands;

(d) whether Government hag 're~
ceived the report of the committee
and if so, suggestions made therein:
and

(e). when the Government’s desd-
sion is likely to be made in the mat-
ter?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI 8. B
CHAVAN): (a) Yes, Sir.

(b) The demands put up by the Joing
Council of Delhi Teachers Organisatior
are listed in the statement attached.

(c) Yes, Sir.

(d) and (e). Yes, Sir. The matter
is still under consideration,

Statement

Demands put up by Joint Councly o
Delhi Teachers Organisation

1. Revision of pay scales.

2. Grant of Selection Grade on com-
pletion of 8 years service.

3. Conversion of Rs. 425-640 scale in-
to Rs. 440-750 scale in case of (1%
Junior Craft Teachers, (2) Junder
Physical Education Teachers, (3)
Junior Domestic Science Teachers,
(4) Junior Language Teachers, (33
Junior Music Teachers, (6) Junior
Dance Teachers and (7) Headmas.
ters, Primary Schools.

4. Provision of earned leave for tep-
chers.

5. Medical allowance for all the tes
chers in replacement cf re-imburse-
ment scheme.

6. Provision of Joint Consultative
Machinery with statutory powers
on the pattern of Centrai Gov-
ernment employees.

7. Free education for teachers’ wards
upto University level, including
professional courses, such as medi-
cal, engineering etc.

8. Age of retirement to be enhane.
ed to 60 years extendable upto @
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yaars on the pattern of University
teachers.

% A8k the schools in Deihi to be up-
graded to 12 years school on 10
phis 2 pattern of education.

@uitraily sponsored Social Weltare
Schemes in Statey

103, SHRI SHIV KUMAR SINGH:
Will the Minister of EDUCATION
AND SOCIAL WELAFRE be pleased
o state:

(a) whether it is a fact that Gov-
erament are considering to  spend
®x. 400 crores in the country on cen-
trally sponsoreq social welfare sche-
mes as reporteq in the “Indian Ex-
press” of 16th October, 1980;

(b} if so, the details of the schemes
and plans on which the amount will
be spent, State-wise and what will
be share of Madhya Pradesh; and

(c) whether some request have
Been received from State Govern-
ments for increase of the amount; if
80, the details thereof particulanly
sbout Madhys Pradesh?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRISB.
CHAVAN): (a), (b) and (¢). The
Sixth Plan outlay for Social Welfare
sector has not been finally decided
wpon ag yet,

Tele-eommunication Facilities to Sri
Lanka

110. SHRI SHIV KUMAR SINGH:
Will the Minister of COMMUNICA-
TTONS be pleased to state:

(a) whether it is a fact that Sri
Lanka Government have approached
the Government of India to route
their international telecommunication
fraffic via the earth stations at Bom-

Ray:

(b) if-so, the action taken by Gov-
‘&rnnvent in this regard;
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(c) whether an agreement wak
reached between the two couniriex in

this regard and if 80, the details
thereof; ang

(d) the extent to which Indian
overseas telecommunication traffic
wil] be affected adversely/favour-
ably?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir. For g temporary period during
which modifications will be carried
out on the Sri Lanka earth station.

(b) Arrangements are being made
to route Sri Lanky international tele-
communication traffic via the Indian
Satellite earth station at Arvi (near
Pune) by providing 3 groups of 12
circuits each between Colombo and
Bombay. The circuits are being built
up partly on the existing UHF net-
work in Sri Lanka partly on the Indo-
Sri Lankg microwave scheme which is
now in advanced stage of installation
and partly on the Indian P&T terres-
trial network of Coaxial/microwave
medium upto Bombay.

(¢) Agreement was reached through
an exchange of letters between the
operative administrations. A formal
request was made by the Sri Lanke
administration to Indian P&T and
OCS for making the gbove mentioneo
arrangements. A provisional rental
of Rs. 2.03 lakhs per annum with a
minimum guarantee period of 3 monthg
was quoted for carrying the traffic on
the Indian P&T network. This was
accepted by Sri Lanka OTS. The
charges for routing the traffic at Bom.
bay via the Earth station wil] be
accounted for, through the common
wealth accounting system.

(d) Indian overseas telecommunica-
tion traffic will not be gffected since
the Sri Lanka traffic will be provided
in the spare capacity available in the
Arvi earth station,
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Reteage of Sugar for Diwail Ferlutphit

111. SHRI SHIV KUMAR SINGH:
Wil] the Minister of AGRICULTURE
be pleased: to state:

(a) whether it is a fact that Gov-

ernment released 90,000 tonnes of
sugar for free gale for the Diwali
fortnight;

(b) if so, the extent to which it
will meet the requirements of the
consumers keeping in view the Sep-
tember and October release of 75,000
tonnes each; ang

(¢) the steps taken or proposed to
be taken to bring down the price of
sugar in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) and (b)
Under the voluntary price regulation
scheme operative from 1st September
to 15th November, 1980. 3 lakh tonnes
of free sale sugar (indigenous and
imgorted) wag released for allocation
to the State Governments for both the
months of September and October
1980—1.35 lakh_tonnes for September
ana 1.65 lakh tonnes for October. On
this basis the quantum of release for
the first fortnight of November worked
out to 75000 tonnes but as against
this higher quantity of 90.000 tonnes
was released for the said 15 days for
meeting the increased demand on
account of Diwali festival which fell
on 7-11-1980.

(cy Sugar industry’s voluntary offer
for sale of free sale sugar at the ag-
reed price of Rs. 450 per quintal excl-
usive of excise duty for 2-1|2 months
period from 1-9-1980 was accepted by
the Government with a view to make
available free sale sugar to the consu-
mers during festival season at fixed
prices. The scheme has expired on
15-11-1980 and free sale sugar is being
sold through normal trade channels
ag per practice gbtaining prior to 1st
September 1980. Government would
keep a watch on the trend of sugar
brices in open market and would take
necessary corrective measures it prices
tend to increase beyond reasonable
levels.
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Deisy i Relief Operations ia Orise

1}2. SHRI N. . HORO: Will the
Minister of AGRICULYURY be pleased
to state.

(a) whether Government have seen
press reports that Govermment mach-
inery had completely failed to take
timely rescue and reliaf operations
and there was nobody to help the
hungry and homeless even three days
after the calamity in the State of
Orissa;

(b) whether the people were not
informed and warned of the possibility
of the fioody; which came in the night
and they were caught unawares in
their beds; and

(¢) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
to (¢). The inhabitants of the riparian
towns and villages on the banks of
the river Vansadhara were warned on
time through flood messages. Three
warnings were given on the 17th at
Gunupur and each time people were
evacuateq to safer places. The last
wireless message from Gunupur on
18th September was received from the
Circle Inspector of Police at Gunupur
at 7.00 A.M. reporting inundation of
flooa water at Gunupur and disrupting
communications from all sides of
Gunupur. These warnings also help-
ed villagers across the border in
Andhra Pradesh,

In coastal Orissa affected by the
river Mahanadi almost hourly warning
messages were relayed by All India
Radio. The areag likely to be sub-
merged and the weak points in the
embankments were jdentified anq duly
published so as to caution people like-
ly to be affected to move to safer
places well ghead. Rouna the clock
guard of the weak points in the em-
bankments was ensured.

Rescue and relief operations were
taker, in all flood affected amneas on
war footing. Rail and read communi.
cation having been snapped the State
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‘Rev ue Minister accompanied by
the State Relle? Commissioner ana the
Additional Chiet Engineer made an
aerial survey of the affected areas by
the Vansadhara river on the 18th after-
noon by the State plane. The Memo-
randum submitted by the State Gov-
emgnent indicated that relief haa heen
organised during the 18th to 20th
.".';eptember with the rice stock available
in Gunupur. Free kitchens were glso
run by the Jocal voluntary organisa-
tions and local Government officers
and the Fire Services during 19th and
20th September, Nearly 15 M.T. of
food packets, 500 kgs. of medicines,
d}sinﬁectants, phynele anti-snake vac-
cine etc. were dropped on the 21st and
22nd September in Gunupur, Gudari
and Kashinagar areas. After the road
link to Gunupur was restored, truck-
loads of foodgrains, essential commo_
dities like tents, bamboo-talai, chuda,
salt, gur were rushed. The Chief
Minister reacheq Gunupur on 20th
September and went round the flooa
ravaged town.

As regards the flood affected areas
by the Mahanadi all the available
power boats under the State Govern-
ment relief organisations were pres-
sed into service to reach marooned and
flood affected villages within hours of
their distress. Air dropping of food
was taken up on 22nd September 1980.
Over 33 M.T. of food materials have

been air dropped.

Thus it will be observed that the
relief and rescue operations were
undertaken in all affected areas and
the entire Government machinery had
been geared to proviae rehef to the
affected people without any loss of
time.

Loss due to Floods in Bihar

113. SHRI N. E. HORO: Will the
Minister of AGRICULTURE be pleased

to state;

(a) whether the Centra] Govern-
ment have collected information re-
garding the losg of life and property
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due. to floods in the State of Biher
recently;

(b) whether the Central Govern-
ment have come forward to assiat
the State of Bihar in this regard; and

(¢) if so, the details regarding the
financial assistance provided by the
Central Government in this regard?

THE MINISTER OF STATE IN T~
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) Accord-
ing to the reports of the State Gov-
ernment, the extent of damage on
account of recent floods in Bihar is as
under:—

(1) Area affected  -19.20 lakh ha,

(2) Cropped area

affected -9.96 .,

(3) Number of
houses/huts

affected -81015

(4) Nimber of
human lives

lost. -67

(5) Numbher of
cattie hea's
perished, -42

(6) Eastimated loss to
Public properties-Rs. 54 crores

(b) and (c). On the request of the
Governiment of Bihar, 3 Central Team
visited that State from the 28th—31st
October, 1980 for an on the spot assess-
ment of the damage caused by floods
in the State and estimation of the re-
quirements of funds by the State Gov-
ernment to meet the situation. The
Central Team has recommended a
ceiling of expenditure of Rs. 26.47
crores. The proposal is under consi-
deration of Government of Indie.
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Postal Facilities in New D.D.A.
Colonies of Delhi

115. SHR] KRISHNA PRATAP
SINGH: Will the Muinister of COM-
MUNICATIONS be pleased to state:

(a) what are the postal facilities
provided by Government in the newly
developed colonies of Delhi where the
D.D.A. had allotted plots of jang under
the 20 Point Programme;

(b) whether it is a fact that in some
of these colonieg in Delhi, no post
office facilities have been provided and
even no letter boxes have been put
for the benefit of the residents there;
and

(c) when the post office facilities
are likely to be provided there and
when it is proposed to put letter boxes
there?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (c). There are 17 newly de-
veloped resettlement colonies in Delhi,
27 Post Offices are already function-
ing in these colonies in departmental
buildings. Colonies with more than
one block/phases have been provided
with more than one post office. 3
more post offices have been ordered to
be opened in these colonies, 61 letter
boxes are installed in the resettle-
ment colonies. Further facilities will
be provided as the requirement in-
creases.
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Vocational Training for Women in

Distress

118. SHRI M. V. (HANDRASHE-
KARA MURTHY: Will the Minister
of EDUCATION AND SOCIAL WEL-~
FARE pe pleased to state:

(a) whether it i3 a fact that a
scheme to set up vocational training
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centres with provisions for residence
for women in distress and their
children which was drawn by the
Ministry has been introduced;

(b) if not, what are the n;ain
reasong for the delay;

(c) what are its main features;
and

(d) when the scheme is likely to
be introduced?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) Yes, Sir,

(b) Does not arise.

(c) It js a Centally Sponsored
Scheme under which assistance is
given tg recognised voluntary organi-
sations to set up centres for training
and rehabilitation of women in need
in the age group of 18—50 years, in
different vocations—Training course
is normally upto six months’ duration
and each batch consists of 20 to 40
trainees. Assistance includes cost of
trainers, raw materials, machinery
and stipends for trainees, rent of
building. Rehabilitation grant Rs.
500/- per trainee at the end of the
course is alsg given. Ten per cent
cost of the training centre is borne by
the voluntary organisation and the
rest is given as grant by the Central
and State Governments equally.

(d) The scheme is already under
implementation gince 1977-78.

2w Jqweet w1 frata

119. &t grorens wiTo 4T ¢
®T oEW el qg amw A par
For fF .

(%) @l q wazA<, 1980 %[
rals & e ifewm wre et
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o fe@ay g & e Suw
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(@) m @ ast ¥ 2o fieg
T frafe At g ¥ ag fee A
aifuw § ?
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Plan for Integrated Rural
Development

120. SHRI CHITTA BASU; Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether Government have
gsince formulated a comprehensive
plan of action for the Integrated

Rural Development; and

(b) it so, the details thereof?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(RAO BIRENDRA SINGH): (a) Yes,
Sir. The various on-going programmes;
viz. Smal] Farmers Development
Agency, Integrated Rural Development,
Special Livestock Production Pro-
gramme Training of Rural Youth for
Self-Employment (TRYSEM) eic, have
been amalgamated into a single com-
prehensive programme of Integrated
Rural Development, and the new pro-
gramme has been extended to all the
blocks in the country.

(b) The programme envisages assist-
tance to about 3,000 families per block
during the current plan period for en-
raise their incomes
above the poverty line. The assistance
will be in the form of subsidy @25 per
cent to the small farmers and 33 1/3

abling them to

per cent to marginal farmers 50 per
cent to tribalg and the balance amnunt
of the cost of invesiment will be met
through institutional finance. The pro-
gramme will be implemented by Dis-
triet Rural Development Agencies, on
the lineg of the existing SFDA/DPAP
agencigs which will be get up in all the
districts in the country. An allocation
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of Rs. 5 1akhs per block is being made
in the current year which will be
shareq by the Centre and the States
on a matching basis.

Allotment of Foodgraing to West
Bengal

121. SHRI CHITTA BASU: Will ibe
Minister of AGRICULTURE be pleased
to state:

(a) whether it is a fact that allot-
ment of foodgrains for the public dis-
tribution system in West Benga] has
recently been reduced;

(b) it so, the reasons therefor;

(c¢) the actual deliveries against the
monthly requirements for the State

for the last six months; and
[ %)

(d) the steps taken to improve the
supply position?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) & (b
Allotment of ‘wheat has beep ration-
alized keeping in view the overall stock
position with the Government, offtake
in the State and the movement con-
The reduction in the wheat
allotment is being compensated by
increased allotment

straints.

of rice to the
extent necessary.

(c) A statement is attached,

(d) To ensure sufficient supplies the
movement of foodgrains to West Bengal
has been geared up. As compared to
1979, the average monthly movement
of foodgraing during the current year
has been higher by aboui 42 thotizand
tonneg per month.
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Actual deliveries against the monthly requirements for
the months of April-November, 1980
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West Bengal for

(In thousand tonnes)
Month Demand Allotment Supplies
1980 Rice WheatPD  Rice  Wheat PD Rice Whe:t PD
April . . . . 150 © 250 O 150 0 150 0 71 4 40 ©
May . . 150 0 250 O 150 O 15¢ 0 b3y 42 2
June 156 6 250 © 156 U 156 O Llvg 44 8
July 150 O 250 O 150 0 150 0 996 67 9
August 130 © 250 0 175 0 100 O 79 7 63 5
September 150 0 250°0 175 0 100 © 93 0 772
October 175 0 250 0 175 0 55 O NR NR
November . . . 175 0 150°0 175 © 55 O NR NR
N.R. — Not repot ted.
Stoppage of Food for Work Pro- year 1s 1,95,000 metric tonnes. The

gramme in West Bengal

122. SHRI CHITTA BASU:
SHRI AMAR ROYPRADHAN:

Will the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) whether a large number of
schemes under the Food for Work
Programme in West Bengal have been
kept in abeyance for want of food-
grains; and

(b) if so, what steps Government
have so far taken to ensure the steady
supply of foodgrains for the continu-
ance of the programme?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAQ): (a)
and (b). There is no problem in regard
to the allocation of foodgrains for West
Bengal. This State had an unutilised
balance of 95,000 tonnes of foodgrains
on 1-4-80. During 1980-81, the addi-
tional quantity allocated so far is 1
lakh tonnes. Thug the total availa-
bility of foodgrains during the current

2287 L8S—9

quantity actually utilised in the State
1s very much less than even 50 per
cen{ of the allocated quantity. Hence,
the question of non-availabality of
foodgraing does not arise and there is
no reason by a large npumber of
schemes need be kept in abeyance.

Fixation of Procurement Price of
Paddy

123. SHRI RAJESH KUMAR SINGH :
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have re-
cently fixed the procurement price of
paddy;

(b) if so, the details thereof and
the considerations on which the pro-
curement price of paddy has been
fixed; and

(¢) the reaction of the farmers with
regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R, V. SWAMINATHAN): (a) Yes, Sir.
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(b) Procurement prices of paddy for
1980-81 marketing season have been
fixed at Rs. 105 per quintal for ‘Com-
mon’, Rs. 109 for ‘Fine’ and Rs. 113
for ‘Superfine’ varieties. These ‘were
fixed, as usual on the basis of the
recommendations made by APC and
in consultation with the State Govern-
ments, and the concerned economic
Ministries. In making itg recom-
mendations, the Commission had taken
into account various factors including
latest gvailable data on cost of produc-
tion, changes in input prices, changes
in prices of competing crops, terms of
trade, etc.

(¢) By and large, the reaction of the
farmers has been favourable.

Aldtment of Model Flaty and Strips
of Garden land by D.D.A.

124. SHRI RAJESH KUMAR
SINGH:

PROF. AJIT KUMAR MEHTA:
SHRI CHHANGUR RAM:
SHRI CHANDRAJIT YADAYV:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of model flats
ang strips of garden land allotted by
the D.D.A, in varioug colonies, giving
the names of persons to whom these
were allotted; and

(b) it so, the considerations on
which such allotments were made by
the D.D.A?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The DDA has reported
that they dqo nol construct or allot
model flats. However, one flat in each
scheme/colony is reserved as sample
flat which is allotted subsequently.
Also no strip of garden land has been
allotled by the DDA in any colony to
anyone.

(b) There are no special considera-
tions for the allotment of sample flats.
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Stock of Wheat and Sugar with F.O.L

125. SHRI RAJESH KUMAR SINGH :
Will the Minister of AGRICULTURE
be pleased to stale:

(a) what is the total stock of (i)
Wheat (ii) Sugar with the Food Cor-
poration of India as on 1st April, 1980
and as on 31st October, 1980;

(b) what was the prices of both
these commodities on the above dates
mentioned in part (a) above in the
open market; and

(c) what steps have been taken by
Government to bring down the prices
of sugar and wheat in the open
market?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R, V. SWAMINATHAN): (a) The stock
position of wheat anq sugar with the
Food Corporation of India on 1st April
and 1st October, 1980 (information a$s
on 31st October, 1980 is not available
as yet) is indicated below;—

(Ir th . and tonne )

Asoni1-4-1980 As on 1-10-1 980
(i) Wheat 3,728.4 3,193. 4
(ii) Sugar 108.5 109 9

(b) A Statement giving the required
information is attached.

(c) In order to bring down the prices
of sugar in the open market, Govern-
ment accepted a voluntary offer of the
sugar industry under which the fac-
tories agreeq to deliver free sale sugar
at a fixed price of Rs. 450/- per quintal
ex-factory exclusive of excise duty to
the nominees of the State Governments
for distribution to various categories
of consumers. This special arrange-
ment wis made to ensure the avail-
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ability of free sale sugar to the con-
sumers at a reasonable price, during
the festival season upto 15th Novem-

ber, 1980.

2. As for wheat, on account of the
wide-spread drought ‘which prevailed
in varioug parts of the country during
1979, the prices of foodgrains parti-
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cularly those of wheat showed an up-
ward trend. To contain the prices at
reasonable levels adequate-quantities
of foodgrains are being allotted for the
public distibution system tWhich has
been strengthened by opening more
fair price shops,

Statement

Open Market Prices

Wheat (Rs. per quintal)
State Variety As on
1-4-80 1-10-80 3 1:0—-8-(;
Bihar Mexican 140—160 160—170 180—185
Gujarat " Mexican 145 160 160
Traditional 149 195 185
Haryana Mexican 128—135 128—135 132137
Traditiona 1 135 w4 140
Karnataka Traditional 225 190 200

Madhya Pradesh

Maharashtra

Punjab

Rajasthan

Uttar Picdesh

West Bengal

Delhi

Mexican

Traditional

Mexican

Traditional

Mexican

( Traditional

{ Mexican

i Traditional
Mexican
Traditional
Mexican
Traditional

Mexican

( Traditional

180—145 150—171 150—170
142 180 175
158—260 160—170 165
155 163—175 166—180
118—130 117—132 130— 137

128 140 142

120— 140 126— 142 136—143

146—165 155—180 165—180

120—155 131——150 135—160
118— 150 129~ 168 135— 170

143 178 173
125 180 180
128 140 152
127 138 150
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Sugar 1 2 3
Andhra Pradesh ~ 55;;65; 850:6;0 900
Assam 590 910 860
Bihar 540— 550 NA NA
Gujarat 560— 580 NA NA
Kerala . 590 NA 1095
Karnataka . 510—615 600—800 b600—63¢
Madhya Pradesh 568— 590  638— 1000 1025
Maharashtra 560— 584 NA NA
Orissa 575—590 NA NA
Punjab 585 NA NA
Rajasthan 550—558 NA NA
Tamil Nadu . . . 570—580 NA NA

Uttar Pradesh . . 460—490 630—750 616— 730
West Bengal . 540— 560 g20 585— 950
Tripura NA NA NA
Pondicherry . 577 775 702

Delhi 560 600 6oo

P —_—
—_— e e e ~

NA— Not available

Rashtriya Sanskrit Sansthan

126. SHRI RAJESH KUMAR SINGH :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether Government have seen
the press reports appearing in the
Blitz dated the 18th October, 1980
(Hindi) under the heading “Rashtriya
Sanskrit Sansthan,
Hathi”;

“ew aur Safed

(b) whether Government propose to
hold an inquiry into the working of
this undertaking; and

(¢) if not, the reasons thereof?

THE MINISTER OF EDUCATION

AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) Yes, Sir.

(b) and (c). The Rashtiriya Sanskrit
Sansthan is one of the autonomous
organisations working under the sus-
pices of the Ministry of Education and

Culture. Allegationg against individual
officers do not warrant an enquiry into

the working of the organisation as
such. Suitable action, however, is
invariably taken against the employees
of an autonomous organisation, found
guilty, in accordance with a prescrib-
ed procedure. It is, therefore, not con-
sidered expedient to conduct an inquiry

into the working of the Sansthan,
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Changes in Sugar and Khandsarl In-
dustrial Licensing Policy

127, SHRI S. M. KRISHNA:

SHRI CHINTAMANI PANI-
GRAHI:

SHRI ARVIND NETAM:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether with a view to dis-
couraging the crushing of scarce
sugarcane by Khandsari units and
encouraging the setting up of new
sugar mills and motivating the exist-
ing mills to expand their capacity,
Government contemplate some changes
in the present sugar and Khandsari
jndustrial licensing policy;

(b) if so, the broad outlines there-
of; and

(c) if not, the reasons therefor?

THE MINISTRY OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) and (b). The following steps have
been taken by the Central Government
to discourage the crushing of scare
sugarcane by khandsari units to ensure
adequate supplies of sugarcane to
sugar factories and encourage the sett-
ing up of new sugar mills:

(i) The State Governments have
been advised to ban working of
Khandsar: units till 31st December,
1980.

(ii) The excise duly on khandsari
has been increased to reduce the gap
between the incidence of excise duty
on sugar and khandsari,

(iii) A Press Note has been issued
on 4th July 1980 by the Government
indicating the guidelines for setting
up of new sugar factories during the
Sixth Five Year Plan,

The Government do not conterplate
for the time being any other changes
except the above in the present sugar
and khandsari industrial licensing poli-
cy.

(c¢) Doeg not arise.

KARTIKA 26, 1902 (SAKA)

Written Answers 234

Price of Levy Sugar

128. SHRI PIUS TIRKEY:

SHRI M. RAM GOPAL
REDDY: -

SHRI K. M. MADHUKAR:

SHRI CHINTAMANI PANI-
GRAHI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Central Govern-
ment propose to revise the price of
levy sugar shortly; and

(b) if so, whether, after fixing the
price of levy sugar, it will be avail-
able in the market easily?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) Consequent upon increase in the
ex-factory prices of levy sugar recently
notified for the production of 1980-81
season, it has Dbeen decided to
increase the consumer price of levy
sugar from Rs. 2.85 to Rs. 3.50 per keg.
with effect from 1st December, 1980.

(b) Levy sugar will continue ty be
distributeq through fair price shops/
ration shops under the Public Distribu-
tion System in force in cach State.

Diversions of Funds by D.D.A.

129. SHRI PIUS TIRKEY: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it ig g fact that D.D.A.
suspended construction of houses
meant for Janata, L.I1.G. and MI.G.
etc. and diverted its energy towards
construction of Stadia for Asian
Games;

(b) if so, what is the factual posi-
tion; and

(c¢) what action Government pro-
pose to take in the matter of early
construction and allotment of afore-
said flats?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir.

(b) Does not arise.

(c) The DDA has reported that the
programme for construction of houses
has been stepped up and construction
of about 32,000 houses is in progress.

Procurement of Rice in West Bengal

130. SHRI PIUS TIRKEY: Will the
Minister of AGRICULTURE be pleas-
ed to state the quantity of rice procu-
red by West Bengal State during the
last three years:—

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
The following quantities of rice (in-
cluding paddy in terms of rice) were
procured in West Bengal during the
last three years:—

Quantities

procured
(In’000 tonnes)

Mariketing scason

197778 . . . . 245
1978-79 . . . . 145
1979-80 . . . . 67

(vp to 3n-g-1g80)

Export of Rice

131. SHRI PIUs TIRKEY: Will the
Minister of AGRICULTURE be pleased
to state:

(a) how much rice and in what
quality has been exported to other
countries during the last three years;

(b) whether the rice exported to
other cowntries is cheaper than that
sold in Indian markets; and
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(c) it so, the reasons therefor?

THE MINISTER OF STATE 1N
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) A statement showing export of
both Basmati and non-Basmati rice
during the years 1977-78, 1978-79 and
1979-80 is attached.

(b) and (c). Apart from the conside-
ration of earning foreign exchange, the
main factors determining the price of
rice for export are the economic cost
of rice and the prevailing prices of rice
in international grain markets.

Statement

Export of Basmati and other than
Basmati rice during the years 1977-
78, 1978-79 and 1979-80.

(Quantity in Metric Tons)

Year Basm ity Other
than
Basmati
1977-78 . . 10,000 42,226
1978-79 . . 67,100 42,393

197g9-80 (Pravisional) 47,480  5.22,520

Setting up of Suga, Factory at Bram-
havar in Dakshin Kannda

132. SHRI JANARDHANA POO-
JARY: Will the Minister of AGRI-
CULTURE be pleased to state-

(a) whether there is any proposal
under consideration to set up a sugar
factory at Bramhavar in Dakshin
Kannda (South Canara); and

(b) if so, the details thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) and (b). Yes, Sir. A licence was
granted on 6th November 1974 to the
Dakshin Kannada Sahakara Sakhar
Karkhana Ltd., for setting up a sugar
factory of 1250 TCD at a suitable site
in South Kannada District of Karna-
taka State. According to the informa-~
tion furnished by the Government of
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Karnataka, Rs, 93 lakhg have been pro-
vided by the State Government gnd the
Cooperative Society hag collected Rs.
27 lakhs from the members towards
share capital. The Cooperative Society
has submitted gn application for term
loan of Rs. 418 lakhs to the financial
institutiong in September, 1980.

Encouragement for Setting up of New
Sugar Mills

133. SHRI JANARDHANA POO-
JARY: Will the Minister of AGRI-
CULTURE be plesed to state:

(a) whether there ig any proposal
under consideration to encourage the
setting up of new sugar mills and
motivate the existing millg to expand
their capacity; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(ay and (b), On the 4th October,
1920 Government has announced a re.
viseq incentive scheme for pew sugar
factories and expansion projects es-
tablished at high capital cost. The de-
tails of the scheme are enclosed at
Appendix 1.

APPENDIX 1

REVISED INCENTIVE SCHEME FOR

NEwW FACTORIES AND FOR EX-

PANSION OF EXISTING FAC-
TORIES

The Government of India had been
considering the matter of giving re-
lief of newly licensed sugar factories
and expansion projects in the context
of the increaseq investment cost in
plant and machinery to make them
economically viable. The Inter-mini-
sterial Group, appointeq under the
Chairmanship of Shri C. N, Raghavan,
Joint Secretary (Sugar) in the
Ministry of Agriculture tg revise
an earlier scheme in  operation
from 1975, had submitted a report
to the Government after a detailed
and careful consideration of the report,
the Government have now decided to
provide incentives tq new sngar fac-
tories and expansion projects consist-
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ing partly of higher levy free sugar
quotas and partly of excise duty con-
cessions. The principal features of the
revised scheme of incentives are men-
tioned below:—

1. Scheme would be effective from
the sugar year 1980-81 and apply to the
following categories of sugar factories
in case of new units:

(a) all units covered by the pre-~
vioug incentive scheme viz, com-
mencing production during the pe-
riod between November 1, 1975 and
October 31, 1980. New units which
commenced production after October
1, 1973 and before November 1,
1975 are also eligible to get the bene-
fits of the scheme but in such cases,
the concessions would apply for the
balance period from the date of com-
missioning.

(b) New sugar factories already li-
censed which commence production
within a maximum peroiod of 39
months from 1-10-80 would also be
eligible to the benefits of the scheme,

(¢c) New sugar factories to be li-
censeqd in the Sixth Plan starting
production within a period of 39
monthg from the date of their li-
cence or letter of intent, whichever
is earlier, will also be contitled {to
grant of incentives.

(d) In case of expansion projects.
the following categories will be
covered:

(i) All units covered by the pre-
vious incentive scheme i.e, com-
mencing production during the
period between November 1, 1975
and October 31, 1980.

(ii) Expansion projectg already
lincensed which commence product-
ion within a maximum period of
39 monthg from 1-10-80 would also
be eligible to the benefits of the
scheme.

(iii) Licensed expansion projecis
to be licensed in the Sixth Plan
starting production within a period
of 39 months from the date of their
licence or letter of intent, which-
evey i earlier will alsp be entitled
to grant of incentives.



239 Written Answers

(iv) Incentives to expansion pro-
jects costing Rs. 1 crore and above
may be granted subject to appro-
val of the expansion by the Com-
mittee to be set yp in the Depart-
ment of Food ang obtaining by the
sugar factory concerned of prior
approval of the Directorate of
Sugar to the items of plant and
machinery to be installed for the
purpose of expansion,

Since expansion projects involve in-
stallation of machinery to serve the
joint needs of replacement/moderni-
sation and replacement, but incentives
sion projectg would include moderni-
sation and replacement, but incentives
woulg be applicable to “Additional
Production” which ig attributable to
expansion only.

2. Higher levy free quotes

(A) New Units:

Higher percentage of levy free sugar
quota linked to a total f.o.r, cost of
plant and machinery of Rs. 400 lakhs
and gbove will be alloweg as follows:

— e e e ——

o]
=

Year HRA MRA LRA
Furst . . 90 100 100
Second . %0 1) 100
Third . 70 1o 100
Fourth 60 100 100
Fifth . 55 65 100
Sixth 35 35 100
Seventh . 35 35 100
Eghth . . 35 35 75

The incentiveg are proposed for a
period of five yearg in case of high
and medium recovery areas and eight
vears in case of low recovery areas.
These levy free quotas will be calcula~
ted suitably in cases of new units
whose cost of plant and machinery is
between Rs. 200 lakhs and Rs. 400
lakhs. This concession will not be ad-
missible if the cost of plant and ma-
chinery is below Rs. 200 lakhs.
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(B) Expansion Projects:

The higher percentage of levy {ree
sugar quota admissible to expansion
projects will be as follows:

Year i HRA MRA LRX
First T 40 60 9o
Second . . 40 60 90
Third . 40 50 75
Fourth . 40 50 70
Fifth . . 40 50 60

——

The incentives are proposed to be
given over a period of five years. The
higher free sale quota indicated above
would apply only to that much of
“Additional Production” jn g sugar
season, which ig either (i) in excess of
production over the average of the last
three years before the years of comp-
letion of expanslon or (i1) the excess
of actual production (such actual pro-
duction being limited to the norms of
post expansion capacity) over the
norms of pre-expansion capacity,
whichever is lower, This will apply
from the date of inception of the
scheme.

3 Applicability of scheme to the
factories who have gqlready availed
f some incentives

Factories which are eligible for in-
centives under the original scheme
but had not availed of the incentive
benefits or have partly availed of them
would be fitteq in the new scheme.
Suitable compensation for shortfall in
the quantum of incentives already
availed would alsg be given,

4, Excise duty relief

In sgpite of higher free sale quotas
allowed, the new sugar factories, as
well as the expanded units will be re-
quired to pay excise duty at levy su-
gar rates on the extra free sale quota
of sugar.

5. Further details of scheme will be
communicated to the industry and the
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State Governmentg shortly. It 1s hoped
that enterpreneurs having licences for
establishing new units or for expan-
sion of their existing units would now
be able to obtain requisite financial
assistance from financial institutions
and implement their licences without
undue delay.

Compulsory Education

134. SHRI D. P. JADEJA:
SHRI RAM LAL RAHI:

SHRI NAND KISHORE SHAR-
MA:

SHRI KESHORAO PARDHI:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Compulsory Education
Act applies to al] the Stateg and Union
r'eriitories;

(b) if not, the names of the States
which have not so far adopted it; and

(c) the reasons therefor and what
steps Government are taking to im-
plement 1t throughout the country?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S B. CHAVAN): (a), (b) and (¢).
There is ng Central legislation on this
subject. Such Acts have been enacted
by 19 Slates/Union Territor cs The

following  States/Union  Teritories
have not enacted any such legsla-
tion:

B'har, Manipur, Meghalaya, Naga-
land, Sikkim, Tripura, Arunachal
Pradesh, Dadra & Nagar Haveu, Goa,
Daman & Diu, Mizoram. Lakshad-
weep and Pondicherry,

The reasons for not legislating on this
subject have not been reported bv
them.

Change in Complexion of Food fee
Work Programme

135. SHRI D, P. JADEJA:
SHRI P. K. KODIYAN:
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SHRI SURYA NARAYAN
SINGH:
Will the Minister of RURAL RE-

CONSTRUCTION be pleased tq. state:

(a) whether Government are consi-
deiing to change the complexion of
Fool for Work Programme; and

(b) 1if so. the broad outlines of the
new scheme? |

w

THE MINISTER OF AGRICULTURE
& RURAL RECONSTRUCTION AND
IRRIGATION (SHRI BIRENDRA
SINGH RAO): (a) The ¥ood for work
Programme has already been replaced
by National Rural Employment Pro-
gramme,

(b) A copy of the guidlines giving
broad outlines of the scheme is en-
closed.

Guidelines on National Rural Em-
ployment Programme--1980-8y

The ‘Food for Work’ programme wag
concelved early in January 197/. Its
main  objectives to utilise avail-
able foodgraing for generating em-
ployment in rural areas and creating
durable community assetg in order to
strengthen the rural infrastructure for
socio-economic development.

2. In the implementation process of
the programme during the last 3 years,
a number of defects/shortcomings were
noticed. It has therefore, been :uit-
ably modified and restructured. The
new programme will be known as the
National Rural Employment Pro-
gramme.

Objectives:

3. The programme w1l have three
basic objectives as under:—

(i) generation of additional
gainful employment for the unem-
ployed anq under-employed per-
sons, both men and women, in
the rural arees;
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(ii) creation of durable com-
munity assets for strengthening the
rural infrastructure, which will
leaq to rapid growth of rural eco-
nomy and steady rise in the in-
come level of the rura] poor,

(iii) improvement of the nutri-
tional status and the living stand-
ards of the rural people

Implementing Agencies:

4. The programme will be jmple-
mented through the state governments
and union territory administrations in
accordance with the guidelines cof the
Central Government.

Programme cOntents:

5. All on-going plan and non-plan
schemes as well as new itemg of works.
which result in the creation of durable
community assets in rural areas, will
fall within this programme. The types
of works that can be taken up under
the programme are indicateg in the
annexure. The list is, however, illus-
trative only.

8. In the execution of works under
the programme, preference will be
given to the ecologically and econo-
mically backward areas, particularly,
the areas predominantly inhabited by
the Scheduled Castes/Scheduied
Tribes.

Standard qnd specificationg; of the
works:

7. Standards and specifications of
the works to be executed under the
programme should be the samec as
already approved by the technical de-
partments like Irrigatior, PWD etc.
Wherever standards and specifications
or any category of works have not
been laid down, approval of the tech-
nical authorities concerned in thig re-
gard will have to be obtained before
executing the works,

Maintenance of gssets:

8. Maintenance of assets under the
programme will be the responsibility
of the state governments/union ter-
ritories. Necessary provision for main.
tenance and continuanee of the assets
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created under the programme will
have to be made in the state plan
budgets on year to year basis for the
entire plan period.

Resources:

9. Under the ‘Food for Work’ pro-
gramme only foodgrains were made
available to the state governments, The
new programme will have a provision
of cash component also for purchase
of materials to make the assets created
durable. The proportion between the
value of foodgrains ang cash grantg to
be given to the States/UTs will be
roughly in the ratio of 2:1 States
may make matching provision in their
budgets also to meet any additional
requirement of funds for this purpose.

Programme a part of the five Year
Plan

10. The national rural employment
programme will form part of the sixth
five year plan. For the year 1980-81,
a budget provision of Rs. 340 crores
has been made ang the availabiiity of
funds for the programme during the
remaining years of the plan may be
roughly of the same order, The States
will be given 3 clear 1ndication of
their respective shares annually, so
that work-projects to be taken up
under the programme are carefully
planned, executed and monilored The
size of the programme will, however,
be determineqd on year to vear lasis
having regard to the Dbuffer stock
position and other relevant factors.

Cniteria for allocatiops:

11. The population of the marginal
farmers and agricultural labouters on
the one hand and the incidence of
poverty on the other will form the
basis for the allocation of resources to
the States/Union Territories. While
weightage on account of population of
marginal farmerg ang agricvltural la-
bourers will be 75 per cent, for po-
verty incidence, it will be 25 per cent.
The state governments may make dis-
trict-wise  allocations accordingly.
Due regard will, however, be cgiven
to the on-going works in determin-
ing the allocations get completed
without delay or demage.
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Shelf of projects:

12. The States will prepare a shelf
of projects as a continuous process,
on a sufficiently disperseq scale for
each district/block, so that the felt
needs of the rural community, par-
ticularly, of the economically and soci-
ally handicapped get catered to on a
planneqd and priority basis. The over-
all objective will be the systematic
development of the rural infrastruc-
ture through proper utilisation of local
resources. .

For preparation of the shelfs of pro-
jects or the master plans for arca
development for each block/district,
the expertise of local technical insti-
tutions like LIT.s, Agricultural Uni-
versities, engineering colleges etc. as
well as voluntary organisations could
be utilised Block level committee, con-
sisting of elected representatives,
should be intimately associated with
the identification of works tp he in-
cludeq in the shelf. It will be essen-
tia] to indicate inter se priority  of
these projects. A suitable system for
the periodic review of projects includ-
ed in the shelf as well as of monitoring
of the projects undertaken for execu-
tion shoulg be evolved.

Organisational arrang®ments for
effective implementation:

13. The States will have to provide
adequate technical personnel at the
block and the higher levels for
effective implementation of the pro-
gramme. Some of the States do have
a rural engineering organisation or
at least some technical personnel at the
block level. Considering the size of the
programnme, the available staff strength
is not adequate, For ensuring effective
technical supervision and regulay mo-
nitoring of the programme, suitable
strengthening of the staff will be
necessary at block, district as well as
state levels.

Priority works:

14 10 per cent of the resources,
made avwilable under the programme,
shall be earmarked for works relating
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to afforestation, social forestry, fodder
and fuet plantation etc, Another 10 per
cent shall be earmarked for works
directly beneflitting the. Scheduled
Castes/Sheduleq Tribes like ‘develop-
ment of house sites group housing,
drinking water wellg and  irrigation
wells.

Wages Quantum:

15, The wages will be paid partly in
foodgrairs and partly in cash. In
areas, wi.ere wheat ig the staple food,
the payment of daily wage in kind de-
bitable t» the NREP allocation will
consist ! one Kg, of wheat/coarse
grains and one Kg. of rice. In the pre-
dominantly rice consuming areas, it
will be two Kg. of rice, In addition to
aforesaid two Kgs. of foodgrains, cash
equal to the cost of one Kg. of wheat/
coarse grain will be paid and be debit-
able to the NREP allocation. The cen-
tral grant will, therefore, comprise of
two Kg. of foodgraing and cash for
one Kg. of foodgrains. Normally all
the three Kgs. of foodgrains, to be paid
as wages to a workman, would have
been provided to the states/union terri-
tories. but in view of this year’s short-
fall in frodgraing procurement by the
FCl/State Governments resulting from
the 1979 drought, the aforesaid ar-
rangement of providing cash in lieu of
one Kg, nf foodgrains hag been decid-
ed upon, Any amount over and ahove
the aforrsaid rates will be paid by the
states out of their own resources
and will not be debitable to NREP al-
location of foodgrains and cash.

Involvement of Panchayati Raj Insti-
tutions:

16. Since the programme is basically
aimed 5t providing employment to the
rural poor, raising their economic sta-
tus, generating community assets and
thereby strengthening the rural infra-
stucture, it is only appropriate that the
panchayati raj institutiong are actively
involveqd in its implementation. Civen
proper technical and administrative
support, these institutions have the
capability of executing works. fuliiling
the needs of the people on a dispersed
bagis. It would, no doubt, be neces-
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sary, {o exercise a close and strict sup-
-ervision nnd control over the execution
of works under the programme so ihat
the scopr for malpractices is reduced
to the extent possible. It would be de-
sirable, T broad based village pancha-
yat level committees representing
various rolitical and other interests are
set up for the execution of works.

Banning of contractors:

17, Contractors are to be totally ex-
cluded from the execution of this pro-
gramme @s well ag from the distribu-
tion of foodgrains as wages to workers
employed on works under this pro-
gramme.

Resources—an additionality -

18. The foodgrains as well as the
cash assistance given under the pro-
gramme is an additional resource made
available to state/union territories
over and above their plan and
non-plan resources, The states
should, therefore, show  clearly
that expenditure on existing plan
and no-plan schemes new items
of capital works and the maintenance
of public works, as the case may be,
has been augmented to the extent »f
the amount of additional resources
made available to them in the shape
of foodgrains and cash grants.

Steering Committee at the State and
the District level .

19. There shall be a steering Com-
mittes at the State levels headed by
the Chief Minister or Minister in-
charge, Rural Development and Pan-
chavats. A few members of Par-
liament not exceeding seven normal-
ly, who represent all interests will
also e nominatad as members of the
State level Steering Committee. Sec-
retaries/Heads of the Departments
operating the scheme or concerned
with any facet of the programme will
ba representeq on the Committee. A
representative ot the Ministry of
Rur=1 Reconstruction and the senior
Regional Manager. FCI will he mem-
bers of the Steering Committee, Tom
Committee gshould meet M ()
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least once in three months to make a
detailed review of the progress in
the implementation of the programme
with particular reference to the speed
and quality of work, stock position as
well as the quality of foodgrains, dis-
bursement of wages to workers, main-
tenance ang scrutiny of muster rolls,
measurement books and other work
records and progress reports from the
fleld levels. A copy of the proceed-
ings of the meeting is to 'be regular-
ly forward:d to the Ministry of Ru-
ral Reconstruction.

20. Like-wise, at the district level,
there shall be a Steering Commit-
tee hcaded by District Magistrate/
Collector. Tt is to include all the
departmental Heads concerned with
the works taken up in the district
under the programme. Members of
Legislative Assembly and Members
of Legislative Council from the dis-
trictg shoulg also be the members
of the District-leve] Sicering Com-
mittee. In addition the members of
Parliament not nominatedq at the
State level Steering Committee shall
also be the members of the District
level Committee. The senior-
most officer of the FCI in the District,
a representative of Zila Parishad or
District Panchayat if such an elected
body is functioning in the district,
the voluntary agencies, if any, parti-
cipating in the scheme should also
be represented on the Committec. The
district level Committee should meet
once in a month.

The main task of this Committee
will he to plan the works to be taken
up under the programme, to deter-
mine allocation of resmirces to the
blocks, Panchayats and official agen.
cies executing works departmentally
in the district. It has to ensure that
there is an equitable (streoution of
resources to all the areas under its
charge and that there is no misuse
of any type. It is at this level, that
the greatest vigilance +will have t0
De exercised to ensure meticulous
compliance of the guidelines wn 1be
subject.
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Monthly reportg and returns:

21. It is necessary that in the beg-
inning of every year, the informa-
tion regarding existing provision
in the State{Union Territory Govern-
ment budget for ongoing plan and
non-plan schemes, new items of capi-
tal works as well as for maintenance
of public works in respect of which
fcodgrains are proposed to be utili-
sed should » furnished in the pres-
cribed Proforma-I. A statement in-
dicating details of the works propos-
ed to be taken up under the program-
me Wwill also have to be furnished in
Piofrorma I1 in the beginning of
each year. In addition, it will be
necessary to furnish a monthly pro-
gress reporli in proforma.III, More
detaileq quarterly progress report as
in annexure-IV will also be neces-
sary.

The progress reports will serve the
needs of planning and administration
of the scheme. These also will ene
able authorities both at the Centre
ang at the State levels to keep a
close watch on trends and then apply
corrective gteps. The progress re-
ports will also form the basis for
further release of foodgrains under
the scheme. 1t is, therefore, neces-
sary that the State Governments/
Union Territories furnish the month.
ly progress report by 20th of the
following month and the quarterly
progress ieport within two months
of the clos: of the quarter.

Infringement of guideliness

22, Any departure from or non-
compliance of these guidelines may
lead tg discontinuance of further al-
location of resources under the pro-
gramme.

ANNEXURE

A list indicating the items of works to
be taken yp under the Programme

(i) Medium and minor irrigation
works;

(ii) Flood protection, drainage and
anti-water logging works;

(iii) Soi] and water conservation,
lang reclamation;
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(iv) Afforestation and social fores-
try works on Government and com-
munity lands including lands belong-
ing to local bodies like Panchayats
etc. roads side plantatiop, plantations
along canal banks and on Waste lands
on sides of raidway lines ete. plan-
tation ot trees in the denuded for-
est areas, and other land unfit
for cultivation, plantation of fuel, fo-
dder and fruitl trees;

(v) Construction of intermediate
and main drains field channels and
lang levelling etc. in the command
arcas of irrigation projects; cleaning
and desilting of water courses etc.;

(vi) Rural Roads, widening and
strengthening of forest roads and
canal service roads thrown open to

"public use, subject to standard spe-

cifications;

(vil) School buildings, panchayat
ghars, community centres, drinking
water wells belonging to Govern-
ment or local bodies including pan-
chayats or the community in rural
areas or drinking water sources for
the wild animal in the forest areas,
cattle ponds, Pinjrapoles, gaushalas,
construction of service complex at
the VLW’s headquarters and cons-
truction of residentia} accommoda-
tion for extension officers and works
relating to development of house
sites and group housing, drinking
water wells|irrigation wells for the
benefits of Scheduled Castes and
Scheduled Tribes; and

(viii) Any other work not covered
under the above items but which will
result in creation of durable assets
for the benefit of the rural poor, e.g.
providing a village pond or repair-
ing deepening and rejuvenating an
existing tank for providing water for
human use or for cattle, for develop-
ing irrigation or fisherieg etc. thereby
augmenting the income of the village
panchayat which can be used for proe
viding better sanitation or street light-
ing etc. in the villages; location spe=
cific works such as cleaning of irrie
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gation reservoirs and channels, fishery
tanks of water hycinth and turning
it into organic manures or construc-
tion of storage lines.

Increase in Price of Bread

136. SHRI M. RAM GOPAL RED-
DY: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whethey Government have re-
eently increased the price of Britania
and Modern Bread; and

(b) if so, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The Central Government had concur-
red in a proposal from Delhi Admini-
stration to revise the statutorily fixed
prices of Bread in Delhi, in Septem-
ber, 1980. The revised prices are,
however, applicable to all Brands of
‘bread.

(b) The increase ranging between
8 and 15 paise was necessitated be-
cause of increase in the cost of maida,
sugar, oil, yeast, wrappers and other
ingredients used in the production of
breag as also distribution costs.

Sugar Policy

137. SHRI M. RAM GOPAL
REDDY:

SHRI JAGPAL SINGH:

Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether Government hag been
urged to fully decontrol the sugar and
give up the present sugar policy; and

(b) if so, the reaction of the Govern-
ment on it?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] R. V. SWAMINATHAN): (a)
Yes, Sir. A proposal to this effect has
been made by the Indian Sugar Mills
Associaetion,

NOVEMBER 17, 1980

Written Aneswers 252

(b) After careful consideration,
Government of India have decided to
continue the present policy of partial
control with dual pricing system.

High Prices and Non-availability of
Sugar

138. SHRI B. V. DESAI: Will the
Minister of AGRICULTURE be
pleased to state:

(a) whether on the eve of Janam-
ashtmi and Dussehra and Id, the
sugar crisis reached a record high:

(b) if so, whether apart from high
prices sugar was not available in many
parts of the country;

(c¢) if so, how many persons were
arrested and action taken against
them;

(d) whether Government fixed a
price of sugar at open market at
Rs. 6.20 Kg. but the traders also did
not respond to this fixed price and
continued to charge Rs, 15 or even
more from the people;

(e) whethe;r large scale smuggling
was also indulged by the traders and
a large qQuantity of sugar was cap-
tured by the Government agencies;
and

(f) whether, inspite of the large
import of sugar this year, the position
of sugar is also very acute?

THE MINISTER OF STATE IN
THE MINISIRY OF AGRICULTURE
(SHRI R. V SWAMINATHAN): (a)
and (b). For the festival months of
September and October, 19880, Gov-
ernment had made speccial arrange-
ments for distribution of freesale
sugar at fixed prices through State
Government agencies under the
voluntary offer of the industry to
deliver sugar at a fixed ex-factory
price of Rs. 450 per quintal exclu-
sive of excise duty to the State Gov-
ernments for distribution to wvarious
categories of consumers at prices
fixeq around Rs. 8 per Kg. In the
absence of this scheme, the price of
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sugar in the open market were ex-
petted to be much higher and the
scheme heélped in making sugar
available at reasonable prices.

(c) According to the reports so far
received from the State  Govern-
ments, 25 persons were arrested in
Haryana; 6 in Orissa and 3 in the
Union Territory of Chandigarh.

(d) During the months of Septem-
ber and October, 1980, free-sale sugar
was distributed either through fair
price shops/ration shops or through
cooperative agencies, at prices fixed
by the State Governments around
Rs. 68 per kg. Since the private
traders were practically excluded
from the (distribution arrangements
under this scheme, the question of
traders not responding or c¢ontinuing
to charge Rs. 15 or more from the
people and any large-scale smug-
gling being indulged into by the
traders does not arise,

(e) The possibility of stray cases
of sale of sugar by traders at higher
prices in respect of their old stocks
cannot be ruled out. Adequate steps
were however, taken by the State
Governments to deal sternly with such
anti.social eclements. According to
the reports receiveq from State Gov-
ernments, there were very few cases
of substantial seizure of sugar stocks

by State Governments.

(f) Only a limited quantity of 1.80
lakh tonnes of sugar was imported to
tide over the shortage of sugar in
1679.80 season. Since the production
of sugar for the new seeason 1980.81
has already commefniced with & sugar-
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cane crop better than last year the
availability of sugar position is likely
to ease considerably during the com-
ing months.

Procurement Price of Foodgrains
139. SHRI B. V. DESAI:

SHRI AMAR SINH V.
RATHAWA.:

SHRI MADHAV RAO
SCINDIA:

Wi} the Minister of AGRICULTURE
ba pleased to state:

(a) whether Government have an-
nounced procurement price of food-
grains;

(b) if so, the prices recommended
and to what extent the recommenda-
tions of the Agricultural Price Com-
mission were accepted;

(¢c) how much foodgrains have so
fer been procured; and

(d) whether proper arrangements
have been made for their storage?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) The proceurment prices for
different foodgrains recommended by
the Acgricultural Prices Commission
for the marketing season 1980-81 and
those fixed by the Government of
India are indicated below:—

(Price per quinta’)

Grain Recommended  Fixed hy Govt.
by A.P.C
Wheat Rs. 117.00 Rs. 117.00

(For the year 1981-82, pr.ce recommended
by A.P.C. is Rs. 127,00 per quintal and
that is «nder consideration of the Govt.)

Paddy (Common Rs.100.00 Rs.105.00
varieties)
Coarse grains Rs.97.50 Rs. 105- 2
gm.ma!‘, B;i{jz‘a2
ajze & Ragi) o .
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{¢) The total quantities of different
foodgrains procured in different States
during the current marketing season
(1980-81) are as follows;

Quant;ty in thousand tonnes.

Wheat (upto 6.11-1980) 5,852
Paddy and rice in

terms of rice (upto 12-11-80) 1,601
Khar:f Coarsegrains (upto 7.8
12-11-1980)

(d) For the stocks procured by/
delivered to the Food Corporation of
India ior the Central Pool the Food
Corporation have made suitable sto-
rage arrangements, The State Gov-
ernments and their procuring agen-
cies have made proper arrangements
for storage of the foodgrains procured
by them,

Distribution of Free Sale Sugay by
States

140. SHRI B. V. DESAI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether distribution of free sale
sugar being entrusted to the State
Governments by the Centre has flop-
ped;

(b) if so, whether it has led to
country wide blackmarketing;

(c) whether a sizeable quantity of
free sale sugar offered by the sugar
industry to the Centre at the fixed
rates of Rs. 450 per quintal from the
1st September, 1980 is being Jeaked out
to the black market;

(d) if so, what steps Government
have taken in this regard;

(e) whether Government's firm
policy anq its implementation ig defec-
tive which hag created this confusion;
and

(f) what steps are being taken to
put the sugar policy in order?

NOVEMBER 17, 1680
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
No, Sir. The reports received from
State Governments indicate that, by
and large, the scheme for distribution
of freesale sugar has been succecssful.

(b) to (d), While the possibilities of
small quantities of free sale sugar hav-
ing leaked to the black market
through unscrupulous clements cannot
be ruled out, the reports received
from the State Gowernments do not
suggest any country-wide black
marketing or leakage of sizeable
stocks to the black market. Utmost
vigilance is, however, being exercised
by the State Governments to deal
sternly and effectively with  anti-
social eclements.

(e) and (f). The new scheme for
supply of free sale sugar at fixed
prices was adopted in pursuance of
the voluntary offer made by the in-
dustry to deliver sugar at a fixed
rate of Rs. 450 per quintal ex-factory
exclusive of excise duty to the no-
minees of State Governments for dis-
tribution to various categories of
consumers at reasonable prices during
the festival months of September and
October, 1980. The scheme has, by
and large, served its purpose. It was
operative only upto 15th November,
1980. From 16-11-1980, the policy of
monthly releases of levy and free sale
sugar quotas, hitherto being followed,
has been resumed. The prices of
free sale sugar will now be governed
by the market forces of demand and
supply.

Urban Land Ceiling Act

141. SHRI B. V. DESAIL:
SHRI LAKSHMAN MALLICK:

SHRI A, NEELALOHITHA-
DASAN NADAR:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have
taken any final decision to amend the
Urban Celling Act;



gg7 Written Answers

(b) if po, whether the views of all
‘State Glovernments have been obtain-
ed;

(c) how many States have so far
forwarded their recommendations to
the Centre;

(d) the changes which are likely to
be made and whether these changes
have been approved by the State
Govrnments;

(e) whether many States have
opposed this move of the Central
Government;

() whether in view of the opposi-
tion, the Central Government are
not likely to introduce the legislation
during the current year; and

(g) if so, the reaction of Govern-
ment, thereto?

THE MINISTER OF PARLIA~
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISMA
NARAIN SINGH): (a) No final deci-
sion has been taken so far.

(b) to (g), Do not arise.

Nationalisation of Aided ang
Publie Schools

142. SHRI CHITTA MAHATA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that Govern.
ment have under consideration natio-
nalisation of the Government aided

and the public schools in the country;
(b) if 80, the decision taken in the
matter; and

(c) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) No, Sir.

(b) Does not arise.

(¢) School Education is primarily
the responsibility of various State
(_}overnments. As such, it is for the
individual State Governments to
examine the matter.

2287 LS=-10
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Rice to West Bengal

148. SHRI CHITTA MAHATA. Will
the Minister of AGRICULTURE e
pleased to state; *

(a) whether West Bengal Govern-
ment have recently asked from the
Central Government to supply rice as
demanded earlier by that State;

(b) if so, the quantity of rise so
far supplied to that State against the
demand; and

(¢) what further steps have been
taken to meet the requirement of the
people?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). The Government of West
Bengal have been allotted more rice
than demanded by them during 1$80.
Lifting of rice by the State Govern-
ment 1s, however, lower than allot-
ment.

(c) To ensure sufficient supplies,
movement of foodgrains to West
Bengal has been geared up. As come
pared to 1979, the average monthly
movement of foodgrains during the
current year has been higher by
about 42 thousand tonnes per month.

Expenditure on Education in
Sixth Plan

144, SHRI CHITTA MAHATA: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleas to
state; :

(a) whether it is a fact that a
Working Group on Education has
suggested to the Central Government
to invest more national jncome on
education in the Sixth Plan than the
amount invegted in the previous
plans; and
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(b) if so, the action so far taken
by Government in the matter?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN):. (a) The Working Group
on Bducation anq Culture has sug-
gested a higher level of investment
for Education in the plan sector so
as to reach the goal of 6 per cent
investment of National Income oOn
Education by the end of the Seventh
Plan.

(b) The Sixth Plan outlay for edu-
cation has not been determined.
Central and State Plans are under
discussion with the Planning Com-
mission.

Construction of the Stadium at
Indraprasthy Estate Complex,
New Delhi

145. SHR] CHITTA MAHATA:

SHRI ATAL BEHARI VAJ-
PAYEE:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
Urban Transpbrt Authority has op-
posed the eonstruction of the stadium
at the Indraprastha Estate Complex,
New Delhi; and

(b) if so, the action taken so far in
the matter by Government?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir. In fact, there
is no organisation called *“Urban
Transport Authority”,

(b) Does not arise.

Addresses of Sugar Mills

146. SHRI CHANDRA PAL SHAI-
LANTI: Will the Minister of AGRICUL.
TURE be pleased to state:

(2) ths names and addresses of
‘Sugar mills in each State and Union
Territory as on 31st March, 1980,
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(b) the break-up of the above
mills|factories in the following form
() working, (ii) sick, (iii) under con-
struction alongwith names of location
of such milis|factories; and

(c) whether Government intend to
take over the managements of sick
mills|factories which are lying closed
since 31st March, 19797

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] R. V. SWAMINATHAN): (a)
Statement.I indicating the names and
addresses of sugar mills in each State
and Union Territory, as on 3lst
March, 1980 is laid on the Table of
the House. [Placed in Library. See
No. LLT—1321/80]

(b) (i) All sugar mills indicated in
Statement-I excepting the eight sugar
factories mentioned in Statement-IL
workeq during 1979-80 season. The
statement is laid on the Table of the
House. [Placed in Library. See No.
LT—1321].

(ii) The Central Government have
not prepared any list of sick sugar
millg in the country.

(iii) Statement-III showing the
licences issued for the establishment
of new sugar factories which are
under construction/yet to go inte
production as on 31-3-80 with their
locations s laid on the Table of the
House. [Placed in Library. See No.

LT—1321|80].

(c) No decision has peen taken by
the Central Government to take over
the managemen; of sugar factories
lying closed since 31-3-1980.

National Adult Education Programme

147, SHRI G. M. BANATWALLA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether any grants under the
National Adult Education Programme
have been made to voluntary agencies
since April, 1980 and if so, the total
amount of grants issued;
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(b) whether funds have singe been
issued to State Governments at the
1979-80 level instead of higher levels
as per National Adult Education Pro-
gramme; and

(c) Government's policy towards
the National Adult Education Pro-

gramme and the proposal with res-
pect to adult education in the Inter-

national literacy year?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) Yes, Sir. Since
April, 1980, Rs. 6348 lakhs have
been sanctioned to voluntary agen-
Cies.

(b) Pending Government’s decision
on the recommendationg of the NAEP
Review Committee, funds are being
sanctioned during 1880-81 to the State
Governments at the 1979-80 level.

(c¢) The National Adult Education
Pregramme has been comprehensi-
viely reviewed by a Committee ap-
pointed in October, 1879 under the
ehairmanship of Dr. D. S. Kothari.
The Committee submitted its Repord
on April 13, 1980, The recommen-
dafions of the Commitéee are under
cegsideration of the Government.
Gevernment is not aware of any decs
laration regarding celebration of an
Inter-national Literacy Year.

Switching over of Tirmrangadi Tele-
phone Exchange from dial to O. B,
System

148. SHRI G. M. BANATWALLA:
Will the Ministey of COMMUNICA-
TIONS pe pleased to state:

(a) whether the Tirurangadi Tele-
phone Exchange (Kerala State, Dist-
rict Malappuram), working under dial
system, has been recently converted
into cross bar system;

(b) it so, since when and the rea-
sons therefor;

(¢) whether Government gre aware
that after the introduction of the
Cross-Bar system, it has become in-
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ereasingly difficuly to get telephone
and trunk calls;

(d) whether complaints have been
received from telephone subscribers;

(e) it so, steps taken to remove the
aforesaid difficulties of the subscri-
bers; and

(f) whether the dial system would
be restored?

THE MINISTER OF STATE IN
MINISTRY OF COMMUNICA~
TIONS (SHRI KARTIK ORAON):
(a) and (b). No Sir. Tirurangadi
Exchange which was a small auto.
exchange of 90 lines capacity was
converted into a manual exchange of
150 lines capacity on 27-8-80 to mee$
the ending demands for new connec-
tions.

(c) Does not arise.

(d) to (f). Demands for conver-
sion to auto-exchange have been
received. Due to acute shortage of
MAX.II type strowger equipments it
is not possible for early conversion
of this exchange into an automatic
ene. , ‘i

Hardship faced by Thrurangadi
Telopheone Exchange
149. SHRI G. M. BANATWALLA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are aware
of the great difficulties in getting a
trunk call to Calicut booked at Tiru-
rangadi Exchange (Kerala State,
Calicut Division);

(b) whether it takeg considerable
and inordinate delay to get the said
trunk calls and whether the trunk
lines are mostly out of order;

(c) the number of trunk lines to
Calicut available at Tirurangadi Ex-
change;

(d) the steps taken to remove the
said trunk difficulties; and

(e) whether the number of trunk
lines to Calicut will be increased?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-

CATIONS (SHRI KARTIK ORAON):
(a) Not aware of.

(b) Calls are not delayed inordi-
nately. It takes on an average about
20 minutes for a trunk call to mature.
The trunk lines are mostly in order
and their efficiency on the average is
76 per cent.

(¢) There are two open wire trunk
lines between Calicut and Tiruran-
gadi.

(d) Better maintenance of trunk
lines has been ordered.

(e) Additional trunk circuits to
_ Calicut are not justified.

Installation of Trunk Exchange facili_

ties in Tirurangadi, Vengara, Prap-

panangadi and Malappuram District of
Kerala

- 150, SHRI G. M. BANATWALLA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are aware
of the pressing need for a Trunk Ex-
change comprising Tirurangadi, Ven-
gara, Prappanangadi and Malappuram
Exchanges in Kerala State;

(b) whether representations have
been received to setting up the said
Trunk Exchange; and

(c) if so, the decision taken in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) There is no justification for open-
ing trunk exchanges at Tirunangadi,
Vengara, Prappanangadi and Malap-
puram.

(b) No representation received in
this oifice in the recent past.

(c) DPoes not arise.
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Incidence ©f Violence in Delhi
Usiversity and Collegey Campuses

151. SHRI RASHEED MASOOD:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased

to state:

(a) whether Government are aware
of the frequent incidents of violence
in the Delhi colleges ang university
campus for the past some time;

(b) if so, whether Government have
made any inquiry into the reasong for
the growing incidents of violence in
the educational institutions; and

(¢) if so, the result thereof and the
steps taken by Government to im-
prove the situation?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) According to the
information received from the Uni-
versity of Delhi and Delhi Admini-
stration, there were some incidents of
hooliganism and indiscipline in the
University Campus and Colleges in
the recent months, particularly during
the elections to the Delhi University
Student’'s Union and the College
Unions.

(b) and (¢). No, Sir. However, the
Vice-Chancellor has appointed Justice
G. D. Khosla, retired Chief Justice,
Punjab High Court to conduct in-
ternal enquiry into the alleged events
of indiscipline and hooliganism start-
ing from the election of Members on
the Executive Committee of the DUSU
held on 6th September, 1880 in order
to ascertain the facts and to suggest
measures that would prevent recur-
rence of such incidents in future and
to submit a report for consideration
by the Vice.Chancellor. The enquiry
is in progress,

All possible precautionary meas«
ures are taken and adequate Police
arrangements are made by the Delhi
Adminjstration to previent incidents
of violence. Cases involving cogni-
zable offences are registered prom-
ptly and investigated.
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Demandg of Villagers around Forest
of Project Tiger

153. SHRI RAM VILAS PASWAN:
Will the Minister of AGRICULTURE
be pleased to state:

_(a) whether since June, 1980, the
villagers living in and around ‘thc
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forest of Project Tiger (s Central
Government Project) ang the” Na-
tional Park (Wild Life Sanctuary) of
Belta (Palamau) have been agitating
against the project authorities and
the Forest Department for their high-
handedness, oppressive measures and
for the non-acceptance of their de-
mands;

(b) whether a large number of
villagers mostly Harijang and  Adi-
vasis are alleged to have Been‘ falsely
implicated in a number of cases and
that their case are under review,

(c) if so, the salient features of the
demands of the villagers anq the rea-
song for their non-acceptance; and

(d) it so, the number of cases in
which the villagers have been found
to be falsely implicateq and the mea-
sures taken by the Government to
safeguard their jnterests and to en-
sure that they are not harassed by
the Project and the Forest authorities?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 R. V. SWAMINATHAN): (a)
to (d). The information is being coOl«
lected from the Government of Bihar
and would be placed on the table of
the Saoha as soon as it is received.

Agriocultural Extension Service

154. SHRI RAM VILAS PASWAN;
Will the Minister of AGRICULTURRE
be pleased to state:

(a) whether the agricultural ex-
tension gervice hag Yailed t, reach the
majority of the farmers and to
achieve the desireq results;

(b) if s0, whether Government
have made any exercise to identify
the causes for the failure gp the farm
extension service; and

(c) the result thereof and the
measures proposed to be taken by
Government in this r¢ zard(

SR IR
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] R, V. SWAMINATHAN): (a)
Npo, Sir.

(b) and (c). The questions do not
arise. It may be stated however
that constant efforts are being made
to improve the farm extension ser-
vice. Steps are being taken in parti-
cular for reorganisation and streng-
thening of extension Service in various
§tates with World Bank assistance.

t

Nomn-utillmation of Feedgraing under
Food for Work Pregramme

155. SHRI NIREN GHOSH: Will the
Minister of RURAL RECONSTRUC-
TION bhe pleased to state:

(a) names of the States which had
not utilised their allotted quofa of
foodgrains under Fooq for Work
Programme; and

(b) what are the reasong for not
implementing this programme by
thoge State Governments who could
not utilise their gquota?

- THE MINISTER OF AGRICUL-
TURE AND RURAIL RECONSTRUC.
TION (SHRI BIRENDRA SINGH
RAO): (a) During the current year,
none of the States except Maharashtra
have reported utilisation of total
quantity of foodgrains given to them
under the Programme.

. (b) Seme States have mentioned
non-availability of foodgrains in the
Food Corporations’ godowns as a rea-
son for non-utilisation of their full
quota.

1

Effect of raise in Prices of Levy Sugar

- 156. SHRI K. M. MADHUKAR: Will
the Minister of AGRICULTURE be
pleased to state:

(a) ‘whether the proposed raise in
priceg pf levy sugar will be reflected
iq the prices of sugar supplied
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through ration shopg also; ang
(b) if so, the details thereof?

THE MINISTER OF STATE IN
TIE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Consequent upon increase
in the ex-factory prices of levy sugar
recently notifled for the production of
1980-81 season, it has been decided to
increase the consumer price also from
Rs. 2.85 to Res. 3.50 per kilogram from
1st December, 1980,

Irregular alistment oy DD.A.  flats

157. SHRI K. M. MADHUKAR:

SHRI NAWAL KISHORE
SHARMA.:

SHRI P. K. KODIYAN:
SHRI N. K, SHEJWALKER:
SHRI SATISH AGARWAL:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whethey it i5 a fact that a
number of DDA flats have been
allotteq without draw of lots during
the last six months;

(b) whether any enquiry has been
ordered by the Ministry in the
matter;

(c) if so, whether the
thereof has been received; aad

(d) if so, the detailg thereef?

report

THE MINISTER OF PARILIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) DDA has reported that
35 allotments on compassionate
grounds have been made during the
last six months,

(b) No, Sir.

(¢) and (d). Do2s not arise.
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Housing Loans to Individual by
H.U.D.CO,

159. SYRI ARJUN SETHI: Will the
Minister of WORKS AND HOUSING
be pleased to state;

(a) whethey Government have de-
cideq to give loans to individualg for
construction of houses through the
Housing and Urban  Development
Corporation; T

(b) whether the Planning Commis-
sion has alsp been asked t0 jncrease
the allocation Yor construction of
houses; and

{c) if so, the details regarding the
conditiong of loan particularly to the
economically weaker sections of the
society?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Individuals, who form
themselves into & cooperative housing
society and fulfil other prescribed
conditions, can get housing loans from
HUDCO through the concerned State
Apex Housing Finance Society.
Where an Apex Society does not exist
HUDCO finances the primary coope-
rative societies directly.

(b) The increased amounts has
been proposed to the Planning Com-
mission for the 6th Five-Year-Plan
for the equity capital and loans to
HUDCO from Govt./financial institu-.
tions,

(c) Some of the conditions/terms
of loan meant for construction/deve-
lorment of tenaments and sites for
Economically Weaker Sections are as
under:—

(i) the all-inclusive cost of the
house meant for EWS has been fixed
at Rs. 8,000 including the cost of
land.

(ii) Rate of interest for loans is
5 per cent p.a.

(iii) Rate of interest for site and
services programmes for EWS cate-
gory is 4 per cent p.a.

(iv) The period of repavment of
loan is the longest, viz,, 20 years.

(v) 100 per cent loan is given for
a house costing upto Rs. 5,000.

Centra] Housing Fundg for
West Bengal

160. SHRI BASUDEB ACHARYA:
Will the Minister of WORKS AND
HOUSING be pleased to state the
number of houses built in rural areas
of West Bengal last vear and the
number to be built this year?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): According the information
furnished by the State Government
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21,700 houses were constructed during W P YRR S &

1979-80 in the rural areas of West
Bengal. In their Annual Plan 1980-81, T AT ®T A

the State Government has proposed
a target of construction of 21,700

houses in rural areas.
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Wheat Allotted Under Food for Werk
Progranume

163. SHRI AMARSINH RATHAWA:
SHRI MUKUNDA MONDAL:

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) the quantity of wheat gupplied
during the first six months (i.e. April—
October, 1980) to each State under
Food for Work Programme;
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(b) whether the Department of
food is hesitant to supply the allotted
quota; and

(c) it s0, the reasons therefor sad
the steps taken by the Gpvernment
to supply wheat as per prograthme?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
A statement indicating the quantities
of foodgrains allocated/released to
different States/Union Territories from
April—October, 1980 is enclosed. There
is no separate allocation of wheat
among different States/Unions Terri-
tories; the allocations are always in
terms of ‘foodgrains’.

(b) No, Sir.

(¢) Question does not arise.

Statement

Quantities of foodgrains allocated under Normal|Special Food for Work Programme upto April 1980 to
October 1980.

(in MTs.)

SI. States/U.Ts. Allocatior.s made to different States/U.Tx.
e gl g0 Ooiober b Towl
1 2 3 4 5
1t Andhra Pradesh 63,000 42,000 1,05,000
2 Asgm . . . 1,00 8,000 19,000
3 Bihar . . 1,10,000 54,000 1,64,060
4 Gujarat 10,000 12,500 22,500
5 Haryana . . . 20,000 3,500 28,500
6 Himachal Pradesh 18,000 2,500 20,5C0
7 J. &K 10,000 3)500 13,500
8 Kamataka . . 13,500 18,500 32,000
9 Kerala 13,500 18,000 _ 31,500
10 Madhya Pradesh . . . . 1,99,000 29,500 2,28,500
11 Mahgrashtra . 40,000 32,000 72,000

— e
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12 3 ¢ s

12 Manipur . 1,500 500 2,000

13 Mecghalaya . . . . . 1,5¢0 500 2,000

14 Nagaland . . 2,000 400 2,400

15 Orissg . 82,000 18,50¢ 1,00 500

16 Punjadb 6,000 5,500 11,500

17 Rajasthan . . . . _1,30,000 Ero,q00* 1,3, 0

18 Sikkim 5CO 259 759

19 Tamil Nadu 27,000 33,00C 60,000

20 Tripura 3,590 1,250 4757

21 Uttar Pradesh . 71,95,000 74,300 2 ,69,0:)3

22 West Bsagal 70,000 30,000 1 ,oo,‘noo

UNION TERRITORIXS

23 A & N. Llaads 750 300 1,050

24 Aruaachal Prad~sh 65¢. 300 930

25 Chaadigarh

26 D.& N.Haveli

27 Delli

28 G.D.&Di:

29 Lakshalweep

30 Mizoram f1,250 300 1,550

21 Pondicherry 350 30 650
ToraL 10,30,000 400000 14.1,600

—— s —

*Advaice release alrcady made and i3 included in 1,30,000 M. T.

Educationally Backward States

164. SHRY AMARSINH RATHAWA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) the names of educationally
backward States in the country; gnd

(b) the steps taken by Govern-
ment to improve their condition
turing the next Five Year Plan?

THF MINISTER OF EDUCATION

© Assam,

" AND SOCIAL WELFARE (SHRI S. B.

CHAVAN): (a) The educationally
backward States are: Andhra Pradesh,
Bihar, Jammu & Kashmir,
Madhya Pradesh, Orissa, Rajasthan

Uttar Pradesh and West Bengal.

(b) It has been agreed in principle
to give special Central assistance to
these States for non-formal education
under the programme of universalisa-
tion of elementary education. The
Sixth Plan for 1980—85 is under for-
mulation. It is too early to indicate

" the details of the steps to be taken.
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Implementation of Immoral Traffic
Aot

165, SHRI HANNAN MOLLAH: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) whether Government have
made any country-wide survey on the
implementation of suppression of Im-
moral Traffic in Women and Girls
Act;

(b) if so, the result of the survey;
and

(¢) it not, whether Government
propose to make a survey?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) and (b). No national
survey has been made by Government.
However, according to the information
available with Government 89 Rescue/
Protective Homes are being run 1n

various States/Union Territories in
the country.

(c) Government 1s considering under-
taking a study of the subject.

Survey on Prowtitution

166. SHR] HANNAN MOLLAH: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) whether Government have
made any country-wide survey on
prostitution and what is their total
number;

(b) if so, how many opeh centres
of prostitution are running in the
country, State-wise; and

(¢) whether Government have agny
plan, long-term and short-term to re-
habilitate the unfortunate victims of
prostitution?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) No such national sur-
vey has been made by Government.

(b) Keeping of brothels has speci-
fically been made punishable under the
Suppression of Immoral Traffic in
Women and Girls Act, 1956.

(c) The Act, which is implemented
by State Governments, provides for
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the setting up of Protective Homes and
Corrective institutions for the victims
of prostitution. 89 such Institutions
have been established in different parts
of the country. Government also
assists voluntary agencies for setting
up institutions to help such women in
distress.

wogart frel w1 @ g
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Difference o2 Renewal of Licences
for Import of Fishing Trawlers

168. SHRI P. M. SAYEED: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether the issue of renewing
licences for import of fishing traw-
lers has affected the entire program-
me of development of marine resour-
ces;

(b) if so, the main reasons there-
for; and
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(¢) the steps being taken to remove
the bottlenecks coming in the way of
taking a decision in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) No autho-
risation for import of fishing vessels
has so far lapsed hence the question
of renewing it does not arise. The
issue has not affected the programme
of development of marine fishery re.
sources.

(b) ang (c). Do not arise, Sir.

Release of Wheat and Rice Under
Food for Work Programme

169. SHRI P. M. SAYEED: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether Union Government
have decideq to release more rice
and wheat under Food for Work Pro-
gramme;

(b) if so, the total quantity there-
of to be supplied dquring the current
financial year under the programme;

(c) how much has been allotted to
each State patil now, both rice and
wheat, from August to October, 1980;
and

(d) how much wil] be allotteq to
the States during [November and
December, 19807

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
and (b). Yes, Sir. A quantity of 4
lakh metric tonnes of foodgrains has
been allocated to various States/Union
Territories recently.

(c) A statement indicating the alv
locations made during the period from
August to October, 1980 is enclosed.

(d) There is no system of making
month-wise allocations.
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Q antities of foodgrains out of 4 lakhs

metric tonnes allocated

to States/Union

Territories, (As on 23-10-1980)

S.No. State/U.T. nantity of -
oodgrains
{Moetric tonnes)
I 2 - 3
1. Andhra Pradesh 42,000
2. Assam 8,000
3. Bihar 54,000
4. Gujarat 12,500
5. Haryana 3,500
6. Himachal Pradesh 2,500
7. Jammu & Kashmur 3,500
8. Kernataka 18,500
9. Kerala 18,000
10. Madhya Pradesh 29,500
11. Maharashtra 32,000
12, Manipur 500
13. Meghalaya 500
14. Nagaland 400
15. Orissa 18,500
16. Punjab 5,500
17. Rajasthan 10,400
18. Sikkim 250
19. Tamil Nadu 33,000
20. Tripura 1,250
21. Uttar Pradesh 74,500
22. West Bengal 30,000
UNION TERRITORIES
23. Andaman and Nicobar
Islands . 300
24. Arunachal Pradesh 300
25. Mizoram 300
26. Pondicherry . 300
a ToraL 4,00,000
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Foog for Work Programme ia
Lakshadweep

170. SHRI P. M. SAYEED: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether Food for Work Pro-
gramme will also be introduced in
Lakshadweep Island; and

(b) if so, how much foodgrains are
to be allotted to them?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
and (b). Lakshadweep Administration,
who were requested to impelement the
programme in the Union Territory,
have not evinced any interest in im-
plementation of the programme. The
programme ‘can be introduced in the
Union Territory if Local Administra-
tion is interested.

Inclusion of Development Blacks under
Integrated Rural Development
Programme

171. SHRI P M. SAYEED:
SHR1 JITENDRA PRASAD:

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether Government have de-
cided to bring all 500 Development
Blocks in the country under the In-
tegrated Rural Development Pro-
gramme from 2nd October, 1980;

(b) if so, the details of the pro-
gramme and the extent to which the
work has started;

(¢) how many families wil] be cov-
ered under the programme every
year; and

(d) the blocks selected for the first
phase?

[ 3

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
Yes, Sir.
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(b) The programme envisages as-
sistance to about 3,000 famiiies per
block during the current Plan period
for enabling them to raise their in-
comes agbove the poverty line. The as-
sistance will be in the form of subsidy
@25 per cent to the small farmers and
33-1/3 per cent to marginal farmers,
50 per cent to tribals and the balance
amount of the cost of investment will
be met through institutional flnance.
The programme will be implemented
by District Rural Development Agen-
cies on the lines of the existing SFDA/
DPAP agencies 'which will be set up
in all the districts in the country. An
allocation of Rs. 5 lakhs per block
is being made in the current year which
will be shared by the Centre and the
States on a matching basis. The de-
cision to extend the programme to all
the blocks in the country was com.
municated to the States on 4th Octo-
ber, 1980 The State Governments
have also been requested to take cer-
tain measures so as to ensure imme-
diate implementation of the program-
me in all the blocks in the current
year. 'The measures relate to the set-
ting up of a District-level agency in all
the districts, appointment of suitable
officers at the State and district level,
and strengthening of the Block Admi-
nistration. The guidelines in regard to
administrative arrangements, objectives
of the programme, the programme
contents, finaucial allocations, proce-
dure fur release of funds etc. have since
been communicated to the States.
States have also been permitted to
utilise the unspent balances with them
as well as the current year’s releases
for extending this programme to all
the blocks.

A meeting of the State Secretaries
dealing with IRD programme was held
on 31st October, 1980 in which the ad-
ministrative as well as financial im-
plications of the extension of the pro-
gramme and the modifications in the
guidelines were discussed and the
State Governments have been reques-
ted to take immediate steps to imple-
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ment the programme in all blocks.

(c) It is targeted to cover at least
600 families per block per year and
during the current Plan period it is
targeted to cover 3000 families per
block.

(d) Since the programme has been
extended to gll the blocks, no phasing
of the coverage is envisaged.

Centra) Rice Research Institute to
Boost Rice Production in Orissa

172. SHRI K. P. SINGH DEO: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is 5 fact that the
Central Rice Research Institute had
undertaken a Lab to land plan for
boosting rice production in the State
of Orissa on an experimental basig last
year;

(b) if g0, the area covered by this
scheme, the types of farmerg that were
given the benefit of advance farm
technology; and

(c) the results of the experiment
done during the last one year?

THR MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.

(b) The Central Rice Research Ins.
titute has taken Lab to Land Pro-
gramme in a cluster of villages in
Pipli Block of Puri district of Orissa
covering an area of 90 hectares. 310
families have been taken up under this
programme. The distribution of these
families is as under:—

Land ess .o 67
Lessthan ha'f hectare .. o8
0.5 to 1 hectare .. 63
1 tor .5 o4l
15t02 17
2 to3 o o 24

(c) The main programme consisted
of demonstrating the new technology
for the prnduction of rice. For land-
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less families, the programme consis-
ted of demonstrating composite fish
culture. In the rice demonstrations
during kharif 1879, average paddy
yield of 4.7 tons per hectare was ob-
tained when the highest yield was 7.2
tons. During rabi 1979-80 the average
yield of paddy was 4.8 tons per hec-
tare. In the kharif 1980 season, the
vield of about 5 tons per hectare is
expected.

In fish culture, average fish yield
of 1554 kg. per Hectare was obtained
from an area of 1.5 hectares covered
under the Programme.

Abolition of Lease in Delhi

173. SHRI K. P. SINGH DEO: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is 3 fact that Govern-
ment are proposing to convert the lease
hold plots in Delhi into free hold
plots;

(b) if so, whether any decision has
been taken in this regard; and

(¢) if s0, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA NARAIN
SINGH): (a) to (c). The matter is still
under consideration of Government
and no decision has yet been taken.

Revisien of Dual Pricing Policy of
Sugar

174. SHRI K. P. SINGH DEO:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that Govern-
ment are considering a revision of the
dua) pricing policy in regard to sugar;

(b) whether Government’s attention
has been drawn to the news-item in
Economic Times dated 18th August,
1080 in this regard; and
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(¢) if go, what js Government’s re-
action ip thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) to (c).
Government have seen the news item
referred to in the question. After
careful consideration, it has been Ade-
cided to continue the existing policy
of partial control on sugar with dual
pricing system.

Offer by Cooperative Sugar Federation
to pring down Retall Price of Sugar

175. PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Federation of Co-
operative Sugar Federation at its
meeting held gn August 13, 1980 criti-
cised the Government ag well as the
Indian’ Sugar Mills Association for
failure to bring down sugar prices;

(b) whether the Cooperative Sugar
Foderation hag offered to deliver their
entire quota of free sale sugar for the
season at Rs 450 per quintal so that
the retail price could be brought
around Rs, 5.50 per kilogram; and

(c) it so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) to (c).
The National Federation of Coopera~
tive Sugar Factories Ltd. made a vol-
untary offer to the Government in
August, 1980 to deliver their entire
free sale quota of sugar at an ex-fac-
tory price of Rs. 450 per quintal ex-
cluding excise duty. This offer was
accepted by the Government and, on
persuasion, the Indian Sugar Mills As-
sociation also agreed to make a
similar offer. Arrangemenis were ac-
cordingly made for allocation of the
entire free sale quotas for the mounths
of September, October and 1st fort.
night of Nevember, 1980 to different
State Governments for lifting the same
from the factories through their no-
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minees at the agreed price of Rs. 450
per quintal ex-factory excluding excise
duty and for distributing it to all cate.
gories of consumers alongwith ‘impor-
ted sugar at pooled prices fixed by
them around Rs. 6 per kg. through fair
price shops/ration shops or coopera-
tive agencies. This scheme has since
ended on 15-11-80.

Modest Houseg for Central Mimisters

176, PROF. MADHU DANDAVATE:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it js true that previous
elected Government had taken a de-
cision after prolonged deliberations to
build modest houseg for the Ministers
on the vast unoccupied land of the
Rashtrapati Bhawan;

(b) if so, whether the earlier deci-
sion stil] stands; and

(c) if so, when the decisiom will be
implemented?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH):(a) and (b). There was a
proposal under consideration of the
previous Government to construct new
smaller houses to provide accommoda-
tion to the Union Ministers. The pre-
sent Government is examining the
matter de novo keeping in view the
availability of resources & materials.

(c) Government had constituted a
Study Group to go into different as-
pects of the matter. The Study Group
had submitted its Report. An Em-
powered Committee had been consti-
tuted to examine the recommendations
of the Study Group & make proposals
for the consideration/approval of the
Government. The views of the Em-
powered Commitiee have since been
received and Government are seized of
the matter,
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Aslan Games Organising Committee

177. SHRI MUKUNDA MANDAL:
SHR] P. K. KODIYAN:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state:

(a) whether Ninth Asian Games
Organising Committee has been de-
recognised and following the derecog-
nition a new committee has been set

up;

(b) if so, the reasons therefor; and

(c) the particulars of the Chairman
and members of the former and pre-
sent Ninth Asian Games Organising
Committee?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) and (b). The Indian
Olympic Association have informed
that the earlier Ninth Asian Games
Organising Committee constituted by
Indian Olympic Association in Feb-
ruary, 1979 has been superseded on
6th September, 1980 and a new Spe-
cial Ccommittee of the Indian Olympic
Association has been set up. The rea-
sons for setting up of the new Special
Committee, as given by Indian Olym-
pic Association, arew—

(1) The previous Ninth Asian
Games Organising Committee have
not been able to deliver the goods
as per the time of events laid down;
and

(2) It was the majority view of
the Indian Olympic Association’s
General Assembly that due to chang-
ed circumstances in the country, it
will not be possible for the earlier
Ninth Asian Games Organising Com-
mittee to carry on with the difficult
task of the various activities connec.
ted with the holding of 1982 Asian
Games Championship.

(c) Statementi giving the names of
Chairmen and members of the two
Committees are placed on the Table of
the Sabha. [Placed in Library. See
No. LT-182/80].
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Opening of Polytechnic Schools in
West Bengal

178. SHRI MUKUNDA MANDAL:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether the Government of West
Benga] has approached the Central
Government for opening Polytechnic
schools in the State;

(b) if so, the facls thereof; and

(¢) what is the attitude of the Gov-
ernment towards the opening of Poly-
technic school in West Bengal?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) Yes, Sir. The Govern-
ment of West Bengal approached the
Eastern Regiona]l Office of this Minis~
try in 1978-79 for opening new poly-
technics at Raiganj and Contai.

(b) (i) Polytechnic at Raiganj:

The proposal has been under consi-
deration. The State Government has
been requested to give specific justifi-
cation for the need for the establish-
ment of the polytechnic based on the
Technical Manpower Survey, -carried
oul by the State Government. Reply
from the State Government is awaited.

(ii) Polytechnic at Contai:

An expert committee has been set
up by the Eastern Regional Committee
to examine the matter and make re-
commendations. The State Govern-
ment has been requested to fix a date
for the visit of the Expert Committee.
Reply from the State Government is
awaited.

(¢) As a policy, the Central Govern-
ment do not normally encourage
opening of new institutions as the
existing annual admission capacity is
considered adequate. Exception is,
however, made in case of backward
areas on the basis of well defined and
well_established manpower needs.
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Scientists in 1.C.AR,

179. SHRI MUKUNDA MANDAL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) how many scientists have been
working in the ICAR;

(b) the different streams in which
Research work is conducted by the
Institute;

(¢) how many scientists of the Ins-
titute went abroad during the last
three years, year-wise and expendi-
ture incurred by the Government
under the head; and

(d) details of the scientists who left
the Institute after receiving education
abroad during the last three vears,
year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) About
4,100 scientists.

(b) to (d) The information is being
collected and will be laid on the Table
of the Sabha.

Availability of Nutrient from Organic
Waste

180. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the estimateq availability of nut-
rients from organic waste in the coun-
try; and

(b) the plans being made by the
Central and State Governments to
utilise this for productivity gnd rural
needs?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) Exact
quantification of nutrient availability
through wastes is difficult, as no sys-
tematic scientific survey appears to
have been carried out.

(b) Apart from the age-old practice
of farmers recycling organic wastes
through composting etc., both the State
and Central Government are paying
attention to this important source of
nutrient through various programmes.

2287 LS—11
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" After the traunsfer in 1979 of the Gov-

ernment of India’s scheme of ‘Deve-
lopment of Local Manurial Resources’,
which encompassed schemes like bio-
gas, greenmanuring, sewage and sul-
lage, mechanical compost plants, etc.
to the State Sector under the decision
of the National Development Council,
provisions are being made by several
State Governments in their Sixth Plan
which are being finalised. The Gov-
ernment of India is planning to em-
bark upon an ambitious programme of
biogas development at an estimated
cost of Rs. 50 crores during the Sixth
Plan.

Gift of USSR Machinery for
Suratgarh Farm

181. DR. VASANT KUMAR PANDIT:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether U.SSR. is gifting
farm machinery to India for use at
Suratgarh State Farm in Rajasthan
as reported in the “Hindustan Times”
dated 20th April, 1980;

(b) if so, the value of the machinery
together with the details of the
machinery and equipments to be
gifted; and

(c) the extent to which this machi-
nery will be useful for boosting the
production at Suratgarh farm?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRIR. V. SWAMINATHAN): (a)
Yes Sir. State Farms Corporation of
India Ltd. (a Government of India
Undertaking) has already received the
gift machinery from USSR.

(b) Details of the machinery and
equipments alongwith its value is
given at Annexure.

(c) With the utilisation of new
machinery, the cropped area at Surat-
garh farm will be increased from 10575
hectares (taken in 1978-79) to 13000
hectares by the end of 1984-85. The
machinery will also be useful to en-
sure timely and effective mechanical
operations and harvest of crops in
time.
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ANNEXURE )
Details of Machinery and equipments alongwith the value recsived from USSR as Gif

Quantity Ratec per
Unit

Totalin Rbjs. Indiap Rupee
SLER CIF,
(in Rbls.) Bombay Botnbay
CLF.,

Bombay

(4) (5) (6)

SL. Description
No.
(1) (2) 3
1. Tractor MTZ-80 25 Nos.
2, Grain Harvestor “NIVA? 15 Nos
3. PFertilizer Sower 20 Nos.
4. Trucks 5 Nos.
5. Seed Scparating machine 5 Nos.
6- Bulldozer DZ~42 2 Nos.
7+ Setof Spare Partstoitem 1-6 8 tones

ToraL

Sagar lying in Southern Ports

182. SHRIMATI PRAMILA
DANDAVATE:

SHRI HARIKESH BAHADUR:
SHR] KESHORAO PARDHI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that over
43,000 tonnes of sugar valued Rs. 20
crores is lying in three Southern
Ports for the last two years;

(b) if so, the details thereof; and

(c) what steps have been taken to
distribute the sugar to the needy and
rural population where there is shorb-
age of sugar?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) and (b).
No, Sir. Only 3466 tonnes of sugar
of the value of Rs. 86,32 lakhs is lying
in the three Southern Ports since April,

1980, as defailed below:—

68co 1,70,000-00 Rs. 1700,00( o0
14000  2,10,000:co Rs. 21,00,000-00

2400 48,000 oc Rs. 4,80,000 00

17700 88,500 oo Rs, 8,83,000:00
4600 18.cco co Rs. 1,80,000 60
2500 50,000 00 Rs, 5,cLox 06
5001 4C,000 00 Rs. 4,00,000 00
perto 4

— —— ey e ot e et s e

——— e —— s — s e g —

YortQuantity (Tonnes)Va'.es (Rs Lakhs

Madras 2331 58.27
Vizag 674 16.85
New Tut corin 461 11,20

(c) These stocks were left-over
after completing shipments of sugar

during January—March, 1980 against
the committed export deals. In 3 nor-
mal year ‘levy free' sugar stocks at the
porits are disposed of in the intermal
market by inviting tenders and ‘levy’
sugar is allocated at controlled prices.
The position had undergone a change
in April, 1980, when a tie-up contract
was concluded for import of 2 lakh
tonnes of sugar.

In May, 1980, the Governmoent
agreed to supply 1150 tonnes sugar to
Maldives as a special case. The stocks
lying at Madras port were earmarked
for shipments to Maldives, but that
deal did not materialise subsequently
on price considerations.

In June 1980, it was decided to utilise
these shipable stocks in meeting the
shortages, if any, in the imported sugpr.

-
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Actually, the Foreign Supplier deliver-
ed a quantity of 1.80 lakh tonnes

ainst the contracted quantity of 2
lakh tonnes by exercising his option of
shipping 10 per cent less. The quanti-
ties of imported sugar were further
expected to be reduced envqyage due
to dampges etc. These sugar stocks at
the ports were kept handy to meet
such type of marginal short-falls in
the actual imports.

In September, 1980, the Government
considered expedient to hold on these
stocks for some time more in view of
the new scheme for pooling the import.
.ed and ‘Levy-free’ indigenous sugar for
internal distribution for the months of
September-October, 1980.

Out of 2331 tonnes of sugar stocks
at Madras Port, 1800 tonnes of sugar
have been released to Tamil Nadu
State. 'The balance stocks of about 1666
tonnes at these ports have been kept
for tiding over any unexpected internal
requirement till the new production of
sugar during the crop year 1980-81
(October-September) reaches a suffi-
cient level for meeting the domestic
demands during the months of Novem-
ber and December, 1980.

Central Assistance to the Hutment
Dwellers at Bombay

183. SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is true that due to
torrential rain in August, 1980 in
Bombay city, heavy damage was done
to the hutment dwellers in the city
and suburbs of Bombay leading to
many casualties; and

(b) if so, whether the assistance
will be given by the Central Govern-
ment to prevent such g situation in
future?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Information is being col-

Written Anstwers 294

lected from the Government of Maha-
rashira.

(b) The Slum Clearance/Improve-
ment Scheme js jn the State sector and
is operated by the State Governments
as a part of the State Plan. Central
financial assistance for State Plan
schemes is given in the shape of block
loan and block grant. Inter-sectoral
allocation of funds within the State
Plan are made by the State Govern-
ments according to priorities adopted
by them, keeping in view the guide-
lines laid down by the Ggvernment of
India and the Planning Commission.
There is no allotment of funds by Gov-
ernment of India specifically for slum
clearance/improvement.

Wheat ang Rice Allotted under Food
for Work Programme during 1980

184. SHRI TRIDIB CHAUDHRI: Will
the Minister of RURAL RECONSTRUC-
TION be pleased to lay a statement on
the Table of the House showing:

(a) the amount of wheat and rice
despatched to various States during
1980 under the Food for Work Pro-
gramme; and

(b) whether there is any proposal
to reduce the scale of foodgrains
assistance in the remaining months of
the year or to suspend it altogether?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
and (b). A statement indicating the
quantities of foodgrains allocated/re-
leased to different States/Union Terri-
tories during 1980 is enclosed. There
is no proposal to either to reduce the
allocation or to suspend it altogether.
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Statement

Quantities of foodgrains allogated|relsased to States|U.1s. under Normal|Special Food For work Programmé
during current financial year

(in Mts.)
sk, State/U.T. Allocation made to different Quantitics
No. State/U.Ts. resleased

upto 31st

—————————————————— October,
2 Aiml, 4 Oct. 1980 Total 1o
1 2 3 4 5 6
1 Andhra Pradesh . . . 63,000 42,000 1,05,000 63,000
2 Assam . . . . 11,000 6,000 19,000 5,500
3 Bihar . . . 1,10,000 54,000 1,64,000 1.10,C00
4 Gujarat . . . 10,000 12,500 22,500 10,600
5 Haryana . . . . 20,00 3,500 23,500 20,000
6. Himgachal Pradesh . . 18,000 2,500 20,500 18,000
7 J&K . . . . 10,000 3,500 13,500 '’ 10,000
8 Karnataka . . . 13,500 18,500 32,000 13,500
9 Kerala . . . . 13,500 18 000 31,500 13,500
10 Madhya Pradesh . . 1,99,000 29,500 2,28,500 1,99,000
11 Maharashtrg . . . 40,000 32,000 72,000 40,000
12 Manipur . . . 1,500 500 2,000
13 Meghalaya . . . . 1,500 500 2,000 750
14 Nagaland . . . . 2,000 400 2,400
15 Orissa . . . 82,000 18,500 100,500 82,000
16 Punjab L1 . . . + 6,000 5,500 11,500 6,000
17 Rajasthan . . . . 1,80,000 10,400 1,30,000 1,30,000
18 Sikkim . . . . 500 250 750 500
19 Tamil Nadu e 27,000 33,000 60,000 27,000
20 Tripura . . . . 3,500 1,250 4,750 3,500
21 Uttar Pradesh . . . 1,95000 74,500 2,69,500 1,95,000
22 West Bengal . . . 70,000 30,000 1,060,000 20,000
UNION TERRITORIES
23 A.&.N.Islands . . 750 300 1,050 750

24 Arwachal Pradesh . . 650 300 950
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25 Chandigarh

26 D.& N.Haveli

27 Delhi

28 Goa, Daman & Diu
29 Lakshadweep

g0 Mizoram

31 Pondicherry
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New Farm Pricing Policy

185. SHRI AMAR ROYPRADHAN:
Will the Minister of AGRICULTURE
be pleased to state what steps govern-
ment have taken to formulate a new
farm pricing policy for agricultural
produce in the country during the sixth
plan-period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): The Sixth
®ive Year Plan is still in the formula_
tion stage. The New farm pricing
policy for agricultural produce during
the 6th Plan period would be signifi-
cantly influenced the revised terms of
reference for the Agricultural Prices
Commission which have been adopted
by government in March, 1980. Two
new salient features arising from this
revision are that: (a) increase in the
number of commodities for which pro-

rement/minimum support prices
_\ould be recommended by the AP.C.
bnd (b) consideration by the AP.C. of
the changes in terms of trade between
agricultural and non-agricultural sec-
tors. The earlier objectives of price
policy for providing incentive to the
producers for adopting improved tech-
nology of production, ensuring rational
utilisation of production resources, safe-

guarding the interests of producers
and consumers and evolution of a
balanced and iantegrated price struc-
ture in the perspective of overall needs
of the economy, would also continue
to be foollwed.

Sugar for West Bengal

186. SHRI AMAR ROYPRADHAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the quantity of free sale and
P.D.S. sugar released to West Bengal
State for the period June to Decem-
ber, 1980 by the Central Government
against the State Government’s de-
mand;

(b) whether it is a fact that the
released sugar would meet the de-
mand of West Bengal people; and

(c) if not, whether Government
propose to supply more sugar to that
State immediately?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN):
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(a) and (b). A monthly levy sugar
quota of 21994 tonnes has been allotted
to West Bengal Government for the
period June to November 1980. The
release to levy quota for December 1980
will be made in due course. West
Benga¥*Government had asked for a
monthly levy sugar quota of 40,000
tonnes but in view of decline in sugar
production in 1979-80 season, it has not
been possible to increase the quota of
any State beyond the level of their
quota obtaining during partial control
period immediately prior to decontrol
of sugar on 16.8.1980.

As regards freesale sugar, under the
voluntary price regulation scheme ope-
rative from 1st September to 15th
November, 1980, West Bengal Govern-
ment was allotted freesale quota of
10,219 tonnes for September, 12,481
tonnes for October and 5,600 tonnes
for first fortnight of November, 1980.
All the State Governments including
West Bengal were allotted these quotas
on the basis of pattern of freesale sugar
consumption in the past with some ad-
justment for population. West Bengal
Government had asked for a freesale
quota of 15000 tonnes per month, but
in view of limited availability of sugar
it was not possible to accede to its re-
quest.

(¢) The requests of State Govern-
ments including West Bengal for
increase in their monthly levy sugar
quotas will be considered in the light of
sugar production trends in 1980-81
season.
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National Adult Education Programme

188. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that the
National Adult Education Programme
has not made much heddway as ex-
pected when it was launched;

(b) if so, what is the present posi-
tion of the programme; and

(c) what measures are proposed to
be taken to improve the situation in
tuture?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN):

(a) to (c). The National Adult Edus
cation Programme was launched ity
October 1978. Certain aspects of the
programme came up for widespread
crificism. Accordingly, the programme
was subjected {6 a comprehensive re-
view by a Review Committee set up in
October 1979. Measures to make the
programme more effective are heing
examined.
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Visit of J.C.M. to Govt. of India Presses

189. SHRI CHANDRADEO PRASAD
VEBRMA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that some
representatives of J.C.M. visited va-
rious Government presses on Govern-
ment’s expenses under Directorate of
Printing;

(b) if so, the details thereof since
1st January, 1978 date-wise, unit-wise
and Government’s advances involved
and rules under which such conces-
sion were extended;

(c) whether the advance were time-
ly and duly adjusted ang if not the
reasong thereof;

(d) whether any useful purpose was
served with these visits; and

(e) if so, the reasong thereof?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b) The visits of the representatives
of the P.C.M, at Government’s expen-
ses were of two types. One was visit
of the J C.M. members as Members
of a Committee formed by the Depart-
mental Council (JCM) to examihe
and give its report on a particular
1ssue raised in the Council. The
other was visit by leader of the
Staff Side of the Printing, Stationery
and Publications Wing in the Depart-
mental Council (JCM) to the Gov-
ernment of India Presses for specific
purposes under the direction of the
Director of Printing. Since 1st Jan-
uary, 1978, members of the Depart-
mental Council (JCM) visited Nasik,
Calcutta and Simla on 13th Septem.-
ber, 1979, 25th  October, 1979 and
4th March, 1980 respecfively as mem-
bers of a Committee formed by the
Departmental Council (JCM) to ex-
amine and give recommendations on
certain matters referred to the Com-
mittee. These were official visits and
the members were entitled to normal
Travelling Allowance|Daily Allow-
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ance as admisgible under the Rules,
As per Rules they were also entitled
to T. A. advance for their journey.
The T. A. advance is, invariably ad-
justed against the T.A. bill of the
individual. Since members belonged
to Government 6f India Presses at
Simla, Delhi, Nasik angaCalcutta, the
details of the advances paid and the
adjustments made are not readily
available.

In addition, the leader of the Staff
Side representing Printing, Stationery
and Publications Wing in the Depart-
mental Council (JCM) was required
by the Director of Printing to visit
Simla on 18th May 1980 and Calcutta
on 7th September, 1980 in public i1n-
terest. Therefore, these two journeys
were treated as official journeys and
as per the Rules he was paid T.A. ad-
vance of Rs 300.00 for journey to
Simla and Rs. 600.00 for his visit to
Calcutta,

(c) The factual position, as already
stated in part (b) is not readily
available. The advances pald to the
members of the JCM Committee
which relate to their journeys in
September, 79, October, 79 and
March, 80 being quite old would have
been adjusted against their T.A.
claims as per normal practice.

The Leader of the Staff side who
visited Simla and Calcutta in May, 80
and September, 80 respectively has
already submitted his T.A. (adjust-
ment) bills on 22nd July, 1980 (in
respect of journey to Simla in May,
80) and on 4th October, 1980 (in res-
pect of journey to Calcutta in Sep-
tember, 80). These bills are under
scrutiny.

(d) Yes, Sir. The visit of the
JCM members was useful as they
functioned as a liasion between the
management|Government and the
Staff. Similarly the visit of the
lL.eader of the Staff Side représenting
the Printing Stationery and Publica-
tions Wing in the Departmental
Council (JCM) to the Government
of India Press at Simla and Calcutta
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were helpful as he functioned as a
liagsion between the management and
the staff at the required occasions by
virtue of his being a member of the
Joint Consultative Machinery.

(e) Does not arise.
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Food for Work Programme in Anda-
man ang Nicobar Islands

191. SHRI MANORANJAN
BHAKTA: Will the Minister of
RURAL RECONSTRUCTION be
pleased to state:

(a) when the Food for Work scheme
was introduced in Andaman and Nico-
bar Islands and how much rice/wheat
has been sanctioned by the Govern-
ment of India;

(b) whether Andaman and Nicobar
Administration has asked for material
cost under the said scheme;

(c) if so, when and what action
has been taken;

(d) the quantity of rice supplied to
the workers under the Food for Work
scheme at Port Blair, Tehsil Rangat,
Tehsil Fararganj, Tehsil Diglipur, Teh-
sil Mayabunder and Little Andaman
Tehsil, respectively; and

(e) if there is any discrepancy, the
reasong thereof from Tehsil 19 Tehsil?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) The implementation of
Food for work Programme in Anda-
man and Nicobar Islands started in
the year 1979-80. The  allocation]
releases made to the Union Territory
Administration during the years
1979-80 and 1980 are as under:—

1979-80
Quantity allocated
(M.Ts.) 550 1050
Quantity released .
(M.Ts.) 175 %0

1980-81
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(b) Yes, Sir.

(c) Cash amount of Rs. 5 lakhs has
been allocated to the Unlon Territory.

(d) and (e) The information is
being collected from the Union Terri-
tory Administration and will be laid
on the table of the House.
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Distress sale of Paddy

193. SHRI R. Y. GHORPADE; Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have re-
ceived reports of distress sale of paddy
from various parts of the country; if
so, facts thereof;

(b) whether the new policy bars
the procurement of paddy with a
moisture content of above 18 per cent;
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(¢) how it is ensured that officials
strictly follow this direction and pres-
cribeq quality of paddy only iz pio-
cured;

(d) whether it ig a fact that bulk
of the paddy stock has been mopped
up by rice millers and paddy w:th
higher moisture content only is left
for Government agency; ana

(e) if so, whether there is proper
check on Procurement Officers and
Commission Agents against their ccl-
lusion to deprive the farmers of pro-
per price by arbitrarily declaring qua-
lity and moisture content of paddy?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
No, Sir, There have been no official
reports of distress sales from any
State Government. A few represen-
tations received regarding non-pur-
chase of paddy by State agencies in
Punjab and Haryana in the beginn-
ing of the season were forwarded to
the State Governments for suitable
action.

(b) No, Sir. The limit for moisture
content has recently been enhanced
from 18 per cent to 20 per cent sub-
ject to cuts as last year.

(¢) Technically qualified and train-
ed staff who are equipped with mois~
ture metres are deployed on procure-
ment work.

(d) No, Sir. In fact, in Punjab
and Haryana major portion of the
paddy <toek has been puichased by
Government agencies. Of the total
market arrivals of 37.02 lakh tonnes
as on 12th November, 1980 in the
Punjab and Haryana, the public
agencies purchased 21.58 lakh tonnes
which works out to more than %58
per cent. For stocks purchased with
higher moisture content, proportion-
ate cuts are being made as usual,

(e) Special squads are deputed
during the procurement season to
maké on the spot surprise inspections
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and sort out the grievantes of fatmers
in the mandies.

Protection for Teachers working in
Educational Institutions run by Mino-
rity Communities

194. SHRT C. CHINNASWAMY:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to gtate:

(a) whether there is any proposal to
amend the Constitution 10 protect the
interest of the teachers working in the
Educational institutions vrun by the
minority communities; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) No, Sir.

(b) Doeg not arise.

Visit of Central Team to Gunupur due
to flecod in Vansadhara River in
Orissa

195. SERI GIRIDHAR GOMANGO:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Central team re-
cently visited flooq affected Gunupur
sub-division of Koraput Distiriet, Oriss:a
to assess the loss and damages due to
Vansadhara river;

(b) if so, the findings made by that
team in Gunupur sub-division;

(c) the suggestion made by them
to his Ministry and also to the Gov-
ernment of Orissa to meet the prob-
lems of flood affected people; and also
the sub-division; and

(d) the measures taken by his Minis!
try and Government of Orissa in this
regard?

THE MINISTER OF STATE iN THE
MINISTRY OF AGRICULTURE
(SHR] R. V. SWAMINATHAN): (a)
A Central Team visiteq the flool
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affected areas in Orissa between tlie
8th ahd 10th October, 1980.

(b) The Vanasadhara river caused
unprecedented havoc on the 17th and
18th September, 1980. At Gunupur in
Koraput, it crossed the Danger Level
of 82.20 metres at about 11 AM. on
the 17th September and, at about 5
P.M. the town protection embankment
(84.50 mts.) was overtopped. The
river starteq rising steadily thereafter
till late evening of the next day. In
the meantime, Gunupur and the down
stream township of Kashinagar (in
Ganjam) had been extensively de-
vasted. Apart from numerous huts, a
large number of pucca buildings in
these two towns and in some villages
on the Vanasadhara banks had been
swept away. The Team found clear
evidence of the flood level from the
floating matter depositeq in treetops
and from water works on walls on
surviving massonary structures. A
huge bridge and massive transmission
towers had fallen to the floods which
have also annexed large areas of crop-
ped lands to the river’s beds causing
heavy sand-casting on extensive agri-
cultural lands.

(¢) and (d). The Team recommend-
ed Central assistance for the relief
and rescue operations, repair and
réstoration of public properties and
for taking up labour intensive works
and restoratioy; of community assets.
Besides it also recommended advance
Plan assistance to the Goverrnment of
Orissa. The report of the Central
Team has been considered by the High
Level Committee on Relief and a pro-
posal to sanction a ceiling of expendi-
ture of about Rs. 43 crores is under
consideration of the Government of
India.

The Central Team has recommend-
ed that the State Government should
endeavour {o organise housing loans
from the HUDCO, the LIC and the
State Housing Board to assist the
people for reconstruction of the
houses damaged.
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No specific recommendation of
assistance has been made in respect of
Gunupur sub-division.

The State Government have taken
the following measures:-—

(1) Rescue and relief operations.

(2) Rehabilitation of the people
whose houses have been
washed away or whelly and
partly damaged.

(3) Extending assistance tc arti-
sans and fishermen.

(4) Organising labour intensive
works for providing employ-
ment.

(5) Repair and restoration of da-
mage to public properties.

(6) Intensification of agricultural
production ir the affected
areas.

Govt. accommodation for emiployees
owning Houses

196. SHRI R. L. BHATIA: Will the
Minister of WORKS AND HOUSING
be pleaseg to state.

(a) whether Government are con-
templating to reverse the dccision to
allot houseg to Government servants
who own their houses and arc getting
rent at the rate of Rs. 1000/- p.m.
and above with a view to accommo-
date such of the Government servants
as have not been allotted atcommoda-
tion for the last more than 2 decades
or so and are still on the Waiting List;
and

(b) if so, at what stage the matter
standg at present?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
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HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) No, Sir.

(b) Question does not arise.

Observance of reservation orders in
LLT., Madras

197. SHRI K. B. S. MANI: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whether a spot study has been
conducted in 11T, Madrag regarding
observance of reservation orders for
Scheduled Castes and Scheduled
Tribes; and

(b) if not, when the spot study will
be conducted by Government?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) and (b). Yes
Sir, on 28-1-1978 a study team from
the office of Commissioner for Sche-
iuled Castes and Scheduled Tribes
conducted the study regarding obser-
vance of reservaotion orders for SC/ST
at I1.T., Madrus.

U.G.C. grants to JVM.GR, College
Charki Dadri, Haryana

198. SHR] CHIRANJ] LAL SHAR-
MA: Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to refer to the reply given to Unstar-
red Question No. 1637 on 23rd June,
1980 regarding TU.G.C. grants to
JVMGR College and state:

(a) whether the investigation into
certain irregularities in the coastruc-
tion of staff quarters of J.V.M.G.R.
College built with U.G.C.’s assistance
during Fourth Plan period has since
been completed;

(b) if so, the decision so far there-
on; and

(¢) whether the grant has been
released?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): ra) Yes, Sir.
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(b) and (¢). On receipt of the report
of investigation, the University Grants
Commisgion asked the College to pro-
vide adequate electric facilitieg in the
staff quarters and send a certificate to
that effect. Subject to this, the Com-~
mission decided to lift the ban impos-
ed on the release of development
grants to the College in general.

The College has since furnished the
required certificate. While the grants
for the construction of sfaff quarters
have already been paid to the College,
grants for the construcion of library
building have yet to be released.

Industrial Wood and Social Forestry

199. SHRI HARINATH MISHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there is acute shortage
of industrial wood in the country;

(b) whether Government propose
to introduce high-yielding varietieg of
timber, particularly Central American
species in the forests;

(c) whether Government propose to
reclaim wastelands, ravines for pro-
motion of social forestry in and near
the villages to meet the shortage of
fuel wood; and

(d) whether Government would ear-
mark special fundg to launch a crash
programme to give impetug to indus-
trial wood and social forestry?

THE MINISTER OF STATE IN THE
MINISTRY orw AGRICULTURE
(SHR1 R. V. SWAMINATHAN): (a)
Yes, Sir. There 1s shortage of imdus-
tria] wood.

(b) Yes. Sir.
(c) Yes, Sir.

(d) For growing industrial wood,
no funds are specially parmarked.
There is a proposal under considera-
tion for giving assistance to the States
for growing fuelwood for supply to
rural population, under a Centrally
sponsored (Social Forestry) Scheme.
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Dependence on Imports of weed killers
for paddy

200. SHR1 JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether it is a fact that the
country is totally dependent for weed-
killers for paddy (Butachlor-Monsonty
Chemicals, USA) on imports;

(b) if so, the reasons therefor; and

(c) what steps have been taken to
prevent this for future?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Weedicides for paddy are
used to a limiteq extent in certain
parts of the country. Both indigen-
ously produced weedicides like 2, 4-D,
Propanil, Nitrofen and imported
weedicides viz: Butachlor are used
by the farmers. Butachlor has been
found by the farmergs to be more
effective; hence thig is the preferred
weedicide.

(e) Firstly, another weedicide
(Benthiocarb of Japan) claimed to be
equally effective has been provisional-
ly registered to enable an Indian Pesti-
cide manufacturing Company to deve-
lop manufacturing/formulation, capa-
city. Secondly, letters of intent have
been issued to three Indian firms for
manufacture of technical grade Buta-
chlor and the case of another Com-
pany is under consideration of Gov-
ernment of India.

e

12 hrs
(Interruptions)

RE. MOTIONS FOR ADJOURNMENT

SHR1 CHANDRAJIT YADAV
(Azamgarh): I rise on a point of
order . . .

PROF, MADHU DANDAVATE
(Rajapur): We have given you
notice for adjournment motion on

rising prices.
(Interuptions)
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MR. SPEAKER: All of you may

please sit down.
(Interruptions)

MR, SPEAKER: Hon. Members, I
have to inform the House that I have
received several notices of Adjourn-
ment Motions, regarding Railway
Accidents.

The Notice has come from Shri
Basudev Acharya, Shri A. K. Balan,
Shri Rupchand Pal anq Shri Hari.
kesh Bahadur, The notice from Shri
Basudev Acharya has secured the
first place in the ballot It reads as
under:

’

“The reported accidents of San-
gam Express, Saurashtra Mail and
Punjab Majl in just ten Jays re-
sulting in the death of hundreds of
passengers and injuries to many
hundreds.”

3

I have given my consent to the
moving of this Adjournment Motion
under Rule 56. Shri Basudev Acharya
may now ask for the leave of the
House to move his Adjournment
Motion,

DR SUBRAMANIAM SWAMY
(Bambay North East): What about

the others?
(Interruptions)

MR. SPEAKER: One by one, let
me first hear him.

i T fawg QAW (M)
Ta@ A ofed | FAwAw qEEw A
ff ofed | 78 TgT TR wwar € |
FX WA-FT | GEEAHE WAA § ITW
W gfed

TqW P : K @ G
Have you read the rule?

(Interruptions) **®

**Not recorded.
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MR. SPEAKER: Nothing to be re-
corded.
(Interruptions) **

MR. SPEAKER: I reques; all of
¥ou to please take your seats.

PROF, MADHU DANDAVATE: I
just want to know only this: I want
to know how many Adjournment
Motjons notices have come? Railway
Accidentg is just one of them. Many
changes have taken place in the
Railway Ministry. So probabl- vou
have taken that. But what about the
aothers? What about the Notices on
Rising Prices? I have given notice.

We are very much worried about it.

MR. SPEAKER: I cannot allow all
of them.

PFROF, MADHU DANDAVATE:
Will the Minister make a statement
specifically on this? I want to know
this. We are very much c¢xercised
about the rising prices. Sir, what
about rising prices? Is it not very
important?

sy TETEATT e (TEAT) TR
VES 97 99 § IQT AEAqW HIRAT

T |
(Interruptions)

MR, SPEAKER: All of you may
please sit down.
(Interruptions)

MR. SPEAKER: Nothing shoulg go
on record without my permission.
(Interruptions) **

PROF, MADHU DANDAVATE:
Why have you given permission for
an adjournment motion on this sub-
ject (Interruptions) **

MR. SPEAKER: It is my judge-
ment. Now pleas. sit down Cne
thing at a time I know there are
important questions, I know there
are many burning questions, If we
have to take them all at once, you
are free to do it.

(Interruptions)
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MR. SPEAKER: Please sit down.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Prime Minister’s
Secretariat’s clearance is necessary.

MR, SPEAKER: There is no ques-
tion. No. I don’t consult anybody
about my judgement, This is an in-
sinuation. It should be recorded, I
will have to take it up,

(Interruptions)

MR. SPEAKER: Please sit down.
When I am on my legs, you gare
not supposed to speak All things can-
not be taken up at once. Please
listen to me. If you interrupt all the
time, how can I speak?

(Interryptions)

MR. SPEAKER: There is no ques-
tion. There are certain things.
(Interruptions)

MR. SPEAKER: But you have to
taken into account all the things, all
the rules and regulationg that have
been given in the book. Please sit
down now, Why are you interrupt-
ing me? 1 can take into considera-
tion every aspect, every questicn. and
I will allow in this House discussion
on every subject which is brought
up, But it shall be one subject at &
time. We are having a meeting of
the Businesg Advisory Committee
thig evening. . We can discuss it. This
adjournment motion has also been
given by an hon, Member. I have not
given the adjournment motions. These
are from the hon, Members. There
are certain things If I had taken
yours and not somebody elde’s, he
will take objection. That is not the
thing.

(Interruptions)

MR. SPEAKER: Don’t interrupt me
in any case. Please listen to me. I
have given you one thing. Please sjt
down. Let me finish firstt What I
want to say is: I can give vou one
assurance that you will have the tyme
to discuss each subject which has
been referred.

(Interruptions)

**Not recorded:

- —— s . — ——
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¢ MR. SPEAKER: Look here, There
is no question. You cannot dictate
terms to me. Mr. Ram Vilas. You
cannot dictate terms to me. 1 have
to decide. Price rise is there, com-
munal disturbances are there. The
Assam problem is also there. There
are sp many things, They are all
important, How can you minimize
thejr importance? That is my duty. I
have to discharge it.
(Interruptions)

MR, SPEAKER: No. When I am
standing, you should sit. Please sit.
Don’t ghout, sit down. You can dis-
cuss everything, but not like this.

THE DEPUTY MINISTER IN THE
"MINISTRY OF FINANCE (SHRI
MAGANBHAI BARQT): Sjr, I am on
a point of order. (Interruptions),

MR. SPEAKER: He is on a point of

order.
(Interruptions)

SHRI MAGANBHAIL BAROT:
Please see chapter IX (Interruptions)

MR, SPEAKER: I will give time to
you also. I have given time to Mr
Basudev Acharia, and said that he
should geek the leave of the House.
Fust he should speak,

SHRI JYOTIRMOY BOSU: I am
on a point of order under rule 56.
Sir, would you kindly indicate to
the House ag to the date on which,
ie. the opening date of receiving ad-
journment motions, and at what
point of time which adjournment
motion was received by you? You
kindly indicate it to the House.
First come, first served.

MR. SPEAKER: Iook here, I am
not supposed to divulge anything or
to explain anything.

£ (Interryptions)

st srw fagrdt vt ¢ (7E
feedt) @ wrE AT e wEEd )
T JAATT A FLI07 (20TNT)
SHR] CHANDRAJIT YADAV. My

point of order is under rule 60.
(Interruptions)
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SHRI CHANDRAJIT YADAV: 1
am on a point of order under Rule

flﬁterrupﬂons)

MR. SPEAKER: 1 will come to you
after his point of order is over; I
will listen to you,

(Interruptions)

SHR1 MAGANBHAI BAROT. You
kindly see Chapter IX dealing with
Adjournment N&tions. Your honour

ay kindly see it (Interruptions).

ou had your time. Let me speak.
Please sit down, (Interruptions).

MR. SPEAKER: Let him finish.

SHRI MAGANBHAI BAROT: He
has already finished.
(Interruptions)

SHR1 JYOTIRMOY BOSU: What
I read out was a narrative part. The
operative part ig that if you reveal,
if you take the House into confidence,
then we shall perhaps think that you
are not being guidedq by political
considerationgs 1n  matters of.. ...
(Interruptions),

MR SPEAKER:
cal considerations?
Absolutely  irrelevant.
tions). No, no, you cannot.

AN HON. MEMBER: Why cannot?
(Interruptions).

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): Such a remark
can never be allowed, (Interrup-
tions). I am against imputation of
motive to the Speaker. (Interrup-
tions). No imputation of motive.

(Interruptions)

.MR. SPEAKER: Yes, you are
right. Your paint of order is upheld.

What are politi-
(Interruptions).
(Interrup-

SHRI MAGANBHA] BAROT: In
Chapber IX regarding Adjournment
Motxons, you kindly see Rule 56 and
llpg 1. It says, “subject t, the pro-
visions of these rules, a motion for
an adjournment., .” The word is
‘a motion’ and as you have exercised
your right, out of the several maq-
tions, you have selected ‘a motion’,
The moment you select ft up....
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(Interruptions). Please listen to me.
Let me make my point. You have
a right, it is your privilege to select
‘a motion’ and not many motions.
You, having done one.... (Interrup-
tions).

SHRI VASANT SATHE: He has
done it by a lottery.

SHRI MAGANBHAI BAROT: Then
you kindly see Rules 57 and 58. Rule
58 says that you will ask the con-
cerned person. It ig for those who
are for it may support it and tnose
who are against it may oppose it.
But the whole subject matter of the
discussion for the grant of permission
can be ‘a motion’. (Interruptions).
No, no. Mr. Jyotirmoy Bosu. Do not
teach us. We know something.
(Interruptions).

MR. SPEAKER: Only ‘a motion' is
there,

SHR1 CHANDRAJIT YADAV. My
point of order is under Rule 60. You
have the right under Rule 60 either
to accept an adjournment motion or
to reject it on the basis of the Ad-
journment Motions given under Rulie
56. The maipn thing is that the wat-
ter should be of urgent public im-
portance. That is the main criterion.
T agree with you that there are many
adjournment motions before this
House, before you. Now one being
as you have accepted a motion re-
garding train accident where hund-
red people were killed. Another is
regarding communal riots where
hundred of people have been killed.
The minds of the people all ove» the
country are being agitated on that
communal situation. The entire coun-
try is losing faith in the Government.
The third is the rising prices where
the entire Indian society today 1s
suffering because of unprecedented
rise in prices. As you know, the
sugar price is from Rs. 8 to Rs. 15
per kg. The kerosene price is Rs. 4
per litre. The price of every item is
going high. (Interruptions). Now,
you have rejected it and you have
taken your decision under Ruie 60,
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second paragraph which says, “Pro-
vided that where the Speaker has
refused his consent under rule 56 or
is of opinion that the matter pro-
posed to be discussed is not in order.”

“.., he may, if he thinks 1t
necessary, read the notice of the
motion and state the reasons for
refusing consent or holding the
motion as being not in order.”

I am saying that the issues, name-
ly, rise in prices and communal
riots are of such great urgent pub-
lic importance; therefore I am saying,
that even though in your wisdom
you have pot thought fit to give the
reasons for not gllowing these two
important national jssues, we havc
written to you that you should listen
to the Opposition leaders why they
are pressing their adjournment mo-
tions on rise in prices and communal
riots.. . (Interruptions).

MR. SPEAKER: 1 have received
from the Opposition group; there js
an extract. T am giving you a prece-
dent on 20-3-1972.

SHRI JYOTIROMY BOSU: Very
recent jndeed!

MR, SPEAKER: ] am giving it

SHR1I CHANDRAJIT YADAV: Do
not refuse to allow hat. We have
been informed by your office that
you have refused them before listen-
ing to us.

MR, SPEAKER: We shall discuss
in the Business Advisory Committee
how to discuss, what to discuss.

SHRI JYOTIRMOY BOSU: Thig 19
not discussed in the Business Advi-
sory Committee.

MR. SPEAKER: Motions can be
discussed.

DR. SUBRAMANIAM SWAMY
(Bombay North East): On a pont of
order. I also want to draw your
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attention to rule 80 ; a breach of rule
60 hag taken place. I alsp gave an
adjournment motion on the Juestion
of price rise. Now it has come here.
Your pleasure is involved in what
you accept and what you dn not
accept. We do not Qquestion that.
But yoy are a knowledgeuble persan
and you are aware of the treatises
written on parliamentary procedures.
The pleasure that is given tc you
here is not like the cther pleasures;
it cannot be exercised arbitranly.
Therefore, in thig important situation,
Yoy are obligated to give your rea-
sons. The whole House waunts it and
therefore you will have to tell us
why you gave preference tn 1{his
among others,

THE MINISTER OF gIATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): %he ques-
tion whether a particular adjourn-
ment motion should ne admitted or
not, on what item it should be ad-
mitted 1s purely your discretion It
is clear from rule 59, wt.ich says:
“Provided that the Speater may in
his discretion allow such matter be-
ing raiscd in the House” The dis-
cretion 1s yours as t, which mottor
should be raised.

MR. SPEAKER: ] know 1t

SHRI VIKRAM MAHAJAN- Se-
condly, when you have rejected a
particular motion, whether you have
to give reason or not i. clea~ from
rule 60 which says: “....Provided
that where the Spealer has refused
his consent under rule 5€ o~ 1< . f
opinion that the matter propnsed tn
be discussed 1s not in order, he may,
if he thinks it necessary....”. This is
in answer to the two hon. Memhers
who raised the point. Whether to
give reason or not is thoroughly your
discretion. So that question does
not arise,

oY wEm fagrd wwidt : wew
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PROF. MADHU DANDAVATE:
When the leaders of the opposition met
you in your chamber, you askeq us,
“which are the issues on which you
would like to focus attention?”., We
said that the issue that confronts the
people and the Government ig the ris-
ing prices and we have told you that
already.

MR. SPEAKER: 1 have alrea.dy
allowed questions on that. I am going
to have a discussion also. _We can
discusg it. I am ready to discuss it.
I am not going to bar this discussion;
not at all,
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SHRI YESHWANTRAO CHAVAN
(Satara): This question about price
rise and adjournment motion was
discussed with you when you were
pleaseq to invite us for a discussion
and I remember specifically that I
raised this question with you and
said, “It seems that you have made
up your mind not to allow adjourn-
ment motions, Please reconsider your
decisiop this session. The price rise
is a major and priority problem be-
fore the country.” When today we
are about to discuss an adjournment
motion, one member may have given
that suggestion. But you cannot go
technically in that matter if you want
to take the response of the whole
opposition and the united view of the
opposition, We are offering coopero-
tion ang you are refusing.

MR. SPEAKER: No, no. (Interrup-
tions),

SHRI INDRAJIT GUPTA (Basir-
hat): In today’s reviseq list of busi-
ness, item 8 says:

“Shri C. K. Jaffar Sharief tgy lay
on the Table a statement regarding
three serious train collisiong which
occurred on 20th, 27th and 30th
October, 1980,

In other words, according to the
revised list of business already cir-
culated, the Government is coming
here suo motu to make a statement
regarding those three train accidents,
on which somebody else here has
given an adjournment motion also. I
woulg respectfully submit to you that
We cannot anticipate matterg like
this. After hearing the statement
of the Minister regarding these three
train accidents, it may be that the
necessity or desire for an adjourn-
ment motion may not persist any
more if he makes a satisfactory ex-
planation, You want to have a discus-
sion for 3 or 4 hours regarding that?
(Interruppions) Surely, when the
majority of the opposition has given
adjournment motion on the question
of price rise, will you not inform us
why you are rejecting it? You have
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not even informed the House as to
what are the subjects on which you
have received adjournment motions,
which you generally do. You have
not stated the reasons as to why you
are nor accepting the adjournment
motion on a subject on which the
entire opposition is united,

SHRI SAMAR MUKHERJEE (How-
rah): Thig adjournment motion has
been given by a Member of our Party.
We have also given gn adjournment
motion on price rise. Today. the role
of the opposition is under discussion
throughout the country. The entire
opposition js offering full cooperation
on this issue. On behalf of my Party.
I am prepared to withdraw thig ad-
journment motion provided you allow
the adjournment motion on price
rise. The entire opposition will give
full cooperation.

(Interruptions)

MR SPEAKER: I have listened to

Mr. Chavan. zx g9 W faee @ 59 fag
frerd 8 frds &% a@ & #R Y
quEaT § I FT THTIT & | IH T W
9 F VT qq & A 99 foor o vy
g ws o, swr-am feww s@T
ed &1 N S§ fem oaOw
fazm femmwr fe & et feem
AW TG ATEAT E |

I have an open mind. But when I
have decided one thing why do you
want me to change that? I want to
give you an assurance that all these
subjects will have full discussion and
I will give full opportunity for that.

(nterruptions) gk #Y v Wy T,
AR A AT o G 1 qEwd o
T G, W I w |
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I am open to suggestions. I have
given an assurance that I will not
throttle any diacussion in this House.
1 am going to provide full opportu-
nity to every Member of thig House to
have discussion on each subject which
is of importance, one by one,
(Interruptions)

PROF. MADHUY DANDAVATE:
Allowy me tp correct an impression
that you have given. You have just
now made certain comments that
when you had invited the leaders of
the opposition, you gave ug an assur-
ance that you will give an opportunity
to discusg all the issues. But let it be
clear that when the jeaders of the
entire opposition met you in your
chamber, we toki you that our prio-
rity number one was the ‘rise in
prices” and therefore, the priority for
adjournment motion should be given.
There is an element of censure in-
volved in the adjournment motion.
We are not interesteq only in giscus-
sion but we want to censure this
Government. That is why, we want
this adjournment motion.

(Interruptions)

MR. SPEAKER: 1 want to coope-
rate ang I gave you an assurance that
1 would cooperate in discussing every
subject.

SHRI CHANDRAJIT YADAV: But
what is wrong if he is withdrawing?
Hag the Member not the right to with-
draw it?

MR. SPEAKER: T will not change
my decision and I will stick to my
word that I will give full time for dis-

cussion on every subject.
(Interruptions)

SHRI JYOTIRMOY BOSU: Sir, you
were good enough to observe that
only one motion could be taken up.
Rule 58 reads:

“nat more than one such motion
shall be made at the same sitting”
(Interruptions) Since hon. Members
are anxious to mowe a motion on
price rise, the Member who has given
notice of an adjornment motion on
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Railways is willing not to move his
mation. ... (Interruptions)

MR. SPEAKER: There js no pre-
cedent for changing the decigion.....
(Interruptions) I will allow g discus-
sion.

SHRI CHANDRAJIT YADAV: Let
it be withdrawn.... (Interruptions)
Since the hon, Member is willing to
withdraw his motion, jf youw want the
co-operation of the opposition mem-
bers, you should accept the change. ...
(Interruptions)

SHRI VASANT SATHE: Sir, I rise
on a point of order. Rule 60 says:

“The Speaker, if he gives con-
sent under rule 56 and holds that
the matter proposed to be discussed
is in qrder, shall call the member
concerned who shall rise in  his
place and ask for leave to move the
adjournment of the House:”

In both places the word used is
“shall”. If he wants, he can move
the motion. If he does not want it,
he can say “I do not ask for leave”.
But there is nq choice for the Spea-
ker; he cannot say “I will allow the

withdrawal of the motion”... (Inter-
ruptions)
PROF. MADHU DANDAVATE:

After the withdrawal of the adjourn-
ment motion on the railway accident,
are you going to change your deci-
sion?

(Interruptions)

SHRI VASANT SATHE: Members
can withdraw themselves from the
House, but the mation cannot be with-
drawn.

(Interruptions)

MR. SPEAKER: Pleasa sit down.
There is no option. (Interruptions).
You don’t try to accommodate,

What 1 have already told you is,
there is ne option for me but to go
ahead with this. If Mr. Basudab does
not come up and ask for the permis-
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[Mr. Speaker]
sion, then it is his choice. But I shall
not ask him. (Interruptions).

There is no such precedent...

ot wew fagrd aogt o A
939 ¥ w¥ W fa@r g @ a
A 2fF g faarar) (sa=ar)

wegH WFPE AW HA qE
F A gAd | WX g9 °F
IO O Iq gHaT & a1 =/
@iy 1 (Fmagw) § g3 v
I F) HIRIR ag I @I
g fFav a1 g = fem g
tfggar femmm 7@ @1 2.
(Haum™) @ a® ¥ HAUF  FgA
¥ qO TSY AT T
(F=aum)

Wt o faE g gy
AT A wEw faar @
MR. SPEAKER: But today it can-
not. Fuw i EFR FTFFATE |

SHRI CHANDRAJIT YADAYV:
You are refusing to accept tne uynited
request of the Opposition...

MR. SPEAKER: You are also not
accepling my request.

SHRI CHANDRAJIT YADAV:
...to discuss the most burning topic,
that is, the price rise. Or entire peo-
ple are suffering. You are not pre-
pare to allow discussion. Therefore,
we walk out.

At this stage, Shri Chandrajit Yadav
and some other hon. Members left the
Houge.

(Interruptions)

SHRI BAPUSAHEB PARULEKAR:
(Ratnagiri) Mr, Speaker, T am mak-
ing a submission. You said that you
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may throw it for discussion. Bat your
officers have informed yg that all our
adjournment motions have been re-
jected. We have not been informed
that they agre under the consideration
of the Chair. Have you rejected our
adjournment motions? That is  the
only question which we have been
asking and no answer has been given
to us. We have given four adjourn-
ment motions ang we have been told
that the motions have been rejected.
And vou say you will now throw it
for discussion,

MR. SPEAKER: The motions are
there. We have got other motions un-
der Rules 184 and 193. There are so
many motions like this.

SHR! BAPUSAHEB PARULEKAR:
What about the adjournment motions?

MR. SPEAKER: I fhave allowed

one adjournment motion,

SHR] BAPUSAHEB PARULEKAR:
What about the others? Have you
rejected them? What are the reasons
for thate

MR. SPEAKER: I don’t need to
give them. I am not supposed to give
them

SHRI BAPUSAHEB PARULEKAR:
Thay is true, but you are accepting
the adjournment motion on railways,
I would like to know when did you
receive the adjournment motion in
regard to railways.

(Interruptions)

SHRI BAPUSAHEB PARULEKAR:
Whay not?

MR. SPEAKER: I do not know
from where others came. 1 fact
they came from the Members.

SHRI BAPUSAHEB PARULEKAR:
Would i+ be of any harm if that is
disclosed?

MR. SPEAKER: I did not give. I

need not give.
(Interruptions)
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SHRI BAPUSAHEB PARULEKAR:
There i3 no bar,

MR. SPEAKER: Shri Rup Chand
Pal
(Interruptions)
MR. SPEAKER: Nothing should be

recorded,
(Interruptions) **

MR. SPEAKER: This is absclutely
incorrect, false and baseless,

SHRI G, M. BANATWALLA (Pon-
nani): There is a point of order.

There is a peculiar situation under
this Rule 60. You have given your
consenf to one adjournment motion
which was not moved or anything like
that, We have given severa] adjourn-
ment motions. There is my adjourn-
ment motion on communal violence.
At least let us know the reason why
you are not taking it up so that we
may not go on repeating it every day.

MR. SPEAKER: You can come ta
me I am not supposed to give....

SHRI G. M. BANATWALLA: I
may repeat my adjournment motion
on communal violence for tomorrow.

MR SPEAKER: It is your discre-
tion

SHR! G. M. BANATWALLA:

Please let us know the reasan why
you are disallowing

12.48 hrg

PAPERS LAID ON THE TABLE
Ir'DIAN TELEGRAPHS (FOURTH ANp FIFTH
AwmpT ) RULEs, 1980

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): I
beg to lay on the Table a copy each of
the following Notifications (Hindi and
English versions) under sub-section
(5) of’section 7 of the Indian Tele-
graph Act, 1885:—

(1) The Indian Telegraphs (Fourth
Amendment) Rules, 1980, pub-

— —
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lisned in Notification No. GSR
492 (E) in Gazette of India dated
the 27th August, 1980,

(2) The Indian Telegraph (Fifth
Amendment) Rules, 1980, pub~
lished in Notification No. GSR
549(E) in Gazette of India dated
the 25th September, 1980.

[Placed in Library. See.
1293/80.]

No. LT-

ANNUAL REPORT AND REVIEW OF INDIAN
INSTITUTE OF TECHNOLOGY, BOMBAY
FOR 1979-80

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): I beg to lay on the
Table:

(1) A copy of the Annual Report
(Hind;j and English versions) of
the Indian Institute of Techno-
logy, Bombay, for the year
1979-80.

(2) A copy of the Review (Hindi
and Englisy versions) by Gov-
ernment on the working of the
Indian Institute of Technology,
Bombay, for the year 1979-80.

[Placed in Library. See No. LT-
1294/80.]

SHRI RAM JETHMALANI (Bom-
bay North West): I am entitled to
make my commentg on the Papers to
be laid on the Table.

(Interruptions)

W=y WAty 39 (A9NT) |
ST Fredr g fF amada sswerd
o F T m3e Far gar w1 ?

wea wERAW : AT F3 T E |
G T1F WIE g1 !

SHRI RAM JETHMALANI: I had
walked out and I have come back.
(Interruptions)

**Nut recorded.

—_— —
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SHRI RAM JETHMALANI: I want
to make a coroment on the first set
of papers which are being laid on
the Table.

(Interruptions)

SHRI RAM JETHMALANI: I will
take care of my party. These gentle-

men need not advise me.
(Interruptions)

MR. SPEAKER: Please sit down.

SHRI RAM JETHMALANI: I take
advice from the people who know
better than me and not from these
gentlemen.

(interruptions)

MR. SPEAKER: He is within his
bounds.

SHRI RAM JETHMALANI: I have
two comments to make on the Papers
which have been laid—comments
which are not covered by Rule 305B.

In the first place, the papers that
have been laid include 10 important
Ordinances which have been promul-
gated during the last few days when
the Parliament session was absolu-
tely imminent. ..

MR. SPEAKER: They have not
been laid yet. That is item No. 5.
You have to wait.

SHRI RAM JETHMALANI: I will
wait much to the annoyanee of these
gentlemen.

PayMENT OF BONUS (AMDT. ORDIN-
ANCE, 1980, NATIONAL SECURITY ORDI-
NANCE. 1980, CopE oF CRIMINAL PRO-
CEDURE (AMENDMENT) ORDINANCE,
1980 erc., ETC,, AND D . D.A, (Fac-
TORS FOR DETERMINING RATE OF
BETTERMENT CHARGES) RULES, 1980.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIM SINGH): I beg to lay on
the Table:

(1) A copy each of the following
Ordinances (Hindi and English
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versions) under article 123{2) (a) of
the Constitution:

(i) The payment of Bonus
(Amendment) Ordinance, 1980
(No. 10 of 1980) promulgated by
the President on the 21st August,
1980.

(ii) The National Security Or-
dinance, 1980 (No. 11 of 1980)
promulgated by the President on
the 22nd September, 1980.

(iii) The Code of Criminal
Procedure (Amendment) Ordin-
ance, 1980 (No. 12 of 1980) pro-
mulgated by the President on
the 23rd Septlember, 1980.

(iv) The Maruti Limited (Ac-
quisition and Transfer of Under-
takings) Ordinance, 1980 (No. 13
of 1980) promulgated by the
President on the 13th October,
1980.

(v) The Monopolies and Res-
trictive Trade Practices (Amend-
ment (Ordinance, 1980 (No. 14 of
1980) promulgateq by the Presi-
dent on the 13th October, 1980.

(vi) The Tea (Amendment) Or-
dinance, 1980 (No. 15 of 1980)
promulgated by the President on
the 13th October, 1980.

(vii) The Hind Cycles Limited
and Sen-Releigh Limited (Natio-
nalisation) Ordinance, 1980 pro-
mulgated by the President on the
15th October, 1980.

(viii) The Forest (Conserva-
tion) Ordinance, 1980 (No. 17 of
1980) promulgated by the Presi-
dent on the 25th October, 1980.

(ix) The Bird and Company
Limited (Acquisition and ,Trans-
fer of Undertakings and Other
Properties) Ordinance, 1980 (No.
18 of 1980) promulgated by the
President on the 25th October,
1980.

(x) The Auroville (Emergency
Provisions) Ordinance, 1980 (No.



19 of 1980) promuigated by  the
President on the 10(h November,

1980,

(Placed in Library. See No, LT-
1295/80.]

(2) A copy of the Delhi Develop-
ment, Authority (Factors for Deter-
mining Rate of Betterment Charges)
Rules, 1980 (Hindi and English
versions) published in Notification
No. G.S.R. 1007 in Gazette of India
dated the 27th September, 1980,
under section 58 of the Delhi Deve-
lopment Act, 1957. [Placed in Lab-
rary. Sece No. LT-1296/80).

MR. SPEAKER: Shri Ram Jeth-

malani.

SHRI RAM JETHMALANI: The
two comments which 1 am making are
these.

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): Under what rule?

1 have gone
I have allowed

MR. SPEAKER:
through the rules.
him.

SHRI RAM JETHMALANI: Sir,
you are the protector of the dignity
and the authority of this House. My
first comment is that you have not
protested and you have not prevented
the diminuation of the duration of
this session. It was your duty to see
that this House gets adequate time
for the discussion of these vital mat-
ters. I regret that the duration of this
session instead of being expanded has
been curtailed. This is intended to
steamroller the Parliament; this is
intended to curtail legitimate dissent.

My second comment js that the
Ordinances which have been promul-
gated are a threat to the parliamea-
tarv form of Government which it is
your duty to protect.. .

SHRI BUTA SINGH: He is discuss-
ing the merits,

xARfIRA 36 108 SaxA)
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SHRI RAM JETHMALANI: A
Govérnment, by hiabitugl Orrdinances
is the greatest mendce to amen-
tary democracy and parliamentary
decency. The promulgation of these
Ordinances, I say with great confl-
dence, is 3 fraug on article 123 of the
constitution, I want that the Speaker
of the House should express his dis-
pleasure to the Government that this
is not the way tg govern. This is not
Government, This is gross-mis-Gov-
ernment. I expect you, as the pro-
tector of the dignity of the House,
to make your displeasure known to
the Government.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I know Mr.
Ram Jethmalani is ignorant of the
rules, But I did not know he was so
ignorant of the rules. It is the right
of the Government to promulgate
ordinances The House has not yet
taken a decision on them. They will
be discussed. It is for the House to
decide ., He is making allegations and
imputing motives, Let them have the
courage and strength to defeat them,
if they want.

SHRI RAM JETHMALANI: I have
to request Mr. Maganbkai Barot to
read Kaul and Shakdher Book which
he has not done. Let him at least

read that book and do some home
work,

2

SHRI MAGANBHA]I BAROT: I

never knew that he was so ignorant
of the rules.

SHRI H. K. L. BHAGAT: (East
Delhi): I rise on a point of order, Sir,

SHRI BAPUSAHEB PARULEKAR:
(Ratnagiri): Under what rule? You
ask him. There should be no discri-
mination.,

SHRI H. K. L, BHAGAT: Sir, you
gave permission to Mr. Ram Jethma-
lani to speak about the business
which was going on. Under the garb
of speaking, did you give him per-
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[Shri H. K, L, Bhagat]

mission to make aspersions on you?
He said, you have failed to protect
the dignity of the House. This is a
serious aspersion on the Speaker
which under no rule can be allowed.
We will not tolerate it. You may tole-
rate it. But we will not tolerate it.
He has no business to do that, He
must apologise to you first. (Inter-
ruption) Speak with sense....

MR. SPEAKER: He cannot cast as-
pertions.

SHRI H, K. L. BHAGAT: You can-
not talk to the speaker like that. We
will not tolerate it.

MR. SPEAKER: No aspersions.

SHRI H. K. L, BHAGAT: We will
never tolerate it: let him understand
it. That is not the way to talk.

MR. SPEAKER: No
Please sit down.

aspersions,

SHRI RAM JETHMALANI: No
aspersion was meant and no asper-
sion was found by you,  Aspersions
may be found by him.

SHRI H, K. L, BHAGAT: Itis a
matter of fact which you cannot
change. ...

(Interruptions)

SHRI EBRAHIM SULAIMAN SAIT
(Manjeri): I have a point of order. I
would say that now that the Nation-
al Security Ordinance has been placed
on the Table of the House I want to
make certain observations about that.

MR. SPEAKER: No, no: whatever
names I have got before the prescrib-
ed time, I will allow only those and
not others, (Interruptions)

SHRI BUTA SINGH: I have a point
of order.

NOVEMBER 17, 1880
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MR, SPEAKER: Yes, what is your
point of order?

SHRI BUTA SINGH: My point of
order is that the Hon. Member has
got your permission....

MR. SPEAKER: He asked my
prior permission and I have given it.

SHRI BUTA SINGH: I am saying
on that only. He has got your per-
mission to say something on the in-
troduction of some subjects in the
List of Business, He can object to
those subjects purely on technical and
constitutional points. He is enter-
ing into the merits of the Ordi-
nances which he has no businessg ta
do and he hag said so many** things
about the Ordinances, about which
he does not know anything,

MR. SPEAKER: No unparliamen-
tary aspersions will be allowed. Yes,
Mr. Jethmalani, you can continue,

SHRI RAM JETHMALANI: My
friend is right. Except tnat he is
impolite and obscene, he is right. I
am supposed tq comment on the con-
stitutionality of the papers. My con-
stitutiona] comment on the papers is
that the Ordinanceg are a fraud on
Art, 123 of the Constitution. The
subject matter of most of the Ordi-
nances, including the Marutj Ordi-
nance whica is intended merely to
deprive the public of jts good maoney
and pay jt to some business investors
and some kind of business specula-
tors, is such that the Ordinances are
plainly ultra vires of the Constitution;
they are ultra vires of the power of
Parliament itself. 1 hope that, in
view of the constitutional questions
involved, you will provide adequate
time for a discussion about the Ordi-
nances.

MR, SPEAKER: Mr. Chitta Bosu.

) SHRI RAM JETHMALANI: Hav-
ing said this, I will walk out again.

**Expunged as ordered by the

Chair.
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Shri Ram Jethmalani then left the
House

SHRI EBRAHIM  SULAIMAN
SAIT: I am on a point of order.

MR, SPEAKER: What is your point
of order?

SHRI EBRAHIM SULAIMAN
SAIT: I just want to point out that
under Art. 123(a) of the Constitu-
tion, this National Security Ordinance
cannot be placed on the Table of the
House because there are certain...

MR, SPEAKER: You should have
given your name first and asked my
permission: I would have allowed
you, but not now. You did not give
me prior intimation . (Interrup-
tions).

No, (Interruptions)**

I have already
My distin-
made

MR. SPEAKER:
looked into the matter.
guished predecessors have
observations in regard to these matters
from time to time in the past. They
did not approve of the issue of Ordi-
nances on the eve of Parliament
session. I agree with them.

Government has already jndicated
its intention to bring forwarq Bills
for replacing the Ordinances. The
Members can very well raise the
points when the relevant Bills are
taken up for consideration in the
House.

There js, however, no objection to
the laying of these Ordinances on the
Table of the House today,

ANNUAL REPORT OoF INDIAN COUNCIL
OF AGRICULTURAL RESEARCH, NEW
DeLur ror 1978-79 Parr II with A
STATEMENT FOR DELAY AND REVIEW
AND ANNUAL REPORT OF ANDAMAN
AND NI1COBAR ISLANDg FOREST AND
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PLANTATION DEVELOPMENT CORPORA-
TIoN LTD., PORT BLAIR FOR 1977-78
WITH STATEMENT FOR DELAY,

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): On
behalf of Shri Rao Birendra Singh,
I beg to lay on the Table:

(1) (i) A copy of the Annual
Report (Hindi and English versions)
of the Indian Council of Agricul-
tural Research, New Delhi, for the
year 1978-79 Part II (Administra-
tion gnd Finance);

(ii) A statement (Hindi and En-
glish versions) showing reasons for
delay in laying the above Report.

[Placed in Library. See No. LT-
1297/80].

(2) A copy each of the Fallow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies Act,
1956; —

(i) Review by the Government
on the working of the Andaman
and Nicobar Islands Forest and
Plantation Development Corpo-
ration Limited, Port Blair, for the
year 1977-78.

(ii) Annual Report of the
Andaman and Nicobar Islands
Forest and Plantation Develop-
ment Corporation Limited, Port
Blair, for the year 1977-78 along
with the Audited Accountg and
the comments of the Comptroller
ang Auditor General therean.

(3) A statement (Hindi and
English versions) showing reasons for
delay in laying the papers mentioned
at (2) above.

[Placed in Library, See No. LT-
1298/801.

“SixtHa Five YeEArR PLAN, 1980—85—A
FRAMEWORK"”,

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): I beg to lay on the
Table a copy of “Sixth Five Year

**Not recorded.

e
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Plan 1980—85—A Framework” (Hindi
and English versions) [Placed in Lib-
rary. See No, LT-1299/80].

STATEMENT RE, THREE RAILWAY ACCIL.
DENTS OCCURRED IN OCTOBER, 1880

THE MINISTER- OF RAILWAYS
(SHRI KEDAR PANDEY): I beg to
lay on the Table a statement (Hindi
and English versions) regarding three
serious train collisions which occurred
on 20th, 27th and 30th October, 1980,
[Placed in Library. See No. LT-1300/
80],

REVIEW AND ANNUAL REPORT OF INDIAN
DAiRy CORPORATION, BARODA FOR
1978-79 WITH STATEMENT FOR DELAY.

SHRI R. V, SWAMINATHAN: 1
beg to lay on the Table:

(1) A copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of sec-
tion 619A of the Companies Act,
1956: —

(i) Review by the Government
on the working of the Indian
Dairy Corporation, Baroda, for
the year 1978-79.

(ii) Annual Report of the Indian
Dairy Corporation, Baroda, for
the year 1978.79 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mention.
ed at (1) above,

[Placed in Library. See No, LT-
1301/80].

INQUIRY REPORT ABOUT THE DEATH OF A
STUDENT, SHRI ASHUTOSH KAUSHIK
WITH MEMO RE, ACTION TAKEN THERE-
ON AND NOTIFICATION SUSPENDING
CERTAIN PROVISIONs OF DELHI ADMI.
NISTRATION AcCT, 1966.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
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MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): I beg to lay on
the Table:

(1) A copy each of the fullowing
papers (Hindi and English versions)
under sub-section (4) of section 3
of the Commissions of Inquiry Act,
1952: —

(i) Report of the Commission
of Inquiry set up to enquire into
the circumstances leading to the
death of Shri Ashutosh Kaushik,
a student of Kashmere Gate Poly-

technic.
(i1) Memorandum of Action
taken on the findings the above

report,

[Placed in Library. See No. LT-
1302/80].

(2) A copy of Notification No,
S.O. 804(E) (Hindi and English
versions) published in Gazette of
India dated the 20th September,
1980 containing President's Order
dated the 20th September, 1980 ise
sued under section 31 of the Delh
Administration Act, 1966 suspending
certain provisions of the said Act
for a further period of six months
with effect from the 21st September,
1980. [Placed in Library, See No.
LT-1303/80].

REPORT OF THE NATIONALISED BANKS
FOR THE PERIOD ENDED 31-12-1979
AND A STATEMENT RE. RESULT OF MAR-
KET LOANS FLOATED BY CENTRAL GOV.
ERNMENT IN OCTOBER, 1980,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (».IRI
MAGANBHAI BAROT): I beg to lay*
on the Table a copy each of the fol-
lowing Reports (Hindi and English
versions) under sub-section (8) of
section 10 of the Banking Companies
(Acquisition and Transfer of Under-
takings) Act, 1970:—

(1) Report on the working and
activities of the Central Bank of

*The reports were earlier laid

onthe table on the 8th August, 1980,
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India for the year ended the 31st
December, 1979 along with the
Accounts and the Auditor’s Report
thereon,

(ii) Report on the working and
activities of the Bank of India for
the year ended the 31st December,
1979 along with the Accounts and
the Auditor’s Report thereon,

(iii) Report on the working and
activitizs of the Punjap National
Bank for the year ended the 3lst
December, 1979 along with the Ac-
counts and the Auditor’s Report
thereon.

(iv) Report on the working and
activities of the Bank of Baroda
for the year ended the 31st Decem-
ber, 1979 along with the Accounts
and the Auditor’s Report thereon.

(v) Report on the working and
activities of the United Commercial
Bank for the year ended the 3lst
December, 1979 along with the
Accounts and the Auditor’s Report
thereon,

(vi) Report on the working and
activities of the Canara Bank for
the year ended the 31st December,
1979 along with the Accounts and
the Auditor’s Report thereon.

(vii) Report on the working and
activities of the TUnited Bank of
India for the year ended the 3lst
December, 1979 along with the Ac-
counts and the Auditor’s Report
thereon,

(vin) Report on the working and
activities of the Dena Bank for the
year ended the 31st December, 1979
along with the Accounts and the
Auditor’s Report thereon.

(vii) Report on the working and
activities of the Syndicate Bank for
the year ended the 31st December,
1979 along with the Accounts and
the Auditor’s Report thereon.

(x) Report on the working and
activities of the Union Bank of India
for the year ended the 31st Decem-
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ber, 1979 aleng with the Accounts
and the Auditor’'s Report thereon.

(xi) Report on the working and
activities of the Allahabad*® Bank
for the year ended the 31st Decem-
ber, 1979 along with the Accounts
and the Auditor’s Report thereon,

(xii) Report on the working and
activities of the Indian Bank for the
year ended the 31st December, 1979
along with the Accounts and the
Auditor’s Report thereon,

(xiii) Report on the working and
activities of the Bank of Maharash.
tra for the year ended the 31st De-
cember, 1979 along with the Ac-

counts and the Auditor’s Renor:
thereon,

(xiv) Report on the working and
activities of the Indian Overseas
Bank for the year ended the 31st
December, 1979 along with the Ac-

counts and the Auditor’s Report
thereon.
[Placed in Library, See No. LT-

1244/80].

(2) to lay on the Table a statement
(Hindi and English versions) indicat-
ing the result of market loang floated
by the Central Government in Octo-

ber, 1980. [Placed in Library. See
No, LT-1304/80].
13 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after

Lunch at Five Minutes Past Fourteen
of the Clock,

[MR. DEPUTY-SPEAKER in the Chair].

ARREST OF MEMBER

MR. DEPUTY-SPEAKER: I have to
inform the House that I have receiv-
ed the following telegram dated the
15th November, 1980, from the Police
Inspector, Police Station, Nasik:—

“To-day, on 15-11-80 at 11.00
hours, Shri George Fernandes, M.P.
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is arrested U|S 143(147 IPC and 135
Bombay Police Act for defying pro-
hibitory orders and forming unlaw-
ful assembly etc. at Nasik, SHO,
Sarkarwada Police Station, Police
Inspector Deshpande effected arrest.
Shri George Fernandes remanded
to two days’ Magisterial custody till
17th November, 1980

14.6 hrs.
RELEASE OF MEMBER

MR, DEPUTY-SPEAKER: 1 have
to inform the House that I have re-
ceived the following telegram dated
13th November, 1980 from the jail,
Dhanbad: —

“Shri A. K. Roy, Member, Lok
Sabha was released from the jail at
09.05 AM. on 1st November, 1980.”

MR. DEPUTY-SPEAKER: Now,
Call Attention by Shri Mandal.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): On the 13th, the
telegram was received, Why was this
not announced before Lunch?

MR. DEPUTY.SPEAKER: It is all
right, Shri Mandal.

—_—

14.07 hrs.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

CONTINUED STATEMENT IN ASSAM ON
THE ISSUE OF FORFIGNERS.

sit afrs & dew (77R) ¢
JuTEAe  WERd, §  wiawwdm o
wga & famfafas faoo & O
g wAl AT omm feammr g R
T T EfF S Twak Wuw
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MR, DEPUTY.SPEAKER: It is left
to the Home Minister.

SHRI SATISH AGRAWAL: He can
read something else? (Interruptions)

MR. DEPUTY-SPEAKER: It is left
to him, Do you mean to say that it is
not pertaining to the Calling Atten-
tion?

SHRI SATISH AGRAWAL: Yes,
Sir, You give your ruling. You said
just now that he is free to read any-
thing.

MR. DEPUTY-SPEAKER:  Mr,
Agrawal you never said that it was
not pertaining to the Calling Atten-
tion,

SHRI INDRAJIT GUPTA (Basir-
hat): Mr, Deputy-Speaker, Sir, the
heading here is this. In the paper
which is being supplied to us the head-
ing reads ‘the statement to be made
by Giani Zail Singh, Minister for
Home Affairs’. I do not deny that he
can make supplementary remarks
also, no doubt,. But the heading reads
‘the statement to be made by the
Home Minister’,
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MR. DEPUTY SPEAKER: When
it is printed by the Office, this is only
a statement to be made by the Home
Minister,

SHRI INDRAJIT GUPTA: He need
not make this statement? Let us
know this because this is a new pre-
cedent which is set up. Then, we
shall have to take this up in some
other place,

MR DEPUTY SPEAKER: I have

called the Minister and he is now
replying,
(Interruptions)
ot s fag :  fedr e

IRE, WX @™ §  dfew #iR
fedr, o § R Y Ffmr
aeaH FwTE d1 g§ ogwAT @
IMH IO WAL g AFA 99 AT TF
grar g fF A wT oM w1 g
seFEiag 1 fex o & geiEw
AT, wEA™ &t w5 fuwmT @
HWFT g AT WTgar, S qEEw
fear mar & S@ s w@ FT g
T g

Sir, it is a matter of regret that
despite consistently patient and rea-
sonable attitude shown by Govern-
ment the agitation in Assam has been
resumed from 27th October, 1980.
MLA’s have been put under gherao
1n the MLA’s hostel and elsewhere in
the Districts. Thig is undemocratic
way of conducting an agitation, Fre-
quent callg for Bandhg anq non-co-
operation have disrupteq normal acti-
vities in Assam gpart from increasing
tension, bitterness, suspicion ang dis-
trust amongst communities and
groups. Since the resumption of agi-
tation, seven more liveg have been
lost making a total of 224 a5 dead due
to violence from August, 1979 on-
wards. Besides, over 240 persons are
still missing,

The agitation spread over a year
now hag caused incalculable harm to
the economy of the country. Assam
and other States/Union Territorieg in

KARTTKA 26,1902 (SAKA)

tion (CA) 346

the North Eastern Region have suffer-
ed serioug set back in developmental
activities, Disruption o¢ transport hag
resulted in great hardship to the com-
mon people in obtaining their daily
necessities. The agitation hasg se-
riously jeopardiseq the economic and
financial well-being of Assam. On
account of blockade of crude and due
to intermittent functioning of Gauhati
and Digboi refinery, the country lost
about 3.5 million metric tonnes of
crude throughout between January
and September, 1980, Approximate
value of product losses, come to
nearly Rs. 626 crores. On account of
difficulties in providing feed stocks,
for the fertilizer plants at one stage,
as many as six fertilizer plants had to
be closed qown. Due tp curtailment,
in the production ang disruption in
the movement of fue] oil, power gene-
ration has suffered leading to shor-
tages of production of several critical
items such as steel, cement etc.

Government have been fully alive
to the genuine apprehensions of peo-
ple in Assam and have all along been
anxioug to find an early solution to
the problem of foreigners in Assam.
They have been assured that the
social, cultural and linguistic identity
of Assam will be preserved. Almost
all demandg of the agitators have been
accepted. Op principle the following
measures have also been initiated:—

(i) Seccurity arrangements have
been further strengthened to pre-
vent effectively illegal entry;

(ii) Speeq boatg with out-board
motors have been provided to pat-
ro]l riverine gector of the border;

(iii) Arrangements will be made
to issue identity cards with photo-
graphs affixed to voters in Assam
on the revision of electoral rolls;

(iv) Names of persong who are
finally determined as foreigners,
will be deleted from electoral rolls.

(v) In future, citizenship certifi-
cates would be granted by authori-
tieg of the Central Government and
modalities are being worked out;
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(vi) Restrictions have been placed
on forgigners in regard to acuisi-
tion of immovable property in
Assam,

Taking all aspects into considera-
tion and the imperaulve neeq L0 res-
tore normalcy in Assam, Government
have made earnest effortg to convince
the leaders of the agitation of the need
to find a solution satisfactory ty all
concerned. By continuing the agita-
tion, even the normal work of de-
tection and deportation of foreigners,
which is the sfated objective of the
agitators, has been brought to a
standstill, Government have there-
fore, gecided that the work o detec-
tion of foreigners who came to Assam
after March 1971, will be taken up
vigorously and on a priority basis.
For this purpose, a machinery which
commands the confidence of all con-
cerned will be gset up. The modalities
are being worked out.

The Government have alwayg be-
lieved in resolving the problem
through discussions and have kept
jtg doors open. It is hoped that saner
counsel will eventually prevail
amongst the agitators and they will
give up the path of agitation.

s afaw ®r wWIW A,
(waama)

MR. DEPUTY SPEAKER: Only
what Shri Mandal says will go on
record.

st ofre s wIw . sfEE,
A N TEEAT TEA &S TR §, WTEAT
¥ qH gf g A dEREw &
W A Iy e ag swen

NOVEMBER 17, 1880

tion (C4) 348

RIwwqrem @ W
W W AT UG F qIENE §@

g9 WWer ¥ I § wWifE der
T Tt § 5 AR wWW WKW
¥ 9T 7P owe | @i qw W

... (zaEaTR) >
W IR A3 g §, F N www F

qEa=HT #, W a9 H FET FQ

} e F@ & ... (ST )

MR. DEPUTY SPEAKER: He
wants certain clarificationg from the
Minister. Other Members should not
intervene. You cannot take the place
of the Minister. We cannot conduct
the proceedings like this. I am not
allowing anybody.

off gfre ww waw W@
T HT I & | G T a9
o w g

" WER W SR ¥ aRa-

fov wemhl & wir @
a@ e g |

Ig WX F FRAE | . () >

ssNot recorded.
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MR, DEPUTY SPEAKER: It is for
the Minister to reply. You are not
here to do that. Please understand
the procedure. You must help in the
proper conduct of proceedings.

gftr "™ sy =we,
g T a3 w
qEHATE AT FEL

N EHFC FT
W F

11730,
EERPED:
/w-ﬂ’v,ﬂﬁ%i
w%ﬁgﬁ

AeT
]
3

aigi
:
3@
]
3

33@‘
e
2
3
3

MR. DEPUTY-SPEAKER: Please
addresg me; don’t see towards them.

SHRI DHANIK LAL MANDAL: In
Parliamentary practice, every member
has a right to intervene either from
this side or from that gide. I do not
deny that.

MR. DEPUTY SPEAKER: Not in
the calling gttention motion, for your
information.

it afaw @ I 4g AW
#i qrEAfaF Guear §, wfeqw qwdar
T ¥ WY g A W
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MR. DEPUTY SPEAKER: What is
your question?

SHRI DHANIK LAL MANDAL. 1
am coming to that.

MR. DEPUTY SPEAKER: You
come to that quickly.

SHRI DHANIK LAIL MANDAL: I
am coming to that quickly if you do
not interrupt me,
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[= aifas S qe]

I TH TEE AGd BOFAT
V9 98 UMW YA & ar TmE fAu
Ty gfeedir & fqa) &
Mg | AT GLHC F T AFEAT
FT QUTETE & & IaAr 24T A9y
g faadr foar @ 1 9@l F#99
@ AT & | TH & ag  FTE
giar & fF @@ &1 gftewmr e
& %, "l F gfeewmr § oo #
f&F a@wr 7 afr ot gfeewmr @
#19 foar @ 2@ gwen &1 g7 4@
feemT |

MR. DEPUTY SPEAKER: Put

your question please.

SHRI DHANIK [, AL MANDAL:

That ig the question,

TR AT g FE
& TN FUG &R H gOA

NOVEMBER 17, 1980

tion (CA) 352

T foar mr g o faar  feey
g &% gg IfAm g 1 FAA wE
1 sivg fean & Ffed 9% 97 TR

WElET, gFR A 4E ¥R & %
qETH FT ST qETeE,  qresfasw
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¥, w7} ot fwr ¥ waw
g, Tar § wrr £, Afew ag awenr
AT FfeT @, qarer Ay wr-NS qaT
FR 1A AT A @ & Fragw ag W
W FA R W T ¥ AT FT A
FANMIT F ArgT a0 & ¢ A Fra
74T T4, AMFT OB Frelt T qrw w7
TR FE frs a8 fear & s = w0
grLuraaFENEF 1971 F e N
oA aw fadeit §, I agEm &y
TR, 39 e faar smo, A
AR TFANT HA 0T, IqF AT H
FEI a1 A A B, FAT ALY |

ISR WERG, ¥ Wer ot &
¥g goT Agarg & oy mwmw &
HETARTY &, I FT FET & 7
AT A @ g B dfaww @
AER, FAT F HE@RK AT AN
1951 & AwmAw Ao § AR
1952 # AR foRe g 39 AHX
X F19 faRet g, SO qg=m g
wifgr "X IF fawm faar smr
wifge | ¥fer W a@@ FT FE
ot AR femr om0 og@
AT A qEEAR ¥ IEd § "R
A Iy g B 1951 F Awmer
AT H W 1952 F¥ @ (%
1 FEN T AgT F@ fafesafos s
W FTA § IAHY TR AG FL | S
aur fear § Sa8 AT FHEWE T
g Yoas & qzdEy MW\ §, AW
Ffwenga q; § et gorr Ag foar
AT X IHFR Y quAr agar §
hl wEA N g wfeard ¥ O?
1951 & TAWLT F 7AA F ;T
Ffeard 2, FiEx foee & AWK
aeT H @ wfears g ! fergeam
F FAA F W@ S AT
F HAfgFK g, SR HEA A
FT Ffews @1 & & ?

2287—13.
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@ & f& T
Figees ™ § WX @ WwA
¥ W7 ag 937 # AR 2w wY
famma & T 7

AT s w7 & fag Aafew
T Wt aF ag wee A feur
fe agt amd@@ ar 7 1§ FEw
agar § 5 W o9 SS9 @
Ye4 7 a0 | HYA 3N *F H{RL
AT T YW Ag g 1 afe maw
F AREIFIY WT ® HEW
0 W@ §, WEHE F ar
o9 & agi IAT gy 1 &
JaT Aear g fF o 9 sw

Wy W& fag . wrAew ww= q
IfiTram ar fimr 1 faw anay Fv &
ST 3 fear 39 aral Ft F K qaIA
#T faw g1 g 1973 fe maTde
AT FTAT ATFAY & TT qTHa & THET
HIEAT & | A HQAT @A H FFT &

Government have always believed in
reso'ving the problems fhrough dis-
cussion ang have kept thig in mind.

Mt ufre & "wEw o oA
T g ?

ft = fag: < ad s |
g WRIAT FAET 1979 W TE
g1 AT HIX HFGEL 1979 q et
g8 s g T AR fEE ¥
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;N I FET W JET 6wy
12 9990 1980 & WIN § o T @ & fau gwwr ag
Wt oqg daw ¥ @ fufiex W wdm & fr 3 s owen e
%a’rrwa@:waﬁaﬁwaﬁm W Q@

#

I ATET gL WA I W7 IR

]
3T FT Ny A [ ) TE
FT B AR ¥

q o S | & weAr AT § TR @ gy
T & FagEas N "W 9, ' ok s% U
ﬁmm,W#mm st gfyw o8 WA FAAr A
mmwﬁy:wmﬂ‘t qar @ STEET |

oo w g A, Iw T ar MR. DEPUTY-SPEAKER: Mr. Zail
qq &t 99T A wAr fF Eﬁ' Singh, you have stepped in his shoes.

FN @ T@ER & I WR ANy
q, qIAEd § FE AET T gown
gF @ HuR FH"  F @
gf dwmF  EwE  wF@r dm,
@ W q@T &M ?
Iz Txd & f5 T ;@ 9 ? i
wAE WA T E AT 7w gy 9
B ® F§ sSmmwm wm &
o Wt T | W AgF 9% 97 ¥
R FoEga Y99 T fAm o
R @ g9 F Fear f& &g
$® FU a gH IgT N FAr N 9
3 owfEe § W7 w7 WSAT gsT )
T ] O @ T ol g oA a9
fear mar + @ T ¥ agi @ W
WIAT 9T | HAT AW FY ET ¥
fag st 8, "W SR s &
foo sT &, AFT Fi w ¥ fAm
qE ST & 1 AWAT Wawer ¥ 9y
gamar f& 224 W W UG 4
FO AR MW & | AN HERT &
fs am w1 7w e 9@ e
I AT | TR FT FA ¢ fF
I AWM G A WY, AN oAy
&1 q w2 ) FfwT Fagra, sHTIT A

Don’t expose him,

w( WF.ﬂH‘Q %@WW}
@ omT Mgax g, a@ ar

Wt o® fqg : 7 sHifaur QY E

Iw AIEAIT wgFE O WIS ag
W aga we fRfrer 7 @
(zmaens)

oY diw g - 3z =90, =W
T T | ag  famgw fatwa
ooFr vE %, = & qEifw @,
afFT 7z T

frm 913 w2 #wiggd 777 W
Az ¥ gry fafret @, w71,
g UTIE &7 A4 g, AA4AT ¥ AT
4, aor f@g & g@R ¥ 9 9,
afer W@ agg samr =it g R
fr drw feuddz A dwaE w9
#1 oF fofqeee o6 @ @ g )

ug # q# qgq RSl § S A |
(=awar)
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TZa WIS @, W R W
e § | (smwHIR) ® HEW  Avew
F FA® T W | HEF
qIET #Y AW DT TZW T THA G,
afer ag 0w &% Ag & &
g T IE@ AN | W W
& Af W FAT T ) WOE @
A gaar it TG g | W

T G G R ST HEHE g
Y f5 A Asa N & [g a4 A
AT dgAl 41 | qg Fwd & fE
TR Q6 WiEET @Y oar o g 2w

¥ @ ggar g, fFY e

P
T
EE
m‘ﬁ
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vid
R
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e
rgﬂ’m’/?d
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%
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& o, T F wET A @
B 2, @ ¥ @y FEE W@
2, gag wfma fear §

i
P
E
44

£l
3y
o
A
1
3

f& s 1952 F WE AW E,
Al 1952 F T 1957, 1962, 1967
1972, 197751 1978 qF FES
farza A @' WT AT Tzd
@ | wF W g i g R 1977
F THauE W faey & d@w fear fe
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q femm foar ar, dfs¥ee it @
g, e fedy § S=w A fawar

@A W 98 § W 1052
T Trew faee F97 2, @1 39 HramE
gfes 7 @, g wmaz T faw
s, a1 oY fasz o &, &Y fuer
FHAT &, 98 1978 AT Fes foaee
o AR fex @ f& fea faeelt
freed & | @ A™EEE 9T gw &t
TR F@ # fag Ja= & 1 gaa #
a7 fF g0 5 ) TR FE & fwdad,
dAffT IER W A w0 af g

3

3
&

:
g
4
-
A

1949432
ERGEPEL
8 o
1.324

-

o

3

aﬁfaayag?fﬁ% ar ggue &
FT 3, qifif aErr & w1 AT AL
TR I@ G0 |

A qs 4 g1 § fF T aEH
fewigar =1 #8@ a9 faar 19w §
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o, @t Sy 8 9.4c fewigw 9t ¢
ITEY TEAT FA AT A€W AG L,
iy weEe dvs T aTE w
@ 9 § 1 a §WIsw
d & I wEar ¥ o\
| § TUTCEA qATET AT §
T oag & fr fafi w fedwe
A, I BT T H A%
A s foee § fede R
IqF qE IS¢ oW ¥ faFrr ¥}/ AY
oA fFar W@ WIT Rl gt ¥ 3
a@ ¥, Ire dar 98i W9 fear smd o
g9 3@ g &t A fufauw W
foar | o ag @ T % £w Fgd
g f& wefr e a9 1971 g=T
MR |

a9 o 79 fF fggem @
qrEfea 1 it srafasin 8, a8 fgse-
g & HX FCN T8, gL T
F AL FAT G 1 TAC W 7
fF gmm T = F, A K= :}
HEATET 1947 ¥ &: WX §13 AE FOH
oY, St Ao 98 60 AT@ ® FAT ¥
g R 9 feedt am#E &
A AR F qge fAwra fgur A,
A Ig 9 faprem o dwar § ?
YA qg AT 99 fF T AR
T ART AT W E, IT A0 F| w0 &
TE MW TR A TaGH< F a6 q
TaW 8 3 | qIArsw § a99 §
qEd W WA H1q F W T ag o
I F AWM @ W N FERE W
FHTATT 1971 TF FAT AT |

4

b

-

ST @ g fRem & 9
T @ ¥ agt | W fEogd
fergea & oeor faw 1§ & 1 aT 3
g fgrgeam # vgd F Wit IR
gt 9.fF g7 agt w1 fadrds aman
s | g AAfRfem Tk, s
imAa  FfaeAzd, duAw sfred g
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ok TE@TRA "Efaae & @Y
R Td A G G g | W
qEwa WA ¥, g Argefan @
¥, A THARL & 999 Fwer gfAar H
S HEIX ¥ gH AWGF FE g g Al
FOX & WX FV WHEJ Fad! g,
ag Wl "EAT gRIT | W #Y T
ag gl @ & fF & #1 o/ fan
Wﬁlmﬁhmﬁﬂifm,
T FE ! aog ¥ gw A F@ fwgH
Hifow &G & "™ F FAL THT
q 93, ‘9 @I W & A ¥ aa
F, R ¥ II9 F4T, IT F qgl
WS 27 | AfFF W HeETSAT AR,
51 § 9%¢ 81 g7 arn g, &
[TA & FAGL FT AR TH HTO0 & 7
W@, A fT 39 FF A WA g,
afew efrwedey AT &IwT § 7 ATY
g, & EgAl ST A ;T &l
faaelt @9 gu =gt 7 a3 g, ©0A
S R IR A S i LR EEA G R
q€ FI & A% Fgl A% AATHT & 7
TF AFY 7 a9 & g Fgl,
§ 3T FT ATH G Aar ET F J,
Fgd o [ TATE ST S T T
0 S € 151 ¢ S

WMo WY FwIEAY (TWYI) (A v
I G@E FEL 7 AT T aFE F
qre o OFIT AT |

ot %A fag: & ggama AT A
Fegar =wgar 3 fF w6 Faenm s
BHTY 9M9A AT & 39 F1 3G |
g, 71 & ] ARG GEFR F FIE
wfwedzagl & fF wW qdfaw &
AR WTIE ¥ T S & HEIT A
Jg FAT FfAede g 13 & faw
9938 &, WX qfafzsT T &
fagdy I qE@gE A1 39 ¥ faaa
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AreHr #Eq fawad &, amr a9 o
Fgq @& fF 5@ F1 quwyT e
F Fw FL TqGHTF AFT 718
78 7gr war a.fic) 3w & aga
gFAle G g §wAr & AR
wifredas @ &1 ww sea §
f dfeaw fafesafaa Tae 1 1955
¥ A 99 & HEIR FI% faaE strer
fegam & war &, s@ Faw Q)
9§ WIT I8 qG HeAT AZ[ ($ A
oAl F1 59 20 F7 fGdeT T g
A 98 wEemtewet  fgged  aw
s & 1 fademfo 59 w1 faer sy
g1 51 & A% 81 TF 1 94T gQ
I F A R FEAT F A )
fr @ T "%, w1 wwT A e
39 F1 (A a8 AT 39 A F0E g
g f fawr o oaw

T 1Al F [@HT FH T Iy
gg W1 w1 fF @@ =g & @ gy,
F 1 wlefrme W g, TFTA-FES
7z afrafalcat & afefmde @),
somfea & g, &= f@EEa
g, famsr weer & & off S
™ H Awqz g d W, g dF g
I AR &Y fawrera #r Fwrforer w
ag T g9 & T7 f& ww oweHt o
F gE FIE G FCTH L, I IR
fg Y a9z @ 3@ F qux @Y ¥
TifEs FAT 918 a1 FX ], gH IF I
W FIE TAAS AGE & | AT AT Ty
TN T ST AT ) L (A
A AT A AT, T A ATASA
qITT §, BE ME T gAY F)
WS qT.q KT T FT F, I7 FF qF
g 9T 59 § IAC @H FE 7, .

UF WIAHIG  qE ;. & 6}
gAr fag |
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12 fegmy, § 98 L& FJAH
q&f 1§ ot aifedl #@k qo ded
aﬁmﬁ"{m%ﬁmﬁnmﬁw
oF U9 91 fF masmer & fasg
fear 9w fee gwA FEr 5 oS
W AN X aAT ARS8 9
§IC PFHT AT WTF | TR AT A9
T AW AT T MR F
WX wOAT qEf F AW F gEETR
& g feawy aa @ § 1 afsw
MY F9Q A€ F 9 § AR ag
@ I A1 SO AT a9 FY
T A & ? &afew wwEwr ag e
faeger wow & f& go®) TR TR
FT A | FW AN ATAA FEFR
A H T T W@ & ERATE
AN A FE T AL FT | ATGHY
gz gom fd & I ww Wl A
wfer gawe iy Tifeql & Jam
¥ aadm A 1 oF aI gATEET-
AR AT &FY | AF WA qra=d

x}‘ag fasg 93 a0 AT 9w AW
o Wrmﬁﬁmsﬁﬂra‘fﬁq
§ at ga o
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afer wifenr wrge §arfs st O
AT TR | guA qg T 5 wr gl
sfara #30 ofR) @ oéls & Fied
1 Ffaeg FX It ofo2er Ffed F w31
f fergeam A Dfafers odfer
¥ ffade & s gm T A g
H31 HF AT et & /AT o) TeEeE
q faoae T i Wk w7 fR oA
ufded & T/ &% @ S| FaT fH
T R aaTE, 9o wga & fFoaw

Werare & aff &

odY g ¥ oA ww R
wadtve # faam 3o 5 qade =i F
fra & wawe omar aTo, w7 F A
WA g ? qg HI Y A0 & A T
&Y ATAAY ? IAFT 98 I MF 1951
a oft w1 freeh I+ ariigs
g, feades wda &, TwgEh §—
T ATT TET FLTFA 7 R &AM Y a8
TR ZW F WY FE W FATIS
T o_m g oA oA wg fewe
q #1% qewr- §, gw o off daen
FE Jg AT qTHA WA | F §IT
wrgs A Fgar Aagw g f& o aifes
g, Wi fa=ifrar a7 sl o awe
FIgdNa FT ST )

MR, DEPUTY-SPEAKER: Mr. B.
V. Desai. Please pin.point the issues
Your questiong must be like bullets.

SHRI B. V. DESAI (Raichur): Mr.
Deputy-Speaker, Sir, in this Calling
Attention I have been sandwitched
between four Opposition Members. In
fact, what the Homq Minister just
now told is more than enough for the -
Opposition Members to understand
that this problem ig not only a Party
problem but it is an important pro-
blem of national magnitude. In fact,
whatever step the Government has
taken till today, in that some basic
principles have been enunciated and
they have been adhered to.
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I suppose, the statement of Shri Zail
Singh containg such basic postulates.
If the opposition parties also co-ope-
rate there would pot be much iffi-
culty in arriving at a solution. But
he wag telling that the agitators are
feéeling that the Indian political par-
ties—Opposition or the Congress (I)
have no relevance. I do not know
how they have come fo that conclu-
sion. Probably they have been frus-
trateq que to long standing negotia-
tions with no result. I would like to
impress upon the Government to take
effcctive steps ag early ag possible to
see that this problem is solved across
the table. Ag suggested, force can-
not be counted upon in such prob-
lems. In fact he has already men-
tioned that detection of foreigners
who came from March, 1871 onward
will be taken up Vvigorously. His
clarification ig that it js not a cut off
date but it is a starting point has
given much latitude to all the parties
and the agitators to see that they
come across the table to find a politi-
cal solution for thig problem.

Other States of this country are
not averse towards the international
and national obligations of the Union
Government and so far as the respon-
sibilities arising therefrom are con-
cerned. Probably, other Statey also
nmay be prepareq to participate and
take the responsibility of getting
whatever excess population is there.
I want the Gpovernment to gtate thet
ng citizen of any other State of this
country should be allowed to suffer
on this ground. You can have the
electoral register checked up revised
and names deleted but it should per-
tain only to thoge Citizeng or so-cal-
led citizeng whgy entereg our border
without valid permission. In that also,
if possible, humanitarian considera-
tion has to be taken into account.

I would like to know from the
Government whether they can give
an assurance that geo-political condi-
tion of the State of Assam will be
preserved because with all saig and
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done we being a gecular State have
to take into account the surreunding
circumstantial conditiong of different
States. They are theocratic and they
do enter with some ultérior motive
which ig a historical fact. No res-
ponsible parliamentarian of this
august House can jgnore it. That has
to be taken into account while taking
decisions of this big magnitude so
that later on the posterity should not
point put that these people have
taken a wrong decision and, therefore,
we are suffering like this. On this
count I would like to have ap as-
surance from the Home Minister that
geo-political condition of the State of
Assam will be preserved.

I would like to have an answer
from the hon. Home Minister—is
there any foreign hangq in thig agita-
tion? If so, why effective gteps are
not being taken to curb and punch
it.

These are the mgjor pqints whiﬁh
I would like to ask the hon. Minis-
ter.

Wt ¥ fag . STAW  ARER,
AR FEE F S AR W g, ¥
avdaT qgr ag § W mefoma &
g v e g f 3 WY 99 #1 S
TG R § W A oW W T g
¢ i W i we@ T &

T, T aq ¥ ] §
qT Iq I[W & g7 TET TG R
fF oo TR @ w gl
& LW g gfrr & omwr o
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SHRI SATISH AGARWAL (Jai-
pur). Mr. Deputy-Speaker, Sir, 1
have carefully heard the statement
read by the hon. Home Minister and
also heard with rapt attention the
replies which he gave to the various
questiong put both by Mr. Dhanik
Lal Mandal and Mr. B. V., Desai.

1 do not want to go deep into the
history, the reasons and the persons
responsible for thig deadlock or the
statemate of the problem. This has
been debated in this House on a
number of occasions gng the hon.

NOVEMBER 17, 1980

tion (CA) 368

Members of the House are now very
well aware of the varioug issues in-
volved in jt. I would like to request
the hon. Home Minister so far as this
i:sue and other issucg are concerned
and T vou’d liky to remind him with
all the humi ity at my command that
he is not the Chief Minister of
Punjat and that he jg occupying the
chair which once upon , time was
occupied by Sardar Vallabhabha;
Tatel and, therefore, the hon., Home
Minister or the person occupying this
chair has to kecp some control and
restraint over the language, shair and
shairj and othey wordg used here and
there.  Sometimes, he gets provok-
>d in answering Mr, Mandal or some-
body else. He should not get diver-
ted frem the main jssue,

With this humble request to the
non. Home Minister, 1 would like to
ask one question in separate parts. Is
it not a fact that a memorandum was
submitted to the hon. Prime Minister
on 2nd February, 1980 and, it so,
what are the demands contained
therein ang what action gid Govern-
ment take on these demands during
the last nine months?

Then, part (b) of the question is,
1s 1t not a fact that you have stated
on varioug occasions that almost all
the demands have been accepted? Not
only that Sir, even today it has been
stated that almost all demands of the
agitators have been accepted. I would
like to know from the Hon. Home
Minister as to how many demands
were there and, out of those demands,
how many and which of the demands
have been accepted. Please, for
God’s sake, don’t carry on this con-
fusion. Make the position clear whe-
ther you have accepted one, two,
three or four demands, whether
you are going to accept X, Y, or
Z. If you are not going to accept some,
1 am not going to persuade you#o ac-
cept this or that. It is not within my
competence and it is not within your
competence also; this problem will be
solveqd at the Prime Minister’s level
and she has made her position clear
while addressing the Congress Party
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“Yesterday, as to what she is going to
.do. On that score I am not going to
ask what he is going to do. I am only
seeking certain clarifications on his
statement. He has categorically stat-
ed that almost all demands have been
accepted. So, firstly, please state
what were the demands of the stu-
dents that were contained in the
memorandum submitted to the Prime
Minister on 2nd February 1980, How
many of them and which of them have
Government accepted, which of them
have Government rejected and which
of them are under active considera-
tion of the Government? This is part
{b) of the question.

Secondly, so far as the question of
negotiations is concerned, Govern-
meni had certain negotiations. Then
there was a deadiock ang the nego-
tiations broke down. I would like to
know from the Hon. Home Minister
what was the main bone of contention
on which the negotiations conpletely
broke down and it became a deadlock.
Is it insurmountable? Is the Govern-
ment now in a mood to carry on the
negotiations without its being made a
matter of prestige? As the Hon. Min-
ister has justly stated that he is pre-
pared to negotiate and discuss across
the table, I would like to know from
him how is it that, a day earlier, the
Hon. Home Minister of State for Home
Affairs who not very frequently—
once in three months—speaks on this
subject,—unlike Shri Yogendra Mak-
wana who speaks every week—stated
that the Government is not averse.
Have you seen the Press Statement of
Mr. Venkatasubbaiah? Shri Venkata-
subbaiah stated on 11th November
that the Government is not averse to
going to Gauhati, but the next day
the Hon. Home Minister said ‘No, we
are not going to Gauhati’. How is it
that, both of them being part of the
Home Ministry, one Government with
such close cooperation, they speak in
two languages? One day before, the
Minister of State for Home says ‘Gov-
ernment is not averse, we are going
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to Gauhati to find a solution. But
the next day they say ‘We are not
going to Gauhati; we are busy with
the Parliament session’. I think you
can find a solution within a week or
ten days. Parliament can condone
your absence for ten days if you go
to Gauhati and find a solution. Bvery-
body wants a solution—whatever
You deem proper. I am not going to
suggest a solution. You have to find
a solution this way or that way—
whatever you can. But please, for
God’s sake, do not try to confuse the
1ssue. You created the problem after
1050 by not having g surveillance at
the borders. You created it, you
complicated it, you confused it, you
compounded it and now you are mak-
ing the problem more complex. I am
rot going to go into the history of it.
You and your Government and the
Prime Minister have recognised the
problem, Even yesterday, in her
statement, she accepted that the pro-
blem of foreign nationals is there.
Whether it is 1951, 1961 or 1971 or
whatever it is, the problem o; for-
eign nationals is there. Foreign na-
tionals are there in Assam. When
did they come? Why did they come?
Who brought them and who protected
them? Who created this problem? It
is vou and your Party which creates
this problem. You complicatedq that
problem; you compounded that pro-
blem. ... (Interruptions).

MR. DEPUTY-SPEAKER: The Min-
ister will reply to it. He will reply
to it.

SHRI ARIF MOHAMMAD KHAN
(Kanpur): But he is only making alle-
gations and allegations do not come in
a Calling Attention. You must tell
him to abide by the rules and regula-
tions.

MR. DEPUTY-SPEAKER: If there
are allegations, the Minister will reply
to him,
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SHRI ARIF MOHAMMAD KHAN:
But why, in the first place, allow him
fo make them?

SHRI SATISH AGARWAL: Sir I am
in possession of the Floor. I have not
Tevelled any allegation. I have asked
questions for clarification—one, two,
three, four, etc. I have said, “You
solve the problem. The House will
condone your absence; go to Assam and
find out any solution which you deem
proper. I am not going to suggest a
solution. This is your problem’. This
is your baby which you created since
long. You have to solve the problem;
and you cannot escape from this res-
ponsibility by shifting the blame on to
Mr. Dhanik Lal Mandal or Lok Dal
or Congress—the temporary Govern-
ment which came to power last year.
Do not try to find an alibi. You have
to solve the problem; and you solve
the problem. If they had failed, they
may have failed...

MR. DEPUTY-SPEAKER: Please be
brief.

SHRI SATISH AGARWAL: The last
part of my question is whether the
Government has any idea or intention,
or is contemplating, to impose a partial
Emergency in Assam S0 &3 {0 repress
the whole agitation the whole move-
ment, in Assam.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): Mr. Deputy-
Speaker, Sir, I want to correct the
impression that my friend, Mr. Satish
Agarwal, has got with regard to the
statement which I had issued. What I
said is, perhaps, being torn out of
context. What I have said is that
Government does not stand on any
qu-stion of prestige, is not averse to
‘going to Assam or any other place,
provided the atmosphere is congenial,
provided the agitators, the people who
are leading the agitation, are in a
mood to listen to the problems put
forward by the Government and also
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agree to come to a settlement; if a
proper and congenial atmosphere is
not provided or created, it is not
possible. That is what I have said.
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{SHRT HARINATH Misra in the Chair.]
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SHRI INDRAJIT GUPTA (Basir-
hat): Sir, after listening to the hon.
Home Minisier, who has spoken at
great length, I am still not clear, and
we are also, 1 think, noy clear, as to
what exactly they propose to do now.
As far as the approach which the Gov-
ernment has taken in the latter part of
their talks with the agitators is con-
cerned, I gm in broad agreement with
that. But I regret to say that though
it is becoming a truism now to say that
this is a national issue, this should be
looked at as a national issue for the
whole country, yet, the Government
has, for several months now, been
treating it as an issue entirely between
the Government and the agitators. Last
January, on the 20th of January, if 1
remember right, soon after the Lok
Sabha elections were held the Gov-
ernment had convened a meeting in
Delhi in Vigian Bhawan in which
representatives of the parties which
are represented in the Assam Legis-
lative Assembly were, of course, invited
and they came. Representatives of
the parties in Parliament were also
invited and the exchange 'of views
took place. Many of the things which
some of us had said in that meeting
and which were not apparently either
understood or found to be acceptable
at that time, I am glad to say, that
the Government’s latest position 18
more in line with what we had tried
to explain at that time and subsequen-
tly they never called 3 mee‘ing of that
type. Later on, a Consultative Com-
mittee for Assam was set up. One
meeting was held and after that the
meeting of the Consultative Committee
has never been called again.

1 am saying these things in order
to show that actually the attitude of
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the Governmeni has also become a
sor of closed attitude. Omly they will
deal with the agitators and though this
is referred to as a national issue, they
have given up the practice of taking
any suggestions or opinions or having
any consultations with the national
pariies which are represented in Par-
liament. This, I think, is a deplorable
thing and I deplore it very much.

Secondly, the only thing which I
have found out in the statement made
here in order to break the stalemate is
that they are going to set up a Con-
gress Minisfry in Assam. Is that a
solution? You can set up a Ministry if
you like; I read in the newspapers that
a great deal of defections and all that,
as usual, are being carried out 20 that
you have a majority there, but is the
establishment of 3 Congress Ministry
in Assam going to solve this basic
problem on which this agitation has
been going on? I is not going to solve
it. That is a side issue, if I may say
so, dictated by the political interests
of your party. I find that AASU and
other organisations have issued a
statement in the press denouncing this
move to set up a Government in Assam
anl they are sayjng thai this is a
conspiracy to suppress their demands
and movement. If this is the way
they are looking a4 it, obviously, this
is not going to solve the problem and
it is not going to restore normaley, it
scems Whether the compulsions of the
Constitution are such thag you have
no other go and by 12th December
you have to set up some formal Min-
i“try, that is for you to decide. But
certainly, I have an apprehension that
because you are now more concerned
akout the forming of that Ministry,
you are now going to be less concerned
with trying to find a negotiated
settlement. Upto 12th December 1
feel that Government has got nothing
concrete or positive further to say or
to do because they are more engrossed
wi_th the question of forming their
Ministry and of getting more people
and MLAs to come over to the side of
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the Congress Party, and therefore,
attention to the question of solving
that type. Later on, a Conswtative
is likely to take a lower priority and a
back seat now. That is not g good
thing.

There are lot of things which have
been taking place, and which are
missing the attention of Government
m lerms of human sufferings, It
is no use going on repeating it. There
are so many people who have left
Assam practically as refugees. You
know about that, It has been raised
several times in this House. These
are eleven thousand people living in
the camp in Cooch-Behar, North
Bengal, who have been driven out of
Assam and are living in miserable
conditions. Repeatedly it has been
said and the West Bengal Government
has appealed to the Government of
India that the cost of looking after
these refujgees, sheltering them and
feeding them in the camps should be
borne by the Government of India.
At that time you forget that it is a
national problem. The whole thing
has come on the West Bengal Gov-
ernment. Why? FEleven thousand
people are there and more may come.
1 feel that this movement now may
go more into the channels of violence.
The movement, as we have seen in the
last one year, and the reports that we
ar-» getting, is  disintegrating. The
same kind of sweep and mass partici-
pation that was there in the earlier
stages is not there now. They were
determineq that the educational insti-
tutions would not be allowed to open
until a settlement was reached. And
when some of the schools began to
open, there were physical attempts 10
prevent students from going to schools;
there were clashes and there was loss
of life. But the whole atmosphere in
the State amongthe common people-—
8o that the educational career of the
Home Minister has referred to it—
had become so much in favour of
reopening the educational institutions,
children should not be spoiled, that
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they were forced to agree to open the
educational institutions and finally
AASU had given 3 call that from such
ang such date the educational institu-
tions should be reopened. This is a
good thing. Similarly, there was a
Karamchari federation or union. That
union is Karamchari Parishaaq which is
a constituent of the Gana Sangram
Parished. They had given a call that
no employees’ organisation, that is the
State Government employees, will
submit a memorandum to the Assam
Pay Commission without the permis-
sion of this Gang Sangram Parishaa.
They should boycott it. They should
not submit any memorandum. But 90
per cent of the emplyees’ grganisations
have submitteq their memorandum to
the Assam Pay Commission without
the permission of the Parishad. So,
I think that is also a sign that the
atmosphere is changing and this is
a moral defeat for that part of the
leadership which wants to carry on
the agitation in the old form. Even
in the picketing which is taking place
at the MLAs hostels and all that in
Dispur, trying to prevent these MLAs
from coming out and virtually boy-
cotting them the number of people
taking nart in picketing is going down
all the time. So, I am glad and 1
feel that the movement in that senge
is not being able to cope up with the
kinq of earlier tempo. But there is
a danger that, fresh extremist elements
in the movement may try to take it
into further channels of violence. You
want to sit here and think comfortably
that the Congress Ministry will be
formed on 12th December. Already
names are being mooted here as to
who will be the Chief Minister and
all that. I have nothing against your
choice, of your own party people, you
do whatever you like and if that lady
becomes the Chief Minister, the Muslim
lady, I do not think she can solve
any problem, I will be quite happy. I
do not think she can solve any pro-
blem. But at least she belongs to
a minority community which is also
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the victim of these agitations. So,
please tell us what you propose tou
do. You say you are not going to
Gauhati until the agitation is called off
or suspended. Those people at least
many of them who are the hard-
core or the movement, they are
determined to carry on the movemsent,.
if necessary, by resorting to some
violence, more violence, and you are
sitling here and saying that by 12th,
we must have a Ministry there. How
is this thing being solved? We are
not able to entertain the consultative
committee on Assam any more. You
are not calling the parties here to
consult with them or to listen to their
suggestions or opinions and you are
now reaching a dead end, where there
is a stalemate. This is a serious
situation because every day this agita-
tion continues. Sir, every day this
agitation continues, it has g very bad,
negative effect and impact and infec-
tion on the whole North-Eastern region
not to mention the other parts of the
country. It has 5 disrunting and
divisive impact. It is really playing
havoc with all the basic values of
national unity and all that, that all
of ug I think cherish in this country.

So, now, apart from these refugees
whpo are lying in North Bengal on
whom you are refusing to spend even

a single pie up to now, inside Assam

also, I would like to remind you that

this oil refinery and all that which has
been closed down by the agitation and
which has affected even refineries in
Bihar, in Barauni, the fertiliser fac-
tories in Barauni and all that these
public secter employees who are tem-
porarily unemployed, at least they are
being paid their wages. That is why
there is no halla gulla from their side.
But hundreds of factories in Assam,
which are private sector factories, are
owned by private employers, private
plywood employers—just now, I rece-
ived a representation from the union
of the workers of these plywood fac-
tories—they are jn a miserable plight.
They are absolutely starving. All the
factories have been kept closed by
these people. No plywooqd is sent out.
Those workers are not getting a single
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pie of their wages; their families are
starving.

I should say one thing. You have
not spelt out what have you told
them about how you propose to remove
their legitimate grievances about eco-
nomic backwardness and economic
development and employment oppor-
unities and all that? Not that other
states do not have those problems.
Many states in our country have; they
are relatively under-developed. There
is imbalance in our economy. There
is no doubt about it. Leaving that
aside, people in Assam, people in the
Northeastern region do feel aggrieved
on that account, about lack of oppor-
tunities, about economic development
and all that. What does the Govern-
ment propose to do to develop that
region? What have you told them
about that? You shoulqd tell us whether
you have given any concrete assurance
to them and what is their reaction to
that? I believe this is the real grie-
vance; what Mr. Mandal said is not
the real grievance, that they are in
danger of becoming somebody’s colony.
They are not in danger of becoming
anybody’s colony. Some foreign natio-
nals are there, who have come across
the border. We are all agreeq that
they should be getected. The only
question is aboyt the procedure for
detection, how it should be implemen-
ted. There must be something prac-
ticable, something workable. It can
not be the absurd idea of hunting
people who have come thirty years
ago. They should +try to find out
some practicable method to identify
foreign nationals.

But if some people in Assam wan'
to suggest that they are being made a
colony by people who are coming
from other states of India who are
just as good Indian citizens as they
are, they belong to other states and
they had been going there and so
there is danger of becoming a colony,
I do not know what to say about so
many other states also. A  chain
reaction wil]l start and people will
start demanqing that people from
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other states should be driven out
everywhere, That is why Amar Ben-
gali and other organisations in Cal-
cutta are now writing on the walls:
If Bengalis are not -alljowed to
live in Assam, let ug drive out
non-Benga'is from Calcutta. Are
we going to euncourage that Kkinag
of thing? So this business would
not do. They have to be told firmly
that there is no question of laying a
single finger on anybody who is an
Indian citizen from any other state.

I want to say that millions of more
people have come from Bangladesh
and East Pakistan to West Bengal than
to Assam, But we all understand the
problem. People who have come
from across the border are ethnically
Bengalis because it was all one Bengal
before it was partitioned. People have
come from the other side info Bengal
as refugees and so pn over the years.
So many have come; we .have lost
count of them; they became too many,
You shunted some of them to Danda-
Karanya. But becaugse they happen-
ed t0 be ethnically Bengali by
race, origin and language, nobody in
Bangal makes a big row about it.
But because some people are coming
into Assam through the borders of
Assam, they have raised this ques-
tion. I regret to say that in the his-
tory of Assam over the years, long
before all this happened, from time
to time there have been anti-Bengali
movements and riots; everybody
knows that. I am not going into who
is to blame or who is not to blame
for this. This is only a continuation
of that. If you take the numbers of
people who came to Bengal you will
know. We should be very careful
about this.

I know there are some parties who
have been saying that people who
have come from the other side should
be treated in two categories: t*os~
who have come because of persecutien
on that side or communal riots or
something like that should be treated
as refugees, but not the others It
means they are divided into Hindus
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and Muslims . We do not support
this kind of attitude at all,

Therefore, I want to say that the
disruptionist tendencies, secessionist
tendencies and al] those things that
are being preached there must be
fought politically; they shoula not be
fought by the Army. Army is there
for 5 special purpose. I have deplored
in this House on many occasions the
use of the Army for such a purpose
because it is not good for the Army
also. But sometimes the situation
develops. But I am saying that the dis-
ruptive and cesession tendencies have
to be combated politically. I can tell
you that smaller parties in Assam, six
or seven parties, who have suffered
at the hands of the agitators, who
have been beaten up, whose offices
have been ransacked, whose workers
have been assaulted and even killed,
most of them are leftist parties; they
may be small parties. They are also
25 per cent in the House, in the
Assembly together in Assam. They
have been carrying on to the best of
their ability a politica] campaign. In
the beginning they could not hold
meetings; their meetings were broken
up; but subsequently, they have been
holding in the last one or two months
a series of meetings; and in those
meetings, an increasing number of
people come to hear them and they
appreciated what they are saying. So,
the tide has changed. the atmosphere
has changed gradually against these
extremists among the agitators. And
I would say how to step up this politi-
cal mobilisation is very necessary, But
you do not want to have agny consul-
tation with us. That is the trouble.
You wou'd not call any meeting;
vou would not call the Consultative
Committee; you would not call any-
body. So, the things are going on,
drifting on in this way.

Lastly, I want to know from you,
Sir, these questions. First of all what
have you told them in the way of
assurances about giving up this neg-
lect of north-eastern region, as far as
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economic development, employment
opportunities and all that goes, be-
cause that is very important; that has
nothing to do with the extremists;
common people there also feel very
aggrieved and sore gbout these things.
Secondly, what do you propose to do
now? Thirdly, do you think that the
formation of this Ministry is going
to solve this problem; if not, then
some more positive steps have tg be
thought of? The matter cannot be left
like this. Fourthly, what about the
refugees from Assam who are lying in
the north Bengal camp? Are you pre-
pared to take the responsibility to
look after them or not; and if not
why not?

1 would say that this national
register business and all that must
be given up once for all. My friends
like Mr. Agarwal and so on here talk
about this national register. 1 would
just remind you that the judgment of
the High Courts of Assam and Naga-
land said this. They delivered the
judgment in 1974. They said, “No
provision of law or rule has been
pointed gut by which this court is in
a position to accept this document”
meaning that national register or to
rely on it. Nobody knows what 1s
that national register. 1t was supposed
to be a part of the census operation
of 1951, the main census operation;
and it is also recorded under Section
15 of the Census Act—these records—
that it was a part of the records, this
national register. The records of the
census are not open for inspection nor
admissible in evidence. I think that
the Government should «tand firm on
the Conslitution, on the othey rele-
vant laws, on international commit-
ments, on other national commitments
and not try to encourage this docu-
ment about national register because
that national register is totally illegal
or invali§ and undependable docu-
ment. The court itself has held. So, T
do not know why he has made a
slight concession on that point to
them: perhaps to mollity. He has
made another concession,, I would say
and that is that in future all citizen-
ship certificates will be granted only
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by the Centre. Well, I meapn that is
really a concession, because they
were making aboslutely unfounded
charges against the Government of
West Bengal saying that West Bengal
Government is giving citizenship cer-
tificates. To whom? To Bengalis, they
meant and then pushing them into
Assam to make a colony of West
Bengal. We know what propaganda
has been going on in Assam in order
to inflame the passions and the feel-
ings of the people. It ig absolutely a
bogus charge. Everybody knows it.
On that also, you have made some
concessions to them Evep after that,
they do not listen to you; they are
not willing to go along with you;
they are not willing to accept this
as 1971. In the meantime, 4 million
tonnes of crude oil which we used to
get from Iraq and Iragn has been
stopped and 3} million tonnes of
crude o0il coming from Assam has
been blocked over the last year.
It addg up to 7.5 or 8 million tonnes
of crude oil, which I do not think this
country’s economy is in a position to
stand at all. Finally, about this pump-
ing crude through the pipelines so
that it does not get frozen or jeilied,
what is the progress in that? Is it go-
ing to continue? The workers are on
strike, I am told. The petroleum oil
workerg are also cooperating with the
agitators and they are not working.
Perhaps army engineers are doing
this pumping, What js the prospects
of that? Is it likely to become nor-
mal? Is the oil going ty g0 to the
refinerie, or not?” What is the position?
Above all, vou tell us, how do you
now propose to tackle this problem?
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16.20 hrs.

VICTORIA MEMORIAL, (AMEND-
MENT) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION

(SHRIMATI SHEILA KAUL): Sir,

KARTIKA 26, 1902 (SAKA)

Matters under 4;2
Rule 377

on behalf of Shri § B. Chavan, I beg
to move for leave to introduce a Rill
further to amend the Victoria Memo-
rial Act, 1903.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Victoria Memorial Act, 1803.”

The motion wag adopted.

SHRIMATI SHEILA KAUL. 1 in-
troduce the Bill.

16.21 hrs,
MATTERS UNDER RULE 377

(1) NOTED FOR INVESTIGATION INTO T:E
DEATH OF CTO TELEGRAHEIST LEADING
10 S1RIKE BY EMPLOYEES

SHRI R. L. BHATIA (Amritsar):
Mr Chairman, Sir, I raise the follow-
ing matter under rule 377.

Overseas and domestic communica-
tion services were seriouslly disdupt-
ed on Tucsday, the 11th November,
1980 as about 3000 employees of the
Central Telegraph Office in the capital
are reported to have gone on a
lightning strike following the death
of one of their colleagues.

It is a matter of deep concern th.t
the officer concerned aid not gra-t
leave to the telegraphist when he
complained of chestpain while on duty
in the morning which resulted in hs
death while on way to the hospital.
The whole matter needs to be inves-
tigated. It is suggested that some
sort of First Aid Posts may be set up
by the P&T Department in CTO and
Telephone Exchanges whera thera is 2
large concentration of staff and First
Aid immediately rendered and in such
contingencies the employees removed
to the nearest Government hospital
without observing any formalities

about the assignment of his duties to
some oOne e'se,

*Published in Gazette of India Extraordinary—Part II,

dated 17-11-1980.

section 2.



403 Matters under

(ii) INADEQUATE OFF-TAKE OF PADDY
AT SUPFORT PRICES

SHRI P. RAJAGOPA]L, (Chittoor):
Mr. Chairman, Sir, though the Gov-
ernment fixed a price of Rs. 105 a
quintal of paddy, in many parts of the
country it is not sold at that rate.
For example, there are no buyers in
Muzaffarnagar and Sultanpur in U.P.
to buy paddy even at a price of
Rs. 92 a quintal, This is quite unfor-
tunate angd distressing.

. vl

The Government and the FCI arc
not able to cope up with the ever-
increasing production of paddy. It will
even increase with the increase of
irrigation and better research results.

It ig not that there is no demand
for rice. There is an ever-increasing
demand for it in foreign countries.
We are not planning properly for the
utilisation of surplus foodgrains, espe-
cially rice. We are not making proper
arrangements for storing, milling and
procuring them. We are not provid-
ing enough money to purchase them.

Unless there 1is a legislation for
compulsory purchase of surplus agri-
cultural commodities for which sup-
port prices are published, there will
be no use of publishing them. They
will be only on paper without any use
for the farmers.

(iil) STEPS TO PROVIDE ELECTRICTY TO
FARMERs IN UTTAR PRADESH

® W o (TR)
avmfy  AEEw, 99X RW W
ag faorelt & i wFe ¥ e
w gl fawet 7 far & s
Ry ¥ W F o@EEwfam #@
TET OFRT T L1 ¥ @ IWw
T FT GIFR B ° fFgmy #Y
foorsft 3 & a@ Fd & T
qwT § I QAW g ¥ wfuw
faselt a8 firerdt ) ey AW &
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wrrg@ ek w oW F Iw
F e & weor feamal A W
gz oW & afe gwoaw o e
o fou€ & fau  g@Ews  |&T
¥ faoeht guorew Afr  wodr
ar agr & frgml & mives  wfe
TN g AT |

¥ gER AR faawse
I HA F AU A § R @
6 & GHA F IAC W H AH
AT FT Y A9 | I aqr
HT HE & IAC T_/A HT GBI

(iv) NEED TO ALLOT RAILWAY WAGONS
IMMEDIATELY TO CARRY FERTILIZERg TO
BiHArR FROM PORTs

<ol g | G
aul A A F FIT g AT wEA
F1 o@qfT IS 9 g | g e
QY & FUTS W "I T AT 9T
g1 A & T F AWy F wWE
¥ A owEw A g § O
Ffears g8 &) faser & www
# faam AugEr &1 ft W
TG FT TR

W F FET HOST g, @
far ot ®wR @R &t
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¥ fau o fesll #1 faww TEw
FL| AT X &7 w1 § fw
AT Y AT qEAg ¥ I T
¥ fafww foet & @e a8 agErd
T, @ fer g ¥ W § w1
AW AE FT AT G W w6
AT ST

WA ¥ AU o waw g fF
IE I AR MT =W T T ]
#F1 g & fou fage A wEES
I fesal &7 TEEA FWA FT ATV
FTN

(v) MBEASURES TO CONTAIN OUT-BREAK
OF “ENCEHBALLITIS’ IN CERTAIN TOWNS
oF U.P. AND RELIBF TO THE VICTIMS

St TR AT HAWL wEa
(d=gx) : @wmfy  wEEw, AT
fasit @ & SOX W F aAWIYE,
IO, M@, 23(QAT,  ATARIE
grfe faett § wfess sag &1 s
TR g1 AT § | FAWA @ FAC
ufys =rfya 77 wose ST W
FA-FIAT G T4 g9 ¥ AqEAY
F A g fF ™ ag i gg
wAT AT FH JET 800 HTEAAT
g g T A FH AN §@ER
¥ gUTAT-9E & WIEFH ¥ ST

g §, WA & 1 feEEr &y
TR A A A @ g fFoaw
Ty ¥ 9T U oAy @ 9®

Serviceg etc, Bill

s § 5 wwee wfgesa wfeasw
¥R ¥ W gu vaAw =i F faw
¥ 50,000 WY JWEST T oA
afas® sa¢ TFA Fy femt X
gfaara Ageqo FTETE L

(vi) NEED FOR SETTING UP OF A PAPER

MANUFACTURING FACTORY IN PILIBHIT
DISTRICT OF U.P,

ot ghw gaAre dwaw (i
Wia) : qwmfe #gky, IOT g3W
F feie e st A gfe
T 2 | W TWER A 3
NAFeT TFac  ofar afgg fewar
TR Fat At wfgwar v T
FICOT qET g FT GEIEF IO
#ga g9 F FO g8 foem wre
sevr & fav waifgs Sogew €
o g weraw qur w=r wfy-
FET ¥ 59 a9 § F& 99T
st feem & awr ww & fafwe
a0 F1 FEETEr W ar T @)
R *  gaitys  fres faer @y
TIERA a4 & foau =% W &
qgd 931 WER g U F@gl ava-
I F &= H UF FOT AT BAed
Fr AT & fauw & geAw g9t
St FT eAW WFEee T g e
FO R0 FT oSO W
R

16.3¢ hrs,

SREE CHITRA TIRUNAL INSTI-

TUTE FOR MEDICAL SCIENCES

AND TRECHNOLOGY, TRIVANDRUM,
BILL

MR. CHAIRMAN: I have received
thig letter from Shri Shivraj V, Patil:
“Sir,. ..

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): That js not required. It
is enough you give the permission.
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MR, CHAIRMAN: I have given the
permission, Shri Shivraj V. Patil

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V., PATIL): Sir, 1
beg to move*:

“That the Bill to declare the Sree
Chitra Tirunal Medical Centre
Society for Advanced Studies in
Specialilies, Trivandrum, in the
State of Kerala, to be an institution
of national importance and to pro-
vide for its incorporation and mat-
ters connected therewilh, be taken
into consideration.”

This Bill seeks to declare the Sree
Chilra Tirunal Institute for Medical
Sciences and Technology at Trivan-
drum as an institute of national im-
portance for development of biomedi-
cal engineering and technology, under
article 246 of the Constitution,

This Institute was established in
the year 1973 as an autonomous regis-
tered society under the relevant So-
cieties Registration Act It carries on
studies, and is engaged in research, in
medical subjects; it lays special focus
on biomedical engineering and tech-
nology.

This Institute is having good assets.
The value of the assets, created out of
the Kerala Government’s grant, inclu-
ding the value of the building donated
by the royal family of Trivandrum,
is about Rs, 425 lakhs, excluding the
cost of land, Since April, 1980, the
Central Government is providing
funds for the functioning of this Medi-
cal Centre.,

A Bill for declaring this institution
as an institute of national importance
was introduced in Rajya Sabha, and
the Bill was passed on 15th May, 1979,
But it could not be brought to the
Lok Sabha as the Lok Sabha was dis~
solved. So, the Bill lapsed,  Now,
the Bill has been introduced in this
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House, I would request that the Bill -
be considered and passed.

MR. CHAIRMAN: Motion moved:

“That the Bill to declare the Sree
Chitra Tirunal Medical Centre So-
ciety for Advanced Studies in Spe-
cialities, Trivandrum, in the State
of Kerala, to be an institution of
national importance and to provide
for its incorporation and malfters
connected therewith, be taken into
consideration.”

MR. Lawrence.

SHRI M. M. LAWRENCE (Iduk-
ki): Mr. Chairman. Sir, I welcome
and support this Bill—this step of the
Central Government. This Institute
has peep in existence for the last seven
years and has a great reputlation in
our country. My only appeal to the
Central Government which is taking
over this Institute is that this reputa-
tion should be continued and the work
which is being done there should be
augmented further 1 know very well
that the intention of taking this step
is only that. 1 would have preferrd
if this Institute wa- under tio S ate
Government, But thc resources of
the State Government are scarce: be-
cause of that, the State Government
cannot take it over. I know that very
well, My only appeal to the Central
Government is that the service condi-
tions of the employees there should
be safeguarded after this Institute is
taken over by them.

1 again welcome and support this
Bill.

SHRI XAVIER ARAKAL (Ernaku-
lam): 1 take this opportunity, on
behalf of the people of Kerala, to
congratulate our beloveq Prime Min-
ister, Shrimati Indira Gandhi, for tak-
ing over this Medical Institute which
has a great reputation,

Sir, thig Institute had the reputation
of heing one of the best medical insti-
tutions in Asia, The idea of research

*Moved with the

——

recommendation the President.
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and development in the field ot
Science and Technology and imple-
mentation of the researches was first
mooted by our late, Jawaharlal Nehru
and, step by step, it is followed by
our Prime Minister, Shrimati Indira
Gandhi.,

It is also gratifying to note that a
separate department is created in
charge of a Minister to look into the
research and development of science
and technology. In our election Mani-
festo, the Presidential Adaress and the
budget speech the Congress Party has
given due importance and has laid
its emphasis on research and develop-
ment of science and technology, This
is a step in ensuring that object, if
I may say so. If you look at the title
of the Bill, it reads:

‘The Sree Chitra Tirunal Institute
for Medical Sciences and Techno-
logy’,

In that context may I refer you to
the statement of objects and reasons
wherein it 1s stated that this autceno-
mous body which was set up in 1974
has become an institution of national
importance® In order to enhance its
Wmportance 1n the field of research and
development, this institution is now
taken over as a statutory body-corpo-
rate by the Central Government wluch
means that more aid will be given
to this institution and more research
and development will be undertaken
by this institution If you refer to
the Financial Memorandum, it has
been clearlv stated that grants-in-aid
as well us plan resources will be mo-
bilised to develop this institution as
one of the best institutions in the
world. That credit ought to go to our
Prime Minister certainly I am tak-
ing the lon. Minister to clause 1(2)
which e¢ays:

‘It shall come into force on such
date as the Central Government
may, by notification in the Official
Gazette, apnoint.’ !
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I beg to differ on that, My submis-
sion is that this should come into
force at once. If you refer to clauses
14 and 28, you will understand why
this should come into force at once.
Clause 14 refers to the vesting of all
properties which had vested in the
Sree Chitra Tirunal Medical Centre
Society for Advanced Studies in Spe.
cialities, Trivandrum, immediately be-
fore the commencement of this Act
in the Institute, Clause 28 refers to the
service conditions of the employees.
Therefore, my submission is that this
should not be postponed. Immediately
this Bill should come into force once
it is passed by this House,K Clause 2
and clauses 12 and 13 have very clear-
ly and categorically stated the noble
objectives of this new institute.

- i

Sir, clause 5 says:

“The institute shall consist of the
following members.”

What are the functions of those mem-
bers? What will be the function of
the institute in contrast with the gov-
erning body? The functions of the
governing bodv are well speit out
but here 1 sece certain ambiguity,
That should be removed by a clarifi-
cation on the part of the hon Minis.
ter

Sir, clause 22 says:

“No act done or proceeding taken
by the Institute, Governing Body
or any standing or ad hoc commit-
tee under this Act shall be ques-
tioned on the ground merely of the
existence of as, vacancy in, or
defect in the constitution of, the In-
stitute, Governing Body or such

standing or ad hoc committee.”

My submission is that if an error is
committed or a mistake is made it
should have a right to question it be-
cause the experience of some other in-
stitutions compel us to say that it
should have the right to question it.
That ig -my submission,
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Now, I Would like to refer to
Clause 25 which says:

“The Institute shall carry out
such - directions as may be issued
to it from time to time by the Cent-
ral Government for the efficient
administration of this Act.”

- Now, Sir, you will observe that more
power is given to the Centre. My sub-
mission is that if more power is given
to Centre then bureaucracy will get

. involved and the institute may not be
able to carry out its work properly. In
this connection I would also like to
draw the attention of the House to
Clauses 31(1) and 32(1) which read
as under:

“31(1) The Central Government,
after consultation with the Insti-
tute, may, by notification in the offi-
cial Gazette, make rules to carry out
the purposes of this Act:

32(1) The Institute may, with the
previous approval of the Central
Government, make regulations con-
sistent with this Act and the rules
made thereunder to carry out the
purposes of this Act, and without
prejudice to the generality of  this
power, such regulations may pro-
vide for—"

Sir, if you go through the scheme of
these various clauses you will see
that more power and more control is
sought to be given to the bureaucracy
in Delhi, That is where I differ.
Though this is a body-corporate yet
being a research and development in-
_stitution it should have the freedom

In nutshell my submissions are:
This Bill once it is passed should come
into force at once, Secondly, it should
have more freedom to do its research
and development in consonance with
national policy. Thirdly, this institu-
tion should have identical aspects like
all-India Medical Institution, If we
could bring this institution at par with
all-India institutions then definitely
this institution will be a great national
achievement. With these words T
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once again thank you for giving me
this opportunity and thank the Gov-
ernment especially Shrimati Indira
Gandhi for taking initiative to take
over thig institution and make it a
national institution,

SHRI RAVINDRA VARMA (Bom-
bay North): Mr. Chairman, Sir, I rise
to support the Bill that has been
moved by my hon. friend Mr. Patil. I
would, first of all, like to congratulate
him or his well-deserved elevation,
However, Sir, he is appearing before
the House today more as a care-taker
rather than as one moving a Bill
relating to his own portfolio. However,
Sir, the House is quite familiar with
his versatility. I am sure he will be
able to deal with the many points that
hon. Members may raise in the course
of this Debate.

1 shall not twit the hon, Member
Shri Zavier Arakal on the choice of
persons on whom he wanted to shower
his love and credit for thig Bill. It is
entirely a person’s own discretion
and I will not go into it. However, Sir,
as the Minister himself has stated, this
Bill is not new to the Parliament. In
fact, it has been knocking at the doors
of Parliament for quite some time. It
is an over-due Bill, This Institution
shoulg have been in fact declared an
Institution of National Importance
long ago. Sir, it was set up in the
vear 1973. Even since it started
functioning, it began drawing national
attention. It did so because it set
its sights on a specific area of study,
service and research—that was the
relation between bio-medical service
and bio-medical technology and the
yoking of the present achievement, all
that mankind can lay its claim to, to
this particular area, in which the
Centre wanted to concentrate its
attention. Sir, it is true that soon
after it came into being it has set up,
a very modern hospital, providing
services in Cardiology and Neurology;
it provides these services; it makes
them available at marginal cost.

Those with income below Rs. 300
per month for instance were almost
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treateg free in this hospital and are
being attended to,

MR. CHAIRMAN: Patients from all

parts of the country can come there.

SHRI RAVINDRA VARMA: Yes, Sir,
all parts of the country. Perhaps the
hon, Minister would have referred to
that had it not been that he has beeh
holding somebody else’s baby; This
institution therefore has been not only
providing medical services—in fact that
is the least part of the work of the
institution—but its object has been this.
My friend Mr. Xavier read out the
objects from the! Bill ; I will not read
out the clause. But I will state this
much that its main objects have been
to provide and promote advanced
medical facilities in bio-medical engi-
neering and related technology, Sir, it
should be noted by the House
that this Bill is being brought
before the House by the Minister

of Science and Technology, and
not by the Health Minister. This
is because this is one of those

very few institutions in this country
where Science and Technology are
being applied to the field of Medicine.

MR. CHAIRMAN: 1 think we
describe the whole thing as Medical
Science.

SHRI RAVINDRA VARMA: Quite
true, Sir. Whep you talk of Science
and Technology, the Institutions run
by the Department of Science and
Technology, one always imagines
institutions that are devoted to the
conventional fields like physics
chemistry and technology, that is
But, Sir, with
your wide experience and knowledge
you know that there are not many
institutions in India where technology
is being yoked particularly to the
field of Medicine, And that is the
speciality, the specific area that this
Centre has been addressing itself to.

The Centre has also 3 magnificent
team of researchers—bio-chemical
engineers, chemical engineers and
others, WAnd again Sir, as you asked
rightly, competent people from all over
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India are working in this magnificent
team. Np amount of praise will b2
adequate to compensate them for the
magnificent work that they have
already done in the field of work,
related, for instance, to promoting
self-sufficiency in devices, and appli-
ances, achieving 5 comparable degree
of excellence in designing and employ-
ing devices like catheters, heart valves
etc. which we have been importing
into this country. It is a matter of
pride for us that it has been possibie
for this team of scientists and medical
technologists to design, ta manuiacturg
and bring into use these things which
we had been importing and where we
had not applied technological know-
ledge to achieve self-sufficiency. -’
16.52 hrs

[P»/IP,, DEPUTY-SPEAKER in the Chair.

This institution has been dealing with
a particular area of interest. My hon.
friend, Shri Xavier Arakal, referred to
the other medical institutions and said
thay he hoped that this would be on
the line of the All India Institute of
Medical Sciences etc. I am sure that
he being a very careful man, who
tries to analyse the nature of different
institutions—himself 5 doctor, not a
medical doctor, may be a doctor of
civil laws—must know that today
there are two all-India institutions
which have been declared as institu-
tions of national importance. One is
the All Indig Institute of Medical
Sciences, to which the hon, friend
referred to, and the other is the Post
Graduate Institute at Chandigarh. Both
these institutions deal with medical
education and hospital services, public
health services and medical research.
The area that is expected t0 be covered
and that is being covered, and we hope
will be covered, by this centre is
slightly different. This institute will,
therefore, be devoting itself primarily,
solely, to the development of a bio-
medical technology and medical specia-
lities and integrated programme of
education covering technology and
medical sciences. It is true—my friend
did not point out—that this Bill also
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confers on this Institute the rights to
provide facilities for medical services,
run medical centres, conduct research,
provide facilities for post-graduate
education, confer medical degrees et<.,
but this did not constitute the main
field of operations as has been con-
ceiveq for this centre which now will
become an Institute. My anxiety is,
and I would like to avail of this oppor-
tunity to urge upon the Goverri:~ .t
that every care must be taken 10
ensure that the attention in this parti-
cular Institute is focussed on what it
was meant to serve, namely, a field
which is not covered by the other
existing all-India Institutes of national
importance.

This is an institution, this has been
an institution of national significance,
national importance. As you said. Sir,
the services of the Institution are open
to all from all over the country, the
faculty is recruited from all over the
country, the team of researchers who
have been functioning in the institution
also come from all over the country
and the benefits that would accrue
from the efforts that have been
earrrid out in this institution will be
of importance for the whole country
and will benefit the whole country.
The argument for declaring this
institution as an institution of national
importance is unassailable. The Bill
seeks to achieve two objectives; one is
to invest this Institution with statutory
body-corporate and the other is to
declare it as an institution of national

importance. 1 welcome this Bill and I
support it.

ot 9 M9 a1 (vt ) guTery
ERT, ¥ T A & @it @ fr oow
Ageaqyr fam @< F RS T@r § e
W &1 FAT I A AL v, g gfu
T&T FEM | AT A o § R gy
M § arferamie S ol ArfaReE
| qATY § AT T qOA F A A AT
e

-
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fr & s A &0
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Wt 3 & Sewgr T fy @
4 Ffaw @@ § 97 wnfaw § &0
S JqRwE TR FIT FATE JTAA |
T faar & wuraer 4 @60 7 oW
fast &Y weuTemT aagn o fF g R
&g R e @ o | 3w ¥ fag
WY A O% aga a9t qeqr aav &
o9 A 5 faw A w9 12 § uedfey
¥ Trew femr el ag X wow e
2 fE, g & @m fem SO

It will depend upon framing the rules
and regulations and that will take
years,

ST o g afawoww @ 8§,
FA 70 § IT avit § arferardie aoet
qrag sRARE #1 2 A § Wi ard
qrag w1 ATy ffe Twe d w1 H
A g a A g 1@ 3
ICHENA FT G W =R &
mﬁg lAnd it will be frustrated.
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fFmegca dqa N & ag Wt d=
T T A9 & (97 TE¢ 949, A9 F
& AL & qRA

T A 39 faw & g fpar @ 7
& oY T oA FATS 3 T AT H AT
STEAT E | WY A A A€t e
F1 @< aig frar § 1 39 A O TRy
Far faar & 4% f5 ag M faga
ST g1 | 39 F TN W] A
FFMTEQR ! AN T
et & forw #t fegea@ § 0w agw
Agaqu YT Har S Y ) faww &
qa & A faae & &7 ¥ ag v
AT FET | AT 3@ ¥ foar §
ATEH ATTAL F1, TAURL TAT 69
et ¥ W dfem
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Four members to be nominated by
the Central Government Why four?
You must have given 10 members.
Already, the Director is there, . Then
two members from Kerala Government
10 be nominated. Then three scierntists
of whom two shall be medical scien-
tists and one shall be a social scien-
tist to be nominated by the Central
Government. Then again three scien-
tists representing engineering and
technology to be nominated by the
Central Government Then three re-
presentatives of the medical faculties
of Indian Universities to be nomi-
nated by the Central Government.
Then three members of Parliament
will be there When I counted the
number 1 found that there will ba 22
or 23 members who will assemble
for a meeting. They will have sittings
once 1 Trivandrum and then in
Delhi.

25 { ST FT IT FT1 o To e UL
T |

So, this will be the composition of the
Institute. There will be three mem-
bers of Parliament of whom two shall
be elected from among themselves
by the memberg of the House of the
People and one from among them-
selves by the members of the Council
of States.

Why not two gcientists of repute?
17 hrs.

'AN HON MEMBER: You have
given the reply yourself.

SHRI M. C. DAGA: 1 have g)ven
the reply myself.

g T HEAT T AT AT AT FT
W@ R\ weSl Ag A R oY wsuy
AT AT & I FB AeI A
TETAS ¥ €T AT 15, 11 97 14
qraT wHR G o Fgi Wfer s,
Y w4 7

2287 LS—15.
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The rules will be framed by the
bureaucrats; they will decide  how
they will function.

MR. DEPUTY-SPEAKER: Please
define ‘bureaucrats’. -

SHRI M C. DAGA: Those who used
to delay matters sp that the achieve-
ment of the objective is not there.
That is he bureaucracy due to which
we are suffering.

FAHA AFLATL| TV ATATIEY
YT gAY ag T & R w1 R F
g afq 78 @ wf & WA
FIE FTH FEAT ITZAT & | TG 99
g {5 fegeam & o= ST F7
gfeons gagsEE Agr fAwear § o
fafewr awwiTd® g wew & fae T,
afer gaA @I¥ T wFAr F
f& snFca &Y e @ fear
mfraqgir%qqmio To UHo &
®T ¥ GIHTHAT FT AIATT I FL I
o g, forgd guro 3w o o e
ST @ E A A ww § fr e
W FAFIE AT ARA TG gL

o qA gEifeae afa e w97
FIGWA & & N qEF & q1HI
foar a1 1 ¥ "7t wERT 4 ger
wign f& sgFd ww faw F1@fae-
qz 39 &, ar ® faw F @y
JHF weq WX JRAF F AT A9 |
ww@d @ wq FA g faw & ariqe
FL A GT T I S T AR ST
qAH 2, F oY IS W19 TG Y )

This ig the purpose of the Bill; 1t
will be implemented in this way, Let
us see the rules and regulations.

FO g gEE g & o gvaw ww
< fad 9 | O W gaE g o

A Member may resign from his
office by writing under his hand.
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Why should it not be accepted there
and then? When a member gives in
writing that he wants to resign, you
say: no, wait. Will you compel him to
serve? They want to accept the resig-
nation at their pleasure. This is the
law,

afz F1§ §raT FAS § @AT TET A1 AT
Wt ag fra X W, 99 FES
3 fr qg——wma Tgu) ag ¥ afa-
TN & S HTT TR 6T THR F FAT
FIEq & 7 WA IR F¥ A ;fer
ERY, g FT HIE NAIL A STIA T
frar & 1 ST A-Ire afTr arsy
FAI |

Then there will be a governing body.
One is an Institute and there is a
Governing Body. Consisting of how
many members? Not known. “Pro-
vided that the number of persons
who are not members of the Institute
shall, not exceed one-third of the
total membership of the Governing
Body.”

M mafar arEy aw ag agl ¥
wF fogrd = & W@ F a0

They will not be from the Institute.

a1 fET At g o e & fog s
gufaw & s argar g i 9a matam
T A 9 P9 AR fRm dw]

AU

Who will be the members of that
Governing Body? What will be the
strength of the Governing Body?
What will be the quorum? Nothing is
known, I do not know the members.
They will not be the staff of the
Institute. I do not know the mem-
berg of the Committee Then again,
one of the clauses—there are several
clauses—clause 17 says: ‘Such num-
ber of copies’. If you read the lan-
guage of that clause it says:
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‘The Institute shall prepare, in
such form and and at such time
every year, as may be prescribed’.

These words ‘as may be prescribed’
are there in every clause, almost in all
clauses. ‘As may be prescribed means
what yo are getting is a skeleton.

T 4 CF AT g9 F< fAr g
ITH @TAEN & 1

It is a pure skeleton which has been
given. “The Institute ghall prepare in
such form and at such time every
year as may be prescribed by rules,
a budget in respect of the financial
year next estimated receipts and ex-
penditure and shall forward to the
Central Government such number of
copies thereof as may be prescribed.”
Now, you have to prepare the budget
and how many copies will you give
to the Government? As may be pres-
cribed. The position I have not under-
stood. ‘“As may be prescribed” you
have to give to the Central Govern-
ment. | How many copies? ‘As the
Central Government will prescribe.’
So, what is this legislation? In the
year 1980 this is what they gay. One
thing more, They say, if you make
the rules consult the Central Govern-
ment. And the Central Government
will make after consulting the insti-
tution.

T A AT FT ®E | IRemma
TIR ATT ®F A IATTIAY, TG ¥ FHoT
FE SAIGAT | WIS IAF! Fqee F40
7.7 3ag ATIHRT FAT )

The Institute will consult the Cen-
tral Government and the Central
Government will consult the Institute.
You kindly read this clause 31, which
says:

“31(1) The Central Government,
after consultation with the Institute,
may, by notification in the Official
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Gazette, make rules to carry out
the purposes of this Act.”

Where you say ‘Institute’, all the
scientists, they will frame the rules.
Then they say, ‘No. The Government
will frame the rules and consult the
Institute’ It is otherwise. You say you
are setting up a particular body or
constituting a particular body, auto-
nomous body, they must frame the
rules and it must be approved by the
Government. But you say, ‘No. The
Government may make the rules It is
otherwise. If you read clause 30, it
says “the Central Government may,
within a period of three years from
the commencement of this Act, by
order published in the Official
Gazette, make such certain provi-
sions...” We are giving them a period
of three years! As soon as the Act is
passed the Government will take
three years.

AN HON. MEMBER: For what?

SHRI MOOL, CHAND DAGA: For
giving any directions, and for making
any suggestions, It is three years!

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C, P. N, SINGH): It
is within three years.

SHRI MOOL CHAND DAGA: You
want three years?

AN HON. MEMBER: Why not
three months?

SHRI MOOL CHAND DAGA: It
says three months. Now, I say that
the consultation with the Institute
was not necessary on the flrst occa-
sion for making the rules. Now the
rules are framed under Clause 31 and
Clause 32, these clauses are for regu-
lations These are two clauses for
making rules and regulations. You
may read it. It is very interesting,
That is what I submit. I do not want
to quote certain clauseg

uT o dfadww W E, o R
TG WTET A ORI w X @
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¥ | T @A aga e A
geqr g f&ar {1 wwl 8 qane |
fa-frg frac @F FFaE TG g |

The President should be an inde-
pendent person who has the capa-
bilities of administration and not one
of those members, These are my sug-
gestions. If God helps me, I will move
my amendments tomorrow. ’

MR, DEPUTY-SPEAKER: You have
already spoken on your amendments
also.

SHRI MOOL CHAND DAGA: I
will highlight each amendment.

it CAAATH 197z qaF (F1337) :gaTem
wgrRy, ¥ T4 fasr &1 qugqw 37 & fav
g g g qaifs st faifas-
A wfaAE AR DGR gewr,
fad=w fagas sga agst =y s =iy
a1 FifF 3/ WL AgE A Heqr
Fam # gfee & ag faor @mam
g | 9fF T AgRE #T Iy sed
gew # g, afaw ¥ § wmfad amr
F wigders /@@ ATWIfaT @)

.

TP |

g a@ & agr Sov wa ®
o sfear SERG: A% dfea
RS §, @A Gy ¥ @, SAY
SFE ¥ 48 d\a §@era ot T
TN AGA F1 &, 8 9T F grav
& wfed | wew ¥ & ozw fam &
W &R &1 e A wifgg
qr, dfF fog sFR # sTAE9EH
T feiwd &, gas a N fgas
q IO FIET A W WA YIS A
HTEHT q%7 7 § f& w@fqura
g0 3! ®IT 32 ® g A faaw,
fafran wY afwar ar I W somgg &
fafr grit ag @ AHTNG T @t
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PROF. P. J. KURIEN (Mavelikara):
Mr. Deputy-Speaker, Sir, I congratu-
late the Government for bringing this
Bill. As my learned friend, Mr.
Xavier Arakal, has pointed out, the
Government deserves thanks from the
people of Kerala. At the same time,
I do not agree with him when he
says that the credit of bringing this
Bill goes to this Government, It was
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actually introduced in the Rajya
Sabhg in 1079 itself. I fee] that this
Bill should have been brought
earlier in this House,

Now, the Institute under ronsidera-
tion which is going to be elevated to
a national institute, is functioning as
a first-rate one in the State of Kerala
and ig doing yeoman service to the
people of the country as a whole. But
as I see this Bill T am afraid that its
smooth functioning will be, to a cer-
tain extent, impeded. The reason why
I fee] so is that as you go through the
Bill, you will see that even
minor decisions will have to he taken
at Delhi by the bureaucrats. This
Bill, as presented, is taking all the
privileges and rights of the scientists
in the Institute and is conferring or
transferring these rights to the tureau_
cracy. I think, this is a very bad
tendency. ] request and suggest to
the Minister not to stick on the tech-
nical reasonsg but change those clauses
where bureaucracy is keeping so much
domination over scientists ang experts,

1 congratulate the Governmeni for
bringing this Bil] under Science and
Technology and not under Health be-
cause research is more imoprtant. This
Institute is mainly meant for research
in bio-medical scheme and technology.
But what is the plight of science and
technology and especially, research?
The nation shoulg give utmosy im-
portance to that. I would rather point
out that in our country everywhere the
scientists, experts and research scho-
lars are not getting the proper deci-
sion-making rights or they are consi-
dered second-rate and alwuays, the
bureaucracy takes the decision. We
cannoy afforqg to continue such a situa-
tion. We have to change the policy
in regard to science and technology
ag well, Scientists, experts and re-
search gcholars should have indepen-
dence and more freedom in this coun-
try. That will do a lot for the prog-
ress of our country.

Many of oupy experts in the fielg of
medicine and other sciences, who are
g€eniug in their respective fields are
working shroad Most of our gcien-
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tists are working in foreign countries.
Since thig Bill has been brought for-
ward by the Department of Science
and Technology, I would request them
to examine why this is happening. We
should make an effort to bring back
these scientists to our own soil. We
should first consider why they have
gone out. Obviously, there are two
reasons. One may be the economic
reason. But the second is the domi-
nation of bureaucracy over scientisis
in India. This should be changed.
There should be no politics in this
matter, We should take very serious-
ly the question of bringing our scien-
tists back to our country and enable
them to serve us here. After all, they
are also national-minded patriotic peon-
ple. They should be encouraged to
work here.

Then. what about the plight of the
scientists working in our own country?
Recently, I read in a paper, and 1
have got the paper clipping, stating
that scientists in India are committing
suicide. Recently, it happened in
Kerala. This ig happening only in
India. It is high time we examine
why it is happening in our country.

My only fear is that when this Bill
is passed ang the Sree Chitra Tirunal
Institute for Medical Sciences is ele-
vated to the status of a national insti-
tute, those research scholars and scien-
tists working there will lose their
freedom of decision, If their right to
take decisions js taken away Ly the
bureaucrats, then this Bill will not
Serve any purpose, There are a num-
ber of clauses in thig Bill under which
more power is given to the bureaucrats
and the scientists are triegq to Dbe
brought under the bureaucracy. I
would request the hon. Minister to
change those clauses,

So far as the number of members
is concerned, I would suggest that the
number of Government officers or
bureaucrats should be reduced and, at
the same time, the number of scien-
tists ang experts in the research field
should be increased. There is No need
to reduce the total number, because
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there are many matters to be delibe-
rated at length., I do not also agree
with the view that the strength of the
Members of Parliament should be
reduced, It is not necessary, because,
after all, they represent the 1.20ple.
But the strength of the bureaucracy
should definitely be reduced,

I would reques; the Minister (o
examine my suggestiong and make
necesgary changes in the clauseg so
that the autonomoug character of the
Institute is maintained. If this Bill is
passed in its present form, the Insti-
tute woulg be reduceqd to the standard
of a Government hospital] or Govern-
ment institution. I am not bluming
Government institutions; they have
their own merits, but independent re-
search cannot be done with govern-
ments] control. You cannot ask a
scientist to conduct research in a par-
ticulay way. Thay is not possible. So,
this Institute should be really autlo-
nomous.

So, while congratulating and thank-
ing the Government for their good
inte1tion in bringing this Bill, I would
all the same request them to modiry
it s» that the Institute will be 2uicno-
mo4s in its working. Only tfinancial
sar ction shoulgd be taken from here.
The Bill should be modified in that
light,

SHRI K. A. RAJAN (Trichur): Mr.
Deputy-Speaker, Sir, firs; of all I
would say that I welcome thig DBill.
The Government of Kerala and the
p2ople of Kerala had been waiting for
this enactment, but unfortiunately,
even though it was broughy in 1979,
because of various reasons it could not
be enacted. This institution earlier
known ag ‘Sree Chitra Tirunal Medical
Centre Society for Advanced Studies
in Specialities’ wag registered under
the Charitable Societies Act of 1973.
From the Objects and Reasons of this
Bi]j it ig clear that this Medical Cen-
tre was sponsored by the Department
of Science and Technology of Kerala.
Among all these institutions Sree
Chitra Tirunal Medical Centre has
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established particularly a good recoid
by organising a hospita] for advanced
specialities and making them readily
available for thc weaker sections. So,
while considering and just sponsoring
thig enactment, the Government of
Keraly was very particular that this
institution should not be an institution
confineq to g smal] State because of
its broad aspects of developrnent be-
cause it is not only an ordinary hospi-
tal, but it is a research-oriented Center
which would serve the common peop'e
and it could also impart advanced
medical studies, That was why the
Government of Kerala ig clamouring
for thig enactment,

Sir, I would like to share the
anxiety expressed by my colleagues
in this debate on the very functioning
of this autonomous body. My col-
leagues have already expressed from
their experience that such autono-
moug bodies could not function pro-
perly, they cannot take proper deci-
sions ang give proper directives
because of the bureaucratic set up
which rules over such autonomous
bodies. So, the panacea for all the-e
things lies in framing the rules and
regulations. Particular attention
should be given to see that this is a
body of scientists and technologis!s.
And these scientists and technologists
are allergic to such gsort of bureau-
cratic handling of such an institution.
So, this body should have enough
autonomy ijn itg functioning. That is
one point which I would like to stress
in regard to this Bill.

Regarding the composition and the
number of members represented on
this body, as it is, it comes to 23, as
I understand. Now, I do not mind
having 23 members in that hody be-
cause it repregents a scientific and-
technological institution which has to
do research and which hag to use
various competent people in the field.
But here, the representation given
under clause 5(e) is:

“Two members to be nominated

by the Government of the State of
Kerala”, |
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Sir, this institution has already got,
according to the statute, 23 represen-
tatives. My humble submission is
that more representatwn should be
given from the Kerala Government
side for representing on this body.

Regarding the governing body which
has been proposed under this statute,
a specific number of members is not
stipulated. But my humble submis-
sion is that ynless you just indicate
the specific number—as a Governing
Body it has to perform its duties in
time—it may create more difficulties.

I want to stress one more aspect
regarding representation on this body.
In the Governing Body of the earlier
Institute, Sree Chitra Tirunal Medi-
cal Centre Society, which has been
registered under the Government of
Kerala Societies Act, representation
among the staff was given. But 1
see that there is no staff representa-
tion here. In such institutions of
science and technology, unless you
give enough representation to those
who are really running the show.
tnere will be lot of difficulties 1In
carrying on the normal activities of
the institution. So, the requisite re-
presentation should be there.

So far as the other clause relating
to the protection of the rights of those
who are already employed in the
institution is concerned, T am glad
that it protects their rights in regard
to transfer of service of the existing
employees, etc  Section 28 dealg with
it

I woula like to emphasise again the
functioning of thig body. Really this
body has to function on an All India
basis. 1t has a vasy scope of deve-
lopment. It should function ag a body
of an All India character, I should
cater to the needs of all. Though
it is located in Kerala, it should
cater to the needs of the whole
of the country. With advance
technology in science, jt will benefit
the whole nation. By bringing this
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enactment with all good intentions,
the purpose will be served,

So far as framing of the rules and
regulations is concerned, you have to
watch carefully. If enough facilities
are not givep for doing the activities
properly, I aoubt whether the pur-
pose will be served.

With these points I support this Bill
and I welcome this Bill

SHR] A. NEELALOHITHADASAN
(Trivandrum): I support this Bill be-
cause tnere is a saying—Detter late
than never’. As other hon. Members
have pointed out, we have been wait-
ing for it for a long time. Anyway
the Government has shown the kind-
ness by introducing this Bill, though
late. So, I thank the Government for
that.

Shri Arakal has given the whole
credit to Mrs, Gandhi in his speech as
regard to this Bill. But I am sorry
to point out that taking into considera-
tion the importance of the Bill which
is going to have its own impact on
the science and technology of our
nation, Shrimatj Gandhi, the Prime
Minister, who is also incharge of
Science and Technology Ministry is
absent herself from this House. She
may be having her own engagements
but even the Minister of State for
Science and Technology is absent and
he ‘nas delegated his powers to some-
body else to introduce the Bill. This
is the importance this Government is
giving to such an important Bill.

Shri Arakal has also pointed out
that Shrimati Gandhi is following the
foot-steps of Pandit Jawaharla]l] Nehru
as regards to science and technology.
But let me ask one question—after
Pandit Jawaharlal Nehru what work
has been done by the successive Gov-
ernments in the field of science and
technology? It will be g big zero.

SHRI XAVIER ARAKAL: You
were elected because of her.
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SHRI A, NEELALOHITHADASAN:
1 have been elected because of my
own footings in politics. I am not like
you. I do not want to give credit to
somebody else,

SHRI K. A. RAJAN: He may come
over.

MR. DEPUTY-SPEAKER:
come to the subject proper,

SHRI A, NEELALOHITHADASAN:
As some of the members have pointed
out, thisg institute started functioning
in 1973 as a centre for Advanced
Studies in Kerala. At that time, Shri-
mati Indira Gandh, was in power as
the Prime Minister. Even during her
days, it had emerged as an institute
of national importance with the
sacrifice and the dedication, of the
scientists working there. But Shri-
mati Indira Gandhi or her Govern-
ment, during that time, did not take
any interest in proclaiming it as an
institute of national importance.

Please

As you all know, during the years
1975—77, that is, during FEmergency,
Shrimati Indira Gandhi was having
unlimited powers. She did not even
use her unlimited powers to proclaim
this institute as an institute of
national importance. That is the
secret of Mr, Arakal's giving credit
to Shrimatj Indira Gandhij.

As Mr, Patil himself has stated in
his introductory remarks, in 1979 the
Government was having a proposal to
introduce the Bill: the decision to
proclaim this institute as an institute
of national importance had been taken
during the time of the Janata rule
The Bill had been prepared and pre-
sented to the Rajya Sabha and got
passed. As the Lok Sabha had been
dissolved. it could not be presented
before it. The people of Kerala, the
Government of Kerala and we, the
Members of Parliament from Kerala,
were expecting that in the first session
of the newly-formed Lok Sabha itself,
the Government would bring forward
this Bill. But they have not done it
They have taken eleven months to
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prepare the Bill and present it before
the House, even with all the ghort-
comings pointed out by some of the
members of the ruling party itself.

I want to point out that this institute
is working as an institute of national
importance with the sacrifice and the
dedication of the scientists working
tnere. The unique nature of the
Institute has given it a national status.
But in respect of clause 26 of the Bill
itself, I fear that the autonomy of
he institute may be affected, Clause

26 reads:

“If in, or in connection with, the
exercise of its powers and discharge
of its functions by the Institute
un-er this Act. any dispute arises
between the Institute and the Cen-
tral Government, the decision of
t.c Central Government on such
dispute shall be final.”

T am not against giving the Central
Government the final authority. But
normally what is happening is that,
as some of the members of the ruling
party itself pointed out, the decision
of the Central Government sometimes
Acpends on the notes prepared by
some Section Officer or Under Secre-
tary or somebody of that status and,
gererally, the decisions are delayed

in tais respect.

Similarly, as the proposal to take-
over the institute has been pending
for one or two years, and because of
the delay the authorities of the insti-
tute who are now running it have
been facing so many difficulties. So
I want to request the Government
not to allow further delay in fram-
ing rules and procedures and to speed
up the matter ag far as possible,

The other thing I want to point out
is that it has been made clear that
this Institute functions in Kerala,
particularly in Trivandrum, the capi-
tal of Kerala. And Kerala is a State
which has been neglected generally
and Trivandrum in the district in it
which has been neglected particularly
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after Independence as regard to
almost all matters. Even if some-
thing owned by the Centra] Govern-
ment or something of national impor-
tance has been started in Kerala,
after in the starting or establishment,
Government does not take much
interest in their development. For
example, there is the Vikram Sara-
bhai space Centre in Trivandrum
which has been started some years
ago. But, after the starting or estab-
lishment of it no developmental acti-
vity is carried on it and the proposed
developmenta] activities of that area
have been passed on to some other
places in other States. That is the
attitude of the Ceniral Government
always—whether it is Congress Gov-
ernment, whether it is the Janata
Government or whether it 1s the Lok
Dal Government. So I would request
the Government not to repeat this in
future, particularly at lea-t as regard
to this Institute, because this is an
Insutute which 1s unique 1n its nature
There are two other institutes con-
cerned with medical sciences and
other things, but these Institutes have
their own functions and this Institute
is intended to have some different
uniaue and important functions. So,
let the Government give up its parti-
san attitude and give some importance
to this institute and itg development-
al getivities,

Let me point out another matter
also connected with it. There is one
Cancer unit connected with the Medi-
cal College, Trivandrum which is also
functioning in the compound of this
Institute, and there 1is a proposal
pending before the Central Govern-
ment to proclaim it as a Regional
Cancer Institute. Under the provi-
sions of the Act itself this Institute is
empowered to run hospitals and
research institutes of wvarious types.
So. the conversion of the Cancer unit
into a Regional Cancer Institute can
al<o be taken up for consideration
and can also be connected or united
with this so that its activities also
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may get some momentum in that
direction also,

Let me point out further that at
least in momentg like this the whole
House, the Government and the nation
as a whole should think over the
importance of science and technology.
I request the Government chalk out
a plan for the over-all development
of science and technology in our coun-
try. Let us have a review regarding
the fact what happened during the
days of Pt. Jawaharla] Nehru as
regard to the development of science
and technology and after Pt. Jawahar-
lal Nehru, what has happened in this
field. All these questions should be
analysed. Let the Government for-
mulate and chalk out a programme
in this field so that the sorrowful
situation of our scientists going abroad
in search of jobs and research
avenues may be avoided for ever and,
in our nation itself, within the limits
of our country jtself, they may have
an opportunity to utilise their own
abilities and capabilities. Thig has
always been happening, particularly
after the Chinese Aggression of 1962;
the whole of our economy, the whole
of our planning, including our annual
budget, has been depending on foreign
capital and foreign aid. This situa-
tion, must be got rid of, and we should
become self-reliant in all the fields,
including our annual plan, including
our Five-Year Plan, ang including
science and technology. Then only
our scientists will get an opportunity
to use their gervices for the better-
ment of our nations.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Deputy-Speaker,
Sir, T thank you very much for giv-
ing me this opportunity to express
my views on this important Bill. I
rise to support this Bill. There can-
not be two opiniong that institutions
of technical and scientific education
should be declared as institutions of
national importance. The intention
of the Government can very well be
appreciated. But I am sorry that



435 Sree Chitra T.I. for

[Shri Bapusaheb Parulekar]

after going through the Clauses of
this Bill, I find that this Bill is clum-
sily worded, badly drafted, and there
are many loopholes in this particular
Bill,

To start with, may I invite the
attention of the hon. Minister to the
fact that Parliament gets the jurisdic-
tion, and we have the competence to
legislate on a measure of this type,
provided we come within the four
corners of item 64 of List I of the
Seventh Schedule, read with article
246 of the Constitution. Of course, I
am making this submission only from
the view point that some persons,
interested in seeing that this Bill or
Act does not get through well, may
seek to stall this particular measure
by going to courts. Item 64 of List I
of Seventh Schedule mentions:

“Institutions for scientific or tech.
nical education”,

I may invite the attention of the hon.
Minister to the fact that neither in
the Statement of Objects and Reasons,
nor in the clauses, nor in his speech,
has it been stated that this particular
Institute regarding which you are
legislating is an Institute the objecls
of which are those mentioned in item
64 of List I of Seventh Schedule For
example, if you refer to the State-
ment of Objects and Reasons, you will
find that it is stated that {his institu-
tion “was set up as an autonomous
body in 1974 under the Travancore-
Cochin Literary Societies and Charit-
able Societies Registration Act, 1955”.
If you see Clause 2 which declares
this as an institution of national
importance, you have only mention-
ed:

“Whereas the objects of the Sree
Chitra Tirunal Medical Centre
Society for Advanced Studies in
Specialities, Trivandrum, ...... ”

NOVEMBER 17, 1980

Medical Services 436
etc. Bill

So is the wording in Clause 3 as well
ag in Clause 4. Nowhere have you
described it, including even in your
speech, that thig is an institution for
scientific or technical education. I
am purposely making a mention of

this because there is a ruling of a

High Court which gays that, if, on the

face of a Bill, the ingredients of this

particular clause—item 64 of List I

of Seventh Schedule—read with arti-

cle 246 of the Constitution are not to

be seen, then the competence of Par-

liament to legislate on this particular

type of measure can bhe challenged in

a court and a stay can be obtained.

Thus, our intentions can be frustrated

and the measure stalled. I hope you

have examined this particular Bill

from this angle. If not, T would

request you to consider this particu-

lar aspect, so that, after the passing

of this Bill, this Act is not stalled.

I entirely agree with the views
expresed by Mr Daga May 1 ask
the hon. Minister as to why, as is
mentioned 1n Clause 5, out of 22
Members of this Council, 17 Members
are to be nominated by the Centre

The second question which I would
like to pose is: when the institution
is in Kerala, how is that you are
giving representation of only three
members out of twenty-two? All tre
others are coming from other parts
of the country. I may also invite the
attention of the hon. Minister to
clauseg (d) and (e). When you are
giving representation to the Ministry
of Planning as far as the State Gov-
ernment is concerned, why are you
not giving representation to the
Planning Ministry as far ag the Cen-
tral Government is concerned? Yecu
are giving representation to the Edu-
cation and Finance Ministries under
the Central Government but you aie
not giving that representation as far
as Keralag State ig concerned.

If you read clauses (d) and (e)
this position is very clear. I therefore
request you to give that august House
the clarification ag to why you have
excluded the Planning Ministry from



437 Sree Chitra T'1.

being represented in this particular
Council, Explanation is absolutely
necessary because Planning ig one of
the important Ministries in this parti-

cular sector. Then I would like to

know as to what exactly you mean by

social scientists. I can understand

the word ‘¢ scientist’. Ig the some-

thing like a social worker? You have

mentioneq in clause 5(f) that of the

three scientists, two shall be medical

scientists and one shall be a social

scientist. So, it is necessary for us

to know what exactly you mean by

socia} scientist. Ig there any person

before your eyes out of 22 members?

This is what Mr. Daga says. If you

read clause 10 sub-clause (5) there

is a very interesting legal position.

You say that:

“Subject to sucth control ana res-
trictions as may be prescribed by
rules, the Institute may constitute
as many Standing Committeeg and
ag many ad hoc Commttee ...’

What is this? You have a Council:
you have a Governing Body: you
have many Standing Committees and
you have many ad hoc Commutices.
The next clause that followg says
that the meetings shall be held in

Delhi. All those persons coming to
Delhi will be getting their allow-
ances. Mr. Daga referred to the

Governing Body whose members will
be getting Rs. 25,000 as gllowances.
If you consider the allowances of this
particular body it will be running to
lakhs. You say that you are going
to spend Rs. 75 lakhs over the entire
institution. I would request the hon.
Minister to give us an explanation as
to what exactly you mean when you
say that there shall be as many
standing committees and gs many
ad hoc committees’. What is the
total number of those committees
which will be looking after this parti-
cular institution. I hope that that
will be less than hundred. I ex-
pect the hon, Minister to tell us right
now as to what is the exact number
of the committees. Then, you have
also mentioned in clause (7) that
‘there shall be g President in the
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Institute who shall be nominated by
the Central Government from among
the members other than the Director”.
This is an institution for giving
technical and scientific training. Do

you wish that 3 Member of Parliament
should be the Chairman of thig insti-

tution? There you have only exempt-

ed the director. You give power
under this Act that the Vice-

Chancellor who is a non-technical

man and who does not know anything

of Science and Memberg of Parlia~

ment who may not be knowing any-

thing about Science ang Technology

can be appointed as the Chairman, I
request you to re-consider this
particular position., As far as such

institutions are concerned the techni-

cal heads should lead the team of
scientists, social scientists and other
persons.

I may also invite your attention to
one more important point. You have
said that ag far as funds are con-
cerned, under clause 13(i), this insti-
tution shall have the right to receive
grants from Governments donations
etc. from the individuals. Are you
going to give the permission to this
institution to accept capitation fees
because you are going to give post-
graduation training? We are geeing
what ig happening in this
country. Because capitation fee pro-
vision hag been made, many meri-
torious students are not getting ad-
missions in the medical colleges. Now
we are dealing with post-graduation
in science and technology. So, under
clause 13(1), I respectfully submit
that exception may be made that this
institute shall not be gallowed to col-
lect the capitation fees.

Then, a reference was made by my
hon. friend who spoke before me with
reference to clause 16. That is, in
case of disputes between the Insti-
tute and Government, the decision
shall be given by the Central Gov-
ernment. Ang that decision shall be
final Thank God they have not used
the word also ‘conclusion’ I have
nothing against the Central Governe
ment; I have no grudge against the
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Central Government . But, when the
Central Government iy ©one of the
parties to the dispute, how is it that
by law you are giving the authority
to one of the parties to the dispute
of giving the decision as final and
conclusion. This is all aga.nst all
canons of fundamental principles. 1
hope Shri Shivaraj ji will agree with
the submissions that I am making.
This is against the principles of natu-
ral justice.

Sir, the expressions made by Mr.
Daga and others that the rule making
power has been given to the bureau-
cracy is nhot correct. 1 feel it is not
left to the bureaucracy. That right
is gwen to Parliament because the
rules and the bye-laws come to
Parliament. But my submission is
that if this power is given to Parlia-
ment of making rules and regulations
than power to make amendments to
rules and regulations has also to be
given to the Parliament otherwise
this is meaningless. So, it will be
necessary to include the words:
“Every rule or every amendment
made to the subsequent rules shall
be laid before Parliament.”

I thereiore, request that consider-
ing the submissions which I have
made and the points that I have made
kindly consider whether re-drafting
of the Bill is necessary so that no
person can get an opportunity to go
to the court and get this particular
Bill stalled.

MR DEPUTY-SPEAKER: Now,
the Minister will reply..

SHRI SHIVRAJ V. PATII.: S,
there are certain points raised by the
hon’ble Member ang it would be
difficult to reply to all the points
separately. So, I am trying to meet
the points made here together.

Sir, at the very outset I thank all
the members for having participated
in this debate. Almost all the mem-
bers have welcomed the Bill ang to
that exteat my job ig lightened.

NOVEMBER 17, 1980
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Sir, one of the point made was
about composition of the institution.

MR. DEPUTY-SPEAKER: Mr.
Patil, how much time will you take?

SHRI SHIVRAJ V. PATIL: Five to
seven minutes, Sir.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH); Sir, I suggest that
the House may be extended by few
minutes so that the Bill 1s passed.

MR. DEPUTY-SPEAKER: This is
a non-controversia] Bill. I hope the
hon’ble Members agree to sit 3 few
minutes more beyond six O’clock so
that the Bill is passed.

SOME HON. MEMBERS: Yes
(Interruptions).

MR. DEPUTY-SPEAKER: It is a
non-controversial Bill. As a maller
of fact every member has congratu-
lated the government for thig Bill
We can complete 1t.

18 hrs.

SHR1 SHIVRAJ V. PATIL: Even
the composition is very clear from a
reading of the Clause of the Bill. If
one reads clause 5 very carefully, one
woulg see this. One can come to the
conclu-ion that among the members
who would be constituting this Insti-
tute,  scientists would be more in
number Vice-Chancellor is given
the representation, The Direclor
General of Health Serviceg is there
The representativeg of the Ministries
in the Central Government are given
their representation there. Science,
Technology Health, Finance and Laura-
tion are represenied there, In Clause 3
you will see that the State Government
is also represented Planning, Science.
Technology and Health are represent-
ed. While answering thig point I may
bring to the notice of the honourable
House that in Kerala, Science and
Technology comes under Planning.
It is not necessary to include Science
and Technology here also. The com-
position ig therefore such as to see
that thig Institute carries on the edu-
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cational actvitie; and research acti-
vities and othér kinds of activities
which will help’ thé country to be
self-sufficient ang self-reliant. So, I
think Sir, there cannot be any valid
objection to the composition which- is
vittlal, which has been provided in the
Bill,

The second objection js one relat-
ing to the rules and regulations.
With rapt attention I heard the gpeech
delivered by Mr. Daga. T thought he
wag speaking more about delegated
legislation, Many other hon. Mem-
bers in the House have taken that
point and they have gaid that there
are many rules and regulations to be
framed by the Central Government,
the number of guch rules ang regu-
lations is quite big and so on. Now,
Sir, if one reads Clauge 31 and 32 of
the Bill, it woulg become yery clear
that these rules relate to the day-to-
day activitien fof this Institute. It
would be difficult for ug to frame lawg
relating to all the day-fo-day activi-
ties and every little thing. In the
complicated society in which we are
living. all laws are not made in the
Legislatures, but the rule-making
power is delegated to the Govern-
ment. There is a gafeguard which is
provideg here, Ag has been pointed
out by Mr, Parulekar. Clause 33 is
very specific. Clause 33 provides that
when any guch rule or regulation is
made it shall be brought before both
Houses of Parliament. It safeguards
the power which is available to Par-
liament in this regard ang therefore
there is no difficulty in allowing the
Central Government to make rules
and regulationg and there is not going
to be any bureaucracy visible in that
respect,

And the third point which wag made
wasz about the Scientists. It was said
that the Centra' Government should
take certain steps to see that scien-
tists do not go out of India but that
they remain here and work and help
our own country. It gives me great
pleasure to announce in thig House
here that the Director of thig Insti-
tute has come from the United States
of America and he would be working
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over there. This Institute provides
opportunity fof research ahg educa-
tiom.

SHRI A NEELALOHITHADASAN:
He js a citizen of Kerala, in India.

SHRI SHIVRAJ V. PATIL: This
Institute helps in getting scientists
from outside thig country. And the
fourth point raised in the House is
about the autonomy of the Institute.
We have given thig power to the Cen-
tral Government to make rules and
regulations. The ruleg and regula-
tions would be such ag will see that
this autonomy of the Institution is
well-protected, Those rules and
regulations will come before this
House as well as the Upper House
also ana from that it would be clearly
visible whether this autonomy js pro-
tected or not. It wag said that the
Government would take years to
frame the rules and to bring them
before the House. That is not the
position. The draft rules are already
available ang immediately thig Bill
is passed, the draft rules wil] come
before this House zs also before the
other House. Let ug not have any
apprehensions on that court also.

Shrj Parulekar, the hon. Member,
raised so many legal points in this
House. I think, he is not very se-
rious on the pointg which he has made
because he knows that all the care
and precaution has been taken to see
that thig Bill does not become ultra
vires of the Constitution. If he reads
the entire Bill, he will come to the
conclusion that the Institute will
carry on the activities of education
and research. That kingd of an Insti-
tuta can alwayg be declared as an
Institute of nationa) importance, That
is already there. Let us not have any
apprehension gn that count.

Then the question wags raised as to
why the planning was not mentioned
ang th. definition of the social ccien-
tists ete. Now, it is not necessary
for me to give that. That definition
is already known to us . .. (Inter-
ruptions). A social scientist is a per-
son who is studying as to how the
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activities are carried on in the society.
A person who is dealing with the
plan... ‘

MR. DEPUTY-SPEAKER: Man
himself ig a gocio-political product.

SHRI SHIVRAJ V. PATIL: We do
not have a dichotomy between the
physical scientists and the social
scientists,

PROF. P. J. KURIEN: According
to you anybody can be sent there.
That ig a very broad definition. This
should be restrictive,

SHRI SHIVRAJ V. PATIL: In
order to unite the physical scientists
and the social scientists this precau-
tion ig taken. I would say that no-
body shoulq have any objection to
thig kind of provision in the Act.
Science by itself has done lot many
thingg for us, but gcience js creating
some difficulties also. In order to gee
that science does not create difficul-
ties it we take the social system that
is available and there are other im-
portant aspects also, and combine
the two things, science will be more
helpful and effective ang with that
view, the social scientists ig includ-
ed. 1 think, Shri Parulekar does not
Tequire any information or any defi-
nition from me as to thig term,

Then, the hon. Member gsked about
the number of committees to be Torm-
ed, Well, we have the governing
body, we have the composition of the
Institute ang othey committees. He
wants that the number should be
given here and now., When the rules
come, these would come before the
House and we can debate that,
but it would not be possible to give
everything in the Bill. We want to
give more autonomy to the Institute,
We want to see that it is an institute
which works, we want to see that it
has more room for activity and if that
is our objective, it would be difficult
to achieve that objective phy providing
everything In the law itself. It is
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exactly for this reason that the dele-
gated legislation is allowed and it is
exactly for this reason that it is not
mentioned in the Bill and it would be
mentioned in the rules. I hope I have
tried to meet all the salient and im-
porlant points.

AN HON, MEMBER:
the capitation fee?

SHRI SHIVRAJ V. PATIL: Well,

What about

do you know what is the policy
ot the Government? What you
have expressed vourself in this

Fouse would certainly be taken into
account by the Government. It is not
necessary  for me to say anything
more on this point and it is not neces-
sary for me to speak more on the
peoints  which are raised here. The
policy of the Government is not to
support these Institutes which take
capitation fees or something of that
kind, This is an Institute which is
run with the financial assistance of
the Central Government and the ques-
ticn of taking capitation fees does not
arise and you must not have any
apprehensiong on that count. Thank
you. e

MR. DEPUTY-SPEAKER: I shall
now put the motion for consideration
to the vote of the House. | The ques-
tion is:

“That the Bill to declare the Sree
Chitra Tirunal Medical Centre
Society for Advanced Studies in
Specialities, Trivandrum, in the
State of Kerala, to be an institution
of national importance and to pro-
vide for its incorporation and mat-
ters connected therewith, be taken
into consideration.”

The motion was adopted.

MR, DEPUTY-SPEAKER: Now, we
will take up clause by clause conside-
ralion of the Bill. There are no
amendments to clauses 2 to 4. The
question is:

“That clauses 2 to 4 stand part of
the Bill”

The motion was adopted.



445 Sree Chitra T.I.

Clauses 2 to 4 were added to the Bill,

Clauses 4 to 33 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI SHIVRAJ V. PATIL: I beg
to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
qQuestion is:

“That the Bi'l be passed.”

The motion was adopted.
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BUSINESS ADVISORY COMMITTEE

E1GHTH REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P, VENKA-
TASUBBAIAH): Sir, I beg to pre-
gent the Eighth Report of the Busi-
ness Advisory Committee..

MR, DEPUTY-SPEAKER: The
House stands adjourned to meet to-
morrow at 11 A M.

18.17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
November 18, 1980/Kartika 27, 1902

(Saka).





